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LOK SABHA

‘Wednesday, November 15, 1967/
Kartika 24, 1889 (Saka)

“The Lok Sabha met at Eleven of the
Clock

‘[Mr. SPEAKER in the Chair)
“ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : Shri Viswambharan,

SHRI P. VISWAMBHARAN : Question
‘No. 61.

SHRI D. N. PATODIA : I suggest that
‘Question MNo. 65, which is on the same
subject, may be taken up along with this,

MR. SPEAKER : All right. Question
No. 70 may also be taken up.

THE MINISTER OF STATE IN THE
‘MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Sir, ques-
tion No. 70 is on a slightly different subject.

MR. SPEAKER : All right. Only 65
need be taken up along with 61,

ADMINISTRATIVE REFORMS COMMISSION
*61. SHRI P, VISWAMBHARAN : Will
the Minister of HOME AFFAIRS be
pleased to state :

{a) when the Administrative Reforms
«Commission was s¢t up ; and

(b) the time limit stipulated for the
submission of the final report of the Com-
mission and when it is expected to be
submitted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) $th
January, 1966,

(b) Mo time limit was stipulated in the
terms of reference, which only required
the Commission to make its report to the
‘Goverament of India as soon as practicable,
The Commission expects most of the study
tearns and working groups appointed by it

to submit their reports in about 3 months.
The Commission may then take some time
to consider these reports and finally report
o the Government on all the subjects
under study.
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SHRI P. VISWAMBHARAN : May I
know how many interim reports the Com-
mission has already submitted to the
Government, how many recommendations
of these interim reports have been accepted
by the Government and how many rejected
and the reasons for rejecting some of those
recommendations ?

SHRI VIDYA CHARAN SHUKLA :
As the House knows, the Commission has
submitted three interim recommendations
to the Government so far. One is regarding
the redress of public grievances. A discus-
sion was held in Parliament about this parti-
cular report. The second report is regarding
the machinery for planming. The hon.
Prime Minister has made a statement about
that report of the Reforms Commission.
A few of the recommendations that were
accepted were indicated by the Prime
Minister. The reasons were also given by
the Prime Minister in her statement for not
accepting some of the recommendations,
The third report, which has been received
about a month and a half back is under
consideration of government,

SHR1 NATH PAI: May I draw the
attention of the Minister of State to the
fact that when he said that there was no
time stipulated in the terms of reference,
he is quite right but, then, the Chairman
of the Commission, Shri Morarji Desai,
had publicly announced that the Commi-
ssion would be completing its work in 9
months, that is, before September. He is
on record. But we are not very much
bothered about it, since the Commission
on the whole is doing a good job, May
I know about two things from the Minis-
ter : (a) is the Government contemplating
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introducing necessary legislation to give-
effect to the Commission’s recommendation
regarding the institution of the office of
Lokpal and, if so, whether the legislation
will be coming in this session and
(b) how many Study Committees.
the Commission have created, how many
of them have been sitting and what are
the rights and facilities of these different
Study Groups or Committees ?

SHRI VIDYA CHARAN SHUKLA :
As far as the recommendation regarding
Lokpal and Lok Ayukt is concerned, it
has been indicated in the House that the
Cabinet has considered it. It was also
stated on behalf of the government that
they have accepted this recommendation
in principle. The details are being worked
out in consultation with wvarious State
Governments because this also implicates.
the working of State Governments.
After all these consultations are over and:
the Cabinet is able to take a final decision
in the matter, we will be able to indicate
whether we will be able to bring forward
legislation to give effect to these recom-
mendations or not.

As far as the second question is concern~
ed about the study teams and the working
groups, 20 study teams and 12 working
groups also have been appointed by the
Administrative Reforms Commission. A
good many of them have given their
reports which are under the consideration
of the Administrative Reforms Commis-
sion. We have been reminding the Ad-
ministrative Reforms Commission to com-
plete their work as expeditiously as they
can and they have assured wsthat they are
doing their best to complete their work
as quickly as they can.

SHRI LOBO PRABHU : May I enquire
from the hon. Minister why, when there
are so many study teams, not one study
team has been appointed to study the im-
plementation of the various policies of
Government at all levels ? It is no use having
a Commission to enquire into administra-
tion when it does not take into considera-
tion how the policies of Government
are worked at all levels, at the State level,
at the district level and even at the village
level, Today we see the administration
where the policies of Government are
simply lost on their way to different levels.
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SHRI VIDYA CHARAN SHUKLA
This Commission has been appointed to
enquire into the working of machinery
that we have at our disposal for imple-
menting our policies. But this Commission
is not supposed to look into policy matters
as such that the Government, the Parlia~
ment, may decide. It does go into the
machinery of Government and see how they
implement and what are the ways to im-
prove the implementation.

SHRI R. BARUA : It appears the study
teams and the working groups are being
formed only very recently. Are they going
to be constituted in future also ?

SHRI VIDYA CHARAN SHUKLA :
‘That depends on the need as the Admini-
strative Reforms Commission may feel
from time to time. But as soon as they
get the proper personnel and the per-
sons who have knowledge of these things,
they appoint the study teams,
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THE MINISTER OF HOME AFFAIRS
ASHRI Y. B. CHAVAN) We have
received some recommendations or some
views of nearly ten Governments and
some Union Territories also. I find there
is quite a difference of opinion amongst
.different Governments. But Bihar Govern-
mment has expressed its acceptance in prin-
-ciple of the scheme. There are some
.other Governments who have said, “MNo”
also.

SHRI P. VENKATASUBBAIAH : In
his earlier reply, the minister stated that
“the study teams and working groups will
+be constituted as and when the Adminis-
trative Reforms Commission feels it
mecessary. The previous Chairman of the
-Administrative Reforms Commission had
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stated that the Report will be submitted
to Parliament within nine months. With
this background, may I know from the
hon, Minister whether the Administrative
Reforms Commission has a compre-
hensive programme which subjects they
have to cover, what are the specific recom-
mendations they have to make and which
are the committees they have constituted
or whether they do not have any programme
before them ? I would also like to know
whether the Commission has clearly stated
that within such a prescribed time-limit,
they will be able to present the Report
to the Government and to Parliament.

SHRI VIDYA CHARAN SHUKLA :
The Administrative Reforms Commission
have definite programmes which they
have set for themselves, and they are work-
ing according to their programmes.

As far as the time limit is concerned,
it is for the Commission itself to determine
by what time they will be able to finish
their work., But I am sure that they are
as anxious as the Government to finish
this important work as quickly as they
can and they have been working quite
hard on the recommendations which have
been presented to them by the various
Study Groups. We expect that they will
be able to finish their work quickly.

SHRI BAL RAJ MADHOK : Certain
Interim Reports of the Administrative
Reforms Commission have come before
the Government. I want to know what
action has been taken on them.

Secondly, it has just been said by the
hon. Minister that 20 Study Groups and
12 Working Groups have been set up., I
want to know what are the criteria for .ap-
pointing the people on the Study Groups.
Do these people who are put on Study
Groups have some special knowledge of the
subjects which have been allotted to them
or just for the sake of appointing some
people they have been appointed ?

SHRI VIDYA CHARAN SHUKLA :
Not for the sake of appointing some people
are people appointed on these important
Study Groups and Study Teams. They
have the experience and the necessary
knowledge, and after being sure of that,
the Reforms Commission approaches them,
and if they can spare the time for this work,
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then they are appointed on the s¢ Study
Teams and Study Groups.

SHRI SRADHAKAR SUPAKAR :
The three Reports that have been sub-
mitted are merely of an interim nature
on three distinct subjects. May I know
whether a comprehensive report will be
published after the conclusion of the
deliberations, and secondly, whether the
20 and odd Study Groups that have been
formed will be submitting their interim
reports in the mnear future?

SHRI VIDYA CHARAN SHUKLA :
It has been indicated that the reports of
the various Study Groups and Teams will
be submitted to the Reforms Commission
within about three months’ time.

We have learnt from the Commission
that after they have completed their study,
they intend presenting a comprehensive
report to the Government.

SHRI SURENDRANATH DWIVEDY :
Arising from the reply given by the hon.
Home Minister, 1 would like to know
which are the States which have opposcd
the appointment of Lokayukts and what
are the reasons given by them. 1 also
want to know whether it is a fact that in
some of the States they have already ap-
pointed some kind of Lokayukts, although
not in the form in which the recommen-
dation of the Administrative Reforms Com-
mission was made. Is there any Statc
where any such set-up has been formed ?
Very recently, I think, in U.P. or somec
other State they have appointed some sort
of a Commission.

SHRI Y. B. CHAVAN : I heard about
it, but 1 have no definite information in
what form it has been done, what are the
powers, what is the composition of such
an institution, etc. The principle of the
recommendation is that there should bc
some permanent institutionalised arrange-
ment where automatically the grievances
can be looked into or inquired into. That
is, really speaking, the principle of it. When
we discussed this in the Chief Ministers'
Conference, there were naturally different
views on the matter. Therefore, I thought
that it was better that their views werc
asked for. I have got a summarised infor-
mation about the various views, but 1 do
not think that it is necessary to lay it herc
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now because the whole process is still under
consultation. Even if any State has said,
‘No’, they may, as a result of the consulta-
tion, change their mind and say, ‘Yes'.
It would not be in public interest to disclose.
this now.

=i} fiora ATOTw < HEFT A T TF A1
fos &t R I I wR T
e fem 3 7w Ffiea § g feaw
Rt g SaOE &) ofeer s & fam
A I qrqed g ¢

ot farey oo e A Y R f A
faar & fie s #Y A = fd m
AL Al | AT AT AR AEEE F
gy 7 foie g, 99 9 fafww o9
qErRl & g faarefaad s @
AT AR g fEE F A d
g A ot faorn femr 91, 9w A
T AT ST AR AT g
g "Er w9t 1 ofiww d¥%
deefeay & art #r foied g wd
A A, @ F At 7 fa=re-famd
gwg

i1 fir Ao : 7 7@ W geT 2
fF SgdiT 5 ofiee 70 & o fead
HeET & A1 I Y AgAE FE;
a’ﬁoiﬁ'oﬂ:ﬂ'o %_'tn Yo Hto THo
g7 aame?

MR. SPEAKER : He has answered.

SHRI VIDYA CHARAN SHUKLA
The House knows that most of the Members
of the Commission are the hon. Members
of this House. One of the distinguished
Members of this House is the Chairman of
the Commission. There is only one ICS.
Member and he is Shri V. Shankar.

wY g AR : FEIC ¥ HEL
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SHRIR. K. AMIN :May Iknow how
many States have accepted the recommenda-
tion for establishing planning umits in the
States on the lines recommended by the
Administrative Reforms Commission, and’
how many have already done it?

SHRI VIDYA CHARAN SHUKLA :
The hon. Home Minister has already
indicated that the process of consultation
is still going on with various State Go-
vernments and it would not be proper
to say anything about that at this stage.

SHRIMATI  LAKSHMIKANTHAM?
MA : May I know whether any of the
study groups has recommended that smaller
Ministries should be there at the Centre
as well as in the States, and if so, whether
that recommendation will be accepted?

SHRI VIDYA CHARAN SHUKLA :
The study groups will place their recom-
mendations before the commission, and
after the commission formulate their
vigws, they will be communicated to ws.

SHRI SURENDRANATH DWIVEDY :

May I know whether the p t exp
of the central cabinet is based on the re-
commendation of the commission?

SHRI S. S. KOTHARI : May [ koow
whether the Administrative Reforms Com-
mission is © dering the i of
granting more autonomy to public sector
enterprises so as to improve their working
and so that they might be able to take
independent decisions which are vitally
necessary if commercial undertakings are
to run on an economic basis ?

SHRI VIDYA CHARAN SHUKILA :
I have already indicated that this report
has been received by us and we are consi-
dering that report.

SHRI S. S. KOTHARI : Does the
report contain any such suggestion?

SHRI KRISHNA KUMAR CHATTER-
JI : Will the hon. Minister agree with
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me that a new outlook is necessary im the
changed circumstances? In wiew of the
fact that the Administrative Reforms
Commission came into existence under
different circumstances and now a mDew
thinking is essential and a new way of
dealing with the matter is also necessary,
may I know whether the hon. Minister
would agree that a new thinking is necess-
ary?

SHRI VIDYA CHARAN SHUKLA :
The commission itself has been appoisted
to see what new thinking can be intro-
duced in administration and in the methods
of administration, and after their recom-
mendations are received, we shall be able
to see how useful they are and how they
can be implemented.
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SHRI Y. B. CHAVAN : As 1 have
said on many occasions already, when
these arms are found out, the mark-
ings on them are generally erased, but it
is a matter of circumstantial evidence by
which we can infer where they came from.
Most of the arms that we found in Kashmir
naturally have come across the ceasefire
line. In some cases, where they were
found in the houses of certain persons,
those persons were arrested. But most
of the arms that were found in Jammu and
Kashmir were also found in a rather con-
cealed condition; possibly they can be
traced back to the infiltrators who came
in 1965, and they might have been left be-
hind by them; that is also a sort of possi-
bility.

As far as the machinery is concerned,
1 do not agree with the hon. Member that
it is weak. It is effective. It can be seen
from its working during the last few years
that it has been effective.
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SHRI Y. B. CHAVAN : Ido not think
there is anything that can be concealed,
because the information that I have placed
on the Table of the House is the infor-

mation that I have received from the State
Government.

SHRI A. B. VAJPAYEE :
complete.

SHRI SURENDRANATH DWIVEDY :
About this particular incident which he
mentioned about the tour of the Govern-
nor of Rajasthan when a bomb explod-
ed.

SHRI Y. B. CHAVAN : I have to
find out. The Governor met me only
two days before, he did not mention it
40 me. When it is mentioned here, I
will have to find out from him.

= e fagrdt aeadt : § Uw
[IET FT N TSI AEAT § | A
frdew & & qoweam & wvw F o
g8 1g Wt ATaT T 1 W
AN I FFO ATH TN E, I AT
Mg amsnfen Ge 1
Hro et ¥ o @ g fF s
wwgare gEw fag faawat & sfaw
HATE H THEATT F FAT F2q 57 24T
@ & fod o oy o 7@ & 59 9
HET AT 7 99 AR 9< 39 I M
T F AW AT W | HT IF NG WAL
Jew T AT Agf fear
MR. SPEAKER : He says he will enquire
into it. He is not aware of it.

st yew  fagrt qrowdy : weAe
wERE, I a9 g § R oy @t
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It is not
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SHRI Y. B. CHAVAN : It is a very cheap
allegation that has been made. Here is an
allegation that is being made. I shall have
to find out. What is the idea of saying
that it is concealed and this and that ?

St gER A FOATT : GUIEET
# qegg fa aed S a7 AT E
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SHRI BEDABRATA BARUA : It is
well known that very large quantities of

foreign arms are pouring into Assam
Apart from getting information., ..

MR. SPEAKER : This is specifically
about Kashmir and Rajasthan.

SHRI BEDABRATA BARU : 1 am
speaking about foreign arms, because
foreign arms are also pouring into Assam.

MR. SPEAKER : The question is about
Kashmir and Rajasthan.

SHRI SHEO NARAIN rose..—

MR. SPEAKER : You cannot get a
chance on every question.
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SHRI SURENDRANATH DWIVEDY :
If he is made a Deputy Minister, he will
not trouble you.

SHRI HEM BARUA : He has been
denied Deputy Ministership, and you deny
him thc privilege of putting questions.

MR. SPEAKER : I know he will get if
a voting is taken, but unfortunately Minis-
ters are not made by voting !

=t oA fag W @ E qE
%1 9 #ew & & Fmwie § g At
¥ qm gfagreosd a7 A ofera &
4T 39 F G-N4  FE FEEIA
W 9%% 7, foer & gg wegw AT §
f& FrwiT & 3o 9% am e afew
AT A MEA I F IS & | "
ag & & s 81 A1 g9 avg %1 FLaTs
*Tr & A 37 ¥ faare waw I5@ wT
&, T &t 73 T forwee § W A
gt & fav, 39 % e ©F W ;"
TET FT ALY 3@ THAT | § HAAT STEAT
g T o fama 7 a1 feafr &0
SHRI Y. B. CHAVAN : This is [again
trying to create an unmnecessary atmosphere

of suspicion against some people. It is not
true. Certain cases arc under investigation,

and certain facts are being enquired into.

Unless those investigations are completed,
it is very difficult for me to say anything.

st gt fag Wt : wfem
adt Ot g qB &, e wfegww 5
Zrar at fow warer r wY qud ?

Nt sew fagrdl el : 0F a7
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g Ad & 1 T wew A g A fww
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sit AT fag Wt @ F g4 fawn
% ug fadgw & Ao g 7 0w
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t 5 q afeqm ez s @rg 1 &
at sga § fr wfeqwa F adf fwuz
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SHRI CHINTAMANI PANIGRAHI -
May 1 know whether, as a result of this
pouring in of Pakistani arms into Kashmir,
it has contributed in anyway to the recent
outbreak of incidents in that part and
whether in recent months the number of
these arms is increasing and, if so, the
number of people arrested so far in this
connection?

SHRI Y. B. CHAVAN : As | said.
the recent troubles in Kashmir bave noth-
ing to do with arms as such, gemerally
speaking; and about other matters, the

ber of incidents or ber of arms
that are found, the information has been
given here. I would not say that they
are on the increase.

A7 ST AT FTAT  F STAAT ATZAT
g & foes <1 et & et e
#T wwiT & @ T 0™ T

SHRI Y. B. CHAVAN : Whatever
information 1 have, I have already given
it here.

Wt wETecE Wil S ST
ngRY F Fa@mn & @ gieae o
TF I A & 39 A gAfed 1965 7
AT T ¥ BIS G AFT ¢ | W gHar
5 aooTc 7 3t qwE o w1 AT 9
SITaT €Y gF | g HAT gl ge W
afs ag §@ SFT F Farw 0 fF ag
1965 R grara §, MAg AF A& 1
ZW 3T Y AF T FT AYAT FW §
gq gfwar fawmr & qar <= & 5 ot
qaifed 1965 F o0 4 IA F IOC
Hageon ™) whAg a a%
HaT WEIET &6 A1 ¥ ¥ I wEd
T IF AT HA F G2 AT A |
SHRI Y. B. CHAVAN : I did say
that sometimes these dumps are found in
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concealed conditions, and therefore, natur-
ally, it has to be presumed that they must
have been left behind by the 1965 infiltra-
tors. I cannot say that after that no arms
have come in, because some arms have
been found with scme persons. I have
said that some persons have been arrestcd
and some persons are convicted. I have
said that.

SHRI INDER J. MALHOTRA : Just
a little while ago, the hon. Home Minister
said that investigations ar¢ going on. May
I know which agencies are conducting
these investigations; whether only the
State agencies are involved or any of the
Central agencies are also involved.

SHRI Y. B. CHAVAN : The State
agencies are looking into them.

SHRI GANESH GHOSH :May I have
an idea as to the general nature of the arms
that have been found? Apart from the
rifles, what are they 7

BHRI Y. B. CHAVAN : 1 have given
a statement here. If hon. Members want,
I can read it, but I do not think it is necess-
ary.

& aW T YWY : AT agdeq faaAT
TAT & I A qaeran a4T § FF o A
FIEHIT F FAT gedl AT oAt |
TE AAl AERA AT [F qg WA
o e av faefi o

SHRI Y. B. CHAVAN : 1 will have
to go into great many details about it

¥ g I eI ¥ g
ar €T & o e A g
Thave got all the details here. Iam pre-
pared to show them to him. (Interruption)
MR. SPEAKER :
on the Table 7

SHRI Y. B. CHAVAN : I am pre-
pared to show it to him.

Can you place it

SHRI JYOTIRMOY BASU We
want to have that statement; it is not for
them only. I am particularly interested.

Mr. SPEAKER : Every Member will
have it.

KARTIKA 24,
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5t AR ApT aE o Fogae
&Y AT TRt g fF arsyge @ e
gl 9T W A O ogfaw e
9/ T, FE T A6 AT, 9% faw
FITH ¥ Iq & q8 IT F e
T 3T |
[u‘u,. bl Ll p W e
5 OKen S sl ym oL
cot 5 L o sl Jal eyl
Y-SRI T R [ L
[l92 & dined 5 O ol !
SHRI Y. B. CHAVAN : Now that

he has asked me what exactly has happened
about one particular place—

AN HON. MEMBER : Bandipur:

SHRI Y.B. CHAVAN : Whatever it
is—he has asked about the details— if he
puts a specific question, I will give him alh
the details.

MR. SPEAKER : I have agreed to
a discussion on this subject mext week.
In the Question Hour, you are not going
to get more details. Next Qquestion.

wagd wwt w1 faoit afed¥ &t wfer
+

*63. ot anEw feg Wy :
5t Fo Fo WA :
st o
TMo AT A :
st wew Ao Feg
st Qo yqTeR :
Uﬂ‘ﬂfﬂ'ﬂ'ﬁlq:
ot AT :
oft Jerery wifewr :
w1 Y :
51 Ho Fo HWIEWI :
st HigR ey :
oUW &% e :
iﬂ'ﬁew:
ot ArgAT Ay

=it wow qvag
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=t qresife Sted
= Fo Fo AT :
sl guiten et
=t gua fag ¢

= I FIAE
st wifaet
=Y Ho %78 :

st fmaaz W

«ft FuEw:

T NRHTE HAT TF TATH T FA
w3 fF e

(F) #ar aw@IT F 9qALE AW
#r faofr 4fat 39T a2 9 F A
# atfeaw faorg s faan g ;

(@) afg =&, @ g8 avaw W
w4 aF wfaw form f6g s &
FFATIAT §;

(1) wr gagd A ¥ e ¥
e § aife f5d 8 dweq WY
@ FTAT Sl WE; AR

() afz gi, r aww g7 dFTi
¥ Fgras wegaT 27

- Wt (St T Ty -
(%) st

(=) fafvag s aarm avaT @
&, faeg aamitsr favra famar s

() Fgwerare # g€ wfaw gaaa
[t #r afwg #71 2 &7 1967 H
FRATE FTFS F0 garqfg A dss
F IR g @ faagw % wfafa-
ot &< & ar| A )

(v) dmfegwm FTamr (F) ¥
JATH FFNAT E, IR ;AT
sfm favig 7€ faar mm &1

st aweren fog sy @ #v W
anfa, af & forr et e & s
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o faay T fasarfasdd *1 e
T F a9 9 fgsre s ?

st ®o Wlo FAAT : TG A FLW

SHRI Y. B. CHAVAN : 1 have ex-
plained it on the floor of the House. The
whole matter will have to be examined.
As far as possible, an early decision will
be taken.

=Y qwa= fag Hyg ;W AEA A
5@ ama a7 fa=a far § % fogmaat &
faefiraor & awg A1 & gC FHwal
FAIS ged 9C wEW W H@ fr
AT HT IAF T FTHIE AT AL
<@ s !

SHRI Y. B. CHAVAN : It is a matter
of opinion, All these aspects will have
to be examined.

SHRI N. K. P. SALVE : Will the
minister be pleased to state whether the
reported negotiations which the Home
Minister is presently carrying on with the
representatives of the princes about privy
purses is circumscribed and subject to any
overriding mandate to the Home Minister
to bring about total abolition of the privy
purses in the imminent future ?

SHRI Y. B. CHAVAN : The negotia-
tions have been started and at least in
the first talk I had with the princes, naturally
we discussed preliminary issues. There is
no question of any overriding mandate as
such.

DR. RANEN SEN : After the Home
Minister started negotiations with the ex.
rulers, it was reported in the papers that
Maharaja 8Gaekwad of Baroda held a press
conference in which he has categorically
stated that the question of privy purses is
not n egotiable at all. If that is so, ‘what is
th: purpose behind the negotiations?
Whaoat is the reaction of the Government in
this regard ?

SHRI Y. B. CHAVAN : I have also
seen such press reports, but that is not the
final thing on behalf of the princes. Our
attitud ¢ is very clear. We want to negotiate
with the princes, but if the princes refuse to
negotiate, it is for them to do so.
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DR. RANEN SEN : After seeing such
a press report, did the Hcme Ministry try
to ascertain whether the press report was
correct or not ?

SHRI Y. B. CHAVAN : No, Sir
I did mnot enquire.

SHRI P. GOPALAN : May I know whe-
ther any assurance has been given to the
princes that no action will be taken against
them without prior consultations with them
and if so, whether Government have gone
back on their earlier promise of abolishing
the privy purses ?

SHRI Y. B. CHAVAN : As a matter
of fact, Government have not taken any
decision before. Naturally our intention is
“to negotiate these matters with them. We
have certainly told them that our approach
is to discuss this matter with the princes.

SHRI JYOTIRMOY BASU May 1
know whether the Government’s attention
has been drawn to the fact that some minis-
ters, including Mr. Chavan, have made
public statements meaning opposition to
the abolition of privy purses ? If so,
what are the reasons for it ?

SHRI Y. B. CHAVAN : I have certainly
made statements here on the floor of the
House.

1 said,
on the

SHRI JYOTIRMOY BASU :
public stat ts, not
floor of the House.

MR. SPEAKER : A statement made on
the floor of the House is much more public
and authoritative.

SHRI E. K. NAYANAR : At the time
of negotiations a Press report has already
appeared that Shri Chavan is examining the
legal and other aspects of the abolition of
privy purses. It also said that in Gujarat
and Rajasthan the Congress Government
will fall the moment some former rulers,
now members of the legislature on behalf
of the Congress, quit. It was also reported
that, therefore, the Chief Ministers of the
iwo States have asked the Centre to go slow
and to consider all repercussions before abo-
lishing privy purses. There are two things.
There are former rulers who are on the
side of the ruling party. So I want to know
whether our Minister will stick to his former
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announcement or he will go back on the
question of abolition of privy purses ?

MR. SPEAKER : He may resume his
seat. Let us see whether he is going back or
coming forward.

SHRI Y. B. CHAVAN : Sir, I am not
going back. My intention normally will be
to go forward, but the method in this matter
is to discuss the matter and negotiate with
them.

it e qrfiee : oy et WENER
qamr § fr dfeat s FT & Ak |
mﬁwﬁwﬁwa{rfw ™ R
# % quAT wgarg fF qagd axwi
F qfaai = F@ &1 fafaed qar
FTFIT T AT fﬂ'mgm;réfmm
27

SHRI Y. B. CHAVAN : Government
has not taken any decision as such. As
1 said, these are two different propositions.
The Congress Party has taken a certain
decision. The Government, naturally, before
deciding things has to consider all the-
aspects of the different propositions.

SHRI K. RAMANI : The ruling Con-
gress Party itself in its AICC session deci-
ded to abolish privy purses. In view of
that, may [ koow whether the Home
Minister will try to bring in legislation
immediately to abolish the privy purses ?
Why is he trying to conduct negotiations
with the princes ? Is it because of the
fact that some princes are members of the
Cabinet and they are attacking it ; there-
fore, in order to find out ways and means
to dilate it he is having negotiations 7

SHRI1 Y. B. CHAVAN : It is very unfair
to the princes who happen to be members
of the Cabinet. Nobody is attacking it.
The Government has a well-laid policy
in this matter and that is to discuss this
matter with the princes and try to find
out if we can arrive at some sort of an
agreed solution to the problem.

SHRI MANOHARAN : In case no
solution is arrived at, what will be the
position ?
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MR. SPEAKER :
oot called him.

No, please. 1 have

sft WO QT T 4E AT /A R
frazaame Frafavir ST Er 2
fo At oo A e Y wOR E
FAMFY ATGT HIT ey FCHIC T
et 7 T ag el Aer g fE e
arget 87

SHRI Y. B. CHAVAN : It is a very
incorrect appreciation and, unfortunately,
the hon. Member has made a very wrong

appreciation of the situation. That is
not true.

SHRI SRADHAKAR SUPAKAR :
May I know whether the constitutional
aspect of the abolition of privy purses and
also the privileges of the ex-rulers has been

thoroughly examined and  if so, what
is tbe conclusion ?
SHR1 Y. B. CHAVAN Naturally,

all these matters are under examination.
We bave not reached any conclusion

yet.

SHRIMATI SAVITRI SHYAM : As
the Government is aware of the fact that
the princes have decided at their confer-
ence on the 10th to stand for all the co-
vepants  under which they are entitled
to purses and privileges and they do not
want to come forward and relinquish their
rights, 1 would like to know from the
Government whether Government  will
create such conditions now by which
they are forced to give up their rights,
privileges etc?

SHRI Y. B. CHAVAN : 1 think these
are some of the suggestions that the hon.
Member wants us to consider. As I said,
we will consider all aspects.

SHRI S. KUNDU : When this topic
was discussed on the floor of the House
the hon. Minister stated that it is a moral
question. 1 hope he still remembers it.
Then the impression which be gave was
that he is immediately going to take steps
to scrap privy purse and other princely
privileges. Now, after so many months,
he says the matter is still under considera-
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tion. What has happened during this
interval 7 Is it that the hon. Minister
fears that there will be a sizable defection
from the Congress Party 7 Secondly,
is there strong opposition inside the Cabi-
net against this proposal 7 Thirdly, is
the hon. Minister trying to evolve a com-
promise formula whereby the grants of
certain privileges will be withdrawn
whereas some others will continue to be
retained 7

SHRI Y. B. CHAVAN : 1 think the
hon. Member is making some wrong
assessment of the situation. This has
nothing to do with the defeclions from
Congress to the other side or from the other
side to the Congress.

ot ®ar W™ @ IATIY Ay

w1
SHRI Y. B. CHAVAN : It has nothing

to do with defections. It is a question
of approach to solve this question, 1 would
like to make it very clear. Our approach
to the problem has been made clear, that
wo certainly want to solve this question,
but our approach is to discuss this matter
with them and negotiate with them,

=it w fored : frwet @ IeEid wer
arfrgafagra ST gRA a=T R |

=1 AT WIS : WA |
st W ol : 99 I qWA S T
Goc |

SHRI S. KUNDU : My second ques-
tion has not been answered.

MR. SPEAKER Your questions

were also speculative.

ot ferr s wr T BT W3
fgrgeaT ¥ qd-sqaeqr § gAOAMAQ
F+3d | ESAET 21aT & 4T AEY; AT
AR A R T TR ARA IO
#dmfas warae £, O v SfqEm
¥ gutg <& g iyl od w1 "o i
FTFY AT TTH T ARG FUF
T gFT 7 ATCEHRA §, AV AT
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w0 At ST E; SEE /WA w0
FHTAE 7 WG ATHIT KT TAAOSHT F7 27
2 7 IR A THE, TARE, TAATE,
AT IRET eI ? w1 g9 FOG AT
I EH, TANT TR 7

SHRI Y. B. CHAVAN The fear
of gherreos is not from the princes; it is
from the ether direction. Really speak-
ing, gherraos is not a matter for consi-
deration in this matter, It is not & ques-
tion of any fear from any body. It is a
question of following certain approach

in this matter, and that aprroach I have
made clear.

o few <7 Wr: TH G99 FT TAH
a5 femrmmr g fe s At o 30 &
TATANA H SATH Zra7 § AT {orC Fyar
2, @t war dfqum F @wgT AR A
w1 OF e &, afz g7, A1 awwT oar
wt T FTEE

MR. BPEAKER Kindly sit down,
Shri Jbha. Shri Nath Pai,

SHRI NWATH PAI : Mr. Speaker,
tbe Home Mipister is treading on rather
slippery grounds and he has, therefore. . . .

SHRI Y. B. CHAVAN : No.

SHRI NATH PAI : 1 will show it

AN HON. MEMBER He is

ing.

slipp-

SHRI NATH PAI : He is not slipping
or sleeping, but he is on slippery gwound,
1 say. May I recall this reply to Shri
Madhu Limaye’s motion in shis House
in which he was, at the same time, hunting
with the hounds and runoing with the
bare 7 He was more Socialist than Shri
Limaye, going one ahead of Shri Limaye
by saying “Who can disagree with your
motion 7. Now, at the AICC Session
the Prime Minister assured the people
that they are going to implemeat it. But
1 would like to draw his attention to a
statement made by a former colleague of
his, Maharaja of Basrods, Fatehsinhji,
in Bombay, in which he said “When I saw
Mr. Chavan, he assured me that be was
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sympathetic to the cause of the Maharajas;
Mr. Chavan fusther told me not to go by
his speeches.” Now I want to know, so far
as this House is concerned, what are we to
go by—by the assurances given here, by the
statements made at the AICC or by the
secret parleys with the spokesmen of the
Maharajas T Which is the Government’s
real policy ?

SHRI Y. B. CHAVAN : Government's
policy is whatever statement we make
here in Parliament. The statement that I
said that they should not go by my state-
ments is an absolutely. incorrect statement
lo make.

SHRI NATH PAI : On a point of order,
Sir ., .

SHRI Y. B. CHAVAN : Certainly, [
would like to make my position clear in
this matter. We all know the mechanics
of the political life in this country. Our
party has, certainly, taken certain deci-
sion in this matter. Now our party’s posi-
tion has to be further implemented. This
process of implementation can go on in a
ceriain manner. When Government has to
take a decision, naturally, Government has
to take a decision in a very careful and con-
sidered manner. Therefore, we have said
that before arriving at any particular con-
clusion im this matter, our effort must be
to find out an agreed solution in this matter.
We have, therefore, decided to disouss the
matter with the primces.

SHRI NATH PAI: Sir, it is a very
serious matter. I am npot going into the
merits of his reply. The statement is on
record ; the Gujarar Merald has given the
details of the statement of Maharaja
Gaikwad. Was it not the Minister's duty,
szeing that the Statement made a mockery
of the assurances given by him oo the floor
of the House—he has the best reporting
department, the C.LB., etc.—after coming
across this statement, to contradict the stam-
ment since it ran counter to his assurances
to the House ? We want your protection,
Sir.

SHRI Y. B. CHAVAN : Afier my talks
with them, we agreed to issue a communi-
que and, as far as that communique is
concerned, we said, “We discussed the pre-
liminary issues in this matter.”
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ot wy fowd : 7z Fefad faw o
T AF |

= qEEATE qeEgW F IA R W
M ISET ;T AT !

But, as to what he says, I have not come
across that statement.

st vy fewd : ag 99 @Ay A
(Interruptions)

MR. SPEAKER : Order, order. He
says that he has not come across that state-
ment. So, that ends there.

st 7y fomd : 7 37 7 AEAEE F
fag ag it g g fv = wogfaeas
MaFaTE A Fer97 fF g AT et
FOX 1% § AT 39 A ¥ awweq faar
A | TR A T T A |
agdar fawz St §0

SHRI B. SHANKARANAND : The
problem before the Government is the
abolition of the privy purses and they are
finding out or trying to find out a solution.
1 want to know whether the solution is
a sabstantial one thereby dropping out
the privy purses or it is a sort of procedural
one as to whether it should be by way of
an executive order or by way of amending
the Constitution.

SHRI Y. B. CHAVAN : We have not
yet reached any form or solution. Let
it be made very clear. It is a’ question
of, really speaking, discussing the matter,
trying to explain our point of view and
trying to find out what is their point
of view. It is only after that, one can reach
some sort of a form of solution. We
have not reached any form of solution.

SHRI HEM BARUA : On a point of
of order, Sir.

MR. SPEAKER During Question
Hour, there is no point_of order.

SHRI HEM BARUA : A few minutes
back, the hon. Home Minister said, in
reply to a question that he has not even
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a:.zcepr.ed the principle of abolition of the
privy purses. Earlier, it was on the floor
of the House that he had said that he
had already accepted it and at Jabalpur,
the Prime Minister said . . .

MR. SPEAKER : There cannot be
a point of order on what happened in
Jabalpur.  Shri Krishnamoorthi.

SHRI HEM BARUA : There is a con-
tradiction bet the two p Which
one are we to accept ?

SHRI V. KRISHNAMOORTHI : The
hon. Prime Minister as well as the hon.
Home Minister made it clear during the
last session that the Government have
decided to abolish the privy purses., I
would like to know from the hon. Minister
whether it is a fact that merely because the
difference between the Opposition and
the ruling Party is only 56 or 57 and more !
than 30 Members . . .

MR. SPEAKER These are all ex-
traneous things. You may put a question.
I think, we have wasted our time on this
issue.

SHRI V. KRISHNAMOORTHI : Is
it a fact that more than 35 members from
the ruling Party have threatened that if th
Government implements .this policy, they
will quit the Government ? Is it not a fact
that Government have yielded to their
pressure and have gone back on their
assurances 7

MR. SPEAKER : Mr. Hanumanthaiya.

SHRI HANUMANTHAIYA : In view
of the hon., Minister extending the courtesy
of consultation and conference to princes,
will he kindly extend the same courtesy
to this House and formally place the pro--
position before this House and take its
opinion by way of votes ?

SHRI Y. B. CHAVAN : I do not think
that we have reached that stage. Naturally
whatever is to be done ultimately is to
be done by this hon. House.

it oz A e ¢ Y HAT g
A war T ag Yiifode 71 | & fafawr
3 g q@w & AL 7, 95 fuafasw
Farxd a1 gewr 7 qoa1 fafewma wa
FaT faar f& ITFTIH T &, a1 AT
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g7 faafase F1am 37 Ffar awr
Wi aw wHTE S 87 F,
a1 AMfIETE F ag A 9l
Z ar Al AT ge W g, @Y awW
g 4T F& Tar Wrgem fFas aw
ar ?

SHRI Y. B. CHAVAN : 1 know the
hon. Member’s line of thinking in this
matter, but I would like to make my position
clear because I do not want my position
to be misunderstood or the Government’s
position to be misunderstood. When some-
body asked me a question whether the
principle has been accepted, I said that Go-
vernment has not taken any final decision.
I have not said whether the Gowvernment
has accepted the principle or not. My
position is very clear. Our party has taken
a certain position and naturally as Govern-
ment representing that Party our efforts
will be to implement that decision. Our
approach is that. In order to implement
that decision, cerlain positions have to be
taken and one position that we have taken
is that wt we may decide ultimately,
before coming to any conclusion, it is neces-
sary that we discuss this matter about pri-
vileges and also about privy purses with the
princes...

AN HON. MEMBER : You are negotia-
ting for privileges ?

SHRI Y. B. CHAVAN : We are dis-
cussing a certain matter with them. It
is rather very odd that we will tell them
that we will not discuss this part but will
discuss only that part. This is not the right
way of talking to people. They are not our
cnemies. They are also Indians. (fnterrup-
tions) We have to have negotiations with
them in a proper manner. Therefore, when
we are discussing privy purses, it is also
necessary that we discuss with them the
privileges also.

st ag fowd : 39 feaar aersm
fear @ @1

SHRI SHIVAJIRAO S. DESHMUKH :

In order to allay the fears of those in this
country who still regard the present Home
Minister as the prince among the progres-
sives, would the Home Minister be pleased
to assure us that he would take immediate
M7ELSS—2
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steps to declare the privy purses at least as
an office of profit ?

SHRI Y. B. CHAVAN : It is not a
question of any one Minister taking a
decision in this matter. It is the Govern-
ment which will ultimately have to take a
decision.

SHRI K. LAKKAPPA : After long
discussion they have arrived at a conclusion
to form a trade union and some of the
princes even put a threat by way of going to
agitate and taking the matter to the court
to protract the delay in taking a decision
by the Government. Can we draw an
inference that the Home Minister is backing
some of the princes to approach the court
and protract the delay in implementing the
abolition of privy purses? Is the Home
Minister supporting the princes to go to
courts ? Or will he place before the House
the proposal of the Government for an
early discussion 7

MR. SPEAKER : He has already ex-
plained the proposal of the Government.

SHRI K. LAKKAPPA: No. Is he
backing some princes ?

SHRI Y. B. CHAYAN : No, it is not
correct.

SHRI K. LAKKAFPA
know. . .

MR. SPEAKER : He has said that it
is not correct.
=it 3to fito wgwet - St 79 1 &H
F77 F frd afz g% o 7 § a1 99%
arz fafra w1 o1 stfusre et qF9m
363 s U &, FT I Ay 37
¥ fod dgrz g ?
SHRI Y. B. CHAVAN : Uhimately,
when we have to take a decision, that
decision will be taken and we shall come

before this House with that decision,
I cannot anticipate anything.

't TETERIC WTEA : FAT WL T
FT OSAM  GWET9ET § WEIed 99
aHTETT FY 3 Ty 2 e e wra ¥
gqW  TEE-HAIH ATE ATSeedEd
za fra o4 & gvaew & wur § fr wfe
za fadia AT aUEY & wer § 41, @

I want to
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fad gq @ F T siEE fom
HH FC AT & TAT ATE Wiezded 7
FIE 97 AT qeETe %1 ferar @) afy
IR qar 5o foar § a1 59 9% wreg
gEr w i m e &7 a2 o
e & fe iar afcws § g9 w97 F1 397
arqg FwTard?

SHRI Y. B, CHAVAN : At least I have
not seen this letter of Lord Mountbatten,
but I have seen some press report about it.
I have not seen the letter. Lord Mount-
batten is certainly entitled to hold his own

views about it. I cannot make any com-
ments about it.

SHRI HEM BARUA : Has he written a
letter to him ?

=t sETIET e < AT O 9 g

& fir vt af e § 7 7w F1 37 e
Haawz g ?

SHRIY. B. CHAVAN : There is no
difference of opinion about it in the
Cabinet,

CHINESE INDOCTRINATION OF
NEFA YoUNGMEN
+

*54. SHRIRABIRAY :
SHRI MADHU LIMAYE :
SHRI P. VISWAMBHARAN :
SHRI KAMESHWAR. SINGH :

Will the Minister of HOME AFFAIRS

be pleased to state :

(@) whether it is a fact that some young-
men in North East Frontier Agency crossed
over to China at the time of Chinese
aggression in 1962 and they were indoce
trinated there by the Chinese Communists ;

(b) if so, whether Government are aware
of the fact that they have returned to
NEFA and have started indoctrinating the
youth of NEFA; and

{c) the steps Government are contemplat-
ing to take against those who are instru-
mental in such indoctrination ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) and (¢). Do not arise.
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=t <&t T : HEAA WL, 9 GAT
Q1< fa oge & &Y A 7 fae
=1 & 5 A% & 150 3% A% 77 Ff-
AT FT & AT T4 T AT A A 257
qF3 A1z H1d § 74T AvEHA F 9% TG~
faee 917 & oY faar< @, 991 971 7@t b
@E) F qer W g fF 9w 5w
TTE F TIIT 337 Y @1 R A AL A
Fgar & fr 97¥ arq Frf @ T
g7 # ag o gear =gar g fF o
THTT TH& AT A 1% A9 FAAT AT
wqg F1 FI@ fF FuT 987 U Iw A
FEFIN @R

{1t farmrmarcor o - g 7 T F
f& gwrt orE e A€ 20 g
F1 & 6 g 900 TEFR § A
AT FEr TE § 9§ A9 AG @, T A
21

=t @ TR : T O A I A
e qas agr § 91 &, 98 Iy
RIS ?

st fFarerrercor vt : 3 7t 19 & A,
a1 AT w1 owA T A IIAT A

=it Wy fema : seaw W@, T 34
1T FY SR K AT T FE, AHT 89T
ara ag & fF 1962 & 51 yrFwT gaw
4T, 97 TS AWl F1 T TLFR 958
FTH Y 47 oI T TP AR AR FT qQw
TR ANTFT AT
fergeam fadrat wam & @ 8, Swwr
THEAT T & f9d 3971 GCHTC 50 @
9% faqr w7 @ & 5 Ida1aq (3w)
FT AT AR § IqA AHTAT FOrTT
S AT AYT A0 g7 AT THE AT AT
IqAITH F A TH 7 A AR G
&t 1€ § qaE AT qfHE FY, IaH
G FT F A6 AT FT Fq4T HC
AET ®T T4 F T 7 OF Ara-Fogar
SR O ¥ fad, wifs afewr ag
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a7 #1 femr &, wa= e @
T JIFTT ZTHHFT ATFa=HOT F4
#T TH AAME F1 qUES 79 & 79
T g7

=it fererraror e : SRt A W AW
#1 gua &, T@ T 1 NE qEHA
Qg FT A 9@ @A W q ) W
7 T9 N9 F7 q49 g 9% fqy §
g9 a1 Sfaa wew I AW § HR
FEFT FTHN FEA W gAT & | TR aF
TP A= #T A 8, faemifE
¥ fod 3o o=l 1 9 {5 et
zomk g Weewee ofar #1 =1 faar mn
& Ji ot A feaifeet & famme =
TET & IART qgT A FY T T &
AETE

st wg fomd oy v fesnfET
T A FT R E, § I9 @ 4T I@
g7 & A &, AfTgT § gL g
ar 4@ ?

off frgracn o © a7 A% w1 A
g1

st Wy fowd : WOF A9 e
T & FC A o1 Far, fggeaw |

HrHTaet % T g 7
=t faaraow v - ag Erad
TATHT § A1 FHT & GV § 4 Far &

v Gar fagaifdy & fo8 < mm &)
ot faaifE & et & faamw 738
AT &, IR AG Y T QO TEar
H AT

SHRI SURENDRANATH DWIVEDY :
In NEFA also there is that inner line,

SHRI P. VISWAMBHARAN : In view
of the statement made here, may I know
from the hon. Minister whether he would
make further investigation into this matter
to find out whether the persons.who had

» crossed over to China have since returned to
NEFA ? .
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Mr. SPEAKER : They have denied it
already.

SHRI VISWAMBHARAN : My point is
that according to the information that
is available with the Government ar the
moment it is not correct, but several hon.
members have asserted that this thing has
been happening there. So, may I request
that the Government make further detailed
investigations into this affair ?

SHRI VIDYA CHARAN SHUKLA :
We have already made a very thorough en-
quiry about it, and we have found that it
is not true.

it wrivae fag : seae wEIE, st
war wERy 7 Fwr fF faure ofafow
o1 g% FE § ITH! AT T &1 T
Tg weq &1 A1 T A WS FAneA
fF ag o1 vaars & fare afafoa
qa® A2 § 4% A9 q4 §O A(T4T HY
At &8 & 1T 3% g ZiEHIET A §
formdr gaTr WIS & wAAC F1 qav Y
g W qTAL A B AT E, AW qE
HTX AT AT A7 fpara W AW §
foraaT dzara 4@t g1 @ &, T I
qar I § 7

it fararareor we: - TAFTIAE A
40 g1 agi ¥ wrf eafaq war § @
Tzt A1 ITF AYIA FT FAH &GS I5AT |

it AT fag - seas WERY, 98
aaF ford ¥ FEeTd ! waE at
AR

WRITTEN ANSWERS TO QUESTIONS
STRATEGIC  WELLS AND PosTs  IN
JAISALMER OCCUPIED BY PAKISTAN

%66, SHRI BAL RAJ MADHOK : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that a number
of strategic wells and posts well within the
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old Jaisalmer State have been occupied by
Pakistan; and

(b) if so, the steps taken by Government
to recover them ?

THE MINISTER OF HOME AFFAIRS
SHRI1 Y. B. CHAVAN) : (a) No.

(b) Does not arise.
wwiT | fafa agr swaoqr 1 feofa

*67. =it fawfa fost
s} SR W
st qTo MRy
T TRHW HAT AT FATT HT T
3

() 71 ag a9 2 &% 24 srms,
1967 &1 T (F1917) # s
afemifedi & wgmar & fou & &1
AT TT 9T;

(=) afz &, a1 3t = o= feafa
=i 4 &, faad sreer aan £ wgEar
HT ATITAFAT 9 4T; HIC

() Far 7 toa v o wgE
am feafa g7 frawr a7 7 9 g o
A% gt ?

wg-wl Heft (ot o Ty
(%) g ame F afaa e g fF
T F st arfasfat 7 24 3,
1967 #1 dfa% "gmar a1 #Fr T@Y
Frary
(=) s () : s &Y 7@ 95
BIFURCATION OF INTELLIGENCE BUREAU
*68. SHRI GADILINGANA GOWD :
Will the Minister of HOME AFFAIRS be
pleased to state @
(2> whether the Central Intelligence

Bureau is being bifurcated into two bureaux;
and

(b it so, details thereof and the reasons
for doing so ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b). A

proposal for the separation of external from
internal intelligence is under consideration.

NOVEMBER 15, 1967

Written Answers. 528

It is still in the initial stage of examination..
The reason for the proposal is that the
nature of work differs and separation of
internal from external intelligence may
make for increased efficiency of the intelli-
BCNCe Services. b

M.Ps. GOING ABROAD ON INAUGURAL

FLIGHTS

*69. SHRI PREM CHAND VERMA :
SHR1 ABDUL GHANI DAR :

Will the Minister of TOURISM AND-
CIVIL AVIATION be pleased to state :

(a) the number of inaugural flights in
which M.Ps went abroad since the 15th
March, 1967;

(b) the names of those M.Ps. and the
duration of their stay abroad; and

(c) the expenditure
flights ?

THE MINISTER OF TOURISM AND-
CIVIL AVIATION (Dr. KARAN
SINGH) : (a) There have been cight Air
India Inaugural flights since 15th March,
1967 in which M.Ps, went abroad.

(b) A statement giving the requisite
information is placed on the Table of the
Sabha. [Placed in Library. Sec WNo. LT--
1568/67].

{c) Total expenditure is not yet known
but the approximate expenditure on each
invitec has been about Rs. 315/- per day..

incurred on such

LOKRAL AND LOK AYUKT

*70. SHRI D. N. PATODIA :
SHR1 MANIBHAI J. PATEL :-
SHRI S. R. DAMANI :
SHRI K. HALDAR :
SHR1 DEORAO PATIL :

Will the Minister of HOME AFFAIRS.
be pleased to state :.

(a) whether it is a fact that without
waiting for the approval of the States for
the establishment of Lok Ayukt, the
Government of India has decided to esta~
blish Lokpal at the Centre;

(b) if so, the steps taken for the establish~
ment of the institution of Lokpal and when
this Institution. is expected to start funec--
tioning; and
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(c) the progress made towards obtaining
the approval of the different States to the
-establishment of the institution of Lok
Ayukt ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The question whether the Centre
should go ahead with the setting up of suit-
.able institutions in relation to its own needs
.alone for the time being is under considera-
tion.

(c) The proposals of the Administrative
.Reforms Commission regarding the setting
up of Lokpal and Lokayukt were referred
to the State Governments for their views
and were later discussed in a preliminary
‘way at the Chief Ministers’ Conference
on the 9th April, 1967. Since then, 10
State Governments -have communicated
-their reactions.

DETENTION OF SHEIKH ABDULLAH

*7L. SHRI A. B. VAJPAYEE :
SHRI SHARDA NAND :
SHRI N. 5. SHARMA :
SHRI JAGANNATH RAQ JOSHI:
S5HR1 SHRICHAND GOEL :
SHRI RAGHUVIR  SINGH
SHASTRI :

Will the Minister of HOME AFFAIRS
.be pleased to state.:

(a) whether it is a fact that a spacious
-bungalow in Kotla Lane in New Delhi has
.been renovated by Government to accom.
.modate Sheikh Abdullah;

{b) if so, the total expenditure incurred
.on the renovation of the said bungalow;
and

(c) the monthly expenditure incurred
by QGovernment on Sheikh Abdullah’s
detention arrangements 7

THE MINISTER OF HOME AFFAIRS
{(SHRIY. B. CHAVAN) : (a) The bungalow
:at 3, Kotla Lane,"-was not in occupation

since June, 1966, It was made fit for
occupation,

) An amaunt of about Rs. 1,300/~ was
-spent on putting the bungalow including its
-electrical wiring etc. in a fit condition for
<occupation. This is exclusive of the expen-
<diture for purposes of security.
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(c) Sheikh Abdullah is given a mainte-
nance grant of Rs. 1,500/~ per month from
Ist October, 1967. He has to meet all his
personal expenditure from it. Besides,
a cook and bearer are provided at Govern-
ment cost. The security staff is detailed
from the police establishment already in
position. However, exclusive of Rs. 1,500/
per month mentioned above and mainte-
nance and upkeep of the bungalow includ-
ing the water and electricity bills etc.,
the monthly expenditure on keeping Sheikh
Abdullah in internment at 3, Kotla Lane
may be estimated to be about Rs. 16,000/-.

EsPIONAGE CASE

*72. SHRI MANIBHAI ). PATEL :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the investigation in the
espionage case involving Sarvashri Mohit
Chaudhuri and Sunil Das has been complet-
ed; and

(b) if so, the findings thercof 7

THE MINISTER. OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The investigation has been completed and
a plaint was filed in the court against
four accused persons including Mohit
Chowdhury and Sunil Das for prosecution
under Section 3, 5 and 9 of the Official
Secrets Act. The case is now subjudice.

REPORT ON MNAXALBARI DISTURBANCES

*#71, SHRI YASHPAL SINGH : Wil
the Minister of HOME AFFAIRS be plcas-
ed to state :

(a) whether it is a fact that the Govern-
ment of India had requested the West
Bengal Government to send a report on the
Maxalbari disturbances ;

(b) if so, whether Government have
received any report; and

(c) if so, whether a copy of the report will
be laid on the Table ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): @) to (¢}
The State Government were requested to
furnish their assessment of the situation in
Maxalbari towards the end of July and
their reply was received in the beginning
of August. The State Government has
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also kept us informed of subsequent deve-
lopments in their fortnightly reports. It is
not proposed to place the correspondence
with the State Government on the Table of
the House.

Ssuva SENA

*74. SHRI P. C. ADICHAN :

SHRIE. K. NAYANAR :

SHRI CHENGALRAYA NAIDU :

SHRIP. K. DEO :

SHRIMATI TARKESHWARIL
SINHA :

SHRI K. LAKKAPPA :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI HEM RAJ :

SHRI DEVEN SEN :

SHRI BASWANT :

SHRI N. K. P. SALVE :

SHRI V. KRISHNAMOORTHY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are aware of
the disruptive activities of the Shiva Sena in
Bombay;

{b) whether Government have received
reports of the violent attacks by the Shiva
Sena on South Indian residents of Bombay;
and

(c) if so, the action taken to curb such
activities of Shiva Sena ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes.

(b) Complaints have been received alleg-
ing such attacks. The State Gowvernment
have reported that enguiries made into such
complaints indicate that the Shiva Sena
as such had no hand in such attacks.

{€) The Central Government are in close
touch with the State Government who
have indicated that the police are maintain-
ing utmost vigilance and that action has
been taken by the police in every instance
where there was a prima facie case against
any person. The Chief Minister, Maha-
rashtra, has assured the people that all neces-
sary steps would be taken to preserve the
cosmopolitan character of the city of Bom-
bay and to ensure that people of different
States reside there in peace and harmony.
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DEVELOPMENT OF SHIPPING INDUSTRY

*75. SHRI P. P. ESTHOSE :
SHRI VISWANATHA MENON :
SHRI K. RAMANI ;
SHRI K. M. ABRAHAM :

Will the Minister of TRANSPORT AND -
SHIPPING be pleased to state :

(a) whether Government have formulated
a scheme for the development of shipping
industry during the next.ten years;

(b) if so, the main features of the scheme; .

{c) whether Government have itaken
advice from foreign interests while prepar- -
ing the scheme;.and

(d) if so, the names of such concerns ?

THE MINISTER OF TRANSPORT
AND SHIPPING (Drs V.K. R. V. RAO) : .
(@) and (b) : Since Fourth Five Year Plan
has not yet been finalised and planning is
being done on a year-to-year basis, the
question of formulating a 10-year scheme
for shipping does not arise. However,
subject to availability of resources, efforts
will be made to reach the target laid down in
the Draft Outline of the Fourth Plan wiz.
30 lakhs GRT operative and 5 lakhs GRT
on order, by 31-3-1971. The emphasis will
be on the acquisition of large bulk carriers
and tankers, but there will be no bar against
the acquisition of other types of ships.

(c) and (d)}. Do not arise.

Union TERRITORY STATUS FOR NEFA

*76. SHR1 BHAGABAN DAS :
SHRI UMANATH :
SHR1 VISWANATHA MENON :.
SHRI1 P. GOPALAN :
SHRI1 P. N. SOLANKI :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of HOME AFFAIRS .
be pleased to state :

(a) whether it is a fact that Government
have under consideration any proposal to
constitute North East Frontier Agency into-
a Union Territory; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Does not arise.
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STUDENTS UNREST

*77. SHRI MAYAVAN : Will the Minis-
ter of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that a Sub-
committee of Inspectors-General of Police
which was appointed last year has submitted
a report to the Ministry regarding the action
to be taken on students unrest;

(b) if so, the main points of the report;

(c) whether it is also a fact that this

report has been circulated to the State
‘Governments for their comments; and

(d) if so, their reaction thereto ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y, B. CHAVAN) : (a) Yes, Sir.

(b) to (d). The main recommendations
have been forwarded to the State Govern-
ments for their comments, which are still
awaited.

MasAIAN CoOMMISSION REPORT

*78. SHR1 K. LAKKAFPPA :
SHRI S. A. AGADI :
SHRI MADHU LIMAYE :
SHRI P. VISWAMBHARAN :
SHRI BAL RAJ MADHOK :
SHRI RAGHUVIR SINGH
SHASTRI :

SHRI NATH PAI :
SHRI DEORAO PATIL :
SHRIE. K. NAYANAR :
SHRIMATI SUSHILA
ROHATGI :
SHRI A. K. GOPALAN :
SHR1 SRADHAKAR SUPAKAR :
SHRI P. GOPALAN :
SHRIMATL SUSEELA
GOPALAN :

SHRIMATI TARA SAPRE :

SHRI NITIRAJ SINGH
CHAUDHARY :

SHRI GEORGE FERNANDES :

SHRI GADILINGANA GOWD :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Central Government have
received the Mahajan Commission Report
on the boundary disputes between Maha
r ashtra, Mysorc and Kerala;
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(b) if so, whether any decisions have been
arrived on the report;

(c) when the follow-up action will be
taken in this matter; and

(d) whether Government propose to lay
on the Table a copy of the Report ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) and (c). The recommendations are
under consideration.

(d) Copies of the Report have been
placed in Parliament Library and have also
been supplied to the Members.

Ranchr Riors

*79. SHRI UMANATH :

SHRI SATYA NARAIN SINGH :

SHRI A. K. GOPALAN :

SHRI SITARAM KESRI :

SHRI YAMUNA PRASAD
MANDAL :

SHRI RAMAVATAR SHASTRI :-

SHRI NITIRAJ SINGH
CHAUDHARY :

SHRI SARJOO PANDEY :

DR. SURYA PRAKASH PURI :

SHRI RAM AVTAR SHARMA :

SHRI SHEOPUJAN SHASTRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether he wisited Ranchi recently
after the communal riots there;

(b) whether he has asked the officials to
investigate into the causes of the riots;

(c) if so, the findings thereof; and

(d) the steps taken by Government in
this regard 7 .

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.

(b) It was agreed in discussions with the
Chief Minister and other Ministers of Bihar
that investigation of the criminal cases
that had been instituted by the Bihar police
in conpection with the disturbances would be
vigorously pursued and completed as early
as possible.

(c) and (d). The State Government have
reported that police investigation was taken
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up in respect of 443 Pirst Information
Reports, Investigations have been com-
pleted in respect of 400 and 43 cases are still
under investigation. The investigations
bave resulted in 32 cases being put up before
courts and in respect of 368, final reports
have been submitted. The number of accus-
ed involved in the 32 cases before the courts
is reported to be 165, of whom 21 are
absconding. In the meantime, the Central
Government have appointed a Commission
to inquirc into certain major communal
disturbances in recent months including
those at Ranchi and Hatia.

FWHIT FT qr&T ® AN TGEH &
/A geagT

*g0. oft T TN WA T
FT 9T FE 6 :

(F) a1 ATHIT FT LA IH A1d R
M mar g 5 2= & § Frodi g
FE AW IO GECH F T AR
fran a1 qar AT A a2
T Ar;

(@) #arag 7= & fF o7 9l &
qifFeT @eal 7T 3 8

(1) FaT FEFTT T 3T GITAA F AL
¥ A% 7 1 E; S

(=) afz gr, a1 =9-9ga= & @
aficomm faadt € i S ae AT fraan
sfafem § ?

e aqT Fafwe IFaA Hall (FMo
N g) : (F) & (7). THITEFEH
IUeed g1 ¥ Ag AT gvnr & fF 3
AT, 1967 T AT/ FT ATAT
& gyua fwd Fror gfem £ A
T @ A I § AfE 7 A
ot g€, TR a9 1@ a9 Fe faq
T6t 9T fAad qheF aEr $ 7 4 A
6 A A TG 9T FEA (TEwE) 9
feqm 9o A fawfagrar am & @
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MG A TAC B T | THEHI A § T
FT §& S AMT 741 T AT qC
T | A T @A eafaal #,
o4 & w0 % a9 =i 4, T g
F g9 ¥ q¥er @) v Al
fezrma & & faar v € @t7 AT 39 9%
TFEHT TAET TATE |

qafy & gge™ a3 gwim ¥ faua
A, a7y grar g favana wirer ¥ 97
FeqH F1OWAT | TSI AIHR F1OIHHC
7Y faar € & adz+i %1 99 grerr @3
a1 uq Siegrew faar so AT qA
FE7 ¥ fq99 4 IET AFE F1 97
AW WA HWIN | g7 a3 S &7
ara 2 fF MvdfiT @ g7 %1 Asar 29
a9 sfagam @ )

ASSISTANCE TO NON-RECOGNISED
ScHoOLS

*81. SHRI RANDHIR SINGH : Will the
Minister of EDUCATION be pleased to
state :

(a) whether Gowvernment have adopted
a uniform policy in respect of the non-
Government recognised schools and colleges
in the matter of financial assistance so that
owing to financial difficultics under private
management, the cause of education does
not suffer;

(b) whether Government propose intro-
ducing Delhi State pattern of financial assis-
tance to all such institutions in the coun-
try;

(c) if not, the reasons therefor; and

(d) if the reply to part (b) be in the
affirmative, from which year ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
The question of grant-in-aid rules is the one
primarily for the Statc Governments to
decide.

(c) and (d). Do not arise.
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CoMMUNAL HARMONY

*82. SHRI N. K. P. SALVE :
SHRI PREM CHAND VERMA :
SHRI VASUDEVAN NAIR :
SHRI BIBHUTI MISHRA :
SHRI J. MOHAMED IMAM :
SHRI D. N. PATODIA :

Will the Minister of HOME AFFAIRS
be pleased to state the steps contemplated
and undertaken by Government to main=
tain communal harmony in the States and
to meet effectively the incidents of commu-
nal friction ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : A statement is
laid on the Table of the House.

STATEMENT

I bad written to all Chief Ministers of
States requesting them to take adequale
steps to prevent communal tension and to
curb communal disturbances with utmost
firmness. Among other things, I have
drawn their personal attention to the
following :—

(i) Adequate arrangements should exist
for getting timely intelligence about
developing tensions between differ-
ent groups of people;

(i) Citizens Committees should be
formed in areas where either tensions
have occurred in the past or are
likely to develop in future;

A{iif) adequate use should be made of the
preventive provisions of the law;

{w) in the light of what happened in
Jamshedpur and Rourkela in 1964
and recently at the Heavy Engineer-
ing Corporation township in Hatia,
it is specially necessary to maintain
vigilance in industrial communities;
and

(v) systematic arrangements should be
instituted for scrutiny of writings in
newspapers, magazines, etc. as well
as spoken words, which tend te pro-
mote communal hatred. Adequate
use should be made of provisions of
Section 153-A IPC to check such
writings and speeches.

The State Governments have been given
:all reasonable assistance required by them
" 20 maintain communal harmony.
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A Commission of Inquiry has been
appointed on November 1, 1967, to enquire
into the causes and course of some major
communal disturbances that have occurred
in different States since Ist August 1967.

It has also been decided to revive the
National Integration Council so that further
concrete steps may be taken to check the
growth of communal and other divisive forc-
es in the country.

POLITICAL SET-UP OF LADAKH

*83. SHRI YAJNA DATT SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI YOGENDRA SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government propose lo
change the political set-up of Ladakh in
view of its strategic importance;

(b) whether the people of Ladakh hjlw;
reiterated the demand for the separation
of Ladakh from Kashmir and introduction
of NEFA type administration there; and

(c) if so, the steps taken by Gowvernment
in that direction and also for the economic
development of this strategic area 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No, Sir.

(b) Such a suggestion has been received
from some persons.

(c) Government do not propose to sepa-
rate Ladakh from Kashmir.

For the intensified development of this
area, Government of India are rendering 90
per cent financial assistance for development
schemes undertaken with their approval by
the State Government as part of the State
Plan.

CHANGE-OVER TO REGIONAL LANGUAGES

*34. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether Government have worked out
the details of the steps required for the
change-over to the regional languages as the
medium of instruction at various levels of
education ;

(b) if so, the details thereof;

(c) the cost involved in the whole scheme;
and
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(d) whether steps have been taken for the
preparation of books particularly on scienti-
fic subjects by the time limit fixed ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) The details of the
planning and phasing for the change-over
to the regional languages are to be made by
the State Governments, and at the univer-
sity level by the universities.

(b) Does not arise.

(c) The cost will be worked out by
cach State Government for its area.

(d) The Commission for Scientific and
Technical Terminology has done consider-
able work in the evolution of terminology
suited for the Indian languages to be adop-
ted or adapted by them. The Commission
has also produced some books for the uni-
versity stage. It is also proposed to ear-
mark for giving to each State an assistance
up to Rs. 1 crore for book production and
development of regional languages as
media of instruction at the university stage.

MODERNISATION OF MaJOR PORTS

*86. SHRT PARTHASARTHY :

SHRI Y. A. PRASAD :

SHRIMATI SUSEELA
GOPALAN :

SHRI D. N. DEB :

SHRI A. K. GOPALAN :

SHRI D. N. PATODIA :

SHRIMATI JYOTSNA CHANDA :

SHRI VALMIKI CHOUDHARY :

Will the Minister of TRANSPORT AND
SHIPPING be pleased 1o state :

(a) whether it}is fact that Government
have decided to set up a commission for a
comprehensive survey of India’s ten major
ports and make recommendations for their
modernisation;

(b) whether Gowernment have seught
the counsel of the officials of the Inter-
national Association of Port and Harbour
Commissions at New York, London and
Hamburg on the composition and terms of
reference of the commission; and

(c) if so, with what results ?

THE MINISTER OF TANSPORT AND
SHIPPING (DR. V. K. R. V. RAO) : (a)
Yes, Sir.

(b) and (c) : On my request, the Inter-
national Association of Ports and Harbours
have agreed in principle to sponsor the
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visit of a three-man team of experts from the
Ports of New York, London and Rotterdam
which could make a rapid survey of our
major ports and make recommendations in
regard to the lines on which further expert
studies in depth may be undertaken. The
details are under consideration.

DELAY 1N SANCTIONING OF SCHOLARSHIPS

*87. SHRICHENGALRAYA NAIDU :
SHRI M. L. SONDHI :

Will the Minister of EDUCATION be-
pleased to state :

(a) whether it is a fact that educational’
authorities and students have been agitat--
ing against the Government's scholarship
schemes because of the alleged inordinate
delays involved in the sanctioning of money
to the students;

(b) whether Government are considering
to take certain steps to avoid delays in grant-
ing scholarships to the students; and

(c) the time usually taken in the disburse--
ment of scholarships to students ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No Sir, but there bave
been a few complaints about delay from
scholarship-holders under the National
Scholarship Schemes.

(b) The Government of India have
already introduced a new procedure for
payment to be followed by the State Govern--
ments in order to ensure speedier disburse-
ment of scholarships.

{c) As the Schemes are implemented by
the State Governments it is not possible to
indicate the precise time taken for a student
to get his scholarship. However, the State
Governments have been requested to ensure
that as soon as his documents are complete, .
the scholar shall receive his scholarship
amount.

RETREMENT OPTION SCHEME
*88. SHRI ARJUN SINGH
BHADORIA :
SHRI HARDAYAL DEVGUN :

Will the Minister of HOME AFFAIRS:
be pleased to state :

(a) whether Government has deferred the
implementation of the retirement option
scheme; and
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(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA) : (a) Gov-
ernment had no retirement option Scheme
under consideration. However, on 17-5-
1966, an Office Memorandum was issued by
the Finance Ministry according to which
personnel identified as surplus and opting
to retire had five years added to, their
qualifying  service wunder  particular
circumstances;

(b) As the Government had no general
retirement option scheme under considera-
tion, this question does not arise.

DEMANDS FOR SEPARATION IN ASSAM

*89. SHRID. C.SHARMA :
SHRI HEM BARUA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether posters containing demands
for separation have been appearing in seve-
ral parts of Assam in the beginning of
August, 1967;

(b) if so, whether investigations have
been made into the origin of these posters;
and

(c) if so, the results achieved and the
action taken in the matter ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b).
Yes Sir.

(c) Enquiries made so far disclose that a
number of groups are circulating pamphlets
and posters, Some of these groups are not
properly organised. Some of these posters
are crude manuscript documents. State
Government are making further enquirics
in the matter.

DesPATCH OF C.R.P. BATTALTIONS
TO WEST BENGAL

*30. SHR1 INDRAJIT GUPTA : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

{a) whether it is a fact that several
battalions of the Central Reserve Police
were sent to West Bengal towards the end
of September, 1967 and later; and
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(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Some armed police contingents were
sent to West Bengal at the instance of the
State Government who wanted their own
armed police force to be supplemented in
order to cope with possible disturbances to
law and order.

Naca Reees attack on C.R.P.
CaMP NORTH OF MANIPUR

407. SHRI C. K. BHATTACHARYYA:
SHRIK. K. NAYAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that 300 armed
Naga rebels entered Ukhrul Sub-division of
Manipur in the beginning of August 1967;

(b) whether it is also a fact that a camp of
Central Reserve Police at Palwai, north of
Manipur was attacked by hostiles; and

(c) the steps taken to check and resist
them 7

THE MINISTER OF $TATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (2) Yes,
Sir.

(b) No, Sir. However, one C.R.P. post
at Paoyi in Ukhrul Sub-Division was attack-
ed by Naga hostiles on the 16th August,
1967.

(c) The Naga hostile attack was repulsed
by our forces and one hostile was killed and
another captured. The Security posts have
been strengthened and patrolling has been
intensified.

NATIONAL RIFLE ASSOCIATION

408. SHRI BABURAO PATEL : Will
the Minister of EDUCATION be pleased to -
state :

(a) the date of inception of the National
Riflc Association of India, the number of
its branches or offices, the strength of staff,
its annual maintenance expenses, the num-
ber of rifles at its disposal and the number
of life members on the roll;
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(b) the names, designations and the
monthly salaries and emoluments of the 12
top officials of the N.R.A.L;

(c) the work done by the N.R.A.L since
its inception; and

(d) the immediate steps taken by Govern-
ment to prevent further frauds ?

THE MINISTER OF STATE IN THE
'MINISTRY OF EDUCATION (SHRI1
BHAGWAT JHA AZAD):

«(a) (D) Date of inception 8th June,
1954,
(i) No. of State Associa-
tions and directly affi-
liated clubs 273
(éii) Strength of stafl at
headquarters 13

+(iv) Annual maintenance
expenses of N.R.ALL  Rs, 65,000/-
(approxi-
mately).
(¥) No. of rifles and pis-
tols at the disposal of
N.RAL 24

(wi) No. of life members

ontheroll of N.R.AL 1,628
«(b) (i) Major Igbal Singh

Randhawa,

Asstt. Secretary R. 470/—-
p.m.

(i) ShriO, P. Garg,

Editor,

quarterly journal, :

‘Indian Rifleman’ Rs. 590/-
p.m.

‘There are no other paid top officials.

(<) The NRAI had been giving weapon
‘training, holding National Shooting Cham-
-pionship Competitions and training the pub-
dic for target shooting.

{d) Audited accounts are being insisted
-upon by the Government for all grants paid
‘by it.

'CORRUPTION

409. SHRI BABURAO PATEL : Will
“the Minister of HOME AFFAIRS be pleas-
-ed te state :

(a) the number of Gazetted Officers and
- public servants involved in corruption dur-
ing the year 1966-67 and the nature and
+particulars of their offence;
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(b) the number of cases takenup for
investigation by the C.B.I. and the result
thereof’;

(c) the reasons for the delay in complet-
ing the investigations and securing convic-
tions; and

(d) the names and designations of officers
caught red-handed while accepting bribes
and the nature of action taken against
them ?

TNE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) 313 Gazetted
Officers and 891 other public servants werc
involved in corruption cases during 1966-67
on offences involving demand and accept-
ance of bribes and illegal gratification, pos-
session of disproportionate assets, causing
illegal pecuniary advantage to persons and
pecuniary loss to Government etc.

(b) A total of 830 such cases were regis-
tered by C.B.l. during 1966-67, of which
81 were sent up for trial in courts, 472
reported for departmental action, 105 re-
ported to Ministries/Departments for suit-
able action as deemed fit, 58 closed or other-
wise disposed of and 114 are pending
enquiry/investigations.

(c) General causes of delay are ;:—

1. Complicated nature of cases.

2. Scrutiny of voluminous records.

3. Delay in securing audited documents
in original.

4, Non-availability of records and wit-
nesses promptly.

5. Delay in obtaining Technical and
expert opinion.

6. Need to conduct investigations at
various places.

7. Delay in collection of pay particulars
of accused and evaluation of proper-
ties ete.

8. Dilatory tactics adopted by accuscd

persons.

Petitions etc. filed by accused during

the interlocutory stage, thereby hold-

ing up the progress of trial.

10. Non-appearance of accused/witnesses
on due dates in Courts,

0

(d) It is not in public interest to disclose
the names and designations of officers caught
red-handed while accepting bribes. How-
ever, in terms of numbers, 50 public servants
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including 10 Gazetted Officers were caught
while accepting bribes. Of these 50 public
servants, 24 were sent up for trial, 17 were
reported for regular departmental action, 6
were reported to departments concerned for
taking suitable action as deemed fit, cases
against 2 were closed and case against one
remained pending investigation.

PRESIDENTIAL AWARD FOR
ScHooL TEACHERS

410, SHRI SHIVA CHANDRA JHA :
Will the Minister of EDUCATION be
pleased to state :

(a) the specific requirements to be fulfilled
for grant of Presidential prize for the
school teachers:

(b) the number of school teachers of Bihar
who have reccived the Presidential Award
so far; and

(c) the number of teachers in the deaf
and dumb teaching line in India who have
received it so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) (1) A teach-
er should have at least 20 years' teaching
experience and should be actually working
as a teacher/head in a gnised
primary/middle/high/higher secondary
school, or a recognised institution for the
physically or mentally handicapped or a
Sanskrit pathshala or tol, but should not be
a member of the Inspectorate or stafl of a
Training College.

(2) The teacher should be—

() enjoying good reputation in the
local community;

(i) possessing academic efficiency and
desire for its improvement ;

(iii) having geénuine interest in and love
for children; and

(i¥) sharing in the social life of the
community.

(3) The teacher should have a clean re-
cord of service and faultless antecedents and
no enquiries of legal proceedings of any
kind—departmental or otherwise should be
pending against him.

(b) 80.
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(c) Such detailed information is not kept'
because there is no specific number of awards
earmarked for teachers of the deaf or the.
dumb.

Tourist CeNTERS DumiNG THE
FOURTH PLAN

411, SHRI SHIVA CHANDRA JHA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :-

(a) the number of Tourist Centres to be-
set up in India, State-wise, during the Fourth
Plan period;

(b) the specific facilities to be provided to-
the tourists during this period; and

{c) the estimated foreign exchange to be
carned during this period?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):.
(a) A statement giving the list of centres
where tourist facilities are proposed to be
provided during the Fourth Plan period is
laid on the Table of the House. [Placed
in Library. See. No. LT-1542/67].

(b) The schemes for development of"
tourism included in the Central Plan mainly
relate to the integrated development of
sclected centres/resorts, such as winter
sports and seaside resorts. The schemes
envisage total development of the areas on
the basis of Master Plans and include provi-
sion of accommodation, transport facilities,
landscaping, recreational facilities, shop-
ping and cntertainment. Provision of civic
amenitics is the responsibility of the State
Government,

(c) Based on a survey carried out in 1962,
the total foreign exchange to be earned on
account of tourism during the Fourth
Plan period was tentatively estimated at
Rs. 140 crores, but efforts are now being
made al increasing the earning.

ATTACK BY KUKIS AND MIzOSs IN
C.R.F. CaMP 1IN MaANIPUR IN
AucusT, 1967

412. SHRI C.K. BHATTACHARYYA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that a large gang
of Kukis and Mizos armed with automatic
weapons attacked a camp of Central Reserve
Force in Churachandpur, Manipur in
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August, 1967, killed two armed police and
injured others; and

(b) if so, the steps taken in this matter 7

THE MINISTER OF STATE 1IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) There

-was no attack on a camp of the Central
Reserve Police in August '67. But there
was an encounter between a patrel of C.R.P,
and a gang of Mizo/Kuki hostiles onthe 14th
August, 1967 in Churachandpur Sub-
Division of Manipur. In the encounter
‘two constables were killed and one was
wounded.

(b) Thearea in Manipur has been declared
as Disturbed Area under Armed Forces
-(Assam and Manipur) Special Powers Act,
1958 and the Army is combing the area.
The Security Forces’ posts have been streng-
thened and patrolling has been intensified.

15-Year Stupy Course

413, SHRI C. K. BHATTACHARYYA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether the Central Advisory Board
on Education has accepted a 15-Year struc-
ture of study upto the first degree; and

(b) If so, the stages and sub-stages of the
15-Year study course envisaged 7

THE MINISTER OF EDUCATION
'(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) The first stage of school education
would cover ten years and be designated
as the high school stage. The division of
this stage into different sub-stages may be
done to suit local conditions and traditions.

This stage would be followed by a higher
secondary stage of two years of general edu-
.cation (the vocational courses at this stage
may vary in duration from one to three
years).

Then would come the undergraduate
stage which would include a three-year
-course for the first degree in arts, cc
and science.

SmMUR SUCCESSION

414. SHRI C. C. DESAI : Will the Mini-
-ster of HOME AFFAIRS be pleased to
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refer to the reply given to Unstarred Ques-
tion No. 595 on the S5th April, 1967 and
state :

(a) whether the non-recognition of the
son adopted by the Maharani of Sirmur
was influenced by reason of the son not
having been adopted by the deceased ruler
of Sirmur as alleged to have been required
by Canning's Adoption Sanad;

(b) Whether the matter was referred
to the Ministry of Law or Attorney-General;

(c) the criteria adopted for arriving at
the present decision of non-recognition of
the adopted son of Maharani of Sirmur for
succession in the background of (i) lapse
of Sanad by the Indian Independence Act,
1947; (ii) Agreement of Merger which gua-
rantees succession; and (iii) precedents in
British time of adoption of sons by the
widows of the rulers;

(d) whether Government have received
the memorial submitted by forty Members
of Parliament regarding Sirmur and Akal-
kot Gadis; and

(e) If so, the decision taken thereon ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) (a) to (c). The
President had decided not to recognise any
person as the Ruler of Sirmur under article
366 (22) of the Constitution after a very
careful consideration of all aspects of the
case.

The Ministry of Law was consulted.
All claims to the Gadi were examined in
the light of the facts of the case, the pro-
visions of the Merger Agreement and other
relevant circumstances. Under the pro-
visions of the Constitution it is not necessary
that the President must recognise a succes-
sor in every case of the demise of a Ruler.
Each case is carefully considered on its
merits. Attention is invited to the reply
given to the unstarred question No. 595
on 5th April, 1967.

(d) and (e). A memorial was submitted
to the President by 26 M.Ps.

The memorial was very carefully con-
sidered, and the conclusion reached was that
the decision not to recognise a successor
sheuld stapd.
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THEFT OF PAINTINGS FROM SALAR JUunG
MuseuM, HYDERABAD

417. SHRI V. NARASIMHA RAO:
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that some valuable
paintings were stolen away from the Salar
Jung Museum, Hyderabad;

(b) if so, the number and value thereof:
and

(c) the action taken by the Government
in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) and (b) Government
are aware of the loss of 49 paintings from
the Salar Jung Museum, Hyderabad. The
value of these paintings has been assessed
by a Committee of Experts at Rs. 14,050f,

(c) The matter has been reported to the
Police and other authorities concerned
for investigation and assistance in the re-
covery of the lost paintings and tracing the
culprits. In addition, Museum authorities
have been asked to tighten the security ar-
rangements and to ensure strict observance
of the Museum’s own rules in the matter.

Repuction IN FARE/FREIGHT RATES BY
AIR-INDIA

418. SHRI S. R, DAMANI : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there is any proposal before
the Air-India to reduce fare/freight rates;
and

(b) if so, the details thereofl 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) No, Sir. Air-India have mo
such proposals at present.

(b) Doc¢s not arise.
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HeapQuarters oF NEFA

419. SHRI K. N. PANDEY : Will the
Minister of HOME AFFAIRS be pleased
to state

(a) whether it has been decided to shift
the headquariers of NEFA Government
from Shillong to NEFA; and

() if so, whether any place has been se-
lected for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIBYA CHARAN SHUKLA) : (a) and
(b) Itis proposed to shift the Headquarters
of NEFA from Shillong to 2 place in the
interior of MEFA in course of time. A
Committee of technical experts in now exa-
mining the question of selection of a suit-
able site,

PorT TRUST FOR PARADEEP

420. SHRI SRADHAKAR SUPAKAR :
Will the Minister of TRANSPORT AND
SHIPPING be pleascd to state :

(a) whether it is proposed to have a
Port Trust for the Paradeep Port: and

(b} if so, its composition and functions ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR.V.K.R.V.RAO):
(a) A Port Trust has already been set up
onder the Major Port Trusts Act, 1963 at
Paradeep from the 1st November, 1967.

(b) The composition of the first Board
of Trustees is given in the Notification No.
G.S.R. 1675 dated 31-10-1967 issued by the

Ministry of Transport and Shipping is laid .

on the Table of the House. [Placed in
Library. See No. LT-1544/67.)

The functions of the Port Trust Board
are defined in the Major Port Trusts Act,
1963 (No. 38 of 1963), the provisions of
which have been applied to the Port of
‘Paradecp.

C.I.A. Funps

421. SHRI INDRAIJIT GUPTA:
SHRI H. N. MUKERIJEE :
SHRI MANUBHAI J. PATEL :
SHRI UMANATH :

SHRI JYOTIRMOY BASU :
SHRI NIHAL SINGH :
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SHRI CHARANJIT RAI :
SHRI G. C* DIXIT :

SHRI V. KRISHNAMOORTHY :
SHRI KAMESHWAR SINGH :
SHRI KANWAR LAL GUPTA :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Starred Question No. 11 on the 22nd May,
1967 and state :

(a) whether the enquiry into the allega-
tion that certain individuals and orgapisa-
tions in India had received money from the
Central Intelligence Agency has since been
completed ;

(b) if so, the findings thereof; and

(c) the action taken thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(¢) The Intelligence Burcau, who were asked
to make inquiries into the use of foreign
funds in the recent elections and for other
purposes, have submitted a report, Itis
being examined.
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Pax. INTRUSION IN GArO Huis

424, SHRI MARANDI : Will the Minis-
ter of HOME AFFAIRS be pleased to
state @

{(a)whether it is a fact that a gang of
East Pakistan Rifles personnel of Kawat-
pur border outpost along the Indo-Pakistan
botiér trespassed -into the Indian territory
near "Nandirchar in the Garo Hills district
of Assam on 16th August, 1967;
MTBLSS—3

KARTHKA 24, 1889:(S4KA)

Written Answers 554

Ab) 3f 50, whether they kidnapped Indian
nationals and looted their property:

(c) whether it is also a fact that on'the
same day a gang of 12 Pakistani nationals
intruded into the Indian territory in the
Mahendraganj Police Station area of Garo
Hills;

(d) if so, whether they looted property
and killed many Indians and also took away
buffaloes ; and

{e) the action taken by Government to
stop such activities of Pakistan and also to
safeguard the Indian nationals who are
living in those areas ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.
On 16th August, 1967, at about 0800 hours,
two East Pakistan Rifles personnel attached
to the Kamalpur (not Kawatpur) border
outpost of East Pakistan trespassed in
disguise into Indian territory at Nandirchar
village under Mahendraganj Police Station,
District Garo Hills, and attempted to kidnap
one Indian Muslim of Nandirchar village
from his house. The villagers offered resist-
anceand a scuffie ensued as a result of
which one East Pakistan Rifles pcrscapel
sustained injury. On seeing this, two other
East Pakistan Rifles personnel armed with
rifles, trespassed into Indian territory, assaul-
ted the old mother of an Indian national and
succeeded in kidnapping him to Pakistan.

(b) No property was looted.

(c) and (d) On the same day, that is,
the 16th Auvgust, 1967, at about 0900 hours
about 10/12 Pak. nationals of village Dhanua,
Police Station Sribardi, District Mymen-
singh, East Pakistan, trespassed into Indian
territory at Ghegap Police Station,
Mahendraganj, and took away one buifalo
to East Pakistan. No Indian national was
killed. No report of looting has been re-
ceived.

(e) A strong protest has been lodged with
the Government of East Pakistan, demanding
return of the Indian national and
the cattle.. Units of the Border Security
Force have also been alerted to prevent
recurrence of such incidents and to safe-
guard the life and propetty of the Indian
nationals living on the border.
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Rams »Y THE EAsT PAKISTAN RIFLEMAN

425. SHRI MARANDI : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the East Pakis-
tan riflemen had intensified their predatory
activities along the Assam border;

() whether it is also a fact that 50
Pakistani criminals raided Baman Tilla
village in Khasi and Jaintia hills district
on the 26th August, 1967 and looted houses
and killed many Indian nationals; and

(c) if so, the steps taken or likely to be
taken to check such activities of Pakistanis ?

THE MINISTER OF HOME AFFAIRS,
(SHRI Y. B. CHAVAN) : (a) to (c)
Government have received reports of the
involvement of the EP.R. personnel in the
commission of a few trans-border crimes.
During 1967, so far, involvement of the
EP.R. personnel is suspected in 6 cases on
the Assam border.

On the 26th August, at about 0100 hrs.
approximately 40-50 Pak. national of Co-
milla Gaon and Kalaura villages; PS Chatak,
East Pakistan, committed a dacoity in the
house of an Indian national, in collaboration
with a few E.P.R. personnel, armed with
deadly weapons, and decamped with cash
of Rs. 1,500 and property valued at Rs.
1,000/-. No casualties have been reported.
Protest notes have been lodged by tha S:c-
tor Commander and the State Government
with the East Pakistan authorities. Two Pak.
nationals have been arrested on the 12th
September, 1967, and investigation on the
26th August incident is procceding. Se-
curity measures have been tightensd up.
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PERMISSION FOR SECOND MARRIAGE TO
CENTRAL GOVERNMENT Esrrovem

427. SHRI S. M. JOSHI : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the number of Central Government
employees, other than those working in the
Indian Missions abroad who had sought
permission from Government during the
last five years for second marriage even
though their first wives were alive;

(b) the number of such employees who
had been permitted to marry a second time
during the same period; and

(c) the percentage of Gazatted employees,
amongst those who had been permitied
to marry a second time 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (c). The information is boing collec-
ted and will be laid on the Table of the
Hous: as soon as possible.
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INDIAN AGRICULTURAL SERVICE

429. SHRI MRITYUNJAY PRASAD :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the progress made towards the cons-
titution of an Iedian Agricultural Sarvice
on the pattern of LA.S./LF.S.; and

(b) the time by which the Service is
expected to be constituted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
various S:ate Governments having agreed in
principle to the creation of an All India Ser-
vice in the fizld of agriculture, a resolution
uader Article 312 (1) of theConstitution was
passed by the Rajya Sabha, on the 30th
March 1965, authorising the Government of
India to constitute All India Agricultural Ser-
vice. A Bill to amend the All India Services
Act, 1951, was introduced in the Lok
Sabha in Novembar 1965, to bring within
its scops the creation of this S:rvice. As
the Bill could not be passed during the life-
time of the Third Lok Sabha, steps are now
being taken afresh to initiate legislatidn to
amznd the All India Sarvices Act. In
the meantime, 8 Memorandum  indicating,
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the broad features of the proposed Service
along with Draft Recruitment Rules, Initial
Recruitment Regulations and Cadre Rules,
has been circulated to all the State Govern-
ments for their comments. Replies
are awaited from a pumber of State Govern-
ments, who are being expedited from time
to time.

(b) It is not possible to indicate now a
definite date by which the new Service
will be constituted,

REQUISITIONING OF THE SERVICES OF

Ay N WEST BENGAL N OCTOBER,
1967

430. SHRI INDRAJIT GUPTA :
SHRI S.M. BENERIJEE :
SHRI SAMAR GUHA :
SHRI P. N. SOLANKI :
SHRI K. HALDAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the army
was asked to stand by in West Bengal on
the 2nd October, 1967 with a view to dealing
with any likely civil commotion; and

(b) ifso,the exact circumstances in which
the step was taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (b).
The State Government had alerted the
Army on the 2nd October, 1%67as a
precautionary measure,

Mnx PowpDer Grrrs FROM U.S.A.

431. SHRIP. GOPALAN :

SHRI BHAGABAN DAS :
SHRI SATYA NARAIN SINGH 1

Will the Minister of EDUCAT[DI\
be pleased to state :

(a) whether itisa fact that 30,000 tons
of milk powder gifts from United States
for free distribution among the school chil-
dren have been rotting at Ayurvedic Phar-
macy building at Nigam Bodh Ghat;

(b) if so, whether any enquiry has been
ordered in the matter;

(c) what are the findings of the enquiry;
and

(d) the action taken by the Govornmont
against the officials responsible for the
waste 7
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) to (d).
The requisite information is being collected
from the Delhi Administration and will be
placed on the Table of the Sabha in due
course,

SEPARATION OF JUDICIARY FROM THE
Executive

433. SHRI BABURAO PATEL
SHRI N. K. P. SALVE :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the pumber and names of the States
and Centrally administered territories
where the judiciary has been separated
from the executive and the date of sepa-
ration, State-wise and Territory-wise;

(b) the pumber and names of the States
and Centrally administered territories
where the judiciary and the executive have
not yet been separated in spite of the Direc-
tive contained in Articles 50 of the Cons-
titution and the reasons therefor; and

() the approximate date when this

separation is proposed to be done in each
case ?
_THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Judiciary has been separated from the
Executive in eight States and one Union
Territory. It was separated in Gujarat &
Maharashtra in 1953, in Madras in
1955, in Kerala & Mysore in 1959 and in
Bihar, Punjab & Haryana and the Union
Territory of Chandigarh in 1964.

(b) Separation has not yet been com-
pletcly carried out elsewhere though it
has been carried out to a large extent
in four States namely Andhra Pradesh,
Madhya Pradesh, Orissa and Uttar Pradesh
and to some extent intwo States namely
Assam & Rajasthan and in the Union
Territory of Himachal Pradesh. Progress
depends upon local conditions and the
availability of personnel, financial resources
and accommodation.

(c) It is primarily for the State Govern-
ments to consider the matter, The Govern-
ment of Orissa have intimated recently
that they proposed to complete the separa-
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tion in that State on the 13th of this month-
So far as the Union Territories are con-
cerped, it is proposed to undertake legis-
lation for separation of Judiciary from Exe-
cutive in all the Territories.

ARREARS OF CASES IN HigH CoURTs

434, SHRI P. C. ADICHAN: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the number
of cases in arrears in the High Courts is on
the increase;

(b) if so, the reasons therefor; and
(c) the steps taken to expedite the dis
posal of pending cases in the High Courts?
THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.

(b) The main reason has been reported
to be inadequacy of the number of Judges
to cope with the institutions.

(c) The matter is under consideration
of Government.
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CONVERSIONS TO CHRISTIANITY IN PALAMAU
(BraAR)

440. SHRI ATAL BIHARI VAJPAYEE:
SHRI UMANATH :

SHRI SHARDA NAND:

SHRI BENI SHANKER SHARMA !
SHRI K. M. ABRAHAM:

SHRI P. RAMAMURTI:

SHRI JAGANNATH JOSHI:
SHRI SHRI CHAND GOEL:
SHRI BHOGENDRA JHA:

SHRI O. P. TYAGI:

SHRI YAJNA DATT SHARMA:
SHRI N.S. SHARMA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government’s attention
has been drawn to a news item appearing
in the Hindustan Times dated the
29th September, 1967 stating that an
American Missionary had affirmed before
the Deputy Commissioner of Palamau
District (Bihar) that the Government of
India had given full freedom to foreigners
doing relief work to undertake conversion

+ of people to Christianity;

(b) whether it is also a fact that during
the period of acute food shortage i.e.
from October 1966 to June 1967 more than
300 persons have been converted to Chris-
tiapity in Palamau District alone;

(c) if so, the reasons for this unusually
large number of conversion;

(d) the steps Government contemplaie
to facilitate the return to their original
religion of persons who were converted
to Christianity in food scarcity conditions;
and

(¢) the steps Government have taken
to check the exploitation of the poverty of
the people by the Christian missionaries?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) A news
item has come to the notice of Government
stating that an American missionary, work-
ing with one of the foreign relief agencies
in the famine-stricken Palamau district of
Bihar, has claimed that an agreement exists
between the Governments of India and the
United States, giving full freedom to mis-
sionaries to convert people in the course of
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famine relief operations. No such agree-
ment exists between the Governments of
India and the United States and the claim
is, therefore, without basis.

(b) and (c) There is no law providing
for the registration of conversions from one
religion to another. No authentic record
of such conversions, is, therefore, available,
Howeverz, it appears that about 321 persons
had been converted to Christianity in the
Palarmau district between October, 1966
to June, 1967, by taking advantage of the
distress conditions in that area.

(d) and (¢) Article 25 of the Constitution
confers on all persons the right freely to
profess, practice and propagate religion.
It is, therefore, open to any person to change
his religion according to the dictates
of his conscience. Those that have been
converted have full freedom to return to
their original faith, and the question of
Government taking any steps in this regard
does not arise, However, the State
Government have issued instruction to local
authorities to accelerate the pace of relief
work in the affected areas.

DEVELOPMENT OF ASIAN HIGHWAY

441. SHRI ATAL BIHARI VAJPAYEE:
SHRI SHARDA NAND :
SHRI N. S. SHARMA :
SHRI JAGANNATH RAO JOSHI :
SHRI SHRI CHAND GOEL :

Wwill the Minister of TRANSPORT AND
SHIPPING be pleased to state :
" (s) whether it is a fact that goods and
other traffic between India and the West B
costing more in terms of money and time
due to closure of the Suez Canal;

{b) if so, the steps taken to safe-guard
India’s interests;

(c) whether it is also a fact that the Soez
being closed, an emergent need has arisen
to develop the Asian Highway which con-
nects Burope with East Asia through India;
and

"(d) if so, the steps taken to develop
India's portion of that route to meet the
.increased foreign traffic ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) Yes, Sir.
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(b) An Indian delegation was deputed to
the UK. and US.A. to pegotiate with
various Shipping Conferences for reducing
the quantum of surcharge levied by them
consequent on the cl of Suez, Capal
and the diversion of ships via Cape of Good
Hope. The delegation has been success-
ful in p ing the Conf to red
the surcharge from 25% to 15% in the casec
of US.A. and from 17 1/2% to 15% in
the case of U.K./Western Europe.

(c) and (d). No, Sir. But the portion™of
the Asian Highway within India connecting
Europe with the East Asia is already,a
first class all-weather road and improve-
ments of sections which are now below
pational Highway standards will be taken
care of in our normal national plans. The
road is good enough to handle the traffic
offering.
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Cases ReFerren 1o C.B.I.

444, SHRI ABDUL GHANI DAR :
Will the Minister of HOME AFFAIRS
be pleased to state :

{2) the number of cases referred to the

CB.L for ipvestigaton during the last six
.mgnths;

(b) the action taken by the C.B.I thege-
on; and

(c) the nature of the cases referred to
them 7

THE MINISTER OF HOME AFFAMRS
(SHRI Y. B. CHAVAN) : (a) 1274 cases
during April to September, 1967.

@) Of the 1274 cases, 12 ware sept up
for trial in Courts, 200 reported for regular
departmental action, 59 reported to Minis-
triesfDepartments concermed for suitable
action, 20 closed and 983 remained pending
enquiry/investigation.
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disproportionate assats) etg.,
tiop, cheating, forgery and mallxuﬁ%

EDUCATION

445. SHRI ABDUL GHANI DAR :
Will the Minister of EDUCATION; ke
pleased to state :

(a) the number of students who went
abroad for higher education during the
last three years, year-wise;

@) the total amount of foreign exchange
given to these students during the above
period; and

(e} how many of these students. got less
than 6@ per cent marks in the. examination
qualifying them for going abeoad:

THE MINISTER OF EDUGATIQN
(DR. TRIGUNA SEN) : (a) According to
the available information, the numbers of
Indian students who went abroad for higher
education during the years. 1963:64: 1964-65
and 1965-66 are : 5,187; 5,605 and 4,730
respectively.

(b Thc total amount of forcign enchange
rel d to student 8‘”“ h q m.!
1963-64, 196465 and 1965-66 is Rs. 406
lakhs, Rs. 452 lakhs and Rs. 414 lakhs res-
pectively.

(c) The information is not readily axail-
able.

Starr CoLony of DELll UrevERsmy

446. SHRI ABDUL GHAMNF DAR :
Will the Minister of EDUCATIOMN: be
pleased to state

(2 whether the University Grants Com-
mission or the Central Governmept were
consuMted about the proposalof the Ford
Foundation for the development of a staff
calony by Delhi University at Dipka
village;

(b) if so, the details of the proposal
ay appmoved by the Government oy the
Unjversity Grapts Commigsion;

) how much time the University
Delhi will take to develop this colomy
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(d) whether the Ugivemity Grsots
mmmmm&ww
for financing the copstruction of staff
-quarters in Delhi Urﬂwmityandlf 50, the
dotails thereof; and

(¢) the number of staff quarters already
theze in the University, the number under
construction and the number of persons on
the waiting list ?

THE MINISTER OF EDUCATION (Dr.
TRIGUNA, SEN), : (a) Yes, Sir. The
Government of India have approved in
principle 2 programme of assistance from
Ford Foundation to Delhi University. This
insgr-alig.includes a proposal for deuelop
ment of Dhaka land, and: construction of
staff quarters.

(b) The details of the proposal are being
worked. out by the Upivemsity of Delhi.

{c) About two years.

(d) No specific suggestion has been
made by the University Grants Commission
for finapcing the construction of staff
quarters. The Commission has, howeves,
approved a provision of about Rs. 12
lakhs in the Fourth Five Year Plan of the
University, for the construction of academic
staff quarters.

(e) 302, 26 and 1,173 respectively.

INCOME SLABS FOR NATIONAL SCHOLARSHIP
47, SHR.I YASHPAL SINGH: Wil

to state

¢a) Whether it is a fact that the Govern-

mmtnflnduhnumwmﬂtkmahh

for the grant of National Scholamhip to

stydents;

(b) if so, the details thepeof;

(c) whether such revised rates will
ly to those students who are already the

recipients of the scholarship; and

¢ whether these revised rates will
apply to the students studying in Sainik
Schooks 7

‘THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
"SHER SINGH) : (2) Yes, Sir.

@) (1) Schalarships for pest-graduate
;study| research unser the National Seholar-
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ghips Scheme will be paid, irrespective of
the, income of the candidate’s parents.

(2) For other courses, the scholarship
will be governed by the following Means
Test :

(i) Only those, whose parents have an
income. of Rs. 500/- or below, per- manth,
will be eligible;

(ii) There will be no system. of half
scholarships;

(i) a notional prize of Rs. 100f- and a
cartificate of merit will be awanded: in. lieu
of a scholarship to eligible students. whose
parents income exceeds Rs. 5000~ per

(c) No, Sir.
(d) Yes, Sir.

CocHIN SHIPYARD

449, SHRI P. C. ADICHAN,; :
SHRI G. JANARDHANAN :
SHRI P. VISWAMBHARAN :
SHRIMATI JYOTSNA CHANDA :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether the tentative terms. of calla-
boration agreed to with the Mitsubishi
Shipbuilding and Engineering Company
of Japan for setting up the second ship-
building vard at Cochin have since been
reviewed

(b) if so, the results thereof;

(c) when the construction of the ship-
yard is expected to commence:

(d) how long it will take to Oom#lc
the copstruction and

(e) the estimated cost of the project T

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R.V. RAO):
(a) No Sir. The Mitsubishi Heavy lndustrm
have been requested to depute their represon-
tatives to India for a review of the terms of
collaboration and to conclude a mutually
aspeptable agreement for technical golla-
beratiog in the project.

(b) Does not arise,

(¢) Work will commence as soon a3 the
preliminaries are completed.
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«) It is expected that the shipbuilding
dock will be commissioned and the first
keel laid in 1971-72.

(¢) The estimated cost of the project
is Rs. 36 crores with a foreign exchange
component of Rs. 5 crores.

REQUEST POR FINANCIAL ASSISTANCE FROM
KERALA

450. SHRI P. P. ESTHOSE : Will
the Minister of EDUCATION be pleased to
state:

(a) whether Government have received
a request from the Minister of Education,
Kerala State for financial assistance for:

(i) starting a National/Regional Research

Laboratory in the State;

() starting an Indian Institute of Tech-

nology in the State; and

(b) if so, what action has been taken ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) Mo new research laboratory and higher
technological institute are proposed to be
established any where during the Fourth
Plan period.

Am Drorrmvc ™8 NEFA

451. SHRI P. P. ESTHOSE :
SHRI K. M. ABRAHAM :
SHRI YISHWANATHA MENON:
SHRI N. K. SOMANI :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether attention of Government
has been drawn to a news-item published in
the Times of India, Delhi dated the 16th
September, 1967 that IAF air-dropping
in WNEFA causes hardship to the
people;

() if so, the nature of hardship;

(¢) the cost of air-dropping by the

LAF.;

(d) whether Government are consider-
ing a proposal to set up an independent
corporation or agency for air-dropping
supplies in NEFA; and

(¢) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir,

(b) There has been no hardship to the
NEFA people.
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(c) This is being worked out.
(d) No, Sir.
() Does not arise.

Crosume oF Patna Ormice oF IwianD
TRANSPORT DIRECTORATE

452. SHRI P. P. ESTHOSE: Will
the Minister of TRANSPORT & SHIPP-
ING be pleased to state:

(a) whether it is a fact that Governmesat
have closed the Patna Office of the Inland
Water Transport Directorate since #th
August 1967; and

(b) if so, the reasons therefore 7

‘THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R.V. RAO):
(a) No, Sir.

(b) Does not arise.

PATNA OFFICE OF INLAND WATER TRAMS-
PorT

454. SHRI BHAGBAN DAS :
SHRI K.M. ABRAHAM :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(I) heth G nent have ived
any memorandum from the Ganga Brahma-
putra Water Transport Board Employees
Union regarding the closure of Patna Office
of the Inland Transport Directorate;

(b) the main demands mentioned in
the memorandum; and

(c) the steps taken by Government in
the matter ?

THE MINISTER OF TRANSPORT AND

SHIPPING (DR. V.K.R.V. RAO) : (a) to
(¢). No memorandum has been received
from the Ganga Brahmaputra Water Trans-
port Board Employees’ Union regarding
tho closure of the Patna Office of the Inland
Water Transport Directorate. However,
a memorandum was received on the
20th Jupne 1967 on behalf of the Ganga
Brahmaputra Water  Transport Board
Employees Union and also a supplementary
memorandum on the 4th August 1967 urg-
ing the running of commercial river trans-
port service in Bihar and the provision of
some form of job security for those former
employees of the Ganga Brahmaputra
Water Transport Board, who had been ab-
sorbed in the Inland Water Transport
Directorate and the field organisations
upder its administrative control.
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The feasibility of operating river services
on a commercial basis on the Ganga is
bei ined

The question of conferring quasi-perma-
nent status on personnel whose services are
required on a long term basis and who are
otherwise suitable is under consideration.

ExtRY OF INDIANS INTO NICOBAR

455, SHRI BHAGABAN DAS:
SHRI K. RAMANI:
SHRI A. K. GOPALAN:
SHRI N. S. SHARMA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Tribal Act, 1956 was
promulgated by the Deputy Commissioner,
Nicobar group of islands to restrict the
entry of Indians into the islands;

(b) if so, what were the reasons;

(c) how many persons have been pro-
secuted under the Act;

(d) whether Government are considering
any proposal to amend the Act suitably;
and

(¢) if mot the reasons  therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) 3
(a) The Andaman and Nicobar Islands
(Protection of Aboriginal Tribes) Regula-
tions, 1956 (No. 3 of 1956) was promul-
gated by the President under the then Article
243(2) of the Constitution of India. Under
Section 7 of this Regulation, the Chief
Commissioner of the territory has prohibited
the entry of all persons, other than members
of aboriginal tribes and Government ser-
vants proceeding on duty and their families,
into reserved areas declared as such under
Section 3 of the Regulation unless they
possess valid pass granted by the Deputy
Commissioner or by such other officer
as the Deputy Commissioner may authorise
in writing in this behalf.

(b) The reasons for promulgating this
Regulation were to provide for the protec-
tion of the interests of socially and econo-
mically backward aboriginal tribes in the
Andaman and Nicobar Islands.

(c) Sixty.
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(d) and (e) : There is no proposal under
consideration of the Government to amend
the Regulation to remove the restrictions
relating to the entry into the reserved area
as thig restriction has been imposed with a
view to protect the interests of the back-
ward aboriginal tribes.

AmR-INDIA ENGINEERS

456, SHRI BHAGABAN DAS:
SHRI VISWANATHA MENON :
SHRI K. M. ABRAHAM:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Air-India
Aircraft engineers have threatened to go
oa strike from the Tth November, 1967;

(b) if so, their demands; and

(c) the steps taken by Government to
settle the same?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) Aircraft Main-
tenance Engineers of Air-India have gone
on strike from the 6th November,
1967,

(b) Their main demands are—

(1) No one excepting Aircraft Main-
tenance Engineers should be allowed
to inspect or certify the maintenance
of aircraft in terms of an existing
mﬂl:

(2) The appointment of an engineer on
Jocal terms in the Air-India office
in Rome was in breach of an agree-
ment requring consultation with
them and should therefore be
revoked and

(3) The Associatiui should be recognis-
ed as the sole representative
of another section of Obeers
in Air-India, called ‘Technical
Officers”,

(c) Onreciept of the strike notice, concilia~
tion procecdings were initiated by the
Regional Labour Commissioner, Bombay,
but no agreement was reached. The matter
was thereafter considered by Government
who decided to refer the first demand to
compulsory adjudication. The other two
demands were not regarded as suitable for
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such reference. It was also pointed out
to the Association that since one of the
demands had been referred to the adjudica-
tion, strike on their part would be illegal.
The Aircraft Maintenance Engineers,
nevertheless, decided to go on strike from
930 P. M. on the 6th November,
1967.

DieecToRS oF PUBLIC
INSTRUCTION

457. SHRIESWARA REDDY: Will the
‘Minister of EDUCATION be pleased to
state:

(a) whether the Directors of Public
Instruction from the States who met recently
in Delhi have decided to launch a nation-
wide programme of school improvement
especially primary schools by mobilising the
local community; and

(b) if so, the main features of the pro-
-gramme ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) :(a) It was
decided that nation wide programme of
school improvement was one of great
urgency and that all State Governments
should go ahead with the programme.

(b) The main features of the programme
of School Improvement among other things,
include the following:—

(i) Provision of adequate and suitable
accommodation, furniture, equip-
ment.

(i) Provision of sanitary facilities.

-(iii) Provision of drinking water faci-
lities.

(iv) Provision of a Library.

(v) Batter utilisation of the eguipment
etc.

(vi) Elimination of
wastage.

(vii) Creation of congenial atmosphere
in schools, by adoption of better
techniques of teaching, provision
of scope for all pupils to participate
in class work. ’

-{wiii) Ensuring regular attendance and
greater attentiveness.

(ix) Organising special help for slow
learners and those whose home
conditions are not conducive to
study. o

{x) Work experience.

stagnation and
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Crand oF COMPENSATION BY NEEAM

458. SHRI ESWARA REDDY:: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether the Nizam of Hyderabad
has claimed compensation of Rs. 50 lakhs
for the Sarf-e-Khas (Crown) lands taken
over by Government in 1949 under

an agregment with his  grandfather;
and

(b) if so, the action taken thereon?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b) The
Government of Andhra Pradesh were
paying Rs. 25 lakhs per year to the latc
Nizam as compensation for the Sarf-c-Khas
property taken over by the State Govern-
ment in 1949,

The present Nizam has represented for
the continuance of this payment to him.
The representation has been forwarded to
the Statc Government for their com-
ments.

EXPLOSIONS IN SRINAGAR

459, SHRI MAYAVAN: Will the Minis-
ter of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that explosions
occurred in Srinagar during the curfew
hours on the 6th Octobcr, 1967;

(b) if so, whether some foreign hand has
been responsible for  this  explosion;
and

(¢) if so, the country involved and the
action taken against the culprits?

THE MINISTER OF HOME AFFAIRS
(Slilu Y. B. CHAVAN): (a) No, Sir. ~

(b) and (c) Do not arise.

DEVELOPMENT OF DELHI

460. SHRI MAYAVAN: Will the Minis-
ter of HOME AFFAIRS be pleased to
State

(a) whether it is a fact that the Chicf
Executive Councillor has written a letter
to him requesting him to convene a meeting
of the High-power board set up some years
ago far the integrated development of the

Delhi Metropolitan area;

(b) whether the Councillor has also cop-

plained that neighbouring States Inm-, failed
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to ‘implement the drainage schemes con-
ceived - in the past and this has resulted in
the recurrence of floods in Delhi arca ; and

(c) whether the Councillor has sought
the ‘intervention of the Home Minister for
filing Jahazgarh Lake to full capacity so
that this could prevent the flooding of
areas in the Union Territory?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No
Sir.

(b) and (c) Do not arise.

Serrve up of Posa HOTELS IN THE
CoUNTRY

461. SHRI MAYAVAN:
SHRI D. N. PATODIA:

"Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that qua'n—
ment are considering to set up eight posh

hotels of international standard in the

country;

(b) if so, when they arc likely to be set
up;

(c) the places where these hotels are to
be set up; and

(d) the total expenditure involved ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) :

(a) Yes, Sir. The India Tourism Develop-
ment Corporation, a public sector under-
taking, has proposals to set up hotels of
international standard in various tourist
centres.

(b) The hotels are scheduled to be com-
pleted during the current plan period.

(c) The places where these hotels are
proposed to be set up are:—

Bangalore, Srinagar, Kowvalam, Dom
Dum Airport Calcutta, Santa Cruz
Airport Bombay, Juhu Beach, Bombay,
Pannaji and Gulmarg.

(d) The total cost involved in the cons-
truction of these hotel projects will be
approximately Rs. 3 crores.
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HOTEL ACCOMMODATION IN DeLiI

464, SHRI BIBHUTI MISHRA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to - state:

(a) whether it is a fact that a large number
of tourists are expected to visit India parti-
cularly Delhi in the near future;

(b) whether it is also a fact that Delhi
lacks hotel accommodation; and

(c) if so, the steps taken to increase the
hotel . accommodation in Delhi?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir. Apart from the
normal tourist traffic which is at its height
in the winter months, the United Nations
Commission for Trade and Development
(UNCTAD) is also holding its Conference
in New Defhi in Fcbruary and ‘March,
1968. Approximately 2,500 delegates are
expected to attend the UNCTAD Con-
ference.
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(b) Hotel accommodation in Delhi is
inadequate to meet the requirements of
both foreign tourists and delegates to
UNCTAD.

(¢) To ensure that adequate accommoda-
tion is found for this increased .inflow,
the following measures have been taken:—

(i) In the public sector, a 300 bed
annexe to the Ashoka Hotel is
under construction and another 787
beds will be made available at the
Curzon Road flats which are alo
under construction.

(i) In the private sector two new hotels
will be commissioned into service
by the end of this year.

(ifi) Paying guest accommodation in
private homes is being enlarged.
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C.LA. AGENTS ™N BARAUNI-BEGUSERAI

INDUSTRIAL COMPLEX

467. SHRI UMANATH:
SHRI P. RAMAMURTI:
SHRI A. K. GOPALAN:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the attention of Governmoent
has been drawn to the statement made by
the Minister of Imrigation and Power,
Bihar that C.LA. agents have infiltrated
into the strategically important Barauni-
Beguserai industrial complex;

(b) whether Government have investi-
gated into the matter and if so, the findings
thereof; and

{c) the steps taken on the findings?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (¢)
Bibar Government have been ruquested
to send a report in the matter.
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LicENCES TO PRIVATE ARMS DEALERS

473. SHRI RAM AVTAR SHARMA:
SHRI G. C. DIXIT:
SHRI LAKHAN LAL GUPTA:

Will the Minister of HOME AFFAIRS
be pleased to state:
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(a) whether any request has béen received
from the Madhya Pradesh Goveroment
seeking permission to issue new licences to
the private Arms Dealers in Madhya Pra-
desh for the manufacture of muzzle loading
guns for crop protection purposes:

(b) if so, when the request was received
and

(c) the decision taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) In December 1966.

(c) The proposal is under the considera-
tion of the Government of India.
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KURUKSHETRA A5 TOURIST CENTRE

476. SHRI RANDHIR SINGH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state;

(a) whether Kurukshetra and Pandu Pin-
daras in Haryana are of universal importance
because of Bhagvata Gita and Mahabharata
and millions of pilgrims from all over the
world visit these places;

(b) whether Government have any speci-
fic plans to develop these sacred places from
the point of view of tourism;

(c) if so, the details of the plans; and

(d) if the answer to part (b) above be in
the negative, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Most of the visitors to Kurukshetra and
Pandu Pindaras are Indians. The im-
portance of Kurukshetra and Pandu Pin-
daras is primarily national.

T8LSS/67T—4
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(b) Developmental plans for these areas
are being drawn up by the State Govern-
ment under the Fourth Five Year Plan.

(c) The details have not yet been finalised.
(d) Does not arise,

NALANDA MONASTERY

477, SHRI RANDHIR SINGH: will
the Minister of EDUCATION be pleased
to state:

(a) whether Government are aware of
the fact that some portions of the famous
and precious historical excavations of
Nalanda Monastery in Bihar State are giving
way due to the vagaries of weather;

(b) the steps Government have taken in
the last five years to save Nalanda Monas~
tery from decay; and

(c) the further steps proposed to be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) No, Sir. The ex-
cavated ruins of brick built monasteries and
temples along with their stucco sculptural
decorations are properly maintained and are
under the constant care of the Archacolo-

(b) and (c) During the last five years
the exposed tops of ruins have been made
watertight, damaged portions repaired and
a system of drainage provided so that near
the monuments there may not be any stag-
nation of water which might cause damage.
In addition the stuccos have been periodically
subjected to chemical treatment for elimi-
nation of soluble salts and given a protec-
tive coat of water repellant resin-solution,

About Rs. 77,500 have been spent on
preservation of the Nalandas monasteries
during the last four years, and about Rs,
15,000 more is proposed to be spent during
the current financial year,

KoNARAK TEMPLE

478, SHRI RANDHIR SINGH: Wil
the Minister of EDUCATION be pleased
to state:

(2) whether Government are aware of
the fact that the Konarak Temple in Orissa.
which is of superb architectural beauty and
eminence, is in a state of neglect and decay
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and some important pieces of umique art
and architecture are already worn out or
lost by incessant rains and sunshine; and

(b) if so, the steps Government have
taken during the last five yvears to preserve
this monument of ancient Indian art and
architecture; and

(c) further steps proposed to be taken by
Government in that behalf?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) No, Sir, the temple
is mot in a state of neglect,

(b) and (c) Government are fully alive to
the problems of preservation of the temple
which is situated on the sea-shore and 15
subjected to the actions of blasting of wind-
borne sand and sea-salt, Preservation
works by the way of structural repairs and
¢hemical treatment are being carried out
as per recommendations of an expert com-
mittee of eminent Chemists, Geologists,
Engimeers, Artists, etc., set up by Govern-
ment in 1950 to advise it im respect of preser-
vation. [naddition, other works such as
the grouting of the plinth have been com-
pleted.

" Inall, about Rs. 58,900 have been spent
on maintenance and repairs to the temple
during the last four years, and about
Rs, 7,500 are proposed to be spent for
these purposes during the current year.

PAY ScaLes oF UnNIVERSITY TEACHERS

479, SHRI S. M. BANERJEE:
SHRI RANDHIR SINGH:

Will the Minister of EDUCATION be
pleased to state:

(=) the action taken by the Government
to implement Kothari Commission’s re-
commendations regarding the pay scales of
School, College and University teachers in
various States;

(b) whether Government are considering
any proposal to provide Central aid to the
State Governments to facilitate implementa-
tion of the said scheme;

() if so, what is the extent of aid being
considered; and

(d) If vot, the reasons therefor?
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (b). School
Teachers: The question regarding the revi-
sion of pay scales of school teachers in
various States as recommended by the
Kothari Commission and the extent of
financial aid to be rendered to the States
in this regard is under consideration of the
Government of India.

College and University Teachers : 1In
March 1965, the University Grants Com-
mission made recommendaticns for further
upgrading the salary scales of college and
university teachers. These recommenda-
tions were accepted by the Government of
India and communicated to all State Govern-
ments for adoption, in April 1966, The
revised pay scales for college and university
teachers recommended by the Education
(Kothari) Commission are identical with
those recommended by the University Grants
Commission earlier, The Government of
India have decided to meet 809 of the addi-
tional expenditure involved in implementa-
tion of the scheme for a period of five years
with effect from the Ist April, 1966,

PANDITS' AGITATION IN KASHMIR

480, SHRI YAJNA DATT SHARMA:
SHRI A. B. VAJPAYEE:
SHRI K. LAKKAPPA:

SHRI SHARDA NAND:

SHRIARJUN SINGH BHADORIA :

SHRI S, M. BANERJEE:

SHRI SHIVA CHANDRA JHA:

SHRI JAGANNATH RAO JOSHI:

SHRI SHRI CHAND GOBEL:

SHRI R. S. VIDYARTHI:

SHRI HEM RAIJ:

SHRI V, KRISHNAMOORTHI:

SHRI BAL RAJ MADHOK:

SHRI GHULAM MOHAMMAD
BAKSHI:

SHRI S. S, KOTHARI:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether he visited Jammu and
Kashmir during the Pandits’ agitation
over the abduction of a Hindu girl;

(b) whether he held talks with the members
of the Action Committee of the Pandits
and gave certain assurances to them on which
the agitation was withdrawn;
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(¢) whether it is also a fact that these
assurances have not so far been fulfilled
by the State Government;

(d) if so, the reasons therefor; and

(e) the steps taken by the Central Govern-
ment to normalise the relations between the
two communities of the State?

Written Answers

THE MINISTER OF HOME AFFAIRS
{SHRI Y. B. CHAVAN): (a) Yes, Sir.

(b) Discussions were held in Srinagar
with the representatives of the Hindu Action
Committee, A copy of the agreeed state-
ment issued on the 3rd September 1967 is
laid on the Table of the House. [Placed in
Library. See No, "LT-547/67T].

(c) The State Government have reported
that all the assurances have been fulfilled,

(d) Does not arise.

(¢) My visit to Srinagar concluded with
the agreement of September 3, 1967, Among
other things the agreement appeals to the
people of the State to preserve harmony
and peace amongst various communities,
This was emphasized in the talks with
leaders of different sections who have
reciprocated the desire for communal amity.
The preamble of the Resolution on the
appointment of the Gajendragadhkar
«Commission refers, among other things, to
Government's irrivocable commitment to
maintain and strengthen the proud heritage
of regional and communal harmony and
secularism, Government will continue to
-strive in this behalf in every possible manper.

PrOFIT EARNED BY AIR-INDIA

481. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) the profit earned by the Air-India
during the year 1966-67;

/(b) the foreign exchange earned during
the same period; and

{c) how do the figures given in parts (a)
.and (b) compare with the last year’s figures?

THE MINISTER .OF TOURISM AND
CIVIL AVIATION: (DR. KARAN
SINGH): (a) to (c)

1965-66 1966-67

(Rupees in lakhs)

{a) Net Profit 163-56 389-15
{b) Foreignexchange

earned 491-15 835-20
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Hours oF GOVERNMENT
DEPARTMENTS

482, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether any decision has been taken
in regard to the normalising of the it d
working hours of the various Government
Departments; and

(b) if so, the details thereof?
THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI

K. 5. RAMASWAMY): (a) and (b). The
matter is under consideration.

Suespy TO UNIVERSITY STUDENTS FOR
PurcHASE oF TExT Books

483, SHRI CHINTAMANI PANI-
GRAHI:
SHRI AMRIT NAHATA:
SHRI TULSIDAS DASAFPPA:!

Will the Minister of EDUCATION be
pleased to state:

(a) whether the scheme to give subsidy to
the students at the University level for the
purchase of text books has been finalised;

(b) if so, the details thereof; and

(c) the financial cost involved in the whole
scheme?

THE MINISTER OF EDUATION
(DR. TRIGUNA SEN): (a) to (¢) A Com-
mittee has been set up by the University
Grants Commission to work out the opera-
tional details and the scope of the scheme,
The .Committee is to commence its work
shortly.

ManoaLore PorT

485, SHR1 KAMESHWAR SINGH:
SHRI JAGANNATH RAO JOSHI:
SHRI SHRI CHAND GOYAL:
SHRI A. B. VAJPAYEE:
SHRI J. B. SINGH:

Will the Minister of TRANSPORT AND
SHIPPING be pleased to refer to the reply
given to the Unstarred Question No. 3762
on the 27th June, 1967 and state:

(a) whether the financial outlay for the
Mangalore port has since been sanctioned;

(b) if so, the total amount sanctioned;
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(c) whether land acquisition is in pro-
gress; and
(d) if, so, the progress made so far?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) and (b) No, Sir. The estimate for
the Mangalore Harbour Project has mot
yet been sanctioned as the scope of the
project is still under consideration. Pending
approval of the project as a whole, sanctions
have been issued in respect of certain
urgent works from time to time. An expen=
diture of about Rs. 6'28 crore has been
incurred on the Harbour Project upto the
end of September, 1967.

(c) and (d) Government have sanction-
ed the acquisition of an area of 2,155 acres
of land for the Project. Against this, an
area of about 2073 acres is being acquired,
Acquisition inrespect of an area of 1437
acres has been completed, Land acquisi-
tion proceedings are in progress for the
remaining area of 636 acres,

LD.A. LoaN For DEVELOPMENT OF ROADS
IN SoUTH INDIA

486, SHRI PARTHASARATHY: will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state:

(a) whether any IDA loan has been secured
for the development of roads in South
India so as to feed the modernised Ports
inthe South East and South West of India;
and

(b) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINSTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) Not so far, Sir.

(b) Does not arise,

REVIVAL OF NATIONAL™ INTEGRATION
CounciL

487, SHRI PARTHASARTHY: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that Government
have decided to revive the National Inte.
gration Council: and

(b) if so, when it will start functioning
and the names of the members of the
Council 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRE
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) The composition of the Council is
under consideration and the Council is
expected to start functioning shortly,

RECRUITMENT TO CENTRAL SERvICES

488. SHRI PARTHASARATHY:
SHRI DEVEN SEN:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the Union
Government are formulating a policy for
tightening up the procedure for screening
candidates for recruitment to the Central
Government Services;

(b) if so, whether Government propose to
debar those who have indulged in anti-
national and subversive activities and also
caused disruption of communal harmony;

(c) whether State Government have been
consulted in the matter: and

(d) if so, their reaction?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No, Sir.

(b) As a general policy, Government
verify the character and anticedents of
candidates secking  employment. In
order to ensure that persons entering
Government service are of good character
and loyal, it is essential for every appointing
authority under the Central Government
to satisfy itself that he or she is suitable in
all respects for appointment in the public
service. Candidates who have come to
notice for objectionable activities or sube
versive  activities including anti-national,
anti-social  activities or activities
which disrupt communal harmony are
not considered suitable for employment
under Government,

{c) The State Governments have been
apprised of the policy of Government of
India.

(d) The reaction of State Governments in
this regard is awaited,
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SHIPPING TONNAGE

489, SHRI PARTHASARHTHY: Will
the  Minister of TRANSPORT AND
SHIPPING be pleased to State:

(a) whether it is a fact that Government
have placed orders for fulfilment of one
million tonnes of shipping on the continent
of Europe and credits have been secured in
Britain, Germany and Yugoslavia to finance
these purchases,

(b) whether any target has also been fixed
for our Docks and Shipyards; and

(¢) if so, the particulars thereof?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO)
{a) The total tonnage presently on order in
Europe is about 3-78 lakhs GRT, all in
Yugoslavia where a credit is available for
the building of ships. No credit has so far
been secured in Britain and Germany,
after the expiry of the Third Plan period
for acquisition of ships.

(b) and (c) The Hindustan Shipyard Ltd.,
Visakhapatnam, which is building Ocean-
going vessels is planning to increase its
annual output from 38-500 DWT (3 ships)
to 50,000 DWT (4 ships) from 1968-69.

Loan ror TELUGU TEXT BOOKS

490, SHRI CHENGALRAYA NAIDU:

Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that Andhra
Government has requested the Central
Government for the grant of a loan for
getting up an Institute for the production of
textbocks in Telugu for use in schools and
colleges of the State;

(b) if so, the total amount asked for;
and

(c) the reaction of the Central Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) and (b) No Sir, the
request is for a grant of Rs. 201 lakhs,

(¢) The scheme for production of books
in the regional languages for serving as
media of instruction at the university stage
isnotlinked to and is distinct from the scheme
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for establishment of State Institutes of
Languages. Under this scheme for Insti-
tutes of Languages, which is in the State
Sector, the envisaged ceiling of expenditure
during the Fourth Five Year Plan period is
only Rs. 25 lakhs on which the States will
earn Central assistance only upto 40% of
the expenditure.

LaNGUAGE PoLicy

491. SHRI CHENGALRAYA NAIDU:
DR. A. G. SONAR:
SHRI 5. M. BANERJEE:
SHRI SHIVA CHANDRA JHA:
SHRI MOHAN SWARUP:
SHRIMATI JYOTSNA CHANDA:
SHRI N. K. P. SALVE:
SHRIVIRENDRA KUMAR SHAH:
SHRI S. C. SAMANTA:

Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that he has written
to the Chief Ministers and Education
Ministers of States seeking comments on the
resolution of the Vice-Chancellors’ Comn-
ference on language issue

(b) if s0, whether their comments have
been received:

(c) if so, the details thereof; and

(d) when a final decision in regard to the
language issue will be taken?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.

(b) and (¢) Replies from some/Chief
Ministers bhave been received so far and
they show that they are broadly in agree-
ment with the recommendations made by
the Vice-Cha. zellors’ Conference;

(d) The final decision in regard to the
question of language will be taken, along
with other aspects of the Mational Policy
on Education after comments of all the
State Governments are received and Lok
Sabha discusses the Report of the Educa-
tion Commission and that of the Committee
of Members of Parliament on Education.

MASTER PLAN POR INTERNATIONAL
AIRPORTS
492, SHRI CHENGALRAYA NAIDU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:
(a) whether it is a fact that the Interna-
tiopal Airports Committee bave recom-
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mended to the Government of India, the
British and French pattern of Management
of Palam, Santa Cruz, Dum Dum and
Meenamhakkam airports;

(b) whether the Committee has also re-
commended the formulation of a master
plan for India’s four International Airports;

(c) the other recommendations made by
the Committee; and

(@) how far they have been accepted by
the Government?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH);

(a) to (c) No, Sir, The Committee is
expected to submit its report by the end of
this year.

(d) Does not arise.
TALES WITH AssaM HILL LEADERS

493, SHRI Y. A. PRASAD:
SHRI N, K. SANGHI:

Will the Minister of HOME AFFAIRS
be pleased to State:

(a) whether Government had talks with
the Assam Hill Leaders in September, 1967,
and

(b) if so, the outcome of the talks 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b): As
the representatives of the All Party Hill
Leaders Conference had not participated in
the deliberations of the Mehta Committee
on Assam reorganisation, they were invited
for talks in Delhi on 25th September, 1967
regarding the recommendations of the
Committee. They did not accept these
recommendations. As no agreement was
possible between APHLC and other politi-
cal parties in Assam, the delegation was
informed that a decision would have to be
taken at the National level and for this
purpose the leaders of parties in Parliament-
will be consulted. I propose to have con-
sultations on this subject with party leaders
soon.

DevELOPMENT OF REGIONAL LANGUAGES

494, SHRI Y. A. PRASAD:
SHRI N. K. SANGHI:
Will the Minister of EDUCATION be
pleased to state:
(n) whether it is a fact that Government
bave sanctioned Rs. 18 crores for the deve-
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lopment of regional languages to facilitate
change-over from English to regioal lan-
guages as the media of instruction at the
University level; and

(b) how much of this amount is to be
spent for translation of the text books in
foreign languages and how much for the
original work?

THE MINISTER OF STATE IN THR
MINISTRY OF EDUCATION (SHRI
SHER SINGH) (a) and (b) : A sum of
Rs. 18 crores has been proposed for the
purpose; but no amount has been sanctioned
so far, as the details of the scheme have
not been finalised as yet.

INFILTRATION BY PAKISTANI NATIONALS IN
RAJASTHAN
495. SHRI Y. A. PRASAD:
SHRI D. N. DEB.

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Pakistani
nationals are still infiltrating through the
Rajasthan border;

(b) if so, the number of such infiltrators
who have been arrested during the last
four months; and

(c) the action taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Ocea=
sional cases of such trespass have been
observed.

(b) 81,

(¢) Cases have been registered against
them, These are under investigation,

GANDHI MURDER CONSPIRACY ENQUIRY
COMMISSION

496, SHRI ARJUN SINGH BHADORIA :
SHRI VALMIKI CHAUDHURY:
Will the Minister of HOME AFFAIRS
be pleased to state:
(a) whether the Commission of Enquiry
into the Gandhiji murder conspiracy has
completed its work; and

(b) if not, the progress made in the matter
so far?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No
8ir.
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() The Commission has so far examined
51 witnesses and hopes to examine about
33 more witnesses.

Devrn PoLice

497. SHRIARJUN SINGH BHADORIA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any extra allowance bave
been  sanctioned for the Delhi Police
Employees; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
;IDYA CHARAN SHUKLA): (a) Yes,

r.

(b) A statement is laid on the Table of
the House. [Placed in Library See No.
LT-1548/67].

Urbu

498. SHRI D. C. SHARMA:
SHRIMATI TARA SAPRE:
SHRIMATI SUSHILA ROHATGI:
SHRI SRADHAKAR SUPAKAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether he had written to the Chief
Ministers of Uttar Pradesh, Bihar and some
other States urging them to implement
fully the policy decision on Urdu announced
by the Union Government through a state-
ment it ine 14th July 1958, underlining the
need 1o impart instructions in Urdu at the
primary and secondary stages of educatiom
to all childern whose mother-tongue hap-
pens to be Urdu; and

(b) if so, the action taken by the State
Governments in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) The concerned States had already
agreed to these policy decisions. Their
attention was drawn to the need for fully
implementing them. Replies received so
far indicate that the State Governments are
keen to provide facilities referred to in the
Statement.
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SeTrova vP oF Inpo- U.S. EbucaToN
FOUNDATION
499, SHRI D. C. SHARMA: Will the
Minister of EDUCATION be pleased to
State:

(a) whether the proposal to set up an
Indo-U.S. Education Foundation was again
discussed informally between Indian and
U.S. officials in the first week of August,
1967; and

(b) if so, the stage at which the matter
stands at present?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) and (b) There
have been no further developments since
the matter was briefly and informaly dis-
cussed with the U.S. Ambassador in May
last.

USAID ASSISTANCE FOR ADULT LITERACY

500. SHRI D. C. SHARMA: Will the

Minister of EDUCATION be pleased to
state:
(a) whether USAID proposes to provide
assistance to Indian education in the field
of adult literacy and primary education by
providing literature based om the latest
teaching techniques;

(b) whether the U.S. aided summer insti-
tutes programme for teachers is also being
expanded; and

(c) if so, the stage at which the proposals
referred to in parts (g) and (B) above stand
at present?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): () and (c) A
proposal has been received from the USAID
offering assistance for programmed teach-
ing in the field of Primary Bducation and
other areas including Adult Education and is
under consideration.

(b) No, sir.

NAmONAL PoLicY oN EDUCATION

501, SHRID,C.SHARMA :

SHRI ISHAQ SAMBHALI :

Will the Minister of EDUCATION
be pleased to state @

(a) the progress made in the formulation
of a comprehensive national policy on edu=
cation;

(b) when is it likely to be finalised; and

(c) the steps taken or proposed to be
taken to implement the same ?
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The process
for the formulation of comprehensive Na-
tional Policy on Education was initiated
fn 1966 and the following action has been
taken,

(1) The Ministry of Educationreleased
to the public the Report of the
Education Commission which was
submitted to the Government
on 29th June 1966 and made
its printed copies available to
all concerned. Copies of the
Report were also sent to all
Universities and State Govern-
ments for their comments,

(2) The Planning Commission con.
vened a meeting cf its expert
panel which broadly endorsed
the Report in a two-day ses-
sion,

(3) The Report of the Education
Commission has been discussed
with the State Governments and
in a Conference of the State
Education Ministers held in April,
1967, The State Governments
broadly accept the repcrt of the
Education Commission and they
have also identified 2 programme
for immediate action.

{4) The Committee of Members of
Parliament on Education consist-
ing of the representatives of all
the political parties in the country
was constituted and asked to
prepare a statement on the Na-
tional Policy on Education for
the consideration of the Govern-
ment. The Committee has since
submitted its report. This Re-
port has also been considered
by all the State Governments,

{5) A meeting of the Central Advi-
sory Board of Education was
convened on 22-23 August 1967,
The Board broadly accepted the
Report of the Education Commis-
sion and with certain modifica-
tions the Report of the Committee
of Members of Parliament on
Education,

(6) A Conference of Vice-Chancellors
was convened at New Delhi on
11-13 September 1967, It accept-
ed broadly the recommenda-
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tions of the Education Commis-
sion in so far as they relate to
higher education and suggested
a practical programme of action
for adopting regionz] languages
as the media of education,

(7) The Reports of the Education
Commission and of the Ccmmit-
tee of Members of Parliament on
Education have already been dis-
cussed in Rajya Sabha from Tth
to 10th August 1967, It is propos=
ed to discuss the same inthe Lok
Sabha during the current session.

(b) Decisions on the Nationa]l Poilcy
on Education will be taken after the dis-
cussion in the Lok Sabha is over.

(c) It is proposed to take suitable steps
to implement the decisions with effect from
the next financial year, and to the extent
possible, even during the current year,
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CHANGE-OVER TO REGIONAL
LANGUAGES BY UNIVERSITIES

504, SHRI RABI RAY : Will the Minis-
ter of EDUCATION be pleased to state
the number of Universities in the country
that have already switched over to the
mother-tongue or the regional languages ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : The latest infor-
mation is being collected and will be laid
on the Table of the Sabha soon.

- Tesar JAL Rior

505. SHRI RABI RAY : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Commission which in-
quired into the Tehar Jail riot on 29th
June, 1967 has submitted its report to Go-
vernment; and

(b) if so, the findings of the Commis-
sion 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (2) Yes
Sir. 1

(b) The Report along with Government’s
Resolution thereon has been laid on the
Table of the House,

AsokA MeHTA CoMMITTEE REPORT
ON ASSAM REORGANISATION

506. SHRI RABI RAY :
SHRI E. K. NAYANAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the findings of the Asoka Mehta
Committee on Assam Reorganisaticn;

(b) whether Government have accepred
their recommendation; and

(€) if so, the details thereof 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) A statement
is laid on the Table of the House [Placed
in Library. See No. LT—1549/67].

(b) and (c) I propose to have consulta-
tions with leaders of different parties in the
House to evolve a basis for reorganisation
of the State of Assam acceptable to all
sections of the people. 1In view of this
no decision has been taken on the findings
of the Committee.
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PUrI-KOMARE RoOAD

507. SHRI RABI RAY : Will the Minis-
ter of TOURISM AND CIVIL AVIATION
be pleased to state :

(a) whether it is a fact that the distance
between Puri to Konark in Orissa by road
will be lessened by almost 25 miles if the
Goverament of India, Department of Tou-
rism take up the building of the road from
Puri to Konark through Balijhai-Nagpur
to boost tourism in the area; and

(b) if so, when Government propose to
take up the work ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN
SINGH):
(a) No, Sir. The distance between Puri
and Konark cannot be cut short by 26
miles even if a road was built through Bali-
jhai-Nagpur,

(b) In view of the fact that there would
not be any appreciable reducticn in the
distance to affect tourist traffic, there is no
proposal by the Department of Tourism to
construct this road,

Mizo REBELS

508. SHRI J. N. HAZARIKA : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that more than
600 Mizo rebels have so far been killed or
apprehended in their clashes with the se-
curity forces;

(b) whether any of them has been prose-
cuted or court-martialled for waging wer
against the State; and

(c) how many of them have been released
for their voluntarily surrendering to Go-
vernment snd on giving an undertaking
for behaviour so far 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Ac-
cording to information available with
Government, about 390 Mizo hostiles
were killed and 3000 apprehended till the
end of October, 1967 by the Security
Forces during operations against the hos-
ties.

(b) No, Sir.

(c) Out of those who voluntarily surren-
dered to Government, 1153 have been
released on bail.
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INFLUENCE OF RESEARCH ON
GOVERNMENT PoOLICIES

509. SHRI J. N. HAZARIKA : Will
the Minister of EDUCATION be pleased
to state :

(a) whether the attention of the Govern-
ment has been drawn to the statement
made by Shri D. R, Gadgil, Deputy Chair-
man, Planning Commission on the 16th
October, 1967 to the effect that **a research
worker found that his research had no
place of importance in the formulation of
Government Policies **.

(b) if so, to what extent the allegation
is true; and

() if true, the remedial steps if any that
are going to be taken to set matter right ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes,
Sir; but the Deputy Chairman, Planning
Commission made some general remarks
while analysing the circumstences in which
a research scientist finds that he or his
research has no place in the formulation
of government policies or in their imple-
mentation. He was not referring to any
particular research worker or to any parti-
cular research. An extract of his speech
is laid on the Table of the House to explain
the correct facts. [Placed in Library. See
No. LT-1550/6T).

(b) and (c) Do not arise.

SALAR JuNG Museum,
HYDERABAD

510. SHRI 8. A. AGADI : Will the
Minister of EDUCATION Le pleased to
state :

(a) whether it is a fact that the Andhra
Pradesh Government hag not paid its agreed
contribution for the constru¢tion and mains
tenance of the Salar Jung Museum Building
at Hyderabad; and

(b) if so, the particulars of the dues and
the action taken to recover them ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No, Sir.

(b) Does not arise.
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NamoriL Resirce DEVELOPMENT
CoRPORATION

511, SHRI K. R. GANESH : Will the
Minister of EDUCATION be pleased to-
refer to the reply to Unstarred Question
No. 7570 on the 2nd August, 1967 and
state;

(a) whether the Board of Directors.
which was reviewing the activities of the
National Research Development Corpora—
tion in order to make it a more effective
instrument ef scientific research, develop-
ment and utilisation has submitted its
report; '

(b) if so, the broad details thereof;
and

(c) the reaction of Government there-
to 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes,
Sir.

(b) The broad details are as follows :—

(i) For professional assessment NR--
‘DC may constitute Technical
Advisory Committees in specific
fields and region wise;

(i) Market Survey reports or Project
reports may be prepared in parti-
cular cases by NRDC or by some
competent authority;

(i) Preference may be given to the
issue of nom-exclusive licences

(iv) NRDC should put up pilot plants
at its own cost or in collabora-
tion with industry to take up the
process from the laboratory state.
This should be done after the te-
i ic feasibility is
ed;

() NRDC  should provide jrisk
capital;

(vi{) NRDC should lay emphasis oo
giving more publicity to the pro
cesses developed in National Labo-
ratories and its activties

(viii) Executive Director may be re-
cruited at the earliest.
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(c) The report will be considered by
Government after it has been considered
by the General Body of the Share-holders
of the Corporation.

Secrion OFFICERS’ IN THE CS.S.

512, SHRI SHASHI BHUSHAN BAJ-
PAI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of posts in the Sec-
tion Officers’ Grade in the C.S.5, which
are held by non-Select List Officers as on
the 20th October, 1967, Ministry-wise;
and

(b) the number of posts in the Section
Officers’ Grade lying vacant, on the 20th
October, 1967 Ministry-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b) The information is being collected and
will be laid on the Table of the House as
soon as possible,

Serect Lt OF SECTiON
OFFICERS

513, SHRI SHASHI BHUSHAN BAJ-
PAI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that the Central
Secretariat Service Rules, 1962, made man=
datory provision for the issue of select-
list of Section Officers each year during
the five years period from Ist October,
1962 to include inter alia the left-overs of
the 1959 and 1960 C.5.5. Section Officers’
Examinations;

(b) if so, how many select-lists have
been issued during the period and for which
years; and

(&) whether the requirements of the
C.8.5. Rules have been fulfilled ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (2) No,
Sir,

(b) Four, one each for the years 1963,
1964, 1965 and 1966.

{c) Yes, Sir.
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AzHIEAL PorT
517, SHRIMATI SUSEELA
GOPALAN :

SHRI C. K. CHAKRAPANI :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether Messrs Limex of the
German Democratic Republic offered to
do consultancy work of investigation,
soil testing, model experiments, prepara-
tion of detailed project reports and exe-
cution of works for Azhikal Port in Kerala
for a sum of Rs, 1,00,000;

(b) if so, whether this offer has been
considered by Government;

(c) whether the Central Government
have received any representation from the
Kerala Government regarding this; and

(d) if so, the steps taken in the matter ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(@) to (d) The Government of Kerala
approached the Government of India in
September 1967 for approval of a proposal
to appoint Messrs Limex of the German
Democratic Republic as harbour engi-
neering Consultants to the State Govern-
ment, involving foreign exchange expendi-
ture to the extent of Rs. one lakh towards
the payment of fees to the firm. The
Government of India advised the State
Government thay thay might appoint as
Consultant a suitable Officer from amongst
retired harbour Engineers in India or appo-
int one of the Consultant firms in India,
like Messrs Home Indi» (Private) Ltd. or
Messrs Bertlin and Partners.

MEDFUM OF INSTRUCTION FOR HIGHER
EDUCATION IN SCIENCE
518, DR. RANEN SEN : Will the
Minister of EDUCATION be pleased
to state |
(a) whether the Round Table on Science
and Science Teaching held recently in
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Delhi had suggested the retention of
English as the medium of instruction for
higher education in science; and

(b) if so, Government's reaction there-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Information regard-
ing proceedings of the Round Table and the
suggestions made is being collected,

(b) Government's reaction can be indi-
cated after the proceedings beccme avail-
able and have been considered.

REVOCATION OF EMERGENCY

519, DR, RANEN SEN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether the question of revoking
the Proclamation of emergency has been
considered by Gover t; and

(b) If so, the decision taken thereon ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b). The
matter is under review.

HaLDIA PORT

520. DR. RANEN SEN : Will the
Minister of TRANSPORT AND SHIPP-
ING be pleased to state :

(a) the progress made towards develop-
ing Haldia as a satellite port; and

(b) the total amount spent so far by the
Centre in this respect 7

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K.R.V, RAQ):
(a) The work on the Haldia Project is
progressing according to plan, About
85 per cent of the land has been acquired.
The first stage excavation of the proposed
Dock and Turning Basin is nearing comple-
tion. The work of dredging the dock
basin and the river is in progress. The
construction of the oil jetty is in progress
and, according to present indications, is
expected to be ccmpleted by the end of
the year 1967. A contract for the cons-
truction of an impounded Dock was
awarded in July 1967 and work has com-
menced, A contract for the supply and
installation of electrical equipment has
been awarded. Procurement of twelve
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diesel locomotives is under way., Tenders
for the purchase of two sea-going tugs
have been received and orders will be
placed shortly, Tenders for the manu-
facture of ore and coal loading plents are
under scrutiny, According to present
indications, the entire project is expected
te be completed and the Haldia Dock
brought into commission, by 1971.

(b) The total expenditure incurred by
the Calcutta Port Commissicners upto
September 1967 out of the loans sanctioned
by the Government of India from time to
time is about Rs, 8:64 crores,

LA.C. Freer

521. DR. RANEN SEN :
SHRI TULSIDAS DASAPPA :
SHRI R. BARUA :

Will the Minister of TOURISM- AND
CIVIL AVIATION be pleased to state :

- (a) whether the Indian Airlines Corpora-
tion has drawn up any plan to replace the
obsolete and uneconomic aircraft in its
fleet with modern and bigger aircraft;

(b) if so, the main details thereof;

(c) the estimated cost of the plan; and

(d) whether Government have approved
the plan ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(2) and (b). The 1.A.C. has plans to replaca
the Dakota aircraft by HS-748. An agree-
ment has accordingly been entered into
by LA.C. with Hindustan Aircraft Ltd.
under which fourteen HS-748 aircraft will

be delivered by the latter by March, 1960,
The first HS-748 was delivered in July,
1967 and another willbe delivered before
the end of this year.

(c) Rs. 14-24 crores.
(d) Yes, Sir.

STAGNATION IN THE CADRE OF
ASSISTANTS IN THE CENTRAL
GOVERNMENT OFFICES

522, SHRI VIRENDRA KUMAR
SHAH: Will the Minister of HOME
AFFAIRS be pleased to state :
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(a) whether the Committee of Joint
Secretaries which was appointed to go into
the question of stagnation in the cadre of
Assistants in the Central Government
Offices has since submitted its report;

(b) if so, the main recommendation of
the Committee;

(c) whether a copy of the report will be
laid on the Table of the House; and

(d) whether any decision has been taken
by Government on the various recommenda-
tions made by the Committee 7
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(2) Yes, Sir.

(b) The main recommendations of the
Committee relate to the improvement
of the promotion prospects of those Assis-
tants who have put in long years of service
in that trade. For this purpose, the Com-
mittee did not favour either a change in
the existing position regarding seniority
in the Assistants grade or the introduction
of a selection grade for Assistants, But
they recommended fixation of a quota of
promotion posts in the Section Officers
grade, to be filled by Assistants of this
category, for a specified number of years.
They also suggested certain changes in
the periodicity of holding the Limited
Departmental Examination for the Section
Officers grade.

(¢) No, Sir.

(d) The report is being examined by Go-
vernment and a decision on the recommenda-
tions has not yet been taken.

RePoRT oF THE HILL ARFAS COMMESSION

523. SHRI VIRENDRA KUMAR
SHAH: Will the Minister of HOME AFFA-
IRS be pleased to state :

(a) whether Government’s attention has
been drawn to the reported statement of
Shri H. V. Pataskar, Vice-Chancellor of
Poona University, who was formerly the
Chairman of Assam Hill Areas Commission,
deprecating the Union Government’s ten-
dency to delay the decisions on the issues of
national importance, particularly the Mizo
problem and demanding early action on the
report submitted by him on which both the
former Prime Ministers, namely, Pandit
Jawaharlal Nehru and Shri Lal Bahadur
Shastri, had promised prompt action;

(b) if so, Government’s reaction thereto;
and
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(o) the reasons for the delay in initiating
the action on the report ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (c). No,
Sir. Itis, however, not correct to say that
Government have shown any tendency to
delay the decision in the matter or have
failed to take prompt action. The Com-
mission on the Hill Areas of Assam was
appointed on 16th March, 1965 and it
submitted its report to Government on the
31st March, 1966. Thereafter a series of
discussions have been held initially with
the representatives of the hill areas and
later with representatives of the political
parties in the State as a whole to find an
agreed solution. A Committee was also
appointed with Shri Asoka Mchta as
Chairman, but its efforts, however, did not
result in any agreed basis. It is therefore,
proposed to consult the party leaders on
this issue sometime next week.
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REecIONAL LanGuaces IN UP.S.C.
EXAMINATIONS

527. SHRI HARDAYAL DEVGUN :
SHRI YOGENDRA SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Union Public Service
Commission has decided to introduce
regional languages as media of its examina-
tions;

(b) if so, the time table for the change
over;

(c) if not, the reasons therefor ; and

(d) whether State Governments have been
consulted in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) :(a) A
decision has been taken in principle to
introduce the languages mentioned in the
Eighth Schedule to the Constitution in addi-
tion to English as media of the All India
and Higher Central Services Examinations
conducted by the U.P.S.C.

(b) It is not possible at this state to give
a definite indication of the time for such
introduction.

(c) The question of introduction of
regional languages as media of U.P.S.C.
examinations requires detailed examination
in all its practical aspects involving consi-
derable preparatory work. The work has
been undertaken and some progress already
made. But only when the Commission have
completed the preparatory work, would
they be in a position to indicate a time table
for such introduction.

(d) Yes Sir.

RETIRED GOVERNMENT SERVANTS

528, SHRI HARDAYAL DEVGUN :
Will the Minister of HOME AFFAIRS
be pleased to state 3

(a) whether Government propose to im-
pose any fresh restrictions on the retired
Government servants placed at high jobs,
to take up jobs in the private sector under-
takings;
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(b) if so, whether Government have taken
any final decision in this regard;

(c) if so, the details thereof; and

(d) when it is likely to be implemented 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Under
Article 531-B of the Civil Service Regu-
lations, a pensioner to whom the article
applies, has to obtain the previous sanc-
tion of the Government before accepting
any commercial employment before the
expiry of two years from the date of his
retirement, Government have been scru-
tinising such applications for permission
to take up commercial employment with-
in two years of retirement and have been
refusing permission where necessary in
the public interest. While there is no pro-
posal before Government to impose any
fresh restrictions, the criteria to be applied
for grant of such permission or its refusal
are always under the scrutiny of Govern-
ment in the light of the requirements of
public interest.

(b) to (d) Do not arise.
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Mizos

534. SHRI MARANDI : Will the Mini-
ster of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that the rebel
Mizos are kidnapping and forcing young
Mizos to join the training centres in East
Pakistan;

(b) if so, what steps Government are
taking or propose to take to safe-guard’
the Mizos who arc loyal to the Indian
Government; and

{c) whether Government "are considering
giving them full protection ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Ins-
tances have come to notice where Mizo
hostiles had kidoapped some young per-
sons. Information has also been received
that Mizo hostiles are exerting pressure
on such persons to join their ranks ang
unflergo such training.

(b) and (c). Our security forces are de-
ployed in combing operations and they
are on the alert in all administrative centres
and grouped villages. Civilians from re-
mote areas are given rchabilitation faci-
lities in grouped villages in the interest of
greater security. A large number of se-
curity posts have been set up in the dis-
trict and security operations are in
progress.
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STATEROOD TO MANIPUR
535. SHRI MARANDI :
SHRI M. MEGHACHANDRA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a five member
Jelegation from M led by the Chief
Minister has urged the Central Govern-
ment to grant Statehood to Manipur and
include the Manipuri language in the
Eighth Schedule of the Constitution;

(b) if so, the reaction of the Central
Government thereto; and

(c) whether it is also a fact that they
have been assured by the Centre that
they would look into their demands ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (c). A
delegation from Manipur led by Shri Koireng
Singh, the then Chief Minister of the Union
territory met the Prime Minister in August
1967 and urged that Manipur should be
given Statehood. The delegation also met
me and made a similar request. They
were advised not to pursue this demand
and no assurance was given to them in the
matter. They also presented a memo-
randum to the Prime Minister which did
not refer to the question of including
Minipuri language in the Eight Schedule.

FREIOHT RATES

536. SHRI MARANDI : Will the Mi-
nister of TRANSPORT AND SHIPPING
be pleased to state :

(a) whether it is a fact that the increase
in freight rates by the US. and UK.
Conference Lines has resulted in the conges-
tion in ports particularly at Calcutta and
had also adversely affected our cxport
trade;

(b) if so, the extent to which our export
trade has been affected;

(c) the steps taken in this regard; and

(d) whether any Indiah representative
delegation bad gone to U.S.A. to discuss
the increase and ocean freight rates by
US.andUK.?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAG):
(a) There has been congestion at some
ports, particularly Calcutta, but this is not
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-due to the increase in freight rates by the
U.S. and U.K. Conference Lines.

(b) and (c). The increase in freight rates
came into effect in June and July 1967.
The official trade statistics are available
only upto the end of July 1967. It is
therefore too carly to estimate the effect
of thg increase on our trade.

(d) Yes, Sir. The delegation has suc-
ceeded in bringing down the rates of sur-
charge from 17-1/2%, 20% and 25%
to a uniform rate of 15%. It also segured
the reduction of the quantum of freight
increase from 10% to 7-1/2% in the case
of the India-Pakistan-Ceylon-Burma Out-
ward Conference which carries our imports
from U.S.A.

ANTI-TELUGU AGITATION IN
Orissa

537. SHRI HEM BARUA : Will the
‘Minister of HOME AFFAIRS be pleased
tostate :

(4) whether Government are aware of
‘the fact that the anti-Telugu movement
in Orissa has grown and is spreading;
and

(b) if so, the steps taken to nip such
movements in the bud ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
+(b). There was some tension between Telugu
speaking and Oriya-speaking people of
Berhampur and a few other towns in
'Orissa some time back. The State Go-

vernment have reported that the tension

‘has now subsided. The Government of
India have been in constant touch with
the State Government to ensure that dif-
Aferent linguistic groups reside in har
mony.
FuTure oF CHANDIGARH
538. SHRI HEM BARUA :

SHRI MANIBHAI J. PATEL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Govern-
ment have proposed arbitration on Chandi-
-garh; and

Written Answers  KARTEKA 24, 1889 (SAEA)

Written Answers 622

(b) if so, the reaction of the State Goverd
ments involved in the dispute ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) :(a)On a
Jjoint request of the former Chief Ministers
of Punjab and Haryana in December, 1966,
the Prime Minister, agreed to arbitrate
on Chandigarh. The proposal did mnot
emanate from the Central Government.

(b) While the present Government of
Punjab desire that the matter should be
settled in the manner agreed to by the
former Chief Ministers, the Government
of Haryana are opposed to it.

OFFICIAL  LANGUAGE

539, SHRI HEM BARUA : Will the
MINISTER OF HOME AFFAIRS be
pleased to state :

(a) whether the decision regarding the
Official language of the country has since
been taken finally; and

(b) if so, the broad details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) The bill to amend the Official Lan-
guages Act, 1963 broadly incorporates
the assurances given to the non-Hindi
speaking people by the two late Prime
Ministers.

Mizo HiLis

540. SHRI HEM BARUA : :
DR. SURYA PRAKASH PURI:

Will the Minister of HOME AFFAIRS
be pleased to state :

(2) the extent to which civil administration
has been restored in the Mizo Hills district
of Assam;

(b) how far the *“Operation Iaterior™
in Mizo Hills District has succeeded in the
area; and

(c) whether it is a fact that Government
propose to have political negotiations with
the M.N.F. after the Naga pattern ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRY
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YIDYA CHARAN SHUKLA) : (a) Civil
administration has been restored to a large
extent in the Mizo Hills District of Assam.
The district headquarters and sub-divisional
headquarters have started functioning. Of
the 3 old administrative centres, 2 have
been restored and 27 new centres
have also been set up. Of the 9 community
development blocks, 8 have started func-
tioning. Of 6 police stations, 5 have started
functioning and a number of new police
posts have also been established. Middle
and primary schools have started func-
tioning. Development activities are being
intensified.

(b) There is no such scheme or plan in
the Mizo Hills District. The question
of evaluating its success does not, therefore,
arise,

(C) No, Sir.

Am INDIA'S FLIGHT THROUGH
FoRrMOSA

541. SHRI C. K. CHAKRAPANI ;
SHRINAMBEIAR :
SHRI P. RAMAMURTI :
SHRI JYOTIRMOY BASU :
SHRI E. K. NAYANAR :

Willthe Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the attention of the Govern-
ment has been drawn to the mews-item
published in the “Economic Times’ dated
the 4th October, 1967 about Air India’s
decision to fly through Formosa with a
stop-over at Taipeh; and

(b) if so, the reasonms for taking such a
decigion 7

YHE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) 3

(a) AirIndia has taken no such decision.
The basis of the news item appearing in
the ‘Economic Times' of October 4, 1967
is not known to Government.

(b) Does not arise.

ScHoOL TEACHER'S DEMANDS

542. SHRI C. K. CHAKRAPANI:
SHRI P. RAMAMURTI ;
SHRI MOHAMED ISMAIL :

Will the Minister of EDUCATION be -

pleascd to state ;
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(a) whether a deputation of Joint Council
of Delhi School Teachers’ Organisation
met the Union Education Minister on the
23rd September, 1967, to press their
demands;

(b) ifso, their main demands;
(c) the assurance if any, given by him to
the Organisation; and

(d) the steps taken by the Government
to meet the demands of the teachers ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Yes, Sir.

(b) The main demand of the Council
is the revision of pay scales of teachers
of Delhi.

(c) The Education Minister assured the
deputationists on 23-9-1967 that decision on
the proposal regarding revision of pay
scales of teachers of Delhi will possibly
be taken within two months® time.

(d) The proposal is under active consider-
ation of the Government.

Cars BELONGING TO INDIA TouRBM
DEVELOPMENT CORPORATION

543. SHRI NAMBIAR :
SHRI K. RAMANI :
SHRI JYOTIRMOY BASU :
SHRI BENI SHANKAR SHARMA :
SHRI C. K. CHAKRAPANI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(2) whether it is a fact that a number of
limousine cars belonging to the India
Tourism Development Corporation are
lying idle in an open plot by the side
of the Safdarjang Airport ;

(b) if so, the number of cars ;

(<) whether the Indian Tourism Corpora-
tion suffered any loss as a result of their
lying there ;

(d) if so, the total loss suffered ;

(e) whether the responsibility for the loss.
hasbeen fixed; and

(1) if so, the action taken in the matter ¥



625 Written Answers

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{a) to (). No, Sir. The cars of the India
Tourism Development Corporation are
not idle, but they are parked at Safdarjang
airport in the open pending construction
of a proper sheltered garrage. Among
the cars so parked, a few may be temporarily
unserviceable for one reason or another, but
efforts are made to ensure that the number
of such cars, even temporarily unserviceable
is reduced to the minimum.

STRIKE BY STAFF MEMBERS OF HINDUSTAN
SHIPYARD
544. SHRI NAMBIAR :
SHRI K. RAMANI :
SHRI JYOTIRMOY BASU:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether it is a fact that the staff
members of Hindustan Shipyard went on
strike on 5th September, 1967;

(b) if so, their main demands;

(c) number of employees involved in the
strike; and

(d) the steps taken by Government to
‘settle the dispute ?

THE MINISTER. OF TRANSPORT AND
SHIPPING (DR. V. K. R. V. RAO) : (a)
Yes, Sir.

(b) The main demands of the shipyard
Staff Association relate to the revision of
the total emoluments including dearness
allowance, grant of other allowances and
-concessions such as yard and outdoor allow-
ances, leave travel concession, reimburse-
ment of medical expenses and improvement
of service conditions.

(c) 1180,

(d) Pursuant to the assurance given by the
Minister of Transport and Shipping, the
strike was called off by the Shipyard Staff
Association and the staff resumed work on
30-10-1967. The Ministry of Labour and
Employment has been requested to get a
sub-Committee of the Wage Board for the
Engineering Industry appointed to go into
the question of rationalisation of the Wage
and dearness allowance structure in the ship
building industry expeditiously and to sub-
mit its report in six months,
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Pending this, the management of the
Hindustan Shipyard Limited has been
requested to replace the present ad-hoc dear-
ness allowance by the slab system as appli-
cable to employees of the Govt. of India
from 1-2-1967.

Other questions like Yard and Cash hand-
ling allowance etc. will be settled by the
management as expeditiously as possible.

KALINGA ARWAYS

545. SHRI NAMBIAR : Will the Minis-
ter of TOURISM AND CIVIL AVIATION

be pleased to state:

(a) whether Government have received
any memorandum from the employees of
the Kalinga Airways;

(b) if so, the main points of the memoran-
dum;

(c) the steps taken by Government to
absorb the jobless employees of the Kalinga
Airways;

(d) whether Government propose to set
up a new Company and absorb all jobless
employees of the Kalinga Airwaysin the
new company; and

(e) if not, the reasons therefor?

THE MINISTER. OF TOURISM AND
CIVIL AVIATION (Dr. KARAN SINGH):
(a) and (b). Yes, Sir. A memorandum
dated 12th August 1967, was received
from the Kalinga Airlines Employees'
Union, in which it was urged that a public
sector Air Dropping Organisation be set
up for supply-dropping operations in the
NEFA and the adjoining arcas and that
the Kalinga Airlines Employees be fully
associated with the endeavours of Govern-
ment in this regard.

(c) As and when vacancies arise in Indian
Airlines Corporation or any other organi-
sation, there would be opportunities for
employment of retrenched staff of Kalinga
Airlines.

(d) Government do not propose to set
up any such undertaking at present.

(e) Since air-dropping work has been
taken over by Air Force, setting up a
new undertaking for the limited work
of Kalinga Airlines’ non-scheduled opera-
tions is considered to be uneconomical.
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MILITARY SECRETARIES OF, GOVERNOR

546, SHRI RAM KISHAN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that Government
are considering a proposal to abolish the
post of a Military Secretary from the estab-
lishment of a Governor and Lt. Governor ;

(b) if so, the reasons therefor ;

(c) when a final decision is likely to be
taken; and

(d) the likely amount to be saved annually
by the abolition of the post?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) (a) to
(d). A suggestion that Military Secretaries
might be replaced by Comptrollers
of Household with adequate experi-
ence in catering and management of
bouschold is being examined. No saving
is expected from this suggestion but, if
accepted, it will obviate the difficulty in
fipding suitable officers from the Armed
Forces for appointment as Military Sec-
retaries.

DeputaTioN QUOTA OF I. A. S.

547. SHRI TULSIDAS DASAPPA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of vacancies in the deputa-
tion quota of the I. A. S. Cadre in the
Central services from Orissa State at
present; and

(b) the reason for mot filling up these
vacancies and the steps taken to fill up the
quota ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) There
are at present no vacancies in the Central
Deputation Quota of the LA.S. Cadre
of Orissa.

(b) Does not arise.

LoAN To APEEIAY SHIPPING LINES FROM
SHIPPING DEVELOPMENT FUND

548. SHRI MADHU LIMAYE : Will the
Miagister of TRANSPORT AND SHIPPING
be pleascd to state :

(a) the procedure in regard to the making
of applications for the sanctioning of loans
from the Shipping Development Fund;

(b) the time an application of this kind
takes to be processed and disposed of;
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(<) when the Surendra Overseas (Apeejay
Shipping Lines) made an application/appli-
cations for such loan from the Shipping
Development Fund to the Government of
India;

(d) the time the disposal of this application
took;

(e) whether any Department or ministers
or officers recommended the application
of this firm;

(f) whether the Transport Ministry exami-
ned the credentials and reputation of this.
firm and the group to which it belonged.
before sanctioning this loan; and

(g) if not, the reason therefor ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) :
(a) The procedure in this regard is laid down
in the Shipping Development Fund (Loans)
Rules, 1961, a copy of which was supplied
to the Parliament Library.

(b) The time taken in the processing and
final disposal of these applications varies
from case to case, depending upon various
factors such as availability of all relevant
information in the application, meed for
any reference back to the applicant for
elucidation, time taken by the Directorate
General of Shipping and the Government.
Director to examine the application and
furnish their report and recommendation,
availability of funds with the Committee
and 50 on. A study of 50 cases has shown
that the average time taken is 166 days.
This average does not naturally reflect the
wide variationsin the time takento process.
and dispose of individual cases.

(c) and (d). The relevant details are
as follows :—

Date of Date of  Times-

S.No. application decisionby taken
S.D.F.Com- (in
mittee days)

1. 1-8-60  15-12-61 502
2. 25-3-63 14-7-64 478
3. 16- 8-63 21-11-63 98
4. 14-11-63 29-8-64 290
5. 27-6-64 B-2-65 227
6. 19-12-64 16-8-65 241

The loans referredto at S.Nos. 5 and 6
were not actually availed of, as the
purchase of the ships concerned did not
materialise.
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(¢) As required under the Shipping
Development Fund (Loans) Rules, 1961,
the Directorate General of Shipping and
the Government Director on the Board
of Directors of Indian Shipping Companies,
who are under the administrative control
of the Ministry of Transport and Shipping,
examined the applications of the company,
from various aogles such as its capital
strocture, profitability, security etc. and
then recommended them to the Shipping
Development Fund Committee subject to
such restrictions, conditions, etc. as they
thought fit to impose. The Committee
considered these applications on the basis
of these recommendations and then got
their decisions approved by the Transport
Ministry at the Minister's level.

(f) and (g) . The reports and recommend-
ations made by the Directorate General of
Shipping and the Government Director
did not raise any doubt or suspicion re-
garding the credentials and reputation
of the Company.

QuiT ORDERS TO FOREIGN PLANTERS

AND MISSIONARIES
549. SHRIMADHU LIMAYE :
SHRIMATI SUSEELA GOPALAN:

Will the Minister of HOME AFFAIRS
be pleased to state @

(a) whether any foreign planters/missio~
narigs in North-Eastern India bhave been
served with orders to leave the country
during the course of this year;

(b) if so, their names; and

(c) the reasons in each case for expelling
them from the country 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).

Name Nationality Reasons
1. Rev. and Mrs. American  Prejudicial
Dana Mason activitip.

LARSON

2. Rev. and Mrs. American  Prejudicial
J. Warren activities.
JOHNSON

3. Rev. and Mrs. American  Prejudicial
Kenneth activities,
William
HAGSTROM
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FOREIGN INTERFERENCE IN THE NORTH
East oF INDIA

550. SHRI MADHU LIMAYE :
SHRI KANWAR LAL GUPTA :
SHRI O. P. TYAGI :

SHRI RAMAVATAR SHASTRE

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government's attention has
been drawn to five types of foreign
interference  in  north-eastern  India
by white missionaries, European planters,
Pakistani nationals and agents, Chinese
spies and agent provocateurs and Ameri-
cans (in Darjeeling and other areas); and

(b) if so, the action taken by the Govern-
ment to stop this interference and ensure
the security of this part of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Some foreign missionaries and Euro-
pean planters had come to adverse motice
in the past and necessary action according
to law was taken. The House has been
informed from time to time about the
assistance received by the Naga and the
Mizo hostiles from Pakistan. The Govern-
ment constantly review the situation in
these areas. Adequate arrangements exist
to prevent objectionable or undesirable
activities.

WesT Coast RoAD

551. SHRI A. SREEDHARAN : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether the Government of Kerala
have sought the approval of the Govern-
ment of India for certain important works
connected with the construction of West
Coast Road;

(b) if so, whether the approval has been
given; and
(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) to (c) . In March, 1963, the Government
of Kerala forwarded an abstract estimate
amounting to Rs 623 crores for the portion
of the West Coast Road passing through the
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State. After exmination, the abstract esti-
mats was accepted for an amount of Ra.
3-74 crores after deleting the provision of
Rs. 249-20 lakhs for eleven works (listed
in the statement attached) which were not
considered necessary for being taken up at
present having regard to the paucity of
funds, the commitment of the Government
of India to develop the road as a fully
bridged singlelane asphalted highway only
and to the fact that the existing rail-cum-
road (over the same deck) bridge over the
Balliapatam rtiver gives the necessary
crossing facility for the road traffic,
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STATEMENT

Rs. Lakhs
1. Mahe Byepass 2200
2. Calicut Byepass 69-00

3. Bye-pass at Trichambaram
Bazar - 2-00

4. Reconstructing  Feroke
Bridge 30:00

5. Reconstructing Panmpu-
zha Bridge 8-00

6. Reconstructing Dh.nmm

dam Bridge 5-70

7. Reconstructing 'Mondu
Bridge 10-50

8. Reconstructing cu.lwur.o

proper West Coast Road
standards - 10-00

9, Over bridgein lieu of level

crossing proposed for im-
provement 26-00

10, Basing curves, pmmvz

works planting kilometer
stones etc. 5% 18-00
11, Ballipatam Bridge 48-00
ToTAL 249-20

CenTRAL RoAD FUND

552. SHRI A. SREEDHARAN: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state:

(a) the total amount sanctioned to the
States by the Government of India during
the Third Plan period under the head
Contral Road Fund Works ;

(b) the actual amount paid so far;

(c) whether the State Governments have
requested the Government of India to
relcase the balance due to them; and
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(d) if so, steps taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) Rs. 1596-61 lakhs,

(b) Rs. 1796-67 lakhs during the Third
Plan period. Thisincludes amount paid for
expenditure on carry over works fr om the
Second Plan period.

(c) and (d) .No specific requests for
such releases have been received from the
State Governments, Their demands, how-
ever, have been much in excess of what has
been actually paid to them. It has not been
possible to meet the demands in full in view
of the financial stringency.

Koraarl CommissioN RECOMMENDATIONS

553. SHRIA. SREEDHARAN : Willthe
Minister of EDUCATION be pleased to
state: ]

(a) the steps taken to implement the
recommendations of the Kothari Commis-
sion; and

(b) if no steps have so far been taken in
this direction, the reasomns therefor ?

THE MINISTER OF EDUCATION (DR.
TRIGUNA SEN) : (a) A Statement giving
the steps taken to implement the recommen-
dations of Kothari Commission is laid on the

 Table of the House. [Placed in Library.

See. No. LT-1552/67).
(b) doesnot arise.
Funps ror ReGioNaL Museums

554. SHRI A. SREEDHARAN :Will
the Minister of EDUCATION be
pleased to state:

(a) whether Government have laid down
priorities in the allocation of funds to the
various regional museums; and

(b)»if so, the broad features of the priori-
ties?
THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) Yes, Sir.

(b) Statement is laid on the Table of the
House. [Placed in Libracy. See No. LT-
553/67).
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AERODROME AT CALICUT

555. SHRI A. SREEDHARAN :
SHRIMATI SUSEELA GOPALAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have taken any
final decision regarding the construction of
an aerodrome at Calicut;

(b) if so, when the construction of the said
Acrodrome will begin; and

(c) if the reply to part (a) above be in the
nogative, when Government will take the
final decision in the matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) No, Sir.

(b) Does not arise.

(c) The final decision is expected to be
taken shortly after a review of various
projects is carried out with a view to deter-
mining their inter se priority on the basis
of available resources.

Avro 748

556. SHRI S. M. BANERJEE: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

{a) whether more Avro 748 aircraft have
been delivered to 1. A. C. by the H. A. L.
Kanpur;

(b) if so, the number of aircraft delivered
till the 1st November, 1967; and

(c) the number of those to be delivered

by the end of the year 1967 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c) . So far only one Avro
T48 (HS-748) aircraft has been delivered to
the Indian Airlines Corporation, One more
Avro is due to be delivered by the end
of 1967.

SPREAD OF COMMUNALISM IN MANAXPURA,
DeLmx
557. SHRI SATYA NARAIN SINGH :
Will the Minister of HOME AFFAIRS be
pleased to state :
(a) whether Government reccived any
memorandum from the residents of
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Manakpura, New Delhi regarding the spread
of communalism in that area;

(b) whether Government have investiga-
ted the matter;

(c) if so, the findings thereof; and
{d) the steps taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(d). There was a dispute about a meat
shop in the Manakpura arca within the
Jjurisdiction of original Road Police Station
Delhi. An unsigned representation was
also received in this conmection by the
Delhi Administration in July 1967. A
case under section 147/353-IPC is pending
in a court of law in regard to certain inci-
dents in which arose out of the said dispute
in that month. There is at present no
communal tension in that area.

SuPPLY OF FILTERED WATER TO SCHOOLS
IN DeLHI

558. SHRI INDRAJIT GUPTA : Will
the Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that 700 schools
in Delhi have no arrangements for the supply
of filtered water; and

(b) if so, the steps Government have
taken to provide filtered water to these
schools ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
The requisite information is being collected
from the Delhi Administration and will
be placed on the Table of the Sabha in due
course.

RevoLUTION TN WEST BENGAL WITH
CHINESE AID

559. SHRIMATI TARKESHWARI
SINHA :
SHRI VIRENDRAKUMAR SHAH:
SHRI GADILINGANA GOWD :
SHRI RAM AVTAR SHARMA:
SHRIG. C. DIXIT :
SHRI MRITYUNJAY PRASAD:

Will the Minister of HOME AFFAIRS
be pleased to stato :
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{a) whether his attention has been
drawn to a statement by the Chief Minister
of West Bengal that a wing of a political
party is aiming to bring an armed revolu-
tion in West Bengal with the Chinese
active assistance; and

(b) if so, Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Govern-
ment have seen the press reports of the
statement by the Chief Minister of West
Bengal.

(b) Government are keeping a close watch
on the developments mentioned in the Chief
Minister’s statement,

INTERNATIONAL TOURIST YEAR

560. SHRIMATI TARKESHWARI
SINHA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased:to
state :

(a) whether Government had to abandon
the celebrations of the International Tourist
year early October this year in Kashmir
on account of local disturbances;

(b) if so, the approximate amount of
foreign exchange lost by the Government on
this account;

(c) the expenditure incurred on various
arrangements made in the Valley in this
behaif ; and

(d) the number of foreigners who were
thus inconvenienced ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The celebrations were not abandoned,
though some items could not be held as
scheduled.

(b) As no foreign exchange expenditure
was incurred by the Government on the
celebrations, there was no loss on this
account.

(c) The Department of Tourism incurred
Rs. 13,000/- on organising the International
‘Travel Seminar which was held in Srinagar
on 16th and 17th October, 1967 and was
attended by a number of leading travel
writers from different parts of the world.
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(d) No specific complaints have been
received by the Department from any tour-
operator regarding inconvenience to their
foreign clients.

DEMAND FOR PRESIDENT'S RULE IN JAMMU

AND KASHMIR
561. SHRIMATI TARKESHWARI
SINHA :

SHRI MOHAN SWARUP :
SHRI 8. S. KOTHARI :

Will the Minister of HOME AFFAIRS
be pleased to state : 5

(a) whether a demand has been made by
some political parties for the promulgation
of President’s rule in Jammu and Kashmir
in view of the deterioration of law and order
position in the States in recent months;

(b) if so, Government's reaction thereto;
and

(c) the reasons for not invoking the consti-
tutional provisions to restore law and order
in the State ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) Such a
demand has been made.

(b) and (c). Government have no reason
to think that there is a situation requiring
such a step.

HoTeLs IN BoMBAY

562. SHRI C. JANARDHANAN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether any decision has been taken
by Government regarding the proposal
for the construction of a hotel in Bombay
in collaboration with the Hiltons; and

(b) if so, the nature of the decision
taken 7
THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The proposal is still under considera-
tion.
(b) The question does not arise.
REORGANISATION OF ASSAM
563. SHRIMATI SUSHILA ROHATGI:
SHRI SRADHAKAR SUPAKAR:
SHRI P. K. DEO:

Will the Minister of HOME AFFAIRS
be pleased to state :



637 Written Answers

(a) whether any agreed solution of the
probiem of the reorganisation of the State
of Assam has been evolved; and

(b) if so, the details thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No, Sir.

(b) Does not arise.

CENTRAL OFFER REGARDING SALARY
SCALES OF TEACHERS

564. SHRI SURENDRANATH
DWIVEDY : Will the Minister of EDU-
CATION be plcased to state ;

(a) whether the States including the
Union Territories have taken advantage of
the offer of the Central Government to
meet a percentage of their expenditure
for increase of salary of the primary,
secondary and also college teachers;

(b) the States which have not revised
the salary on the basis of the suggestions
made by the Central Government; and

(c) whether they have assigned any reason
for not doing so and if so, what are they ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (c).
At present Central Government has not
offered to the States any assistance for
increasing the salary of Primary and Secon-
dary School Teachers. There was, however,
a scheme for improvement of salaries of
school teachers in the first three plans and
abmost all the State Governments took

advantage of this offer.

Asregards college teachers,the Govern-
ments of Andhra Pradesh, Assam, Haryana,
Kerala, Madras, Gujarat, Maharashtra,
Punjab, Uttar Pradesh, West Bengal and
Pondicherry have adopted the revised pay-
scales in accordance with the UGC Scheme
for further upgrading of salary scales cir=
culated to State Governments and Union
Territory Administrations in  April, 1966,
Proposals received from Bihar, Mysore,
Goa, Daman and Diu and Himachal
Pradesh are under examination. The
Governments of Jammu & Kashmir and
Chandigarh Administration have accepted
the sch , in principle. The Gover t:
of Madhya Pradesh, Rajasthan and the
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Union Territories of Manipur and Tripura
have not furmished proposals so
far in this regard. The Government of
Orrissa has appointed a Pay Commission to
examine the pay structure of the State emplo-
yees, pending which the State Government
has deferred implementation of the revised
scales. The existing scales of the Govern-:
ments of Nagaland and N.EF.A. (which
has only one college) compare favourably
with the revised scales recommended by
the University Grants Commission.

KALINGA AIRWAYS

565. SHRI SURENDRANATH
DWIVEDY: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether any representative of the
Kalinga Airways met him recently and put
forward any proposal to take up some of the
non-scheduled passenger service; and

(b) whether it is a fact that some passenger
routes in NEFA region are proposed to be
given to the Kalinga Airways which came
under cloud after the report of the Public
Accounts Committee ?

THE MINISTER OF TOURISM AND-
CIVIL AVIATION (DR. KARAN
SINGH) : (a) No Sir.

(b) Kalinga Airlines have applied for the
grant  of a permit in accordance with the
provisions of sub-rule (1) of rule 134 of the
Aircraft Rules 1937, to operate a scheduled
air transport service on the route Calcutta/
Cooch Behar/Hasimara. The matter is still
under consideration of the Director General
Civil Aviation.

WEATHER FORECASTS

566. SHRI SURENDRANATH
DWIVEDY: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that no forewarning
or weather forecast about the heavy storm
that took the life of thousands of ca‘tle and
hundreds of persons of the 9th October, 1967,
in some coastal regions of Orissa was issued
by the Meteorological Department ;

(b) whether Government have enquired
into the reasons or the failure on the part off
the Department to do so; and
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(c) if so, the findings thereof and action
taken in the matter?

‘THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Warnings were issued, but as
the intensity of the cyclone could not be
<orrectly forecast, the warnings proved in-
adequate.

(b) and (c). The cyclonic storm, though of
severe intensity, had a very restricted range.
Its horizontal extent was only about 30
Kms., Such microcyclones can be detec-
ted only by more sophisticated equipment
than the India Meteorological Department
possesses at present. Aircraft reconnais-
sance into suspected areas of disturbed
weather and a network of coastal Weather
Radar Stations would help in detection of
such conditions and are, in fact, used by
developed countries. A proposal to install
a few Radar Stations along the east and west
coast of India is at present under the con-
sideration of Government.

NationaL HigHwAY No. 31

567. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state @

(a) whether the construction of National
Highway No. 31  between Muzaffarpur
(Darbhanga) and Forbesgunj has been pro-
gressing satisfactorily;

(b) whether it is a fact that this Highway
between Darbhanga-Forbesgunj (in Indo-
‘Noepal area) was proposed long time back;
and

(c) if so0, the reasons fer not taking speedy
action to complete it?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
{a) to (c). Muzaffarpur, Darbhanga and For-
besgunj are not connected by N.H. 31
Further, Darbhanga and Forbesgunj are not
on any National Highway. Muzaffarpur,
however, is located on N.H. 28. The
Hon'ble Member is, presumably, referring
to the Lateral Road, which is being cons-
tructed from Bareilly in Uttar Pradesh to
Amingaon in Assam, touching Muzaffarpur,
Darbhanga and Forbesgunj in Bihar.

The first phase of the construction pro-
gramme for the Lateral Road taken up in
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1963 includes, inter alia, only the sections
between Muzaffarpur and Darbhanga and
between Araria and Forbesgunj and on to
i . The section between
Darbhanga and Maricha/Dagmara was not
included in the first phase.

The construction of the link road botween
Darbhanga and Maricha/Dagmara and the
Kosi bridge were scheduled to form part of
the second-stage work. The availability
of funds and their imter-se priority will
determine if at all and if so when these could
be taken up.

The construction of the Muzaffarpur
Darbhanga section of the Lateral Road taken
up sometime back, also had to be slowed
down due to the present financial stringency.

The construction of the Lateral Road from
Forbesgunj to Maricha/Dagmara was
linked with the selection of a site for the
proposed bridge over the river Kosi. The
site for this bridge, which was being investi-
gated, has not yet been settled. Work on
this section, therefore, has not been taken
up.
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BmBAL SAHMI INSTITUTE OF PALABOBOTANY

™ Lucxwow

570. SHRI BABURAO PATEL: Will the
MINISTER OF EDUCATION be pleased to
state:

(a) the main points made out in the memo-
randum submitted by the Luckmow Branch
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of the Association of Scientific Workers to
the A.C. Joshi Committee in regard to the
working of the Birbal Sahni Institute of
Palaeobotany in Lucknow;

(b) the total amount of grant given to the
Institute by the Government of India since
its inception;

(c) whether it is a fact that many financial
irregularities in the working of the Instiutute
have been discovered and if so, the amount
involved in these irregularities and the name
or names of persons responsible for these
irregularities; and

(d) the steps taken by Government to
put an end to this glaring waste of funds?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) The Central
Government has not yet received a copy of
of the memorandum submitted to the Joshi
Committee.

(b) Rs. 68,03,455 up to the end of Septem-
ber, 1967.

(c) The accounts of the Institute are audi-
ted by the A.G., UP. No financial irregu-
larities have been brought to Government’s
notice.

(d) Does not arise.

RECOMMENDATION OF THE
NATIONAL BOOK DEVELOPMENT
BOARD

571. SHRI AMRIT NAHATA: Will the
Minister of EDUCATION be pleased to
state:

(a) whether recommendation of the
National Book Development Board to
Government for tax relief and other facilities
to the publishing industry to boost circula-
tion of text books has been considered;
and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) and (b). The recom-
mendations of the Board for tax relief and
other facilities are being considered by the
Government.
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PromoTiON OF EMPLOYEES BELONGING
TO SCHEDULED CASTES AND SCHEDULED
TRIBES

572, SHRI RAM CHARAN: Will the
inister of HOME AFFAIRS be pleased to
state:

(a) whether Government is aware that in
the wvarious Ministries/Departments, the
seniority of Scheduled CastesfTribes had
been neglected at the time of promotion on
the basis of seniority-cum-fitness; and

(b) if so, the number of such cases during
the last five years?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) For
purpose of promotion to posts filled on the
basis of seniority-cum-fitness, cases of Sche-
duled Castes/Scheduled Tribes employees
.are considered when their turn comes accord-
ing to their seniority and they are promoted,
if they are found fit, as is the case with other
.employees. Specific complaints to effect
that seniority of Scheduled Caste/Scheduled
Tribe employees had been neglected at the
time of promotion to posts filled on the basis
of seniority-cum-fitness have not been
received by the Ministry of Home affairs.

(b) Does not arise, in view of (a) above.

PROMOTION TO SCHEDULED CASTES
AND SCHEDULED TRiBES EMPLOYEES TO
THE GRADE OF UNDER SECRETARY

573. SHRI RAM CHARAN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether the rules for promotions
to the grade of Under Secretary provide
for_officers graded as “Good™ and “Very
Good” being promoted to that grade;

(b) the number of Scheduled Caste/Tribe
officers promoted and superseded in 1965
and 1966;

(c) the number of Scheduled Castes/Tribes
Candidates available for promotion with the
gradation mentioned above; and

(d) the reasons for supersession of such
Scheduled Caste/Tribe Officers ?
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THE MINISTER OF STATE IN THB
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(d). The rules for promotion to Grade I
of the Central Secretariat Service (Under
Secretary) provide that from among officers
in the ficld of selection those categorised
as ‘Outstanding’ are placed at the top
and thereafier those categorised by the
Selection Committees as ‘Very Good' and
‘Good’ in that order. The S:lect List is
then drawn up by including therein, from
the combined list as above, names of officers
to the exten: required. It will thus be
seen that inclusions in the Select list
are made on the basis of selection based
on merit and the non-inclusion of any
officer in the Select List cannot be described
as ‘supersession”,

(b) The Select Lists for 1965 and 1966
included one Scheduled Caste officer each.

(¢) The number of Scheduled Castef
Tribes candidates in the year 1965 was two.
One was assessed as very good and the other
as good by the Selection Committee.
In 1966 there were seven officers belonging
to Scheduled Castes/Tribes out of which
three were assessed as very good, three as
good and one as not yet fit.

SectioNn OFFICERS BELONGING To S.C.
&S . T.

574. SHRI RAM CHARAN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the number of Section Officers be-
longing to Scheduled Castes and Scheduled
Tribes who were eligible for promotion to
the Grade of Under Sscretary on the Ist
September, 1966 and 1st September, 1967;

(b) the number of such Officers included
in the lists issued in 1966 and 1967;
(c) whether there are some Secheduled

Castes/Scheduled Tribes officers who have
been supersaded; and

(d) if so, the reasons therefor and the
the steps taken to safeguard their interests 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (2) and (b).
The reference is presumably to the promo=
tion of Section Officers to Grade I of the
Central Secretariat Service. The position is
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that as on 1st September 1966 there were
seven officers belonging to Scheduled Castes
and Scheduled Tribes who were eligible for
being considered for long-term promotion
to Grade 1 of the Service. Out of these
seven officers, one was included in the Select
List for the year 1966. As on st September
1967, there were six Section Officers be-
longing to Scheduled Castes and Scheduled
Tribes who were eligible for being consi-
dered for long-term promotion to Grade 1
of the Scrvice. The Sclect List for the
year 1967 has not yet been finalised.

(c) The C.5.5. Rules 1962 and the Regula-
tions made thereunder governing promotion
to Grade I of the Central Secretariat Service
(Under Sacretary) provide that from among
officers in the ficld of sclection, those cate-
gorised as *Outstanding” are placed at the
top and thereafter those categorised as
*“Very Good' and Good' respectively. The
Sclect List is then drawn up by including
therein from the consolidated list as above
names of officers to the extent required. It
will thus be seen that inclusions in the
Select List are made on the basis of
selection on merit and the non-inclusion
of any officer in the Select List cannot be
described as ‘supersession’.

(d) Poes not arise.

REPRESENTATION OF SC & ST 1N GRADE 1
OF THE CENTRAL SECRETARIAT SERVICE

575. SHRI RAM CHARAN: Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the total number of posts in the Under
Secretary’s Grade in the Government of
India as on 1st January, 1967;

(b) the number of Scheduled Castes/
Tribes Officers holding these posts on that
date;

(¢) whether Government consider their
representation as adequate; and

(d) if not, the steps taken or proposed to
be taken to make up the deficiency ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : () to
(d). The required information is being collec-
ted and will be laid on the Table of the House
as soon as possible.
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Ad-Hoe APPOINTMENT IN NATIONAL
CounciL OF EDUCATIONAL RESEARCH

576. SHRI SIDDAYYA: Will the Minis-
ter of EDUCATION be pleased to state:

(a) whether any ad-hoc appointments of
Heads of Departments, Professors, Readers
and Lecturers have been made in the
National Council of Educational Research
and Training; and

(b) if so, the names of the persons and the
dates on which they were appointed?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (2) No ad-hoe
appointments have been made in the
National Council of Educational Research
and Training. Temporary appointments,
however, have been made according to rules
for exigencies of work pending recruitment
on a long-term basis,

() The temporary appointments made
are shown in the statement laid on the
Table of the House [Placed in Library.
See No. LT—1554/67)
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UNTRACED MURDER CASES IN DELHI

583. SHRI PREM CHAND VERMA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that though more
than 30 murders took place in Delhi during
the last four months, in more than half the
cases, the culprits have not been traced;

(b) whether it is also a fact that there is a
general complaint among the public that the
investigating officers do not put in their
best to trace the criminals; and

(c) if so, whether Government propose to
take some special measures for successful
investigation of crime and to improve
the existing machinery 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir.

%o fog ¥@: wm
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(b) No such general complaint has come
to the notice of Government.

(c) Crime situation is reviewed by the
Administration from time to time and
suitable measures are taken to improve the
working of the existing machinery,

DevELOPMENT OF HILL STATIONS

584, SHRI PREM CHAND VERMA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the provision of funds made for the
development of hill stations during the
Fourth Five Year Plan;

(b) the funds allotted for the development
of hill stations in Jammu Kashmir, Hima-
chal Pradesh and Uttar Pradesh separately
and the expenditure to be incurred by the
State Governments and the Union Govern-
ment, respectively; and

(c) the allotment of funds for the abowve hill
stations during the first year of the Fourth
Five Year Plan ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). A statement giving
the required information is laid on the
Table of the House. [Placed in Library.
See No. LT—1555/67.]

Mizo REBLES

585. SHRI BEDABRATA BARUA:
SHRI R. R. SINGH DEO:

Will the in ster of HOME AFFAIRS
be pleased to state:

(a) whether the attention of the Govern-
ment has been drawn to the news item

appearing in the *Hindustan Times® dated
the 13th October, 1967 that Kuki and Mizo
hostiles equipped with automatic weapons
have set up a pew training camp near Wakot-
phai on Imphal-Tamenglong Road; and

(b) if so, the reaction of the Government
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKILA): (a) and (b).
The press report has come to the notice of
the Government. The report has not been
confirmed. However, the Security Forces
bave taken necessary precautiopary
measures.
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RELEASE OF SHEIKH ABDULLAH
586. SHRI BEDABRATA BARUA:
SHRI RAM AVTAR SHARMA:
SHRI M. R. MASANI:
SHRI R. R. SINGH DEO:
SHRI RANIJIT SINGH:
SHRI VALMIKI CHAUDARY:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have received
a large number of representations for the
release of Sheikh Abdullah; and

(b) if so, the reaction of Government in
the matter?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) Yes, Sir.

(b) Government have not taken any
decision to withdraw the restrictions im-
posed on Sheikh Abdullah,

PrOMOTION OF TOURIST INTEREST ABROAD

587. SHRI BEDABRATA BARUA:
SHRI HEM RAJ:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether he had undertaken a tour of
different foreign countries during August—
September, 1967; and

(b) whether as a result of his visit any
progress has been made in promoting tourist
interests abroad?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) Yes, Sir,

(b) The trip gave me the opportunity to
study at first hand some of the problems
of tourism promotion abroad, and helped
me get a clear perspective of our own plans
for such promotion. Several new ideas for
attracting more foreign tourists and project-
ing a new image of India abroad are being
actively processed.

faeelt § geamd
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LA.C EXPERTS TO TRAIN ARIANA APGHAN
AIRLINES PERSONMEL
592. SHRI K. N. PANDEY :
SHRI BEDABRATA BARUA :
Will the Minister of TOURISM AND
«CIVIL AVIATION be pleased to state :
(a) whether the I. A. C. has sent experts to
train the personnel of the Ariana Afghan
Airlines; and
(b) if so, the nature of the training to
given and the name of the party bearing
‘the expenses 7
THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) No, Sir.
(b) Does not arise.
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FLYING SAUCER

593. SHRI K. N. PANDEY :
SHRI P. VISWAMBHARAN :

Will the Minister of EDUCATION be
pleased to state :

(2) whether it is a fact that a mysterious
saucershaped flying object landed in a
running stream close to the Dak Bungalow
of Dympep village about 16 miles from
Shillong recently;

(b) whether any scientific investigation
has been made in this regard; and

(c) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) According
to a report received from the Government
of Assam, no mysterious space object like
a flying saucer landed near Shillong, but
there was a local meteorological phenomenon
of high intensity.

(b) and (c). Do not arise.

INDIA-THAILAND AIR AGREEMENT

594. SHRI K. N. PANDEY :
SHRI SRINIBAS MISRA :
SHRI MOHAN SWARUP :
SHRI BEDABRATA BARUA :
SHRI D. N. DEB :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that India and
Thailand have decided to terminate the
flights of their national airlines between the
two countries with effect from the 1st Novem=
ber, 1967; and

(b) if so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a)end(b). Inaccordancewiththe provisions
of the agreement Government of Thailand
gave 12 months’ notice of termination of
the subsisting agreement between Thailand
and India in September 1966. Negotiations
were accordingly held at Bangkok in
September, 1967, between the delegations of
Government of India and the Government of
Thailand, No agreement was reached at
these negotiations, but the currency of the
subsisting agreement was extended by an-
other month. Further negotiations between
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the declegations of the two Governments
were held again in Bangkok in October,
1967. Since this second round of negotiation
alsp failed to result in an agreement, the
services of Air-India to Thailand and of Thai-
Airlipes to India were terminated with effect
from 1st November 1967.

MonoPoLY RIGHT To MESSRS AROON
IN NICOBAR ISLANDS

595, SHRI P. GOPALAN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government have granted
extension to Messrs. Akooji for monopoly
right to trade in Nicobar Groups of Islands;

(b) if so, the reasons therefor;

(c) whether Government have received
any representation for the cancellation of
the trade right; and

(d) if so, the steps taken by Government in
this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(d). Messrs Akoojees were granted licence
by the Chief Commissioner, Andaman and
‘Nicobar Islands to carry on trade in the
Nicobar group of Islands. Their licences
expired on the 30th June, 1967 and 30th
September, 1967 and have not been renewed.
However, Messrs. Akoojees have filed a
writ in the Calcutta High Court and the
matter is sub-judice.
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LANGUAGE PoLicY

599. SHRI BHOGENDRA JHA : Will
‘the Minister of EDUCATION be pleased to
state :

{a) whether Government are aware of
the apprebension felt among the people that
the present language policy of Government
.may lead to a situation when due to both
Hindi and English being optional, the
northern and southern parts of India may opt
for Hindi and English respectively resulting
in @ more demarcated linguinstic division
of the country; and

(b) if so, the reaction of Government to
the proposal of Madras Government for
keeping English as the link language of
India?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
‘SHER SINGH): (d8) Any such apprehension
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if entertained in any quarters will not be
correct.

(b) In the education sector, at the school
stage, the policy of the Ministry is that
the three language formula should be
implemented. This formula  makes a
provision for teaching of English. WNo
proposal of keeping English as the link
language of India has been received by the
Government from Madras Government.

Dmect RECRUITS TO SECTION OFFICERS'
GraDE oF C.S.S.

601. SHRI M. L. SONDHI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the number of persons appointed
each year to the grade of Section Officers
of the C.S.S. from 1961 onwards on the
basis of the results of the Indian Ad-
ministrative Service Examinations held by
the UPSC;

(b) the maximum and minimum percent-
age of marks secured by them, year-wise ;

(c) whether they were appointed against
permanent or temporary posts;

(d) the present quota of posts earmarked

for such posts and whether it is proposed
to revise it; and

(e) whether they are promoted as Under
Secretaries in order of seniority ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA): (a) and
®).
No. of per- Percentage
Year sons ap- —
pointed Maximum Minimum
1961 20 59 38
1962 14 57 47
1963 5 47 35
1964 4 47 40
1965 4 47 42

(c) These candidates werc appointed
against pcermanent posts.

(d) The C.5.S. Rules 1962 prescribe the
direct recruitment quota at 259 for a
period of five years i.c. upto 30-9-1967 and
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thereafter at 33-1/39%;. The quota percentage
to be followed from 1-10-1967 is however,
under review.

(e) Promotions from the Section Officers’
grade of the Central Secretariat Service to
the grade of Under Secretary are made on
the basis of merit.

INDIAN ScHOOL CERTIFICATE

i EXAMINATIONS

602. SHRI M. L. SONDHI : Will the
Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that Indian School
Certificate Examination which was pre-
viously known as Senior Cambridge Exa-
mination is still being conducted in accord-
ance with the syllabus prescribed by the
University of Cambridge, UK. ;

(b) whether it is also a fact that the setting
of question papers, checking of answer
books and compilation of marks is being
done in England through some Commiss-
ion Agents;

(c) whetheritis also a fact that it involves
the flow of foreign exchange to the value
of several lakhs per year; and

{d) il so, whether Government propose
to stop this form of education for the
Indian students and thereby stop the waste
of foreign exchange 7

THE MININISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (2) to (c).
All the examination papers (except those in
Indian Languages) of the Indian School
Certificate Examinations are both cxamin-
ed and moderated in Cambridge and for
this work the Council has to pay in Sterl-
ing to the Cambridge University.

The Council for Indian School Certi-
ficate Examination was set up by the
University of Cambridge Local Exami-
nation Syndicate with the assistance of
Inter-State Board for Anglo-Indian Edu-
cation. This is an Indian organisation and
an autonomous body. During 1965-66
the Council sent Rs. 2,76,579.27 abroad.

(d) No such decision has been taken
so far.
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CoNpucT RULES OF CENTRAL GOVERN-
MENT EMPLOYEES

603. SHRI M. L. SONDHI : Will the
Minister of HOME AFFAIRS be pleased to-
State

(a) whether there is a provision in the
Central Civil Services (Conduct) Rules,.
1964 prohibiting Government Servants
from membership of an association, the
objects or activities of which are prejudi--
cial to the sovereignty and the integrity
of India ;

(b) if so, whether any associations with
the above objects or activities have been
allowed to function in this country;
and

(¢) if so, whether Government have
since circulated a list of such associations
for the information of Government em-
ployees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Yes, Sir.

(b) A bill to provide for the more effec-
tive prevention of certain unlawful acti-
vities of individuals and associations is
under consideration of a Joint Select
Committee of Parliament,

(c) Mo list of such asscciations has been
circulated. Howcver, the Central Civil
Services (Conduct) Rules, 1964 provide
that no Government servant shall be a
member of, or be otherwise associated with,
any political party or organisation, which
takes part in politics.

CANTEENS IN GOVERNMENT OFFICES

604. SHRI M. L. SONDHI : Will the
Minister of HOME AFFAIRS be pleased.
to state :

(a) the number of Departmental Canteens
working in Central Government offices:
located in Delhi/New Delhi.

(b) the amount of subsidy granted to
these canteens during the financial year
1966-67 ; and

(c) whether Government have considered.
it desirable to exercise amy quality control
on ecatables prepared in-these canteens ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and (b). The
information is being collected and will be
placed on the Table of the House.

(c) Yes, Sir. Suitable instructions have
been issued to all concerned.
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MArmNE ENGINEERING COLLEGE, BOMBAY

607. SHRIC.K.BHATTACHARYYA :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether his attention has been drawn
to the mewspaper reports of savage treat-
ment meted out to fresh entrants to the
Marine Engineering College, Sewri (Bombay)
in the name of “ragging’ ; and

(b) the steps taken to stop such repre-
hensible conduct on the part of the seniors ?

THE MINISTER OF TRANSPORT AND
SHIPPING (DR. V. K. R. V. RAO):
(a) No, Sir, there have been no incidents
of ragging in this branch. There were how-
ever such incidents in the College at Cal-
cutta.

(b) The matter was enquired into by the
Director and a few senior boys were puni-
shed with suspension varying from one
week to one month with forfeiture of scholar-
ships. The father of one of. the cadets who
had withdrawn from the college has also
lodged a complaint with the Alipore Police
Magistrate and the matter is subjudice.
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SHEIKH ABDULLAH

609. SHRI BAL RAJ MADHOK :
Will the Minister of HOME AFFAIRS be
pleased to state :

(@) whether it is a fact that Sheikh
Abdullah has been brought to Delhi and
kept in a special bungalow ;

(b) whether it is also a fact that he has
been allowed to pay visit to hospitals and
other places and also to receive visitors ;
and

(c) if so, what is the exact position of
Sheikh Abdullah under the law ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) Sheikh
Abdullah was brought to New Delhi from
Kodaikanal for medical check-up and treat-
ment in the All India Institute of Medical
Science. After discharge from the Institute
he has been interned in a Government
Bungalow in New Delhi.

(b) and (c). Restrictions imposed on
Sheikh Abdullah under the Defence of
India Rules, 1962, continue. He has to
remain within the premises of the bungalow
and can move out or communicate with or
see anyone only with the permission of the
Deputy Commissioner, Delhi.

LiteracY PERCENTAGES

610. SHRI VASUDEVAN NAIR : Will
the Minister of EDUCATION be pleased to
state

(a) whether it is a fact that the number of
illiterates in the country is on the increase
despite an increase in the percentage of
literacy ;

(b) if so, the reasons therefore ;

(c) the number of illiterate persons at
present in the country; and

(d) the steps taken to wipe out illiteracy ?
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THE MINISTER OF EDUCATION (DR
TRIGUNA SEN) : (a) Yes Sir.

(b) The spread of literacy has not kept
pace with the rapid increase in population,

(c) According to one estimate the number
of illiterate persons in 1966 was 353-44
million.

(d) The Govt. are keen to ensure that
effective steps are taken to subtantially
reduce illiteracy. The most important steps
taken by the Gowt. are :

(i) expansion of compulsory primary
education, and

(ii) expansion of adult education th-
rough opening of more adult literacy
centres/schools and other allied
activities.

The pace of the programme is, however
largely dependent on enthusiastic participa-
tion of the people and wvoluntary efforts.
Where these have been available, good
results have been achieved. The Govern-
ment is encouraging and supporting these
efforts.

ROAD TrANSPORT EnQUIRY CoMMITTEE

611, SHRIVASUDEVAN NAIR : Will
the Mipister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether the Road Transpert Enquiry
Committee has submitted an interim re-
port to Government;

(b) if so, the main recommendations con-
tained in the report ; and

(c) the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANMSPORT AND
SHIPPING (SHRI BHAKT DARSHAN ):
(a) The Committee has submitted two
interim reports one on “Inter-State Trans-
port” and the other on “Octroi and Other
Checkposts™.

(b) The main recommendations are given
in the statement laid on the Table of the
House. [Placed in [library . See No LT-
1557/67) .

(¢) The recommendations of the Com-
mittee are under examination, in consulta-
tion with State Governments and Admini-
strations of Union Territories.
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ERADICATION OF CORRUFTION FROM
UMIVERSITIES

612, SHRI RAM KISHAN GUPTA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the Commi-
ttee appointed by the University Grants
Commission has recommended that the
University Grants Commission should be
more active in eradicating corruption in the
Universities ; and

(b) If so, the action taken thereon ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The Committee
has inter alia observed that the University
Grants Commission should play a more
effective role with a view to eradicating
malpractices in universities and colleges.
It has also recommended certain measures
to be taken by the universities and the
University Grants Commission.

(b) The report of the Committee is being
circulated to the universities with a view to
inviting their attention to the findings and
recommendations of the Committee and
for eliciting their views onthem.

SePARATE UNIVERSITY FOR HIMACHAL
PRADESH

613. SHRI RAM KISHAN GUPTA :
Will the Minister of EDUCATION be
pleased to state the stage at which the
question of setting up a separate Univer-
sity in Himachal Pradesh stands ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): The proposal
is under consideration in consultation with
the University Grants Commission.

NeEw MOUNTAINEERING CLUB AT DeLmn
UNIVERSITY

614. SHRI RAM KISHAN GUPTA :
Will the Minister of EDUCATION be
pleased to state the stage at which the
proposal to set-up new Mountaineering Club
at Delhi University to encourage trekking,
hiking, camping and other open-air activi-
ties among the students stands 7

THE MINISTER OF EDUCATION
(DR. TREGUNA SEN): The proposal
is under consideration of the University
authorities.
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FREE EDUCATION AT HIGHER SECOMDARY
LEVEL
615. SHRI RAM KISHAN GUPTA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that Government
propose to introduce free educatiom at
Higher Secondary level in Delhi ; and

(b) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) A proposal
to this effect is under consideration of
the Government.

(b) Does not arise.

NEW SALARY SCALE FOR COLLEGE
TEACHERS IN HARYANA

616. SHRI RAM KISHAN GUPTA :
Will the Minister of EDUCATION be
pleased to refer to the reply given to Starr-
ed Question No. 354 on the 7th June,
1967 and state :

(a) whether the Haryana Government
have considered the proposal of the Uni-
versity Grants Commission regarding new
salary scalesfor College teachers in
Haryana; and

(b) if so, the decision taken by the
Haryana Government ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.

(b) The Government of Haryana have
issued orders revising the salary scales of
College and University teachersin the State
with effect from November 1, 1966,

INDIA OFFICE LIBRARY LONDOM
617. DR. P. MANDAL : Will the
Minister of EDUCATION be pleased to
state :
(a) the further progress made in con-
nection with the acquisition of India Office
Library at London ;

(b) whether the outstanding points of
dispute between the Governments of India
and Pakistan have been settled and if so,
in what manner; and

(c) in case there is still any difference
of opinion with Pakistan the steps being
taken to settle the same 7
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) There has
been no further progress beyond the posi-
tion stated in reply to Starred Question
No. 1532 on the 2nd August, 1967,

(b) Not yet, Sir.

(c) The High Commission of India in the
U.K. is in constant touch with the British
Foreign Office who, in turn, are reminding
the Pakistan Government for their decision.

CHARAS ADDICTION AMONG UNIVERSITY
STUDENTS

618. SHRI K. P. SINGH DEO : Will
the Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that addiction of
charas has been growing among the stu-
dents of Delhi University and that almost
30 per cent of the hostel rooms are dens
where regular charas sessions are held by
the students ;

(b) whether it is also a fact that the
hippies have been the source of inspiration
for charas addiction among the students ;
and

(c) if so, the action taken by Govern-
ment in this regard 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The enquiries
made by Delhi University show that there is
no charas addiction among the students.

{b) and (c). Do not arise.

CHANGE OVER TO REGIONAL LANGUAGES

619. SHRI S. C. SAMANTA :
SHRIMATI TARA SAPRE :

Will the Minister of EDUCATION be
pleased to state :

(a) the nature of assistance and co-op-
eration, the Central Government propose
to give to states which have agreed to
implement the policy of introducing regional
languages as the media of instruction at
secondary school and college education
stages, in the preparation of the necessary
text books within the stipulated period of
time ; and

(b) the steps being taken by the Cen-
tral Government in this regard in so far
as the Centrally administered areas and
states are concerned ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) and (b). It is pro-

., posed to earmark an amount of Rs. 18

crores for giving each State assistance
upto Rs. 1 crore for book production and
develop t of regional languages as media
of instruction at the university stage. The
assistance would be on the basis of 75 per
cent Central assistance and 25 per cent
matching contribution by the States. The
States and Union Territories will be re-
quested to work out their programmes in
the sector and to send these for approval
of the Centre.

ACCOMMODATION FOR SCHOOLS IN DELEI

620. SHRI S. C. SAMANTA:
SHRI P. C. ADICHAN:

Will the Minister of EDUCATION be
pleased to state:

(a) the number of schools still working
in tented accommodation in Delhi and
New Delhi;

(b) the programme of school buildings to
come up in the near future;

() the approximate expenditure involved;
and

(d) in which cities in India schools are
run in tented accommodation 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATIOMN (SHRI
BHAGWAT JHA AZAD): (a) to (e)-
The requisite information is being collected
from the Delhi Administration and will be
placed on the table of the Sabba in due
course.

(d) The information
available.
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is not readily
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Mizos
622. SHRI HEM RAJ:
SHRI D. N. DEB :
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of army personnel and
civilians killed by the rebel Mizos during
the period from 1st August, 1967 to-date;

(b) the value of the property looted during
the same period; -

(c) the numbar of Mizo rebels captured
during this period; and

(d) the number of Mizo rebels who are
under military training either in East
Pakistan or China ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) During
the period from August to October, 1967,
39 Army personnel and 8 civilians were
killed.

(b) The value of property looted is esti-
mated to be Rs. 4,095/-.

(c) About 691 Mizo rebles were cap-
tured.

(d) No exact information regarding the
number of Mizo hostiles under training in
East Pakistan is available. There is no
information about Mizo rebels having gone
to China for military training.

RANCHI DISTURBANCES

623. SHRI HEM RAIJ:
SHRI V. KRISHNAMOORTHI:
SHRI SHEOPUJAN SHASTRI :
Will the Minister of HOME AFFAIRS
be pleased to state:
(a) the number of persons killed in the
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Ranchi disturbances in the month of
August 1967;

(b) the value of the property both private
and Government lost or damaged in these
disturbances; and

(c) the causes of these disturbances ?
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)

According to information furnished by the
State Government, 155 persons were killed.

(b) The facts are bzing ascertained and.
will be laid on the Table of the House.

(c) The Central Government have appoin-
ted a Commission of Inquiry under Section
3 of the Commissions of Inquiry Act 1952
which would inquire into the causes and
course of major communal disturbances in
recent months including those at Ranchi
and Hatia,
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OFFICIALS INVOLVED TN CORRUPTION

630. SHRI SITARAM KESRI: Will the
"Minister of HOME AFFAIRS be pleased to
lay a detailed statement of the officials, both
in Government service and in the Public
Undertakings, involved in cases of corrup-
tion during the last three years and state:

(a) whether there has been any improve-
ment in checking corruption since the crea-
tion of the Central Vigilance Commission;
and

(b) if not, the other steps Government
propose to take to prevent corruption ?

THE MINISTER. OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : A statement is
attached.

(a) and (b). Work of the Central Vigi-
lance Commission has been useful in dealing
with cases of corruption and in checking
corruption. The interim report of the
Administrative Reforms Commission on the
problems of redress of citizens’ grievances
recommending the setting up of two institu-
tions ‘Lokpal’ and ‘Lokayukta’ is also
.under consideration.

STATEMENT
Number of public servants involved
in cases of corruption registered by the
S.P. E. Division of the C. B. L. during the
years 1964, 1965 and 1966 in respect of

Government Departments and Public
Undertakings.
Government Public
Y Departments Undertakings
‘ear

Gazetted Non- Equiva- Equiva-
Officers Gazetted lent to lent to
Officers Gazetted non-

NOVEMBER 15, 1967

Status Gazei-

ted

Status
1964 255 933 56 79
1965 197 968 41 735

1966 262 1,039 39 57
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HOSTILE NAGAS

631. SHRI SITARAM KESRI:
SHRI RAM SEWAK YADAV:
SHRI RAM KISHAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the hostile
Nagas have set up their army ‘‘Brigade
Headquarters™ at Maram in the cease-fire
area;

(b) if so, the action taken or proposed to
be taken by Government to check the hosti-
lities and to ensure peace in the area;

(c) whether it is also a fact that a large
group of Mizo Kuki hostiles were seen
moving near the Burma border in Tengnou-
pal Sub-Division; and

(d) if so, the action Governmant propose
to check such hostile activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Does not arise. It may, however, be
stated that action is taken by security forces
whenever there is any violation of the
agreement on suspension of operations and
vigilance is maintained in the area.

(c) No
received.

such information has beon

(d) All concerned security posts have,
however, been alerted and strengthened.

CERTIFICATES FOR. REGISTRATION OF
VEHICLES ISSUED BY DELHI STATE
TRANSPORT AUTHORITY

632. SHRI MADHU LIMAYE: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that registration
certificates and regular driving licences are
being issued by the Delhi State Transport
Authority on rough sheets of paper, while
these certificates are being issued in nicely
bound booklet forms to certain selected
persons;

(b) if so, the reasons therefor;

(c) the authority which decides that the
above certificates should be issued in booklet
forms or sheets of paper to an individual;



677 Written Answers

(d) the criterion followed in deciding
-whether the above certificates should be
issued in booklet form or on sheets of paper
to an individual; and

(e) the steps taken to issue the above
licences in booklet forms in all cases without
payment of any additional charges ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) .and (b). Registration certificates are
issued at present to all owners of motor
vehicles in booklet forms. Driving licences
are, however, being issued on cyclostyled
paper forms, as fresh supplies of printed
booklet forms are awaited. When the Direc-
torate of Transport, Delhi, is left with only
a few copies of printed booklet forms, these
are kept for issue to selected and important
persons like Diplomats, M.Ps., etc.

(¢) and (d). The Directorate of Transport,
Delhi, exercises its discretion in this regard.

(¢) Registration certificates and driving
licences originally issued in cyclostyled
paper forms will be replaced free of cost, as
soon as supplies of printed booklet forms are
received.
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EARNINGS FROM TOURIST TRADE

634, SHRI KANWAR LAL GUPTA:
Will the Minister of TOURISM AND
CIVIL AVIATION be - pleased to
state:

(a) The total earnings from the tourist
trade during the first six months of the
current financial year;
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(b) how the same compares with tgc
earnings during the corresponding period
in the last two years;

(c) whether the earnings from the tourist
trade have decreased in spite of devaluation;
and

(d) if so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The tourist arrival statistics and earnings
from the tourist trade are compiled on the
basis of the calendar year. Figures for the
first six months of 1967 indicate that the
earnings from tourism were Rs. 11-35
crores.

(b) During the corresponding periods of
1965 and 1966, the earnings were Rs. 11-34
‘crores and 10-14 crores respectively.

{c) No.

(d) Question does not arise.
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CoMMUNAL DISTURBANCES ™N RANCHI v
Avaust, 1967

639, SHRI INDRAJIT GUPTA: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether the Bihar State Government
asked for the army's assistance to maintain
law and order during the recent communal
disturbances at Ranchi;

(b) the extent to which such assistance was
provided; and
(c) whether it is a fact that, even after

deployment of military forces, there was
failure to protect the minority community
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at the H. E. C. township, Hatia for sever.
days 7 :

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir,

¢b) Four companies were deployed, while
one battalion was in a State of alert.

() The Central Government have appoin-
ted a Commission of Inquiry under the
Commissions of Inquiry Act, 1952 which
would inquire into the adeguacy of the
measures taken to prevent and deal with
disturbances.

“Hreres” 1IN DELHI
640. SHRI K. P. SINGH DEO : Will

the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that some foreign
tourists who style themselves as ‘Hippies’
have been indulging in unlawful activities
in the Capital;

(b) whether it is also a fact that complaints
have been received by Government from
the general public in regard to their
activities; and

(c) if so, the action taken by Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Some
foreign tourists had been arrested for
offences under Excise Act and Arms Act,
etc.

(b) No, Sir. .

(c) 31 cases were put up before courts
for contravening provisions of Excise and
Arms Acts, 19 cases ended in conviction,
one in acquittal and 11 are pending. Two
cases are also under investigation, Apart
from taking action under law, vigilance
against undesirable activities has been
intensified.
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643, SHRI BAL RAJ MADHOK : Will
the Minister of HOME AFFAIRS be
pleased to state:
(a) whether it is a fact that six new
members have been nominated to the New
Delhi Municipal Committee;
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(b) whether it is also a fact that these
nominations have been made by his Minis-
try instead of by the Delhi Administration
even though Local Self-Government is a
transferred subject according to Delhi
Metropolitan Council Act;

(c) whether it is a fact that the Chief
Executive Counsellor of Delhi has protested
against the encroachment by the Govern-
ment of India on the rights of the Delhi
Administration; and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) In all eleven members have been appoin-
ted to the New Delhi Municipal Committee
for a period of one year with effect from the
4th October, 1967;

(b) These appointments have been made
by the Lt. Governor of Delhi;

(c) and (d). There is no encroachment
by the Government of India on the Delhi
Administration. It is not a fact that the
Chief Executive Counsellor protested
against the “alleged encroachment™,

PREVENTIVE DETENTION ACT

644, SHRI RANE : Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether it is a fact that several State
Governments have utilized the Preventive
Detention Act against Government emplo=
yees, who had resorted to strikes;

(b) if so, the names of States who have
done so;

(c) the number of Government employees
detained in each State from April, 1967 to
the end of October, 1967, and

(d) the number still in detention ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA):(a; and
(b). Some Government servants were detain-
ed in the States of Kerala, Mysore and
Uttar Pradesh with a view to prevent them
acting in a manner prejudicial to the main-
tenance of public order and services essential
to the life of the community.
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(c) 14 were detained in Kerala and 11 in
Uttar Pradesh.

(d) 8 were in detention on 31st October,
1967 in Uttar Pradesh.

FOREIGN MISSIONARIES

' 645. SHRI DEVEN SEN: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) the total number of foreign mis-
sionaries in India as on the 1st January,
1967 giving break-up figures of the country
from which they come;

(b) whether the number is increasing
every year or is it going down;

(c) whether it is a fact that the number of
missionaries arriving from America is on
the increase; and

(d) the total number of foreign mis-
sionaries now operating in the North-East
region of India ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 VIDYA CHARAN SHUKLA):
(a) Two statements showing nationality-
wise the number of registered—

(f) foreign missionaries as on 1-1-67.
(i) Commonwealth missionaries as on
1-6-1967 are laid on the Table of the House.
[Placed in Library. See No. LT-1560/67].

(b) The number is decreasing.

(c) NoSir.

(d) According to the information avail-
able 464 registered foreign missionaries were
present in Assam, and West Bengal as on
1st January, 1967; the number of registered
Commonwealth missionaries present in

Assam and West Bengal on 1st June, 1967
was 342,
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UNEMPLOYMENT AMONG SEAMEM

647. SHRI S. K. SAMBANDHAN :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether there is any proposal to
appoint a committee to study unemployment
among Indian Seamen; and

(b) if so, the Constitution of the Com-
mittee and its functions 7

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R. V.RAQ):
(a) Yes.

(b) The composition and terms of re-
ference of the Committee are expected to be
finalised shortly.

SHIPMENT OF HANDLOOM GOODS TO ADEN
FROM MADRAS PoRT
648. SHRI S. K. SAMBANDHAN
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether Government are aware that
no consignment of Handloom goods to
Aden is accepted from Madras by the
Indian Shipping Companiecs;

(b) if so, the reasons thercfor ; and

(c) whether Government propose to make
arrangements for taking shipments to Aden
from Madras port also ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) to (c). Due to the closure of Suez Canal,
the vessels plying between India and Europe,
which used to cater to the Aden traffic
enroute, are now operating via the Cape of
Good Hope. This has naturally caused
difficulties and delays in the shipment of
goods to Aden andother ports in the Red
Sea. However, special arrangements have
been made by the Indian shipping com-
panies to cover traffic from Indian ports,
including Madras, to the United Arab
Republic primarily and when these vessels
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are fixed for Port Suez they also carry
cargoes for wayports like Aden, subject to
availability of space and sufficient induce-
ment by way of adequate freight rate and
sizeable quantity of cargo. Four such
vessels were fix.d for Suez and were prepared
to accept cargo for Aden and other Red Sea
ports but shippers did not show interest in
these vessels because they were able to obtain
space for these ports at cheaper rates from
competing foreign vessels. 'When an Indian
ship fixed for U.A. R. cargo was in Madras
in October last, she was offered handloom
products and other cargo for Aden but she
declined it because she was bound for
Alexandria via the Cape of Good Hope and
not for Suez via Aden and Red Sca.

RequesT For CLOSURE OF DAKSHINA
BHARAT HINDI PRACHARA SABHA
649. SHRI S. K. SAMBANDHAN :
Will the Minister of EDUCATION be
pleased to state:

(a) whether any representation has been
received by Government from the Tamilnad
Anti-Hindi Agitation Council requesting the
closure of the Dakshina Bharat Hindi
Prachara Sabha at Madras; and

" (b) if so, the action taken thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No, Sir.

(b) Question does not arise.

SoviET MONEY POR CANDIDATES IN
GENERAL ELECTIONS

650, SHRI CHARANIIT RAIL : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that the Soviet
Union®s Intelligence Agency (K.G.B.)
had, through the Soviet Embassy in Delhi,
distributed large sums of money to candi-
dates belonging to the warious parties,
including those of Congress in the last
General Elections ; and

(b) if so, whether the report will be laid
on the Table,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). The Intelligence Bureau, who were
asked to make enquiries into the use of
foreign funds in the recent elections and for
other purposes, have submitted a report.
This is being cxamined.
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DELAY N FLIGHTS FROM PALAM AIRPORT
m™ Ocroser 1967
651. SHRI CHARANIJIT RAI : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there was a delay in some
flights from Palam airport, New Delhi on
the 1st October, 1967 ;

(b) whether it is a fact that the delay was
due to the failure of the Contractor to
supply ‘water methanol’ to the aircraft
leaving from Delhi; and

(c) if, so, the action taken in the matter 7

THE MINISTER. OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Yes, Sir. Two Indian
Airlines Corporation flights from Palam
(New Delhi) on Ist October, 1967 were
delayed due to the failure of the Contractors
to supply water methanol to the aircraft
leaving Delhi on that date.

(c) The Indian Airlines Corporation have
now obtained an assurance from the Qil
Companies that in future they would be
responsible for making alternate timely
arrangements from other Oil Companies
in cases of shortage of supplies with them,
in order to ensure that Indian Airlines
Corporation services are not delayed.

ADMINISTRATION OF MANIFUR

652. SHRI GADILINGANA GOWD :
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether complaints have been received
from various quarters that there is no sem-
blance of administration in the strategic
hill areas of Manipur where Naga hostiles
are gradually gaining ground; and

(b) if so, the reaction of the Government
of India thereto and the steps taken to pro-
vide proper administration and safeguard
to the local people ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Does not arise.

faeelt ® oreiRfe®i w1 a2 g

653. ®ff IIHIC W aT@T ¢
77 fen Hel g2 SO A IO w46
fw:

NOVEMBER 15, 1967

Written Answers 692

(%) =1 wg aw & fr faemdf
I & Fro faeelt F vEeT auv
FEd T § foqg &7 qreefesl
F B & Hag FET 92T 9T;

(=) afg g, @ faefudi &
frwrd 7 §;

() = feEfEs ¥ e o
T F T T §; AR

(%) = qar feaa @i, St £
TE® g8 q fifeefms o qwrEw
qa &L qEHA 7

fmem waT {'ITG f!TIH aﬂ’)
(%) foenmfoat & femiors Ml &
Fror ifaefFal #1 o= w¢ faar m
ar |

(') +widt Az qifeefeas &
fenfdi it wew @, @i AW
dR wimegor gfamed &Y srEer
A fanfuai & o gfawmid § ot
7 97

e qfadfes ¥ fenfagt &
=gt ofeags gfmd, 3= &R
fifsear Jamd qar awm (F06)
A gt @ oA o
() NRRfEETR i a
ST EEr HEife  weEfue faafeEt &
mfag  FTIT FoATETEA @
faar a1 aarfe S sferet a3
oW famn wr & AR wwt W AE-
gfe 41, 3% X ¢ fRarmar g
(=) afaw oler +r Jnr a9
A afrva Fam afam F&
qrEEFAl w1 T fEr Smom
SETALVAD STUDY TEAM OF THE A.R.C.
654. SHRI K. HALDAR : Will the

Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Setalvad Study Team
has submitted its report to the Adminis-
trative Reforms Commission; and
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(b} if so, the steps taken to implemeat its
recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes
Sir.

(b) The recommendations made by the
study team are for Administrative Reforms
Commission to consider. The Commission
has yet to submit its recommendations on
the subject to the Government. The question
of implementation will arise only when the
‘Commission makes its recommendations to
Government,

EX-RULERS OF INDORE AND GWALIOR
StTATES

655. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
HOME AFFAIRS be pleased to lay a
statement showing :

(a) the palaces, buildings and acreage of
land allowed to remain with the rulers of
Indore and Gwalior States at the time of
accession;

(b) the acreage of lands, palaces and
buildings actually in possession of each of
them now; and

(c) in case the arca of land has increased
since the accession, the reasoms therefor ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Government
have been of the view that the details of the
property recognised as the private property
of the Ruler should not be a matter for
public disclosure.

(b) and (c). Government have no infor-
mation.

INAUGURAL FLIGHTS BY AIR-INDIA
SERVICES

656. SHRI NITIRAJ SINGH
«CHAUDHARY: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) the routes served by the Air India till
April, 1967 ;

(b) the new routes on which the Air
India services have since been introduced;
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(c) inaugural flights of the above with
names of destinations since April, 1967;

(d) the number of persons taken on each
of the said flights separately; and

(e) the basis of selection of persons for
inaugural flights ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (e). A statement giving the requisite
information is laid on the Table of
the House. [Placed in Library. See No.
LT—1561/67]

AR INDIA’s CoNTRACTS WiTH FOREIGN

AIRLINES
657. SHRI NITIRAY . SINGH
CHAUDHARY: Will the Minister of

TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether Air India have any contracts
for through booking and exchange of
passengers with foreign Airlines;

(b) if s0, the names of the foreign Air-
lines; and

(¢) if the reply to part (a) above be in the
negative the reasons for not having such
contracts ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir. Air India have interline traffic
agreements with most international and
domestic airlines in the world enabling them
to effect through bookings and exchange of
passengers with such airlines,

(b) A list containing names of 171 airlines
is laid on the Table of the House. [Placed
in Library. See No. LT—1562/67].

(c) Does not arise.

DEVELOPMENT OF WATERWAYS IN
SOUTHERN ASSAM

658, SHRIMATI JYOTSNA CHANDA:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether Government propose to
explore the possibility of developing
the waterways of southerm Assam
including the Mizo District for an
alternative sea route;
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(b) if so, when they will start investi-
gation; and
(c) if so, the reasons therefor 7

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R.V. RAO):
(a) No, Sir,

{b) Does not arise.

(c) On preliminary investigation, it is
found that the river Kaladan which flows
through the Mizo District of southern
Assam to the sea is not navigable.

FACILITIES IN POLYTECHNICS AT DELEX

659. SHRI ONKARLAL BERWA: Will
the Minister of EDUCATION be pleased
to state:

(a) whether it is a fact that there is no
proper arrangement of laboratories and
workshops in the three Polytechnics in
Delhi;

(b) if so, the steps taken to provide these

acilities;

(c) whether it is also a fact that there is

per cent shortage of staffin these poly-
technics; and

(d) if so, the steps taken to remove the
shortage of staff ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Of the three
polytechnics, only the Kashmere Gate
Polytechnic does not have its own workshops
and laboratories. This polytechnics is
utilising workshops and laboratories of the
Delhi College of Engineering and attached
technical higher secondary schools.

Adequate facilities exist both for labora-
tories and workshops at the Pusa Polytechnic
The Okhla Polytechnic also has adequate
facilities for laboratories but accommo-
dation for the workshops has yet to be
provided.

(b) As soon as a decision regarding the
location of the Kash Gate Polytechnic
is taken,the necessary workshop and labora-
tories will be constructed.

For the Okhla Polytechnic, construction of
the workshop buildings will be taken up in
the current year.

(c) and (d). The shortage of staff is only
about five per cent. For the vacant posts,
selections have been made and appointment
of the necessary staff is in progess.
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NON-MATRICULATE CLASS 1v EMPLOYEES

660. SHRI ONKAR LAL BERWA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have any scheme
to promote mnon-matriculate Class IV
employees having about 15 years of service
to certain class III posts like that of diary/
dispatch clerks;

(b) if so, the details of the scheme;

(c) for how long the scheme has been
under consideration; and

(d) the reasons for delay in taking a dec:-
sion in the matter 7

THE MINISTER OF STATE IN 'I'H:E
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Afttention is invited to reply given to parts
(b) and (c) of Unstarred Question No. 6012
on 19-7-67 in the Lok Sabha. The matter
is still under consideration.

(c) and (d). The question has been under
consideration since the middle of this year.
The various implications of the proposal on
the standard of recruitment have to be
examined and views of all user Ministries
have to be ascertained before taking the final
decision. It is expected that it will take some
more time before a final decision is reached.

ENROLMENT IN BAsic PRIMARY SCHOOLS

661. SHRI LOBO PRABHU : Will the
Minister of EDUCATION be pleased to
state:

(a) the proportion of enrolment in Basic
Primary Schools as compared to ordinary
schools;

(b) whether any survey has been made as

regards the quality of Basic Education in
comparison with ordinary education;

(c) if so, the result of such survey;

(d) whether it is also a fact that richer
parents avoid sending their children to the
Basic Schools thus rendering basic education
a facility only for poor; and

(e) the proportion of the schools where
agriculture is the craft centre ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) According
to the information available, the proportion
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of children in junior basic schools to those i
other primary schools is 7:18.

(b) No all-India Survey has been made.

(c) Does not arise.

(d) No, Sir.

{e) The Ministry does not collect such
detailed information.

UNEMPLOYMENT AMONG ENGINEERS

662. SHRI LOBO PRABHU:

SHRI MAHARAJ SINGH
BHARATI:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have initiated
consideration of the rising unemployment
of engineers and other technicians in the
COl.mtr,' o

(b) whether Government have a proposal
to assist them in obtaining employment
abroad if our industries are not capable of
employing the Engineers educated in our
colleges;

(c) whether Government also propose to
re-examine its planning for increasing
employment opportunities to the Engineers
in construction projects, including rural
houses which call for engineering goods and
talents; and

(d) whether Government propose to
suspend the expansion of engineering edu-
cation till the position improves 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) to (d). The
position regarding unemployment of engi-
neers and other technicians in the country
as of other categories, is kept constantly
under review by the Government. As it
takes a long time to educate and train an
engineer, admissions to the engineering insti-
tutions have to be related to the estimates of
future requirements of such personnel.
In this context, it is possible that some sur-
pluses of engineers and technicians may
develop during a period in which the econo-
my grows less rapidly than was anticipated.
The suspension of expansion of engineering
education cannot be undertaken except in
those fields where firm trends become dis-
cernible. For the categories where no
such firm trend is noticed, the remedy would
lie in general measures directed towards the
recovery of the economy and it is hoped
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that as the pace of development of the
economy picks up the situation will improwve.

(b) Demands are received from develop-
ing countries for senior and experienced
specialists and not for fresh graduates.
Whenever such demands are received all
efforts are made to meet them.

DROP-OUT IN SCHOOL

663. SHRI LOBO PRABHU: Will the
Minister of EDUCATION be pleased to
state:

(a) whether it is a fact that according to
the Second All-India Education Survey,
enrolment percentage in primary schools in
rural areas has shown a sharp decline during
the last few years;

(b) if so, whether Government propose
to introduce any legislation compelling stu-
dents, once enrolled, to continue their edu-
cation till they attain literacy, so that the
wastage of about 75 per centof the present
expenditure on primary education is
avoided; and

(c) Whether a proposal is under
consideration for payment of Bonus to
schools and teachers which reduce drop-
outs?

THE MINISTER OF STATE IN THE
MINISTERY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) The second
All India Educational Survey (1967) has
not arrived at any such conclusion.

(b) There is no such proposal. However,
every possible effort is being made by the
Government to eliminate Wastage and
Stagnation in Primary Education.

(c) No, Sir.

INTERNATIONAL AIRPORTS

664. SHRI P. N. SOLANKI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Palam airport and other
international airports in the country are
being renovated to bring them to the level
of international standard;

(b) if so, whether some alterations and
additions have recently been carried out at
Palam and also at other airports in India ;

(c) if so, the details thereof; and

(d) the total amount carmarked for the
purpose and when the work is likely to be
completed ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(@) to (d). It is proposed to develop
the four international airports in India in
order to meet the requirements of growing
passenger traffic, particularly those arising
from the introduction of bigger and faster
aircraft. A high level Committee under the
chairmanship of Shri J. R. D, Tata has been
set up to go into this question. The recom-
mendations of this Committee are expected
by the end of this year. However, to meet
the immediate requirements, as an interim
measure certain works at these airports
have already been carried out or are in pro-
gress. A statement showing such works,
the outlay involved and the period of com-
pletion is laid on the Table of the House.
[Placed in Library See No. LT-1563/67).
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DEVELOPMENT OF BELIKARI PORT

666. SHRI RAMESH CHANDRA
YYAS : Will the Minister of TRANSPORT
AND SHIPPING be pleased to state;

(a) whether it is a fact that some German
firm has offered to develop Belikari portin
lieu of supply of low grade iron ore from
there;

(b) if so, whether the deal has been fina-
lised; and

(c) if not, the reasons therefor ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. Y. K. R. ¥. RAO) :

(a) to (c). The information is being collected
and will be laid on the Table of the Sabha.
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ADMINISTRATIVE REFORMS COMMISSION

668, SHRI M. K. SOMANI : Will the
Minister of HOME AFFAIRS be pleased to
state the total expenditure incurred on the
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working of the Administrative Reforms
Commission; upto the end of October,
1967 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : The total
expenditure on the Commission upto the
end of October, 1967 is Rs. 30,74,927-37.

Free AND CoMPULSORY EDUCATION TO
CHILDREN

669. SHRI VASUDEVAN NAIR: Will
the Minister of EDUCATION be pleased
10 state :

(a) whether the 33rd Session of the Cen-
tral Advisory Board of Education has re-
commended to the Central Government te
take immediate steps to enable all State
Governments 'to provide free and compul-
sory education to all children; and

(b) if so, the steps contemplated by the
Central Government for this purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, Sir.

(b) This programme is being looked
after, to the extent resources permit, in pre-
paring the Central & State Plans.

Wrrr Pemmions ™ THE Mysore HiGH
Court

670, SHRI 5. A. AGADI : Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) the number of Writ Petitions dis-
posed of by the High Court of Mysore since
1957 to-date, year-wise;

(b) the number such petitions allowed
during the above period;

(c) the number of such petitions admitted
and pending decision as on the 25th
October, 1967; and

(d) whether there is any proposal to
constitute a Special Bench to deal with such
petitions expeditiously, in view ofthe
volume of gricvances of the Service
personnel ?

THE MINISTER OF HOME AFFAIRS
{(SHRI Y. B. CHAVAN) : (a) to (d). The
information is being collected and will be
laid on the Tableof the House.
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CENTRAL ADVISORY BOARD oF EDUCATION

671. SHRI SARJOO PANDEY : Wil
the Minister of EDUCATION be pleased to
state:

(a) whether it is a fact that 33rd session of
the Central Advisory Board of Education
was held on 22nd August, 1967;

(b) if so, the subjects discussed and the
decisions taken; and

(c) the names of those present at the meet-
ing 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) “The main subjects discussed were
the Report of the Education Commission
and the Report of the Committee of Mem-
bers of Parliament on Education. The
Board authorized its Chairman to prepare a
draft statement of the National Policy on
Education in the light of the discussions
held at the session.

(c) A statement is laid on the Table of
the House. [Placed in library. See No.
LT-1565/67)

BRIDGE OVER GANGA AT BUXAR
672. SHRI SARJOO PANDEY : Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state:

(a) whether it is a fact that the Centre has
sponsored a proposal for building a bridge
over the Ganges at Buxar;

(b) if so, whether this project is going to
replace the earlier proposal of building a
bridge over the Gangcs somewhere in Uttar
Pradesh; and

(c) whether Buxar was considered at
prelimimary stages ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) No, Sir. But as there has been a
demand from the people of the area for the
construction of a bridge at Buxar, the Gover-
nment of India are at present examining the
matter in consultation with the Government
of Bihar and Uttar Pradesh as this bridge
is of inter-State importance.

(b) Does not arise.
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() Yes, Sir. The demand for the con-
struction of a bridge over the Ganga at
Buxar has been under consideration since as
carly as July, 1962,

BRIDGES ON NATIONAL HIGHWAYS NoS. 5 & 6

673. SHRI K. P. SINGH DEO:
SHRI D. N. DEB:

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether the Government of India
are considering sanctioning of additional
aid to the Government of Orissa for com-
pleting bridges on the National Highways
Nos. 5 and 6; and

(b) if so, the amount being sanctioned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRIBHAKT DARSHAN) :
(a) and (b). Against the demand of Rs.
122-47 lakhs of the Orissa Government for
continuing road and bridge works in the
State (including National Highways Nos. 5
and 6), a sum of Rs. 77-20 lakhs may be
available for allotment. The remainder of
the demand is not likely to be met, as the
general constraint on resources still conti-
nues.
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CoMPARTMENTS IN HIGHER SECONDARY
EXAMINATIONS

675. SHRI RAMESH CHANDRA
VYAS: Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that the Central
Board of Higher Secondary Education,
Delhi allows compartmentals in two sub-
jects in the Higher Secondary Examina-
tions;

(b) whether it is also a fact that the stu-
dents having compartments in one subject
and qualifying in the compartmental Exzmi-
nation, if otherwise eligible, are allowed
admissions in the various colleges in Dclhi,
while students in the ccmpartments in two
subjects and securing even more percentage
of marks are refused admission in the Dethi
Colleges;

(c) whether any representation against
this discrimination was received by the
Vice-Chancellor of Delhi University during
September, 1967; and

(d) if so, the action taken thereon to safe-
guard the interests of students with com-
partments in two subjects?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.

(b) According to the University rules,
all the categories of the Compartment
students, other than those who are placed
under compartment in one subject only
are adjudged ineligible to seek admission to
the University courses in the year in which
they are placed in Compartment. They
are, however, permitted to seek admission
next year, if they are otherwise eligible.

(¢) Yes, Sir.

(d) The Vice-Chancellor appointed a
Committee to consider the issue. On the
recommendations of the Committee, the
Vice-Chancellor decided that for academic
reasons, such students should not be granted
admission,
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RETIREMENT AGE OF GOVERNMENT EM-
PLOYEES

CHANDRA
HOME

676. SHR1 RAMESH
VYAS: Will the Minister of
AFFAIRS be pleased to state:

(a) whether it is a fact that the Govern-
ment are considering the reduction of
retirement age for Cemtral Government
employees (for non-technical & technical
hands) from 58 years to 55 years;

(b) if so,

(c) when a final decision is likely to be
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

the reasons therefor; and

(b) and (¢) Do not arise.

GOVERNMENT EMFLOYEES OF PORMER
Purgas

677. SHRI RAMESH CHANDRA
VYAS: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of Government employees
of the former Punjab (District-wise) belong-
ing to the Himachal Pradesh who have
desired to be absorbed in the Himachal
Pradesh Government consequent on re-
organisation of the State from 1st November
1966; and

(b) the number of such employees (Dis-
trict-wise) so far absorbed?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b) Out
of all the Government servants of the erst-
while State of Punjab belonging to Hima-
chal Pradesh, who had been provisionally
allocated to areas outside Himachal Pradesh,
1,127 have submitted representations seek-
ing final allocation to Himachal Pradesh.
The recommendations of the Chief Secre-
taries’ Committee, which had to consider
these representations, have still to be received
in respect of a large number of Departments,
On the basis of the recommendations re-
ceived so far, 37 such Government servants
have been finally allocated to Himachal
Pradesh. The district-wise break up of the
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figures is given in the statement laid on the ]
Table of the House. [Placed in Library-
See No. LT-1566/61.]

PAY Scares oF HEADMASTERS IN MANIPUR )
ScHooLs

678. SHRI M. MEGHACHANDRA i
Will the Minister of EDUCATION be
pleased to state:

(a) whether the Government of Manipur
have revised the pay scale of the headmasters
of MLE. and Junior High Schools in the
Union Territory of Manipur;

(b) whether their pay scale has been
revised from the 1st April, 1964;

(c) if so, what is the scale and how many
of them have enjoyed the revised scale;

(d) whether it is a fact that headmasters
are as yet denied the revised pay scale;
and

(¢) if so, the reason therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (¢). The
requisite information is being collected from
the Manipur Administration and will be
laid on the Table of the Sabha in due course,

CHINESE POACHERS IN ANDAMAN WATERS

679. SHRI K. R. GANESH: Will the
Minister of HOME AFFAIRS be pleased
to states

(a) whether it is a fact that Malaya-
Singapore based Chinese poachers were
found in the Andaman territorial waters on
or about the 4th September, 1967;

(b) if so, the steps taken to capture the
poachers; and

(c) whether Government consider the
security arrangements adequate Lo meet the
menace of poachers?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
A boat was sighted in the Andaman waters
on 4th September, 1967, Further infor-
mation is being collected and will be Jaid on
the table of the House as socn as possible.
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ANDAMAN AND NICOBAR ISLANDS

680, SHRI K. R. GANESH: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government are aware of
the shortage of plough and milch animals
in the Andaman and Nicobar Islands;

(b) if so, the steps taken to bring these
animals from the mainland;

(c) whether Government have been able
to arrange cattle carrier; and

(d) whether Government have sought the
help of the Ministry of Defence to charter
I.N.S. ‘Magar® for this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir,

(b) and (c) The vessels at present opera-
ting between the mainland and the islands are
not capable of carrying cattle, A prcposal
for utilising one of these vessels for the
purpose was considered bot was
found to be uneconomical. It has not
been possible so far to charter a cattle
carrier either from within the country or
from outside due to the non-availability of
such vessels in the country and the stringent
foreignexchange position. However, efforts
are still bzing made to charter some
vessels for carrying cattle to the Islands.

(d) Yes Sir.

ANDAMAN Lasour Force

681, SHRI K. R: GANESH 1 Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether there is a sports fund in the
Andaman Labour Force;

(b) if so, when it was constituted;

(c) the total number of subscribers and
the rate of monthly subscription; and

{d) whether the accounts of the sports
fund have been audited?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR]
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) The fund was constituted in Novem-
ber, 1956,
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(c) Number of subscribers varies from
time to time as it is not compulsory for the
mazdoors to subscribe to this fund, The
rate of subscription is 25 paise per member
per month.

(d) No, Sir. The fund is unofficial with
no hard and fast rules for its audit and the
members have not requested the Andamans
Administration for its audit.

STIPENDS TO TRAINEES

682. SHRI RAMESH CHANDRA VYAS:
Will the Miunister of EDUCATION be
pleased to state :

(@) Whether Government guarantee for
employment of direct recruited and State
sponsored trainees receiving stipends from
his Ministry under various schemes after
completion of their training successfully;
and

(b) if not, the reaons therefor especially
in view of Government’s having spent
sufficiently huge amount on such
training?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) and (b). Under
the Technical Teachers’ Training Scheme,
all candidates sponsored by State Govern-
ments and other educational authorities are
guaranteed employment by their sponsors.
For unsponsored candidates, every effort
is being made by the Central Government
to find them suitable placements in technical
institutions as teachers.

Under the Practical Training Stipends
Scheme, no candidates are sponsored, since
the object of the scheme is to provide
practical training in extension of academic
studies to equip the candidates with practi-
cal experience for gainful employment.
Since such practical training is an integral
part of professional preparation for an
engineer or technician, no guarantee of
employment is necessary.

IN:m.N SPORTSMEN EXCELLING IN WORLD
CONTESTS

683. DR. KARNI SINGH: Will the
Minister of EDUCATION be pleased to
refer to the reply given to Unstarred Ques-
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tion No. 3815 on the 28th June, 1967 regar-
ding Indian Sportsmen excelling in World
Contests and state:

(a) whether the information asked for has
since been collected and if so, the details
thereof; and

(b) if not, the reasons for the
delay?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b).
The required information in fulfilment of
the assurance given in the House on the 28th
June, 1967 has already been supplied to the
Department of Parliamentary Affairs and
the same will be placed on the Table of the
House shortly.

Mmior PORT IN MAHARASHTRA

685. SHRI GEORGE FERNANDES:
Will the Minister of TRANSPORT AND
SHIFPING be pleased to state:

(a) whether Government are aware of the
continuous deterioration of minor ports in
the State of Maharashtra;

(b) whether the Maharashtra Govern=-
ment have sought any financial aidfor
technical assistance from the Central
Government to improve the minor ports;

(<) if so, the assistance so far rendered
and

(d) whether the Central Government

propose to take any initiative to develop
the minor ports in Maharashtra?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) to (d) Ports other than major ports
figure in the concurrent list of the Consti-
tution. Executive responsibility for their
development, therefore, vests in the State
Gover ned. H , as the
subject is in the concurrent list and minor
ports occupy an important position in the
national economy, the Centre retains consi-
derable interest in them,

The Government of India render techni-
cal assistance to the State Governments
for the development of minor ports, when-
ever asked for, and also gives financial
assistance in the form of long term loans
for the execution of development schemes
relating to minor ports included in the
Plaps.
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Development schemes for minor parts
in the State of Maharashira costing about
Rs. 262 crores were inluded in the Third
Five Year Plan. An expenditure of
Rs. 74.05 lakhs was incurred on their deve-
lopment during the Third Plan period. The
amount of Rs. 2+62 crores included a pro-
vision of Rs. 1.67 crores for the develop-
ment of an all weather lighterage port at
Ratnagiri (known as the Mirya Bay scheme).
This scheme has been camied forward to
the Fourth Plan period.

There is a tentative provision of Rs. 6
crores in the State Sector and Rs. 83 +67
lakhs in the Central Sector of the Draft
Qutline of the Fourth Five Year Plan for
the development of minor ports in Maha-
rashtra.

Financial assistance in the form of long
term loans to the tune of Rs. 34 -355 lakhs
was advanced to the State Government
during the Third Plan period for the
development of minor ports, as desired by
the State Government. A loan of
Rs. 15-29 lakhs was given in the first year
(1966-67) of the Fourth Plan and there is
provision for the grant of similar loans to
the State Government during the current
year.

The Government of Maharashtra had
drawn the attention of the Government of
India to the necessity for the dredging of
minor ports in the State and removal of
sand bars at the entrance of the approach
channels. For carrying out the requisite
dredging, the State Government proposed
to acquire a 500-ton dredger. The speci-
fications for the dredger drawn up by the
State Government were generally examined
and found in order by the Development
Adviser’s organisation in the Ministry .of
Transport and Shipping and further action
to acquire the dredger is being taken by the
State Government.

The Government of Maharashtra have not
approached the Government of India for
technical assistance for the development
of minor ports, i.e. for the scrutiny of the
detailed estimates, designs, etc. Only in
respect of the Mirya Bay (Ratnagiri) scheme
and the acquisition of a 500-ton dredger
mentioned earlier did the Development
Adviser's Organisation in the Ministry of
Transport and Shipping make a general
technical examination of the scheme and
give  clearance for implementation.
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MEDICAL BILLS OF GENERAL MANAGER,
LAC.

686. SHRI GEORGE FERNANDES :
will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that a sum of
Rs. 62,000 was paid by the Indian Airlines
Corporation as medical bills of Shri A.S.
Bam, former General Manager of the LA.C.
from 13th December, 1965 to 13th July,
1967;

(b) whether it is also a fact that a sum of
Rs. 42,000 was spent by the Indian Airlines
Corporation in furnishing the house occupied
by Shri A.S. Bam;

(c) if the replies to parts (a) and (b)
sbove be in the affirmative, the details of
these items of expenditure; and

(d) if the replies to parts (z) and (b)
above be in the negative, the correct figures
of expenditure incurred on these accounts
and their break-up?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b): No, Sir.

(c) Does not arise.

(d) An expenditure of Rs. 2,672-40 was
jncurred on the medical bills of Shri A. S.
Bam, General Manager, IAC as detailed
below:—

®s.)

Cost of medicines 1,696 -83

Specialist consultation and
examination including labo-
ratory and Radiolised ser-

vices 97557

ToTAL

An expenditure of Rs. 26,035:73 as detailed
below, was incurred on the house occupied
by Shri A. S. Bam:

1. Additional room with
bath partitions and pain-  Rs.
ting .. 14,745-61
2. Pest Control Treatment .. 1,886-22
3. Electric Installations and
fittings -
4. Water suppply and sanitary
work and fittings . 2,507-23

4,896 -67
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5. Furniture (since removed) 2,000 -00

TorAL .. 26,035-73

ANEURIN BEVAN  SCHOLARSHIPS

687. SHRI GEORGE FERNANDES:
Will the Minister of EDUCATION be
pleased to state:

(a) when and with what object were
the Aneurin Bevan Scholarships instituted
by the Government of India;

(b) the terms and conditions for granting
these  scholarships and the procedure
adopted in granting them;

(c) how many scholarships have so far
been offered, how many have been availed
of and for what period;

(d) the names and designations of the
persons who have availed of the scholar-
ships; and

(e) the total amount spent so far in Indian
rupees and in foreign currency on these
scholarships ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) the Aneurin Bevan
Fellowship was instituted in 1965 to com-
memorate the memory of Mr. Aneurin
Bevan. It is awarded to a Britisher engaged
in the field of Humanities, Science, Medicine
or Nursing.

(b) The terms of the Fellowship are:

(i) Honorarium at the rate of Rs, 1,200
p.m.

(i) Full hotel charges, subject to a
maximum of Rs. 75 per day.

(iii) Tourist class air passage from U.K.
to India and back (to be spent in
Indian rupees).

(iv) Local conveyance charges at the
rate of Rs. 10 per day.

(v) First class air-conditioned rail
fare or air fare for travel within
India.

(vi) Actual medical expenses.

The period of the fellowship is upto
six months.

The fellowship was awarded on the re-
commendations of the Aneurin Bevan Trust
in the UK.

(c) One scholarship was offered in 1965
and availed of from 27th October, 1965 to
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26th April, 1966. The offer was renewed
in 1966 but it was not availed of.

(d) Dr. David Stark Murray, Group
Pathologist of the Kingsten (Surray) Hos-
pital, UK. and President of the Socialist
Medical Association, U.K.

(e) Rs. 25908-75 P.

Mo foreign exchange was involved.

Privy PURSES

688. SHRI GEORGE FERNANDES:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have received
representations from the ex-rulers who are
drawing Privy Purses on the question of the
withdrawal of the Privy Purses and other
special rights and privileges enjoyed by
them at present;

(b) whether representations on the sub-
ject have been received from agencies and
individuals other than the ex-rulers;

(c) if so, the names of persons or organi-
sations from whom such representations
have been received; and

(d) the main details of such representa-
tions?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) Yes, Sir.

(b) Yes, Sir.

(c) A list is laid on the Table of the House.
[Placed in Library See No, LT—1567/67)

(d) Some representations endorsed the
move for abolition of privy purses as
““anachronistic” and against the spirit of the
Constitution. Others have written in sup-
port of the continuance of the privy purses
stating that abolition of privy purses would
be in contravention of the treaties and
agreements entered into with the Rulers.
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Mizo REBELS ACTIVITIES

691. SHRI K. P. SINGH DEO: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that the Mizo
rebels have intensified their activities at the
regrouped Kawnpui village in the Aijal Dis-
trict and have put up orders on the public
notice boards prohibiting visit by Mizos
to the District Headquarters of Aijal with-
out the permission of *Mizoram Govern=-
ment’; and

(b) if so, the reaction of Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA : (a) Some
instances of Mizo hostile activities on these
lines had come to notice in this village.

(b) The Civil administration and the
Security Forces are on the look-out for
such miscreants. The Security Forces are
also engaged in patrolling the area.

12 His.
RE: CALLING ATTENTION

MR. SPEAKER: Calling attention. Shri
Nath Pai.
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SHRI NATH PAl (Rajapur): Before
1 proceed to read my calling attention,
1 would. like to register a protest through
you at the practice the Government has
developed. Knowing that this matter is
pending before you, the Government has
tried to reply to it by a so-called spokesman
speaking to the press. Now, you have again
and again warned the Government not to
resort to this kind of devious means. The
Government and the Prime Minister knew
that the matter was pending and you had
admitted my motion and that of another
member. | would like to draw your atten-
tion to the first page of the Delhi Statesman
here where it is said that Government thinks
that it is so much better that the Mangla
Dam has been completed because it will
take the burden from India. This is an
extraordinary way of treating Parliament
that when a motion has been admitted by the
Speaker the Government will try to deal
with it not by coming to the floor of the
house but by taking resort to so-called
spokesmen who have confidential talks with
the press. 1 have nothing against informing
the press, but Government has a duty to
Parliament, This is an organised method.
Mr. Chagla did it before and this is repeated.
I want yourruling. Either there is meaning
in bringing a motion before you, or they
go on making a mockery of it. May I
know where we stand?

MR. SPEAKER: The normally accepted
convention is that when any subject is before
the House, no statement is made. No
ruling is needed for that, May I request
him to put the guestion.

SHRI NATH PAI: 1 hope the Prime
Minister has heard the Speaker’s ruling,
and will accordingly advise her colleagues.

MR. SPEAKER: It was a press interview.
No Statement was made.

SHRI SURENDRANATH DWIVEDY
{Kendrapara): Itis put in the vaguest
manner. They do not give the name of
anybody, neither the Prime Minister nor the
Minister of External Affairs. They say
spokesman of the Government. If they take
1o these means, where is the protection?
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P.M.'s Message to Presi- 716
dent Ayub on Mangla
Dam (CA)
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MR. SPEAKER: Whatever it is, after
all, when a subject is before the House,
naturally the authority of the statement is
only from the Ministers, and I wish the
spokesmen will not interfere with this, the
Minister making a statement.

SHRI RANGA (Srikakulam): We are
all thankful to you for your last observation.
This is not the first time that the spokesman
takes upon himself this responsibility.
On an earlier occasion, when the Deputy
Prime Minister also was involved, a similar
spokesman in another Ministry or the
same Ministry committed the same kind
of blunder. I hope the Prime Minister
will take to heart what you have said, and
see that these spokesmen are not multi-
plied.

SHRI HEM BARUA (Mangaldai): You
have rightly wished that the spokesmen
would not step in on future occasions like
this, but on a previous occasion you wished
like that, but your wish has not been imple-
mented by these people, That is the trouble.

—

12-05 Hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

PriME MINISTER'S MESSAGE TO PRESIDENT
AyuB KHAN RE. MANGLA Dam

SHRI NATH PAI (Rajapur): 1 call the
attention of the Prime Minister to the
following matter of urgent public impor-
tance and I request that she may make a
statement thereon. The printed form says
*he” and so it should be corrected.

“The Prime Minister's message to
President Ayub Khan of Pakistan con-
gratulating him on the completion of
the Mangla Dam”.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERMAL AFFAIRS (SHRIMATI
INDIRA GANDHI): Sir, while overflying
West Pakistan on my way to Mosa_)w. as
is customary, I sent a message of greetings to
the President of Pakistan. I expressed the
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hope that the successful conclusion of the
talks on the restoration of telecommuni-
cations would lead to further progress in
our mutual relations. 1 also conveyed my
congratulations on the completion of the
Mangla Dam. This did not imply any
departure from our stand as to the status
of the territory of the State of Jammu and
Kashmir on the other side of the cease-fire
line.

The Indus Waters treaty was signed by
India and Pakistan in September, 1960,
It was placed before the Lok Sabha in
November, 1960 and ratified in December,
1960. As provided in the preamble, the
trealy had for its aim: and 1 quote:

“the most complete and satisfactory
utilisation of the waters of the Indus
system of rivers™

by India and Pakistan.

Accordingly, the treaty allocated the
walers of the three western rivers, that is,
Indus, Jhelum and the Chenab, to Pakistan
and those of the Sutlej, Ravi and the Beas o
India. As provided in article 1V(1) of the
ireaty, and 1 quote:

“Pakistan shall use its best endeavours
to construct and bring into operation
with due regard to expedition and econo-
my that part of a system of works which
will accomplish the replacement from the
western rivers and other sources of
water supplies for irrigation canals
in Pakistan which on 15th August,
1947 were dependent on water supplies
from the eastern rivers.”

Under the aegis of the World Bank, an
Indus Development Fund was set up to
which a number of countries contributed
funds for the replacement works envisaged
in the treaty and for connected develop-
ment  works, Under the treaty, India
undertook to make a fixed contribution
towards the cost of the replacement works
in Pakistan.

On the completion of the Mangla Dam,
more water will be available to Pakistan
which in turn will also enable India to
‘make  additional withdrawals from the
castern rivers for her own use. The
Indian Commissioner appointed under the
terms  of the trcaty has been periodically
visiting the dam site along with his Pakistani
counterpart. This fact had been mentioned
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in the annual reports of the Indus Com-
mission which were placed on the Table of
the House on June 16, 1962 and August 18,
1965. The Indian Commissioner is now
discussing the extent of the withdrawals
which India can make because of the earlier
completion of the Mangla Dam and other
works.

The Mangla Dam is located on the inter-
national border between the Indian territory
of the Jammu and Kashmir State in the
occupation  of Pakistan and that of West
Pakistan. Our protests which relate to a
period prior to  the conclusion of the Indus
Waters Treaty of 1960 were intended to
safeguard our sovereign rights over the
territory involved. The treaty itsclf safe-
guards these rights under article XI(1) (&)
as follows:

“Nothing contained in this treaty and
nothing arising out of the execution
thereof shall be construed as constitut-
ing a recognition or waiver (whether
tacit, by implication or otherwise),
of any rights or claims whatsoever of
either of the parties other than those
rights or claims which are expressly
recognised or waived in this treaty.”

On the 16th Movember, 1959, Prime Minis-
ter Nehru said in the Lok Sabha in reply
1o supplementary questions on starred
question MNo. 2 regarding the Mangla Dam
and 1 quote:

*, ..he hon. Member is correct in
thinking that it (Mangla Dam) may be
connected with the canal water issue.
In that sense, there is no question of
any dispute ; the dispute is about Kashmir,
if you like. The other is the . ques-
tion of am arrangement about canal
waters, about which we are dealing with
Pakistan. . .

“, . .there are two parts of this
matter. One is a question that arises
over our territory in Kashmir State even
though that might now be occupied by
Pakistan, and our ¢laim that they should
not do anything on the territory which
is ours. That is one question which is
part of the Kashmir issue. Tbe other
‘question is connected with the canal
waters, as to the best use that might be
made of canal waters for India and for
Pakistan. In that connection, the
US Government and the World Bank,
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[Shrimati Indira Gandhi]
and perhaps various other governments,
are, at the instance of the World Bank,
offering considerable sums of money to
Pakistan. That is not our concern—
what money they offer to Pakistan in

. connection with the development of
their canal system.”

The position of the Government of India
was reiterated in this House, in answer to
questions, on several occasions, viz. on
17th February, 1960 and 30th November,
1960 by Prime Minister Nehru, and on
31st August, 1961 by his Parliamentary
Secretary. There has been no departure
whatsoever from that position.

The construction of the Mangla Dam has
aroused much international interest not only
because of the financial contributions made
by a number of foreign countries but also
as an engineering feat. A number of
Foreign dignitaries are expected to be
present at the opening of the Dam. The
completion of this irrigation system will
now benefit millions of human beings in
our neighbouring country and also in our
own as it will enable us to draw more water
for Punjab, Haryana and Rajasthan.

1 should like to end by recalling that it has
been our firm conviction that India and
Pakistan can cooperate with each other in
a meaningful way for the benefit of our
respective peoples. ‘

SHRI NATH PAI: Mr. Speaker, Sir,
we had originally tabled adjournment
motions on this subject. In view of the
length of the statement and the importance
of the subject, I would plead with you to be
a little patient with us, since we have agreed
at your behest that it should be taken up
as a Calling Attention notice, though the
matter deserves to be discussed as an ad-
journment motion.

:I'he Prime Minister has spoken long, but
said very little. Most of what she has said
is a second thought, Her single inadver-
tence has falsified India’s position in the UN
and made a mockery of the heroic sacri-
fices of the people of Kashmir and our
brave soldiers. Never was so vital a national
interest so lightly compromised in such
an irresponsible manner. I will refer to
the relevant documents. The first is the
United Nations Year Book for 1957, This
is the Government of India's protest lodged
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by the then Prime Minister Jawaharlal
Nehru. I would like particularly those who
cheered the Prime Minister to see this
protest and try to see whether it goes
in harmony with the statement just nmow
read by the Prime Minister.
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SHRIMATI INDIRA GANDHI: Those
protests were all made before the Indus
‘Waters Treaty......

SHRI NATH PAI: The Prime Minister's
exact words are:

“[ take this opportunity to congratu-
late the people of Pakistan on the ccm-
pletion of the Mangla Dam which socn
you will be formally inaugurating.”

When we congratulate, we confer our
blessings. [Either we take the stand that
there is aggression by Pakistan, or has the
Government reversed that position and has
started acquiescing in Pakistan’s aggres-
sion in Kashmir? How else can we go on
congratulating the enemy unless we want to
reward aggression? Only recently we were
told that this Government will not sit idle
when the aggressor is trying to reap the
harvest of aggression. Are the fruits of
aggression to be denied only when the
aggression is by somebody else against
somebody else’s territory? But so far
as this country is concerned the
aggressor can reap the harvest of his ag-
gression, The Government of India’s
protest is like this:

- “In the letter dated 2Ist August the
representative of India referring to 2
Press report on the subject cited the
execution of the Mangla Dam project
by the ' Government of Pakistan as a
further instance of Pakistan’s consoli-
dating its authority over the Indian
territory of Jammu and Kashmir and of
the exploitation of that territory to the
disadvantage of the people of the State
and for thegbenefit of the people of
Pakistan. Palitan’s action, the Indian
representative added . . . .(Fnterruption)

1 must, Mr. Speaker, keep it on record.
I am not making a speech here. I em
citing the authority of the Government
of India. The Government of India, again,
on 20th January, 1958, used even stronger
language and said:
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“Thus, for its own benefit Pakistan
had taken further steps to exploit the
people and the resources of the territory
of the Union of India which it continued
to occupy in defiance of the Security
LCouncil Resolution of 17th January,
1948 and UNCIP Resolution of 13th
August, 1948 and 5th January 1949.
Moreover, Pakistan was forging ahead
(I want the Prime Minister to listen to

" this) with the construction of the
Mangla Dam against pronounced op-
position from the people of the area.”

Have the people of the area withdrawn their
opposition? Do we know the wishes of the
people of that area? When you give this
blessing on the completion of the Dam,
what does it mean? Either the people have
withdrawn their opposition or we have
given up our position,

Finally, the latest, Mr. Speaker, on this
is this protest from the Government of
India:

“On Tth August, 1959, India drew
attention to a Radio Pakistan broadcast
of 17th July, 1959 (this is before the
Security Council) the effect that the
construction of Mangla Dam was to be
speeded up during the year. India
called it a further violation by Pakistan
of Indian territory.”

At least on three occasions, Sir, the
Government of India took the position
before the Security Council that pr ding
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cile her congratulatory message? So far
as good wishes are concerned we will go
one step further than that. We have no
quarrel. While flying over the territory
of Pakistan the Prime Minister of India sent
good wishes, So far as effort is concerned to
improve relations I think we will all agree,
but we do not want anybody's friendship at
the cost of India’s territorial sovereignty.
She says we will continue our efforts
to improve relations. What is the price?
Have we given up the position that we took
all these years since 1947 when Pakistan
first committed aggression in Kashmir?
Have we resiled from that position? In
that case, why do we persist in our com-
plaints before the United Nations? If we
are not, then why are we not withdrawing
our complaints. If our position remains
that every inch of Kashmir, the so-called
Azad Kashmir of Pakistan, is an integral
part of India, how do you give your blessings
by this congratulatory message? Does it
not amount to acquiescence in aggression?
How is she going to undo the damage that
this message has done?

SHRIMATI INDIRA GANDHI: Shri
Nath Pai has obviously ignored all that 1
have said in my statement........

SHRI NATH PAI: I followed it most
carefully,

SHRIMATI INDIRA GANDHI: As
I have stated very clearly, our rights remain
inviolable. That is made quite clear in
my t. It also stands embodied in

with the completion of the Mangla Dam is
a violation of the sovereignty of India,
is @ negation of the wishes of the people
of that area and is in utter contempt of the
resolutions of the United Nations.

I know something about Indo-Pakistan
Indus Valley Treaty, We debated it here.
We participated in that debate and I know
what was said. Reference has been made
to the World Bank and the United States
pouring money. You paid Rs. 84 crores of
the poor tax-payer's money to Pakistan
for its completion. It dees not lie in the
mouth of the Government which gave Rs. 84
crores of money to Pakistan today to go
on pointing accusing fingers on the World
Bank.

Sir, now I will ask this question of the
Prime Minister. Though she has said that
our position remains, how does she recon-

the Indus Waters Treaty.

1 did state that there has been no change in
our position, I can go on repeating it as
many times as you like. As I have already
explained, the protests relate to a period
prior to the signing of the Indus Waters
Treaty. The protests were made, as Shri
Nath Pai has pointed out, in the years
1957, 1958 and 1959. When the Indus
Waters Treaty was signed in 1960, the Treaty
itself contained a provision safeguarding
our sovercign right on the territory in-
volved, which the protests were intended to
protect. Therefore, our position in regard to
the Kashmir question is in no way com-
promised. It is fully safeguarded, as I
have said already two or three times, by
article XI (1) (6) of the Indus Waters treaty,
I do not think we are now discussing the
merits or demmerits of the Indusweters
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Treaty, which has been discussed in this
House on many an occasion. Here 1
should like 10 read out what Shastriji
stated on that eccasion when this subject
wis discussed here. He said:

e e g Y€ O et
w3 Trfed foad g o a1 wed |
9% S g7 &g e F S 9 O g
mT AT g 3F & 1 arfaeaE Fy gwar
g fs ag wrmgd ol A g @
qY 3T gW FTE F1 AT § A
& at Far 2% A FA E

‘We have to view this question in the wider
context. | can undersiand emotions being
aroused and I can also sympathize with
them. As the House knows, 1 have been
very closely connected with the indepen-
dence struggle of Kashmir frem an early
date.

SHRI HEM BARUA (Mangaldai): How
does it fit into the picture?

SHRI BAL RAJ MADHOK (South
Delhi): How does emotion come in here?
It is a question of fact. How much of
territory of Jammu and Kashmir, which
belongs to us, has been submerged by this
dam?........ (Interruptions)

MR. SPEAKER: If hon, Members go on
interrupting like this, it will be difficult to
proceed.

SHRI BAL RAJ MADHOK : We are
not talking of emotions; we are asking for
facis.

SHRI HEM BARUA: Sir, you in your
wisdom should prevent all members, in-
cluding the Prime Minister, from arousing
emotions like that. She has made reference
to a fact which is totally irrelcvant,

=it Wy fomd (7)) : v A9 A
¥ fergeam &1 FAT o mfsss wman
T F HEET AT G E | TR A
gardr sfw &1 feen fafmi & gro &
ST T @I | S RA WagH
T R &, WY A §EF a0 Q@ §, A0k
e IWETET TEE A RIS A=
T AR T EEI T IR
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ar wm fager g iy T w @
& | & | FEi A7 oyiEiE ¥ @ E
AEE 9a¥aT | ATg-HT4 §EA
A% A & foq a5 o 78 | §
f & sl sgaT 1 wel wIT 8,
ML LA dt § & | A AR,
™ qg F Al F FE AAGA AGH
AT & | ¥ =gan § F a o o
T F AT A IW F FIAT IQ HT
IZ YTE-ATE Fg fF 7@ oEar 1 a
N Afewd Y A g aE
€ 98 T999 §, 9 &7 F1¢ qAew A5
&, ST TETHT =T AT § ag gHIT & fAn
o T E, WA A ferwa A g
IEH A AT AT gH T[@ AR &
e ga wifomt § g7 agr #2 g
w5 9, fogam, swfim anfe &
& & fon ok gER aw i
qroEE F dgT I9ET angw ¥ famm g
g1 a%ar § fr ag ot arorset & am@maTr
# o o g Y 1 g ofY @) aar
g f5 s TETa AT o W E AW
T AT ¥ a7 T 7 A} T, ey oy o
g1, ST q# w1 e T4 2 1 e
qTHG g0 AR & FIL AT 3 G gl
ag oY g a%ar g fF arord ¥ W
# T € T T qr 14 g ;i
9g ®F a1 @ o A }@ ¥ e
wWr 4t | e & awar & & A
9 F G LI I I AT AT TS
#T wawmAEl w1 oaRw T 8o

I F U Hell ¥ GIE-ATE Sqw
sgar g 6 OF SR 99 ag Earar
I FT E S wEh & froag g
AT § a7 AT ag dar Ay §
FUS! T @S FW F A& W I T@T
8 S uTE g, S wT AR e
FAE A § a1 gEL F 6 9w §
™ W@ F FE F QT T A A
T gW & arfey frey e g P
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¥ T 1 9@ WA § | 99 %
TRl WEIE AL ENIT a9 aF T9 a<
¥ ATl T 15 waww TG E

UF X A F FAT ATRAT § 0 W
m%mﬁwﬁmt{fﬁﬁi\w

fawr @ a1 -

FEUW "EIEA : qg gud WA g |

=it 7y fomd : g7t & @ w1 A
T ofw ¥ wr fowr R =
[ A AW FE AEr GET a1 A
& a1 97 9T U T & fa ag sen-
®e uffefed  fasr @mr mn a1 @)
¥ gamar g & aa ¥ su=r gand afw
F fgef #I I90 @ T FH I
forelt & forar & Y T it 7 fR
I 3 9g & fF 3@ 9| ¥ amiEly
X YAFTHART & T2 3 FILOF A&
§ T I TARHIE AT FATEIK
FE aS AN F AT IR AT
SRR R
o¥ J9 frgr & IueT § Are-aTE |
qAEATE |
staet ghaw it : 798 ye Tga T
TG IITAT AT § AT qgA TH THHT
go oY faar T & | T IE AR
Y qgN AT Helt Wt T IH F 1 A o
# ot 793 fod GaX § —OF w0 =Y,
&1 T g}, g1 A< a1 faaey i ax
AT g ¥ I A ST AR E | ¥ Fg
@Y oY i gaTr it 9y Wi O T
g o1 gara Be 3, W faifer
Frafae & g ik g gy &, |} =7
ﬂ@s,mafrwﬂﬂwﬂﬁaé‘

ot

it wa fowd : o7 €T F T F}C
WE A S @A g

it e arg : qfr ¥ A e d A
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it gfR wielt : gwro o feex-
farero 3 =3 it I & wora § 1 A
aﬂfﬂwmémﬁﬂa‘i%mwm
73, asmawﬁum%wmzl
afeq doen g aw om0 -

st "o o dft (7 faer) :

UL F 79 X A a7 47 A9 FAW &
fFagems. . (gTeaiw)

SHRI NATH PAI: The Prime Minister

is prepared to give up our territcry but not
our siand,

sitwet ghear wieh : gw o= W S
& T ¥ Fgd § e gurd i ot o
g A o § 98 IR Bre wifed |
s Ffofi i@y
(geeesiw)

QF WA §9E A9 al qurs
T E

MR. SPEAKER: Order, order. It is

not proper to interrupt like _lhis, When a
question is asked, thcy must patiently hear the

reply. Whether they like it or not, they
have to hear it patiently.

oty fowd : qa wEi AT § 7
FuT AT TR | g T 9T €W
a9 T g 934 a7 @ g, wifefrim
T @ g, e ot 7g g W@ & o gt
qfa & 1 & gl dom ¥ s= §, 1%
ifed T

MR, SPEAKER: She has given her reply.

Now Shri D.C. Sharma is not here.
Shri Kachwai,

ot g3 o @ (Reh &@<1) -

Are you convinced with her reply?
wT g gigdl §, IHI St a1 @I
g1

MR. SPEAKER: The
about roads and all that.

question was
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ot wy frrd : 8w orffebe,
es o 9 € 1 fadeit S oA
& & T T o

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Let her complete her reply.

MR. SPEAKER : She has given the
reply.

SHRIMATI INDIRA GANDHI: 1 was
in the middle of my reply when they shouted
me down. Therefore, I sat down.

=it g fovrd : senfem 0 & fag
THTE | A FY TR TE@ G

SHRI NATH PAI: There was no ques-
tion of shouting her down. Nobody has
shouted her down. Sir, is it fair to say
that she was shouted down? All that we did
was to ask for an elucidation. The only
simple point is this. She stands firmfon
her stand. What about standing firm on
our territory?  Give a reply to this.

MR. SPEAKER: Order, order. Unless
there is some order, I am not goingto
request the Prime Minister to say anything.
Every minute, there is shouting. You do
not allow anybody to speak.

SHRI SURENDRANATH DWIVEDY:
Whatever it is, since the question has been
posed, the Prime Minister should give a
clarification,

SHRIMATI INDIRA GANDHI : The
position has mot changed in any way. ...

SHRI NATH PAI: The territory has
changed.

SHRIMATI INDIRA GANDHI: The
territory has not changed..........

SHRI K. N. TIWARY (Bettiah) : Why
interruption?  (Interruptions)

MR. SPEAKER: Even one sentence you
do not allow her to say.

SHRIMATI INDIRA GANDHI: Pakis-
tan has occupied certain areas of Indian
territory. We have made clear what we
feel about this and also our intention of
taking back Indian territory. In this
position, there is no change. The building
of the Mangla Dam does not change this
in any way. This was, as I read out from
Shastriji's statement, merely some thing. . ..

NOVEMBER 15, 1967

to President Ayub 728
on Mangla Dam
. (C4)
AN HON. MEMBER: It has changed

now.

SHRIMATI INDIRA GANDHI: It has
not changed. On the contrary, it has been
accepted in the Indus Waters Treaty, as I
read out here. This does not, in any way
comstitute a recognition of a waiver of our
rights or claims. Therefore, this position
is very clear and unambiguous. (Inrer-
ruption). In our eyes that territory remains
Indian territory. As I said, what is involved
here is the much wider question as to how
we deal with these matters, whether it is a
question only of talking about it or whether
something else can be done about it........

SHRI KANWAR LAL GUPTA: Which
will you prefer?

SHRI K. N. TIWARY: Why this running
commentary 7

SHRIMATI INDIRA GANDHI: As far
as the Jan Sangh is concerned, we have
had a very basic difference of opinion with
them right from the beginning........
(Interruptions)

SHRI BALRAJ MADHOK: This is no
reply...... (Interruptions)

MR. SPEAKER: Order, order. I am
requesting for order now,

=t wew fagrQt a0 e
A, # w0 4 & s e
oY g9 9 I T F @I E ! 9T H
| AW T G FET § 1 A fe
qf &1 gaE A § | gO Al ot
qifeqt #t aied # fmw T %5

st wy fawd : T @Y ST g )
TH WA | WO GO g1 T |

! g 9 weAW (Iw)
AT TET AA S ¥ Ay st Wy
fawd & wwT #T. 99 30 gU FET
fegmo St €T W9 ER
T Ty | T g ag W & fF few
i aret & ofeeE 3 SR ¥ 39
feet | Y A FIWHT T @ g,
oyq we d fggw A & W eIH- F
Wy § ? w1 IW A w1 A8 fggw
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& fr s & F foaet it o §
& ? agh & 9 W 9 U
foa it se-FTeiR § @ @, 99
HY T T HIE ToATAAT AGT (<QT AT |
I9 W1 qg FreEd @ @ oar
AR AGE HAT AT | F qG WY AT
T § i o e FeR g ' A
foaer s, A | GO wAen &
Frggam & fog o ity

siwat i aiet : 98 @@ @ 59
T F AR AT TG & | gH A
foa off &7 aT §, AW A A §
T 927 | 9 1 faege @ Ae € 1
AT F1E EW I F GO SAAr H;t
WY qgET 8, IT A A A Faard
R & a1 99 & fau ¥ &1 o
qgdt & | 99 a1 uTeA A a1 fF ey
# 7 9t 3 ¥ &, T FEAT O T
R | AR AT qeedr #1 e #)
TR A | AT EE T ag TR T Ow
fewim wti® sirdifas € ) @ww & 42
srar 5 99 & & A0 ATy 41 8 o

(o)

SHRI BALRAJ MADHOK: The ques-
tion is: how much territory has been sub-
merged ?

SHRIMATI INDIRA GANDHI: When
one is not allowed to finish a sentence, then
they do not know what one is going to say.
They start making a noise before one is
allowed to finish.

What I was trying to say is this. In the
manner of looking at various things, we
have had a basic difference of opinion with
them. [ am not trying to divide anybody.
1 want to finish with this matter before I
come to the other questions. From the
beginning, it is a question of how one
deals with another nation or another person.
It does not mean giving up one’s rights or,
in any way, weakening one’s case. Surely,
nobody can think Gandhiji was weak on
any issue. When it came to a question of
making payments to Pakistan in the middle
of a conflict, he insisted that we should pay
our share. Similarly, during the last
conflict, Shastriji approved of the payment
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of our instalment. So, what I am saying is
that nothing new has happened. We have
had a particular outlook. We are deter-
mined not to say anything which might
prejudice our national interest in any way.
On this, we all stand solid. But on the
other hand, we must not say anything that
provides grist to the mill of Pakistani propa-
ganda which, I am sorry, we do quite often
in this House.... (Interruptions)

SHRI NATH PAI: It is a reflection on
this House.

SHRI M. L. SONDHI: She may be
having some difficulties in the Congress
Working Committee. . . .(Interruptions)

SHRI HEM BARUA: It is a reflection
on the House.

SHRI M. L. SONDHI: We are arguing in
the national interest; she is talking of party
interest........ {Interruptions)

MR. SPEAKER: You can take it up
later on. MNow it is a separate question.

SHRIMATI INDIRA GANDHI: I have
not said, this side or thatside..........
(Interruptions) 1 am not accusing anybody;
I am not saying that they are doing this
through malice or lack of national interest.
They are giving wrong meaning to what 1
have said.

SHRI HEM BARUA: It is a reflection
on the House.

SHRIMATI INDIRA GANDHI: Now,
the total fill wvolume involved is 122 million
cubic yards; about 80,000 people have been
affected and the area of 65,000 acres has
been submerged.... (Interruptions)

MR. SPEAKER: She has given that
number also.

Mr. Prakash Vir Shastri.

ft gF ST WA : IAT gY AW
FY AT TET (AT &, I F1 FETEC |
9% T gErEaT &7 § 7§ AR |
MR. SPEAKER: She has given the acre-
age and the number.

st gON 9T WSATY : IT FT TaATAAT
foraa feam mar ? 99 FY HHTEST AL
fear T
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MR. SPEAKER : Will he kindly sit
down? She has given the acreage and the
number of people. She has given all the
details. | am satisfied with that. If 1
cannot satisfy you, I cannot help it
(Interruprions)

o gETNErT A (FE) ¢ e
e, 1947 § FTEHIT § g0 HAG
& a= faw oiffearT zear<i 7 1965
H gAY JEWT F &7 ¥ g O 6
St qrfeeaT aEfa ames e
9T g A & a1g Foad g s
0F  ATC WU WEl ¥ T4 HWT 93T,
o AT WA A gAY 39T F fegm
F faems W= e et @ & o
fradmam s o F aororss= §
wTte wfusa da a1 F s
17 &t & 25 K 30 g9 F
wrzfagl F1 IFSAT 92 IT HET i
& fmior gu 29 o www W
&1 qrfeEaTHT Tt w1 quTE AT F4T
WG & 9El 9C A0F fBedT w7
T TG Fam ?

# qg AT ATRAT § YU HET
¥ fF s &1 oA AT { @
% fF weer @ & Fiw &
FIALC & G439 A AT AR GLHL FT
=3 § 59 § T w1 afaa 7@
2T &1 A waH wWEr F 9g aae e
A fogiv wa w4t S 39 797
ST Tregafa &1 quTE &7 &1 O
4t IR #41 a8 TG Far 6 qurs 3
F Arg-ATY NiFEHT Wwegafa w1 ag W
@g & fF 33 Turg = afosma Fre
F day § 9 ¥ €T 7 518 afmww
T AT A 7 OF S Y9I §AT a8
et & fF @ g F weR
gadt €7 ¥ #¢ ofaew 78 9}
gELY A Hwer vy F ffor 9T q9rd
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&, FH-3-FH AL ¥9 o A
FT 79E F 78 a9 TEY A1y 5 ag T
i f&w axg oF A/ FE s AwAr
& W% gfrar & 43 39 qurd 93w Fr
W F g R F aw @ F I
wra s fera & 99 wg gedr
g5 AR #r oFgF 9o =<t
AT g ?

sftwreft gfe wrieit : gfar gg am@ &
g9 F99 aXg T FAWAT § | TWiE
iTYME daut § @ odr 19 g
&, 59 OaT 5w 9% F FE L, 4
FTAT 8, AT HT JET § AR IW FTERA

UL

MR. SPEAKER.: If at every stage and at
every sentence, she has to satisfy, it will be
impossible not only for her but for any
Prime Minister.

MNow we go to the next item. Dr.
V. K. R. V. Rao.

e uga’f’mmh%ﬁﬁm
TF T FT IO T A § AT A
ST T H | 3T T THTL @I AT ZHIL
T Aag A do0 1 A o § 7w
#EIRY, X AT FT 45 THX § ar
g ¥ = Fvig & faems # 30 aeT
afgs szt § 1 A o Form fear
T fF T HET FY Ty IO AT T
3 W 9R e fawy WTov #X @

B

(=it s wreslt @ A W<
== 1Y)
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12-43 bours
PAPERS LAID ON THE TABLE
ANNUAL REPORT OF SHIPPING CORPORATION
OF INDIA AND ANNUAL ACCOUNTS OF
Mormucao PorT TrusT

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
I beg to lay on the Table—

(1) A copy of the Annual Report of
the Shipping Corporation of India
Limited, Bombay for the year
1966-67, along with the Audited
Accounts and the comments of the
Comptroller and Auditor-General
thereon, under sub-section (1) of
section 619A of the Companies Act,
1956. [Placed in Libray, see No.
LT-1533/67]

(2) A copy of the Annual Accounts
of the Mormugao Port Trust for
the year 1965-66 and the Audit
Report thereon, under sub-section
(2) of sectmoi 103 of the Major
Port Trusts Act, 1963. [Placed in
Library see No. LT-1534/67)

NOTIFICATIONS UNDER ALL INDIA SERVICES
ACT AND INTERIM REPORT OF DerLm1 PoLiCE
Commission

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): I beg to
lay on the Table—

(1) A copy of the following Notifications

under sub-section (2) of section 3

of the All India Services Act, 1951:

() G. S. R. 1115 published in
Gazette of India dated the
29th July, 1967, making cer-
tain amendment to the Indian
Administrative Service (Fixa-
tion of Cadre Strength) Regu-
lations, 1955.

(i G. 5. R. 1116 published in
Gazetie of India dated the 29th
July, 1967, making certain
amendment to the Indian
Administrative Service (Fixa-
tion of Cadre Strength) Regula-
tions, 1955.

(i) G. 5. R. 1118 published in
Gazette of India dated the
29th July, 1967, making certain
amendments to Schedule to the
Indian Police Service (Fixation
of Cadre Strength) Regula-
tions, 1955.
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(iv) The Indian  Administrative
Service (Probationers’ Final
Examination) Amendment, Re-
gulations, 1967 published in
Motification No. G.S.R. 1204
in Gazette of India dated the
12th August, 1967.

(¥) G.S.R. 1328 published in
Gazette of India dated the 9th
September, 1967, making cer-
tain amendment to Schedule
IM to the Indian Police Service
(Pay) Rules, 1954,

(w) G.S.R. 1329 published in
Gazette of India dated the
9th September, 1967, making
certain amendment to Schedule:
III to the Indian Administra-
tive Service (Pay) Rules, 1964.

(vii) G.S.R. 1330 published in
Gazatte of India dated the
9th September, 1967, making
certain amendment to Schedule
111 to the Indian Administra-
tive  Service (Pay) Rules,
1954,

(wii) G.S.R. 1331 published in
Gazette of India dated the 9th
September, 1967, making cer-
tain amendments to Schedule
1II to the Indian Police Service
(Pay) Rules, 1954,

(ix) GS.R. 1332 published in
Gazette of India dated the 9th
September, 1967, making cer-
tain amendment to Schedule
I to the Indian Police Service
(Pay) Rules, 1954,

(x¥) G.S.R. 1333 published in Gazette
of India dated the 9th Sep-
tember, 1967, making certain
amendments to Schedule III
to the Indian Administrative
Service (Pay) Rules, 1954

(x) G.S.R. 1334 published in
Gazette of India dated the 9th
September, 1967, making cer-
tain amendment to Schedule
1M to the Indian Police Ser-
vice (Pay) Rules, 1954,
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(xii) G.S.R. 1335 published in Ga-
zette of India dated the 9th
September, 1967, making cer-
tain amendments to Schedule
III to the Indian Administra-
tive Service (Pay) Rules, 1954,

{xiii) G.S.R. 1386 published in
Gazette of India dated the 16th
September, 1967, making
certain amendment to Sche-
dule III to the Indian Adminis-
trative Service (Pay) Rules,
1954,

{xiv) G.S.R. 1387 published in Ga-
zette of India dated the 16th
September, 1967, making
certain amendments to Indian
Police Service (Fixation of
Cadre Strength) Regulations,
1955.

{xv¥) G.S.R. 1388 published in Ga-
zette of India dated the 16th
September, 1967, making cer-
tain amendments to Schedule
III to the Indian Administra-
tive Service (Pay) Rules, 1954,

{xvi) GSR. 1417 published in
Gazette of India dated the
23rd September, 1967, making
certain  amendments to the
Indian Administrative Service
(Fixation of Cadre Strength)
Regulations, 1955,

{ xvii) The Indian Police Service
(Appointment by Promotion)
Thirteenth Amendment Regu-
lations, 1967, published in
Notification No. G.S.R. 1418
in Gazette of India dated the
23rd September, 1967,

{xviii) The Indian Administrative Ser-
vice (Appointment by Pro-
motion) Fourteenth Amend-
ment Regulations, 1967,
published in Notification No.
G.S.R. 1419 in Gazette of
India dated the 23rd September,
1967.
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(xix) G.S.R. 1420 published in Ga-
zette of India dated the 23rd
September, 1967, containing
corrigendum  to G.S.R. 177
published in Gazette of India
dated the 11th February,
1967.

(xx) G.S.R. 1421 published in
Gazette of India dated the 23rd
September, 1967, containing
corrigendum to G.S.R. 422
published in Gazette of India
dated the 1st April, 1967.

(xxi) GS.R. 1456 published in
Gazette of India dated the 30th
September, 1967, making
certain  amendment to the
Indian Administrative Service
(Fixation of Cadre Strength)
Regulations, 1955.

(xxii) G.S.R. 1457 pubiished in Ga-
zette of India dated the 30th
September, 1967, making cer-
tain amendment to Schedule
1M1 to the Indian Administra-
tive Service (Pay) Rules, 1954,

(xxiif) G.S.R. 1485 published in
Gazette of India dated the 7th
October, 1967, making cer-
tain amendments to Schedule
to the Indian Administrative
Service (Fixation of Cadre
Strength) Regulations, 1955.

(xxiv) The All India Services (Provi-
dent Fund) Amendment Rules,
1967, published in Notification
No. G.S.R. 1549 in Gazette of
India dated the 21st October,
1967.

(xx) GSR. 1953 published in
Gazette of India dated the
26th October, 1967, making
certain amendments to Sche-
dule III to the Indian Police
Service (Pay) Rules, 1954,

(xxvi) GS.R. 1596  published in
Gazette of India dated the
28th October, 1967, making
certain amendment to Sche-
dule IIT to the Indian Police
Service (Pay) Rules, 1954,
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(xxvii) The All-India Services (Provi-

dent Fund) Second Amend-
ment Rules, 1967, published
in Notification No. G.S.R.
1598 in Gazette of India dated
the 28th October, 1967.

(xxviii) The Indian Civil Service Provi-

dent Fund (Amendment) Rules,
1967, published in MNotification
No. GS.R. 1599 in Gazette
of India dated the 28th October
1967.

(xxix) The Indian Civil Service (Non-

European Members) Provi-
dent Fund Amendment Rules,
1967, published in Notification
No. G.S.R. 1600 in Gazet
of India dated the 28th Octo-
ber, 1967.

{xxx) The Secretary of State's Services
(General Provident Fund)
Amendment  Rules, 1967,
published in  Notification
No. G.5.R. 1601 in Gazette
of India dated the 28th Octo-
ber 1967.

published in
Gazette of India dated the
2Bth October, 1967, contain-
ing corriggndum to G.S.R.
1082 published in Gazette of
India dated the 29th July, 1967.

[Placed in Library, see  No.
LT-1535/67]

(2) A copy of the Interim Report of the

Delhi Police Commission. [Placed
in Library, see No. LT-1536/67]

Berne CONVENTION FOR PROTECTION OF
LimerARY AND ARTIsTIC WORKS, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): 1begtolay onthe Table :

(1) A copy of the Berne Convention for

the protection of Literary and
Artistic works of September, 9, 1886
as revised at Stockholm on July,
14, 1967. [Placed in Library, see
No. LT-1537/67)
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(2) A copy of the International Copy-

right (Second Amendment) Order,
1967, published in Notification
No. S.0. 3409 in Gazette of India
dated the 20th September, 1967,
under section 43 of the Copyright
Act, 1957. [Placed in Library, see
No. LT-1538/67]

(3) A copy of the Annual Report of the

Executive Committee of th Trustees
of the Victoria Memorial, Calcutta
for the year 1966-67. [Placed in
Library, see No. LT-1539§67]

(4) A copy of the Annual Report of

the Salar Jung Museum Board,
Hyderabad, for the year 1966-67
along with theaudited Accounts.
[Placed in Library, see No. LT-
1540/67]

NOTIFICATION UNDER MOTOR VEHICLES

ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
G (SHRI BHAKT DARSHAN): I

(1) to relay on the Table a copy each of

the following Notifications wunder
sub-section (3) of section 133 of
the Motor Vehicles' Act, 1939;—

() The Delhi Motor Vehicles
(Sixth Amendment) Rules,
1965, published in Notification
No. F-3 (28)/65-PR (T), in
Delhi Gazette dated the 6th
April, 1967.

(ii) The Delhi Motor Vehicles
(Second Amendment) Rules,
1966, published in MNotification
No. F. 3(19)-65-PR(T); in
Delhi Gazette dated the 13th
April, 1967.

(#ii) The Delhi Motor  Vehicles
(Fourth Amendment) Rules,
1966, published in Notifica-
tion No. F. 12(76)/66-67-Trans-
port in Delhi Gazette dated the
20d March, 1967.

[Placed in Library, see No.
LT-1264/67].
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(iv) The Delhi Motor Vehicles
(S:cond Amendment) Rules,
1967, published in Notification
No. F.3(39)/66-67 Transport
in Dzlhi Gazette dated the 1st
June, 1967.

(¥) The Delhi Motor Vehicles
(Fourth Amendment) Rules,
1967, published in Notifica-
tion No. F.3 (10/65-66-Trans-
port in Dclhi Gazette dated the
22nd June, 1967.

[Placed in Library, sec
LT-1356/67]

No.

(2) to lay on the Table a copy each of
the following Motifications under
sub-section (3) of section 133 of
the Motor Vehicles Aot, 1939:—

(i) {a) The Punjab Motor Vehicles
(Chandigarh First Amendment)
Rules, 1967, published in Noti-
fication Mo. 2728-H. II(2)/67-
11261 in Chandigarh Gazette
dated the 22nd May, 1967.

(b) A Statement showing rea-
sons for delay in laying the
above notification. [Placed in
Library, see No. LT-1541/67)

{ii) Notification No. 83/67/F. No.
68+332/67-Pub.  published in
Andaman and Nicobar Gazette
dated the 2nd August, 1967,
making certain amendment to
the Andaman and Nicobar
Islands Motor Vehicles Rules,
1939. [Placed in Library, see
No. LT-1541/67)

12.46 hours
COMMITTEE ON PRIVATE MEMBERS"
BILLS AND RESOLUTIONS
THIRTEENTH REPORT

SHRI KHADILKAR (Khed): 1 present
the Thirteenth Report of the Committee
on Private Members® Bills and Resolutions.

COMMITTEE OF PRIVILEGES
THIRD REPORT
SHRI KHADILKAR (Khed): I prescot
the Third Report of the Committee of
Privileges.
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ESTIMATES COMMITTEE
FOURTEENTH REPORT

SHRI P. VENKATASUBBAIAH( Nan-
dyal): T present the Fourtcenth Report of
the Estimates Committee on action taken by
Goverament on the recommendations con-
tained in the Hundred and Fourth Report
of the Estimates Committee (Third Lok
Sabha) on the Ministry of Education—
CSIR— Central  Electronics Engineering
Research Institute, Pilani.

12-464 hrs.

STATEMENT RE: REPORTED STATE-
MENT MADE BY THE DEPUTY PRIME
MINISTER ABOUT “TWO CHINAS".

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): My attention has been drawn
to some Press reports regarding a state-
ment attributed to the Dzputy Prime Minister
regarding China. In a press Conference on
the 12th Szptember at the Indian Embassy
in Washington, the Dzputy Prime Minisicr
was asked the following question.

*Will you be in the forefront about the
admission of China into the United
Nations ?””

The Deputy Prime Minister replied, “We
have not been in the forefront in the last
15 years. That is all I know. Every nation
ought to be in the United Nations, That is
the stand we have taken. But we are not
now sponsoring a resolution, but if it is
sponsored we will certainly vote for it
The Deputy Prime Minister was further
questioned:

*Do you mean that there should be two
chinasin the UN.?"

To this he replied “TI do not know. There
are at present two countries. Formosa is
an independent country as it is. And itis
amember of the U.N.,thoughin the name
of China, which I don't understand.”

My attention has also been drawn to some
Press reports regarding the alleged clari-
fication issued by the spokesman of the
Ministry of External Affairs regarding the
statements of the Dzputy Prime Minister
on China during his visit abroad. [ have
seen the relevant papers and am satisfied
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that the spokesman not only did not issue
any explanatory clarification about the
Deputy Prime Minister’s statement but in
fact and quite rightly refused to comment
on it. He was handed over routine ques-
tions by some correspondents on the Govern-
ment of India’s China policy. After
obtaining my clearance of the draft
answers, he gave them to the comespon-
dents. There was no reference to the
Deputy Prime Minister in ithese questions
and answers.

There is no change in Government’s
China policy. We . continue to recognise the
People’s Republic of China.

SOME HON. MEMBERS rose—

MR. SPEAKER: No, please. I will
explain. We have been following a certain
procedure.  Immediately after the Minis-
ter's  statement, no qucstions are allowed.
Later on, if anybody wants to raise a dis-
cussion, it can be done. If all of you put
one question each, then it will easily take
ong or two hours..

AN HON. MEMBER : Only clarification.

MR. SPEAKER.: Everybody wants only
clarification. So. if a discussion is neces-
sary, I do not mind having it later. But
if each one of you wants clarification, will
it be possible? Let us not break the principle.
If you want to change it, you may do so,
But I am not prepared 10 allow any ques-
tions in the name of clarification because
1 cannot allow a few people and then say
“no’ to the others’. This is the procedure
that has becn followed.

SHRI HEM BARUA (Mangaldai): You
are goimg back on the convention which
you yoursell started........

=7t srew fagrdt addt (TR ¢
Sreqer AErE, AT B UF AT AT H |
# gar wdr & NE g T qeAr
aTgaT | # AT FT ATIEHA ATEAT E |

SHRI SHEO NARAIN (Basti):You have
allowed him, Sir....

MR. SPEAKER: It is not a question to
the Primec Minister; it is a question to me.

SHRI SHEO NARAIN: If you permit
him then we should also be allowed.
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MR. SPEAKER: How can I say ‘no’
to Mr. Sheo MNarain?

oY wew fagrQt amidn:  sEm
HE1eq, T9 FaATT 9L &9 F I A< A
faare =z +=0 F1 wwe fFar ar
oF a8 97 ¢ fF e feave gvm
g sy form 9% 99 g1 asy § 1 aEr
g & wE bt A s =@ S
T | FETT AT TANT ATATT T FIA
#1 2 1| 39 | ot 7= 21 7Fdr 2 1 FfFm
™Az F A ae fqm ooy & oy
faarg @2 #7a € 39 9¢ =91 I &7
AT 2 o AT AT B A A
9T F91 I AT TATAT F | AHT AF
AEE F1 ATE 7 sea<iedm aRegqra
az ar fazsr 47 § ame 9 fFEY A9
TZa @ yEE A famr omara &
qAAAT § AT FT AT T 95Ty ofy
TE AT AT AT FH AEIL F7 fAEw
difa oT 789 #7941 9w T oy §
7 4% HEAT |t FEE |

MR. SPEAKER: [ have no objection,
On forgign policy or something, Govern-
ment may agree for a discussion when we
can raise these points and have a useful

discussion. Each one of you putiing a
question now will not serve the purpose.

SHRI HEM BARUA rose—

SHRI UMANATH (Pudukkottai): About
the convention, may 1 submit.

MR. SPEAKER: Mr. Hem Barua.

SHRI HEM BARUA: On
occasion you started a convention in this
House in  your wisdom. Whenever a
Minister made a statement, some Members
wrote io you that they would like to seek a
clarification on the statement and you allow-
ed them. That is the convention you
started, but today unfortunately, possibly
duc to the intersession period intervening,
you have broken the convention aliogether
and are trying to start a new convention.

a previous

MR. SPEAKER: If all of you write t0
me, then there is absolutely no chance.
Mr, Ranga.
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SHRI RANGA (Srikakulam) : In regard
to these matiers, whenever we want any
kind of clarification, you want us to meet
you in your Chamber and discuss it with
you. There is a particular procedure that
we have been following so far, but suddenly
you are now seeking to change the pro-
cedure.

MR. SPEAKER: No,notnow, I have
been following it all along.

SHRI RANGA: You want a change, and
you are suggesting a change now. Would
it not be better to allow the earlier practice
to continue and then call us, if you so like,
to your Chamber and then discuss i?

MR. SPEAKER: Yes, we can dlscuss.
but anyway, I have been following this
practice.

SHRI RANGA: You
making changes.

MR. SPEAKER: No, in the last session
also and even earlier, T had been following
this procedure. I have allowed a discus-
sion also on one or two issues. Shri Ranga
may not know it, but Tam sure he can look
into the records and the records will bear
me out that there have been very many
statements on the floor of the House with-
out any questions after the statement, and I
have allowed discussions also on one or
two of them.

SHRI HEM BARUA: You had allowed
questions  also.

cannot go on

SHRI RANGA: How can you suggest
such a departure all of a sudden?

MR. SPEAKER: Evidently, Shri Ranga
was not here.

SHRI RANGA: I was here certainly.

SHRI BAL RAJ MADHOK (South
Delhi): Will you allow a discussion on all
the statements made by Ministers? Obvi-
ously, you cannot allow a discussion on all
the statements. Therefore, the convention in
the past has been that whenever statements
are made, on some important statements
some questions are allowed and the matter
is allowed to be discussed. You cannot
permit a discussion obviously on all the
statements.
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MR. SPEAKER: If all the Members
begin to ask questions, then it would not
serve any purpose. I do notknow if I
can allow only Shri Bal Raj Madhok but
not allow s0 many other Members to ask
questions. [ do not know whether I can
do such a thing....

SHRI UMANATH: You can regulate.

MR. SPEAKER: I cannot regulate in
this matter; I cannot distinguish or diff-
erentiate between one hon-Member and
another. I do not want to take that res-
ponsibility of regulating it in that way.
How can I give a privilegeto certain Members
but shut out the other Members? I
cannot do it on the floor of the House.
It is not proper also for the Speaker to do
it.

SHRI RANGA: I am sorry that these
words have fallen from your lips. The
practice here has been this. It is not as if
all the five hundred odd Members have
been rising to put questions or have been
insisting upon this kind of right. It is
only one spckesman frem each one of these
groups. Generally, we have been trying our
best to see that either the leader or the
deputy leader or one member from each
of the groups only gets up to ask for an
elucidation. So, it is not proper to twit
us by saying that if all of us were to get up
and ask questions it would take two hours
or three hours. I am really sorry. You
are suggesting a new procedure without any
prior consultation with any of us. It is
VEry Wwrong.

MR. SPEAKER: The hon. Member was
not here unfortunately. He came a little
late to this House. This is the practice
which has been followed.

SHRI RANGA: No.

MR. SPEAKER: The hon. Member may
think like that. Unfortunately he was not
here in the beginning he was not the leader
of his party here at that time but somebody
else was the leader of his party when I
had followed this practice. so, the hon.
Member is not right.

SHRI RANGA: You are wrong.

MR. SPEAKER: I would say that the
hon. Member is wrong.
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12.534 hrs.
CORRECTION OF ANSWER TO 8.Q.
No. 1649 RE: SUB-WAYS IN DELHI

aficagn @ g sared § Su-Hat
(sht v @) ;A @2 & 7 8-8-67
%Y foeelt # amwrt & dag wtfas
TN AT 1649 F O & §T 7 A7
FAT A AT F TG F IACH GAT
Ft & g F, faeelt 7 i ufe
gt ¥ over famtor & fod faeelt ware
frm & frada qo e & 60 e T
Fraw gfaq s oy | foeht 7re
frmw & fdaw o 5.0 e aa & afa
T T 4 S 60 W TWE A d4AT
AYqE F FUCH FG AT | GETHT
& ¥ 99 daw< 9 fad ™ ewew &
TEEET T AT H EF FEA AGATE
fw ag &1 50 g wAT @& T |
@ A I FT EF FA A IO g
FTHIETE
12.54 brs.

ELECTION TO COMMITTEE

NATIONAL SHIPPING BOARD
THE MINISTER OF TRANSPORT

AND SHIPPING (Pr. V.K.R. V. RAO) :
I beg to move:

“That in pursuance of sub-section
(2) (a) of section 4 of the Merchant
Shipping Act, 1958, the Members of
Lok Sabha do proceed to elect, in such
manner as the Speaker may direct, one
Member from among themselves to
serve as a member of the National
Shipping Board for unexpired portion
of the term vice late M. K. Shivanan-

Mgr. SPEAKER: The question is:

“That in pursuance of sub-section (2)
{a) of section 4 of the Merchant Ship-
ping Act, 1958, the Members of Lok
Sabha do proceed toelect, in such manner
as the Speaker may direct, one member
from among themselves to serve as
a member of the National Shipping
Board for unexpired portion of the
term vice late M. K. Shivananjappa”,

The motion was adopied.
T8LSS(CP)/67—9
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12.55} hrs.
BUSINESS ADVISORY COMMITTEE
EIGHTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (Dr. RAM SUBHAG SINGH): I
beg to move:

“That this House agrees with the
Eighth Report of the Business Advisory
Committee presented to the House on
the 14th November, 1967."

Mr. SPEAKER: The question is:

“That this House agrees with the
Eighth Report of the Business Advisory
Committee presented to the Houss on
the 14th November, 1967.

The motion was adopted.

12 ‘56 hrs.

MOTIONS RE: REPORT OF EDUCA
TION COMMISSION AND REPORT
OF COMMITTEE OF MEMBERS OF
PARLIAMENT ~ON EDUCATION
—conid.

Mz. SPEAKER: The House will now
take up further consideration of the follow-
ing motions moved by Dr. Triguna Sen on
the 14th November, 1967, namely:—

“That this House takes note of the
Report of the Education Commission
1964-66, laid on the Table of the House
on the 29th August, 1966." and

“That this House takes note of the
Report of the Committee of Members
of Parliament on Education (1967)—
‘National Policy on Education, laid on
the Table of the House on the 25th
July, 1967.”

Sgr1 M. L. Sondhi may now resume his
speech. He has already taken 20 minutes

Sgpx M. L. SONDHI (New Delhi): While
looking at the problems which are outlined
in the report, although the general questions
of the purposes of national education must
be stressed and kept in mind, yet, on the
more practical side, I beg leave to suggest
that the Ministry of Education in imple=
menting its programmes will have to under-
line certain priorities. The report does
not outline priorities. Therefore, we may
face the same difficulties which we
hav: faced in our general economic planning
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that we have grandiose plans but not adequ-
ate resources to  implement those plans, Let
us remember that our resources are limited
and, therefore, the Minister of Bducation
must give some directives to himself in this
regard,

I would suggest that the gquestion of
teacher-training is an absolute priority.
We find that the number of trained teachers
is riging, but the number of untrained
teachers is  also increasing. There-
fore, in absolute terms, if we understand the
situation, more and morc we find that the
situation is very distressing because the
students have to receive instructions from
teachers who do not have the requisite ability
or the requisite training by which their
abilitics can bc  expressed.

Indeed, in finding out perspectives for
our educational policy, it is not only that
the teacher has to train the students for
‘obs which are available today, but on the
other hand, the dynamics of ecconomic
growth in this country will require us to
understand and appreciate that to-day’s
iobs will b.come obsolete in due course.
As a matter of fact, when we look at the
younger generation of today, the guneration
that is just coming up through schools, we
must be assured that in their lifc-span they
would be retrained for perhaps not one but
several jobs; in this context, the dimensions
which are available to us are in terms of
automation, in terms of the other qualitics
which the space age is presenting before
mankind. As I said, our problem is to
accommodate and express the advantages
of the new scientific. age without intro-
ducing that mass culture which is causing
so much concern to the United Sates and
also indeed, as is cvident from the writings
of Sowviet critics, to the Soviet Union.

‘What then is the psychology which those
in avthority should adopt? If I may crave
your indulgence to suggest some aspects,
I would first of all suggest that we should
beware of these two mega-countries o1 big
countries, namely the Soviet Union and the
USA. Our problems of education do not
require  models which are awvailable in
these two great countries. I would suggest
rathcr the smaller countries. I would suge
gest, for cxample the countries of Eastern
Europe, I would suggest Japan where indecd,
if we turn to the (xample of what the Maji
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‘dymasty did in Japan, there was brought

about a transformation, which we need in
India, with its own resources. Japan
adopted the know-how and adopted the
techniques from abroad but utilised them.
in the context of its own environment.
Similarly, if we look at Czechoslovakia or
Peland or Rumania, we find that they have
tackled problems in the context of their own
environment, and since our country, as
Shri Aurobindo used to point out again and
again, is made up of a certain organically
composed culiure in which different parts
of this culture are all vital centres, all
of which get together to create a total,
that is, India, we must bear this aspect ako
in mind. This does not apply in the case of
the USA where they have a very great prob-
lem of keeping together the organic unity
of their country, and similar are the difficul-
ties in the Soviet Union. Therefore, our
parallels are the parallels provided by these
smaller countries to whom we must turn
for encouragement and advice on the prob-
lems confronting us.

Mr. SPEAKER: The hon. Member may
continue his spcech after lunch.

13 hrs.

The Lok Sabha then adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha reassembled after Lunch
at Fourteen of rhe Clock.

[Mr. DEPUTY-SPEAKER in the Chair],

MOTIONS RE. REPORT OF EDUCA-
TION COMMISSION AND REPORT OF
COMMITTEE OF MEMBERS OF PAR-
LIAMENT ON EDUCATION—contd.

SHRT M. L. SONDHI: There are other
aspects of the report which I should suggest
are indicative of a sense of carnestness, but
it will not be sufficient mercly to assert
that agricultural research or science and
technical education will be fostered hence-
forth in this country. We operate in an
environment in which there are pressures
upon us, international pressures and inter-
nal pressures, which sometimes come in the
way of our achicving that which we regard
as being consonant with our directive prin-
ciples of State policy, and in particular,
with regard to science education, I should
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emphasise the rather dangerous situation
which our Education Minister will have to
take into account which will arise in the
country if the non-proliferation treaty is
signed.

To my mind, the sponsors of the non-
proliferation treaty are really seeking to
hold back the progress of science in count-
ries like India under the guise of fulfilling
the important humanitarian objectives. I
would refer to the concern which has been
caused by the terms of the draft treaty that it
will require such close inspection and control
over the development of nuclear science in
this country, and then questions will
arise as to what fronmtiers of science we
should reach, and this might well be the
thin end of the wedge.

Already there are articles by academies in
other countries suggesting the need to con-
trol the change in countries like India.
They see India on the horizon, a great
giant awakening, and therefore they would
like to deprive us of the benefits of nucleor
science. I do not say this is shared by all,
but it is mot the Minister of Education to
put his foot down when a suggestion is made
that India does not have the right to achieve
all that the era of nuclear science opens
before us.

What I would suggest in conclusion is
that our priorities must be such as to raise
the quality of education, as to bring educa-
tion into the context in which our national
objectives shall be expressed, and which
will fufil the aims which our mnational
education had in the past when we were
fighting the British. Certain points of view
have been expressed here which I fear betray
a mentality which is not in keeping
with those who laid down their lives to
win freedom for India, it is not in keeping
with those objectives which a man like
Netaji Subhash Chander Bose laid before
this country, i.e. the objectives of excellence
in science and modern technology.

We in the Bharatiya Jana Sangh stand for
India’s national greatness. This is some-
times confused as being anti-this or that.
We are not anti-anyone, we are pro-India,
and we therefore do not look upon other
members in this House with suspicion,
We know that in every heart in this House,
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and indeed in this counmtry, that throbs
there is the beat which has been heard
throughout the centuries in this country, and
therefore the Minister for Education really
has to assert himself. He has to present
before the country a plan, and then, he
himself in the other House, gave the slogan
of implementation, but in order to imple-
ment a plan in the present conditions of this
country, he will have to court unpopularity.
I will conclude by asking him the question:
does he have the courage to be unpopular
today ?

st W W@ (IWE) ¢ ST
wgRg, @O & @’ o faar
G FT AT UF qE7 FIfqaaTdl qeAT
ifs @y & gy #1854 7 99
77 7 feaorem gom 99 F @12 110
o1 a% 2w % fore forer % @ 7 =45
o fifa fmfor 7 g% 1 fedw
F F1§ s g7 9 frafe gE oy
afee =1 T WY ) /Y wreafuw fonar
a% oot Featé T w &7 a1 ay gfradedr
& a7 T Foae g & e aww
A T G H TS g WL AT
FY A 7 @Y gU A F A7 forw
STt & AE ATST AT 39 FY TEATT
QU F & g argel ¢ | gE A "
# e go foer & o7 F a9v wwEqw
AT THA (F41 § 1 37 T w1
o faw Ffase @@y A& g
g, Ffawe oY § &Y, aveqmE W g
' gegaRE W § wifE T qey
# 5 9T WSl ¥ TErEAT 7, 690 TH
¥ TEET W, 91 [ & wfver 51 9y
20 9 ¥ Faear &7 qfew wor
TaE AR F T Tt & FE qwry
g1

S E AT 7 AT W AT AvigE
feafa %t grfy, wnfas a@ar $ar
FATT &, FTATfT THET DA T B,
W F A AT GAT g, W H T
g W ¥ AR A gw wrAww 9y og,
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[sft wrpan o2w)
a2t ¥ garwr 2w fower gam g,
W AT OFAT G R, T TR E
St FE-a€ AT g, 99 G &7 gF g
HTAT § T &Y AT W FY AT F AW
agr F fad gF 2w 7 geanen @
FTEMI & IHGT GGHT §, FT@M1
# IR Fg1 ¥ g Exfas 51 agmT
2 | ST FT IURA QT § 79 o
iy & fagx &Y o7 & s & &R
fadwi & o famr &l Swfas ami
7 @ § JEH arg Fwew faerr g

T g9 S Y g § @y gu
fre® diw o=l #1 gaTd E=UST amET
TN M@ EER IR AL aw §
T ww fwar §—49 @1 aga N
%19 Y § HIT 3W I & feg Fow g—
SfFT TS &Y a9 g AT AT aE
qgET AF, ATH AT FT IO qH I
g dfaeT 7 oY amew gw ¥ @ §,
Faty fenmifes dtwfesw 2w 7 qav
s, Ea A Fm I, W
TR § A9 gret § afg 2 FH GG
faw & gam &, @ ag & fov srmavr A
I &7 19 § | 76 & ford F 9w
%Y §ETE IaT § | §9 S 1 foe
& 21 AW faAR T F AR A
9 &= ¥ grew =1 ¥ Fog aer afed
ar, qog ft wreoit & ag 7Rt A o
Ty | S o o =t & ford agt ag
A vz wwarg s grrc A @y faaw
Fogmam s g wHfad &
forr Warerg &y & e welt o 7
qETE IATE |

Frw ard e #1 g9 faw o
AT I AT FT € AT §, W TF O Sy
& ara &, afeT 3w A owar & o
TG & weegd AW § | F qa wwwar
g 5 frer 7 ganer fmer &7 s
T OE W 9T AT AT § | AT q
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TR AT H A Ay Fw" g, ford
AT ST T9H THAT g A ATET
# I | WY 39 92 §, I 1 A9
qR & fA7 e wIE AT FTH F
gFdT § oY 9 WG AT & | 4% FW
TEr T AFAT §, gAY Y | AfwT g@i
gamEt & @ faem w3 T@ #7 qEET
Ffm i T AT W
qUT FY FAfw FET 720 | 7w g
g« faar 9 &Y Fgle o< gw %1 daw
g oA ¥ famre 98 s
aifed, feeft Troritfass a1 Tl @
¥ =z 7 w0 wrfed, wg darf=w
are farem & gfee & arewm =nfem
afz ga 1@ fraw 71 gfe § S ar gt
wwar ¢ 5 5o fdid F syam et amr
¥ gaTa waeis g, afE 9 aw i,
i, g aTe # fad 4g oF aga g
TR TETA |
wiaE At gad afram g a8
7g o &Y garr i aThiET & 99
w1 fram ¥ a9 SrgY A wifow w wf
{1 IR S § Y ST § 99
wtfrerr g | SRR e aiy-
et %1 farer & afaw w7 &1 o
farer & a1t & T FgAeET § 1 wE
wvit 5 frar oY 3@ gfaar § @R
w% @1l *Y faege qfamr 4 & | 1@
fagz & #§ qge@l 9x swEwr & ==t
13 159 & TE I FTA Sl F Y
aror gETe agi ofewd e q9d § |
W WFr 99 ofsws @l w T §
It faam g, SeF AT AT G
fe oY & S &Y AR e W
qré et § | g fad 99 ' A '
AT =rigd | forg & § fenriat &,
forw 3w § femmaat earfag = & fad
TAIfa® qHEET Y 99 § A} AR
F1 afawre 1 w1 3% 7 a@ §, T
4G AN F AT A A T G
7 ¥ afaF s I, ST T
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&1 afgwr faew & da 7 oY T Afed
%q ¥ o0 wad €1 FIW W@r ISMv
T R AE TGS e TG AT
FTHT Hed F g | T BT T FI
AT wT Aiigd AR afes e
"W FT i |

gdy ama o o i & s
R fagqr 7 § 98 ¢ o wedifaow
& Frqeadr gfaw @ F AR A |
arsr g faenfoat w1 ot foerr 3@ §
¢ 71 At faegw arfefes €t & ar
fet artferw &t & 1 3w HY, U
&Y a1 F &1, 20 & fawior & wraeT
1 &, S ugw fae weEy &,
WY AR a1 1 fre 7 g sww=r
i & 1 5w F fod oy ad oo
FT FIYEAE FL | A0 3 FT T
R §, AT GTLAAT T F FW
gEe! g v ¥ fa fom sqfer &
AAVFAT § IAHFT FAHT E | §H G
faenfaat &1 S dar =ifgd 1 s g
F T FAIO F FEeEd G
arfed |

WY arg-u1q fw a9 ¥ 9% war_
F w1 g FoiE & %7 7€ §, forw %
I q IO HAWG &, AT 7§ GHAAT
g 1% ag Freafes §, ag garw § foen
& wreqw w1 foren & wreaw F MIF
oot o W=t At § oag plaw ==
2 wifs wreqw & ard & foer w1 &9
FoaTe fran frowme & €, IR
#§ are qga &1 daen < faar §
argl ax  wrafas fwer safq argwd
QBT FT FATA §, IAG AT X HE
qaWg gl AT oy ueat § smafas
T #1 wremw O dEw sgar
awy wTeT @\ ST aw wreafaw wwwi
FT I §, A WY #7E wAwT T
e g Wt foar w7 wreww Qe
AT g | T A® ¥ o qaw &

KARTIKA 24, 1889 (SAKA) Education Commission 754

and M.P's Comm.
on Education (Ms.)

faars &1 aregg § & 48 | &t 9%
qqT FT W g, froaww s f
svew o 4t frfemee T ¢ &0 W
@ | fag o &1 gaeT =1 g
&, e & wmew & a1 w1 agw gy
&, 98 gaT T wATS 4G § | BreT Av
g & | wrafew frem & s &
AR H *rE qH A48T, Areafiw fmar
& wrery ¥ A F FE qEa< T4
forerr s & g= foey & aX F @t
fermr & a2t W forer 7 wmew Je
daw gwr wifgd | gafed awr W
F1E wowg 7 | gfafeda & argE-
SAEEE FT T FI6A gS 41 | IHA A
T 9 UHAT WFe FHAT & | waws T
o fas o § fF feEwsiE
1 fifere fraar g Tifegd 1 5@ ®
IR | wgr 14T & % qiw @ F faw-
AT FET TfEd | ArIH-AEEE
Frgr gfe e ¥q@am 7 fav-aax
FEAT ATTEA | ST W T w1 foar
T & fF o feraa aw at feaw-
HEAT FT TF &, Tee I9L0E & A 7
FHS =g fa=are wom Tifgd 1| W Aw@
Futem & &7 § Jowe q9a F arg
Fa qaog g€ 1

AT UF TS WINT & THE TR
# vt ST fammg ey & SweT e
T AR I (A & gH FS G491 g
7o #T T § | dfam A e
fera & o Eum<r e fer & | 1S
sa%r foF wr ot g3 § a1 gEdr
WTST FEA & | FATTT A WY HIE fAm
7€ § | g fac ot geE & £ s
FATL TSHE AT9T &7 1 gATt W faa
fadre < § a7 ey € fir fedt a0
FASAY WTA-HTG TH | AT Tg TG AW
qq § TOH1 T9T F@AT | AFHT g aw
SFST FT AT &, AT F faeag w§
agi g 1 T Ew wTga  fF g 2w
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[t went wEw]
qrawg gfvaT & ama FRA @ a1 e
T T F7 TGHFAT TEAT OO0 1 W
AT ¥ &1 At gl F W @, W
J TAET WTST FrEY | T S Ay
T Fawy @ T &, B A ww W
gﬁmmﬁmﬁtmﬁ”mﬁw
<t § AYC A T IHY A0 H2H Frrn
&, at g 3w ¥ SRIT F1 AT
& qfy | afee ag fas oF W &
w7 F gy, sifeqw ams fAw & €Y
& 7 | gaaT T g wnfgd | Afemm
AT g & a3 & fe 1 ofr wade
T

w7 gare fra ot S@T I FA
f witferm are gegamm gfewr gt
arfed | T g ag 9% giaT g @
% grar | S wwT fF @ o e
& @it ¥ g8 | I Fer fF Jo o
FT ITHI UF Gy g4 fAen Ie|
qar == fF 82 wfawa St F1 wmeaw
gfaw garg |

Suri PiLoo Mopy (Godhra) : That was
in Mysore.

ot wqwrd  q3W : § 41 797 Fgw
a1 faenfaai %1 afg gadr fere adi
glrg & o sw 9@ fr ag o=
AT & frar FA7 ST € 1 = S|y 9
T § 1 g 31 o e wfem,
Ig II9 §eW 9T Srer wrfed | aver
=t drg WY S® A oI w@a fE
AT AT AT AT TEd Wit
ag W & % a9y T4 F S
W | e 5w g ¥ W e afae
g 7 1 wfawa & &Y Fx &wr ST AT
=t & o §, I AT 99 vHe
HRT T HASAT 2w A qfa g @
I At w1 § o i ferger w1 0
warersT AT ¢ famgeara & & wetfas
mfa gl & vow anm A 9w £
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af fegem frwife N gww 9@
Y QY e - - -

SHRI PILOO MODY : Students do not
understand it; teachers do not uaderstand
it; parents do not understand it. Only you
understand it.

SHRI MANUBHAI PATEL : Not only
1, but the whole House. In England will
you ask the Englishmen to teach all the sub-
Jjects through Hindi or Sanskrit medium ?

SHRI PILOQO MODY : The problem
does not exist in England. It exists only
bere.

off wqwd @@= : 7 WS AR G
faqy oft gok o § 999 OF W
QBT |Teal § | ®F § o7 AHAVF a@v
Y ¥ gEL XM H T o A=l B
ST AR § | FU F THAY F AT FTC
7g Fga f qgi fort Cadwme $5-
TqNT § ST Hifeaw uTw seeNe
g <fea, awwa <fam, ar fegam
F #r§ s Wy <few, afwer ad,
Tt faw ar w7 e e e
AT I SeR 1 T A1 1 FAT IAHT LW
HOT HT T2 ST wL fear s
gw it uw wfaasT 3w &, enfearr
TEE | F Taw g Hr e & av A
T g | wafw gfie § § a@ s
g gt aw e defoe w1 e
2, It difeqw T T FT T=_T 2
wrEAfer Fam At @ fer w
A IR TET AT AT g few
TEgNT § 7 T 78 W qEw
ISTAT 9T | 3T FIE ALHY qT99 § A
F o ar € ¥ §e § g a
YT & WINT ¥ 9T AMCAT IS
Ig "AT WY ISWT 4T 497 | w7
ars g7 & o sra sfear Segaea
faat gomr 3gt =0 wfear fg=r ds
g ar fgwar st gfem @ q@
T gad A w18 gfeew 7 oW
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AT T TS § Wl H0§ dHAID gl
i =rfed

e T AT w1 T A 5 g iy
w1 Hifean o ST Y AG T
& afew Tawr g wiar Wt FET &)
a sfawe #1 fodie 7 fgwd w1 wr #v
o & fear & mar & Sfew s e
UG AT FATAY A AfwE F qw F
& owg T € fr fer @l
T AT & | T ZH TR Y qPH,
TR G &Y Ao FI 78 W Farey v
TF Iradfees g Tifed | a® T
“ATET BT SHET AT wfgy Wit &@hr
fara 8 | & 7Y wwmarg fe iy
1 ¥ gafaq fadm F@ § 5 a8 oF
Wt § afer gafa fada &@ &
fF I TomE wER &) AfFT 5@
TG FT B W I TET g7 76 |
AT § agEET &7 AN qwar @ |
T aaax § B & arowwa § @ WG |
# e § v st facger ot waow
1 T A€l ¢ | afs gw e g
dargnadifEr d g § 1 s
75 WY 39 f5 s sl a7 & amdo
-dTo THo g & feu e iy § & o av
¥ gfem &7 7@ o 91 afz ¥ ow
fawir wmT 9% g W afes #1
FHY & a7 TT TF AT G AT 9%
ST &Y AT IHE A AT T TG
TEFAE ! T TET AT TWEHFTE |
& ot arfa=y st ST & rar g
AT F e WX AT FTET AT
A fw W & faug o) F ai @
§ @ Ty &% " fF fordr F / A
ar sr=er gn | A "W g fF ot 18-
wa g fr gt aee ¥ faw afe i s
& et § forawt wmy o o et
og & ar FFeT W1 717 § g F foma
“sqagr WY ST A g1 AT g fe &
&Y T & W1 gwE far S 1€ gud W
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g gt a1

TR WTE ST A9y ¥ A § T A1
|T T I&T FI FRATFATL ¢ 7 Y
Tet &1 fadm =T @ & ¥ 900 F=01-
TAT O 0 H1 A1H 3 5 agi |
feafa & W agrmng | s daT )
f OR-8E afufaaT =3, web fedd
F I §, TATA FT AST F A
i...

SHRI G. VISWANATHAN Wandi-
wash) : That is completely false. You
are only a Hindi agent. (Interruptions).

oy s B : gF AT A AT HT

3 wifed |

MR. DEPUTY-SPEAKER : Let him
have his say.

st W ST () :
| A7 Tal, A9A A HATH A FO AN
fa=Ts & T0 9@ q FaT |

ot W @ d s A
FRIT T TUAR 3T § I9F (4
ST IR FET £ 9= T 8T g

afes® seEtaT FAEN & AV ATT H
@A FECER 9RO q T
mﬁmﬂwaarmqm
& e a2 & &= \07 guTL |1y fgr
# ara 5 § | T § 9 § ||
1 9 F AL AT qEAT § FIE
a1 forert & AreAA FTEATT ] | TG WY
w71 UF feem & @ oEr-ar famr &
e e & weerg fawer 1 oRw
% foorrer S 1 avaeg § @wi-
T I9%T fadrg 781 g Jfea | afg
TH#! g g9 &< fean #'R e du-
forg @1 fmar 7 Arsaw oW fan @
fareaT T THET S 1 AT

forem & gaY WY agT ¥ WA &)
farer 1 qOEAT Fi gH I IS 8,
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[sft wwrf wéw]
Iu% W< w1 gureAr g0 fow A &
@ faver &7 faeqme #T Q@ € ST a0
¥ A o g AL S REN
T ot F e aga i fawiol
g1 & =g g F T @
¢ ferr ST =vlEd |

@ war € T v ¥
o arer & g forerst & WX F a@QEAT E,
farsi % Farfedl #1 =BT FET £
afx g TEHT ST AT § a (et w1
JTEETED & a1 d W FHH! TS "
g o @ gw fowst # i
T FY g G F 7 AT TR IS
#r FTfeTEs A AT A qwa |
T gt FATfawTEE A wes frert
F\ e a0 F awfed F@T & AT
ITHY FeG TAEATE AT WL | TWE
a1 # fedre  aga ¥ g i W § )
Qe TR AWHT § WG FHIC ANTGE
figfa #1 2@ gU 7@ AL 7 IO 3
F2n g&T AT 1 1951 & Wi fmr 9
ﬂ@mmﬁﬁmmq’fﬂ;
T g = T ) A e ¥ A
s 7 st 92 & fF 4,036 70
T @S EA | A 2.9 TLEE ATH
R ST THE ST AT F AT & )
X AT TH T AT T | I AT
T @19 2., 9 S &7 FET FG &t
FTTET 6 STV FCAT GAT 1 I AT
fan T @ dgw TEAAT F I A9
Y AT T | T TG T EH TeqL
¥ FraAT EWT 1 TS LEE F T A
4 T O A e A Sl aF
s F@ & ¥ 33. 9 HhwT A
STy FT @S &0 § | F wwaHdT §
o o 0 ¥ OO 1 AT
F fFar § IR gH A N
arted 1

qreedr TR & A gAY I
&, FreE g afad O fearan
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e g 39 9% Tg9 TG g | S
T I @ g W g 0wl
TR AT | Y ATEHLY 9% A FC
P AN T AL TF awaT | F gHHAr
¢ fF w1 Wt 2 w1 gavEe o fear
ST =TfEd | SRR T & A
forarit oy w2z 1 & o & -
I St STEAdr & AT A oY g ¥ Ay
Surcdl

OF AT AT AT 1 ATEHD FE A
I | Y § AR Tl 9 A 91 A
&) o TR ¥ g deh i W
dr @ A § A g 9 o'
e g ¥ o I FE W
1 A w7 AR S o qrae s
T AT S Y mEw ¥ A A
TF WFIW Gaq Jamar § A Ign
EET F AT Tfgd | WA FEr g fE
T@ W A AT w9 & fag e
wfed, OF S I Y T1iEd |
vz 3@ =gy & <0 WF A g} dFeQ
o g Tifed | 9EE a1 &1 A
feait & forg afi= &1 e diee dooeE ¥
fag &7 =rfed | qerfeas sfawm &
g S Tl & AR H A = v
o1 9 TTTE 19 F1 47 | I0F T EFS
&R | garar afew ag faewe arfaa
g1 | TEH Fw @ wmw afe &
a9 9% fa=re 7 gom a1 QD ¥
uTa SEET wrer g 41, gfrated
& ®Tq I FreAT Srfed a1 F1}
aw #r ofefeafaar § o9d g St
S IIfEd 97 | aF LT /T TG
AT AT | gEfeq ag OF e g1 A |
fareaT e § g Ak | fgrwa aTd &
T AT T &1 TS § THET 3d THIT
g =Tl | 39 AT FY T g
g9 &1 gfaar g1, s = @)
qfed e T AT W ¥ L)
fome qqufee #1 &g § afe
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Twdl $1 AT hed A WAT ATCAT qt
FHT T FHATEAT |

it qtey \vel : faveor g &= w0
g9 = TTHaT q&T F 47 |

it wwrE w2« : fgrgeamT & @M A1
ATEL FEAT FIE TAET AFAART $7
AR

SHRIMATI LAKSHMIKANTHAM-
MA : Heshould withdraw it. Ifchildren
g0 to common schools, are they going to
become animals ?

ot wpard 92w : 7 ¥ wr v v afx
A T T qeEataw g w6 A
afssr® ®hed 1 79 QA A A, WA
Forai STwaT & A1 & A ¥ 3 S
&, forasr aror araTfoar 7@ faet 8,
fogal g dae wfeew 4@t 2 a% €,
foast afaw aamar a@ faer 2
qE AT T AT AT AT 3 T F FTOT
9 &, 30 FY STy Y AgvE ow A ®
T TE F IAH FTOT AT T2, AT,
T &, AT F FT AT T8 T @,
wAf Fer AT aRarE | afeTw Aw A
AT FAET FT FAHA@ IW &1 74T, a1 T@T
9T % THT FIfe gRiT, TF TET qrer
weafr, foad qfeas el & aadw
HIC ITH HYA VAT H AAY T T
& g1 MAT | gH AR WA TG
w41 | gafay afsas o wefadr amr
wrt & fea 7 2 fr afe 2o & dar wifw
T g A 1, & T O T &6
antfra fEd 9 & ofeTs & &
< feq amg

FHEA T AEAU TR T a6
#1€ sqr AE) faar &) @ W A
&g 719 a1 9g § 5 ot aF smafas
e sttt & €1 5= @y g, AfeT wAx
¥ IUFT 15 grawg AN & | TEHST A
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farr femr, o 99t DT FET AT
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a1 FI A= 7 forai Ffardt awim w1
aw faar mr o Ffadr aew &
FaTT 93 grafaw foer &1 & T
A T, faeT § & 9g aga ase 1,
afem uFr FEifEs F0 9@ A
IH 9T AW Tgr fFar | qafaw gEw
aifer awear 7@ faet & Fgr
wgar g f& gfdr aeim o aqaf
TrerT F7¢ frreher Aot 76F &, T@ O
a6 qroe 81 femgeaw oF Aot
FT AW & | AT 50 FO® AFEEAT H
18 #¢ Atwara &, forad & 7 0%
T FE 6 QA ¢ | & T AT
TF O FAL B A § grafas
e s s § AR e g w7

TF AL OB 1w 7Y F, 9 fE
Y St FraeEr gnn, & fad @ e
B8 § AT | & F9 GE & 65 9a
Gt HYAT FI@IX 7 T FTEGT | FAC
T T=X WG 919 aF Hae faanady §
T G, T F IAHT B @A T gAT
< @ afy § 3= SrE w9 TE
feramar T, o fec @at a1 EET A
FH FH FT ITHT far Agf grmw
o afory ag 5w § S
! UF FE ST qar i AT | AT
T @RI

7w feafa o ag wavas § fe sewdr
TIFI FT A" TAOT § AST A |
Arfar ag aifg & F 57 =1 &1 qa)-
T ATAT AT TEN-TE AL FAT T
FTFT 75! (qEET AT FAHFATE | g
s § & siaw & o s &
SUTAT FET §, 98 § IH F FULT |
§ T IATT g g F foar awy
& 5o aweaT T et R, 9w O
Faw A ¢ | afew s & s
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[t wrpet wdw)
QAT FT ATH % @Y (4T & AT
I IF T Fad | wiwfE
e I qupie & fagra s faa
g1 fes ooFww Fr oAt ¥ OE
fearar | srymxaea T feom
e  forer avaeet vawatcie ol
g, & agt Wt Ifew oEee & feara
SR F 0% |

widrelt & Ifaw uepEww #v fam
feam, ag a1 & %1 3% @ &, Afew
v FHE g9 T § T TAT 4T
YT IAX T CAFUT BT NI AT
oag T, et @ Frew <@ fr
fare < 8% 7 &1 g afeT oo-
FT Ft Faw forerr &7 gfee & st
Ffge | gt wreatas fmr & as
TFNITET S gioe afaw 571 F909-
T @ g1 afz gw awR F1 3@
FE0 G, A T qAIT § At
ZERT AW FAT AT |

aT & # 78 g F71 Tvean §
f& Tafs 609 TAT AT 29 F=d &1
gl a9t Foqid & avaeg & g9 48
T | w1E T 37 7 A g, wfam
§ g0% q87 TEAH—{ o deafa,
% oFuqieE A Wwe wfqw aer
farert &7 T< F@T 9T FART I 24T
g foww gat 3w ar foar &1 &<
JATE |

F quFm wHe F1 faoid w1 gew
e FATg, witE afaer § gw ae
AW FT A FHAT FIIAT AR &, IAHT
gz <o ¢, ATy AT i A da
T AT AfFATE TEA §; 3w FY FOAOOAAF
AN TG T F ATLT T F LA
7% AW &; IR, 47 arig ¥ EW A
| RIS B g F FI 4fATE TR
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are 5 €9 At F afz #v @9 § q@°r
wferdt w1 gan 3, o ag 78 4
T afwgel 7 &7 federdr ot
uo & frar 74t o g arfant st
2§ WG IAF W @A A F
forers §, mfwdiom 4t § s ag gw
frer & a1t warw #1 fag Qefesw
gfee & 7Y, afew iy e #t gfee
¥ =y g gufae F s Fwn g e
79 A qifedi afga o @ww
faer v watafa & et a4 som,
forati Tt fafrees & gra W@
gl @R a8 sy oo & S e &
qAIST FT a AT ST qw |

% WAl & 419 4 39 (@ 1 |@ne
T@TE |
SHRI G. VISWANATHAN (Wandi-
wash) : Mr. Deputy-Speaker, the speakers
who preceded me, though they started speak-
ing on the report of the Education Com-
mission finally turned their speeches on the
language problem. Sir, the education
problem in India though it is said to be not
so much, on a large scale, dependent on
language, mainly depends on the language
problem. Before starting my comments
on this subject 1 would like to quote Rajaji.
Rajaji, the other day, said in Madras :

“In those days there was a slogan “students
should not participate in politics’ because
of their immaturity; the slogan of today
should be ‘politicians should not take up
education’ because of their illiteracy.”

Education is mainly a State subject. It
does not come under the purview of the
Central Government. Having this in mind
I would like to discuss the report of the
Education Commission and the report of
the Members of Parliament on national
policy. Sir, whatever resolutions we may
pass, whatever Acts we may pass, ultimately
it is the States that ars going to implement
it. 'We may have pious views, we may have
majority views, we may want to thrust majo-
rity vicws on minorities, but it is not gring
to help. 1t is the States and the States alonc
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-that are going to implement the resolutions
that we are going to pass. The States must
be given a full chance on education. More-
ower, the States have already taken up the
cause of education. There are about
twenty Education Ministers throughout
India. They are discussing educational pro-
blems. They have got their own depart-
ments of education. At the same time, we
are having a huge ministry—I am told it is
the biggest ministry—at the Centre. At
ope time I wanted to suggest the abolition
of the Education Ministry at the centre
because it is not necessary. A small depart-
ment is enough to run the education depart-
ment throughout the country.

It is not a Central subject; it is only a
State subject. The Education Commission

Report is a voluminous one. Any two or
three officials of our department would

lnve produced a voluminous report like this;
it is not necessary to have so many experts
from foreign countries and India to produce
such a report. Already the need of the
hour is decentralisation and not centralisa-
tion of powers. The States must be given a
free hand in the matter of education.

I am told that our Education Minister,
Dr. Triguna Sen, wants to solve this pro-
blem during his tenure of office. 1 do not
know what is tenure is going to be. Even
if it is taken to be another four years, I am
sure that he cannot solve this problem even
by that time, because it depends mainly on
the language problem. He cannot ignore
it. It is like cutting the Gordion knot.

Here I would like to quote the leader
of the DMK from his Minute of Dissent to
the Report of the MP's Committee on Edu-
cation. He says :

“In our anxiety to formulate a language
formula we should not forget that the
official language question is not settled
as yet. The language policy on education
should not be utilized as a back-door
method to implement or to introduce the
official language which is under conside-
ration. While there can be no two opi-
nions that there should be unity among
the diverse groups in India, it should be
clear that unity is not to be confused with
uniformity and link languageis a question
to be decided by the people and shaped
by time in the process of evolution.”
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1 would like to remind this House that this
language problem is an emotional one and
it should be resolved first and solution
must be found to that problem before the
Centre can interfere in the State subject of
education.

The first speaker on this debate, Dr.
Govind Das, regretied that there are so
many recommendations in favour of English
in the Education Commission Report.
But on one point I entirely agree with him.
He said that he is supporting the two-
language formula. I also support the two-
language formula. According to the two
languages are my language, that is, the re-
gional language and English. But, accord-
ing to him, it is entirely different.

Both the Education Commission and the
Committee of Members of Parliament on
Education start with a wrong maxim and
wrong premise. They take it for granted
that Hindi is the official language of India.
That is not so. We do not accept it. You
are thrusting it on us. You show us a copy
of the Constitution of India and say that it
says that Hindi is the official language of
India. But the Constitution says so many
other things also. Have you accepted all
of them ? Further, if it is so sacrosanct,
why did you amend it 19 or 20 times?
The Constitution was drafted some 25
years back and it says so many things which
are yet to be implemented. What about
prohibition ? Though Gandhiji was for
prohibition and the Constitution also wants
prohibition, I ask my Congress friends,
what is happening in Maharashtra, Punjab
and Haryana in the matter of prohibition.
They are not for Gandhism in those matters,
but only in the matter of Hindi, because
Hindi is their mother tongue. Since Hindi
is the mother tongue of most of them, they
want Hindi to become the official language
of India. They want to emulate the English-
men in that respect. Once English was the
sole official language of India and because
of that Englishmen became the rulers of
India. Now the Hindi-speaking people,
Hindi zealots, the champions of Hindi want
Hindi to become the sole official language
of India so that they can become the rulers
of India, the masters of India. It is not
going to happen. We are not going to
allow them to go to that extent. Because,
we want equal status for our language
with other Indian languages. Hindi, after
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all, is only a regional language. May be,
it is spoken in two or three States, but
Tamil is spoken throughout the world, in
Malaysia, Ceylon and East Africa. Wil
you accept it as the official language of
India ? You would not, because it is not
your mother tongue and you are not going
to be benefited by it. That is why you are
not accepting it. It is the same case with
us also.

An hon. Member, I think it is from
Andhra, said that only a few people in the
South, that too in Madras, have opposed
Hindi. I would like to invite her attention
to the recent by-election from South Madras
parliamentary constituency. The main
election issue was the question of language.
DMK and Congress fought the election on
that vital issue. While DMK said that
English should be the only official language
of India at the Centre, the Congress said
that both English and Hindi should be the
official languages of India. When this
language issue was placed before the public,
what was the result of the election ? The
Congress received a crushing defeat. While
in the last general election our State Chief
Minister won with a majority of 82,000 votes,
in this election, even though the total poll-
ing was less by one lakh, the DMK party
got a majority of 1,05,000 votes. So, the
people, rich or poor, intelligent or uninte-
lligent, student or teacher, literate or illite-
rate, parents or students all are against Hindi.
Please understand this.

SHRIMATI LAKSHMIKANTHAM-
MA : Because people are misguided.

SHRI G. VISWANATHAN : Do you
think that the people of Madras are not
informed ? They are more informed than
the hon, Member. Do you think that the
people of Madras city, who are running the
government, the administration, supposed
to be the best administration in the country,
the y are ill-informed or illiterate 7

SHRIMATI LAKSHMIKANTHAM-
MA : Doyou mean to say that people will
burn themselves with petrol just because
English is not the only official language 7

SHRI G. VISWANATHAN : That is
because there are people who are Judas
and Hindi agents. I know that there are
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champions of Hindi in Madhya Pradesh
and other States. I can understand it
But there are no such champions in the
South; they are only agents. They expect
something from the Centre, from the Hindi-
speaking people and, therefore, they support
Hindi. Ican say this from the top of moun-
tains.

Those in the North who are the protago-
nists of the regional language have got an
ulterior motive. By supporting the regional
language they want to create a vacuum in
the place of English. If English is banished,
if English is thrown out, there will be a
vacuum; they want to push Hindi into that
vacuum. That is their ultimate aim. But
it is not going to happen.

Any intelligent person who has heard the
arguments of Shri Lobo Prabhu will come
to the conclusion that the introduction of
Hindi is a sign of backwardness. Can
anyone challenge that argument? No. No
hon. Member challenged it when he spoke.
It is a sign of backwardness. Nobody can
dispute it. It may not be so for ever, but
at present it is only a sign of backwardness.
You have not improved your mother tongue
in your own State. Then how do you ex-
pect us or ask us to learn Hindi 7 You bave
not yourself learnt it. Only 40 per cent of
the people in the Hindi-speaking area have
learnt Hindi, not the other 60 per cent
people.

MR. DEPUTY-SPEAKER : The hon.
Member should address the Chair and not
the audience.

SHRI G. VISWANATHAN : The hon.
Member, Dr. Govind Das, said that there is
deterioration in educational standards be-
cause the medium of instruction is English.
It is a strange argument. Assuming for the
sake of argument that the standard has
deteriorated, if that is the case with English
as the medium of instruction, what will be
the fate of the standard if Hindi becomes the
medium of instruction 7 It will be worse
than what it is at present.

Again, the Report says that in the All
India Institutions both Hindi and English
should continue to be the media of instrpe-
tion. Then what will be the result 7 The
students in all the States undergo their pri-
mary, secondary and even university educa-
tiop in their mother tongue. Then, when
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they go to an all-India institution like the
All India Institute of Medical Science, they
will find themselves in a difficult situation
because the media there will be only Hindi
and English. That is why I say that all the
regional languages should become the
media of instruction in the all-India institu-
tions. In whichever State they are located,
the language of that State should be the
medium of instruction in those institutions.
Till that time the status quo, that is to say,
English, should continue to be the medium
of instruction. That is the only solution.

Then, the Education Commission has re-
commended a National Board of School
Bducation. It has mentioned what should
be the personnel of the Board, what should
be their functions etc. Excepting the salary
of personnel, they have given all the details.
I say that this Board is unnecessary.
Already we are having too many institutions
or bodies in the matter of education. There
are already 5,000 or 6,000 people at the
Centre for administering education. We
are already spending so many crores of
rupees in the States for education. So,
there is no necessity for the creation of a
National Board of School Education.

Again, the Education Commission has
recommended a common scientific and tech-
nological terminology. This may apply if
the script and the structure of the languages
in India are the same. But this is not the
case., We have got two different groups of
languages, the Dravidian group of languages
and non-Dravidiar zroup of languages. If
you coin a common scientific and technolo-
gical terminology, if it applies to Tamilnad
or Kerala, it will not apply to U.P.or
Madhya Pradesh. So, it must be modified
suitably.

Then, they want that the change-over or
the switch-over should be in five years. It
may sound well but it is not practicable
becauss we lack in so many things. I
support regional language medium in my
University but it is different from my wishes
because we lack in so many things, text-
books, finance and all that. We have not
made arrangements for these things though
we have passed resolutions. The Viece-
Chancellors, the State Education Ministers
and the State Governments should be
entrusted with the responsibility of switch-
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ing over from one medium to another. The
Centre should not interfere in this thing,
The Education Minister should see that the
all-India institations run properly, function
properly and there is coordination between
the States and he should not poke his nose
in the States’ subjects.

SHRI MOHSIN (Dharwar South)
Mr. Deputy-Speaker, Sir, I was fourtunate
enough to hear the ardent advocate of
Hindi, Dr. Govind Das, advocating the
cause of Hindi and also the D.M.K. Mem-
ber from Madras who is an arch-enemy of
Hindi and strong advocate of English.

The debate is becoming very interesting
but the education policy is becoming more
difficult now to be implemented. Even
after 20 years of Independence, we have not
been able to formulate a national policy oa
education. We are yet discussing the pro-
blems even after 20 years of Independence.
With the change of the Ministers, new
ideas come in and the old Ministers go out.
I do not know where we will be reaching.

In this Committee's Report, a new idea
has been brought in to eliminate all public
schools and to have neighbourhood schools.
It is a very fine idea. We do not want
some privileged class of people to send their
children to some special schools and deprive
the common man of a better education.
The Committee is, rightly, thinking of hav-
ing common schools for all and they want to
make it obligatory for one and all to send
their children to such schools. But I am
afraid whether the Constitution will allow
to go ahead with this idea.

SHRI PILOO MODY : They are not
bothered about that. '

SHRI MOHSIN : The Constitution pro-
vides the right of liberty to every individual
to send his children to any school he likes,
There is a judgment of the Bombay High
Court; the former Education Minister, Mr,
Chagla, has himself given a judgment on
human rights. So, every individual has got
a right to send his child to whichever school
he likes. Otherwise, it is avery fine idea,
1 would recommend a school wherein boys
from every class of society, regardiess of
caste, creed or language, can go and learn.
It is a social equality and an equality of
opportunity also. But the question is
whether it is possible to do it.
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We have to find out why public schools
have been encouraged now. It is because
of better education. The people send their
children to public schools or some special
schools because they can get a better stan-
dard of education, not for any fun. Iknow
the education is very costly in public schools
and the admission is also very difficult.
But still the people send their children to
public schools because they want better
education. If you provide such a good edu-
cation in these neighbourhood schools,
automatically, public schools will be closed.
There is no need for advocating this policy.
So, the main objective is to have a better
standard of education. of the common peo-
ple. What is the present situation 7 We
want mass education; we have introduced
compulsory education at primary stage.
Where are the schools ? There are no
buildings. When there are students, there
are no teachers and there are no text-books.
With this state of affairs, we want to spread
education and we want that all children
should come to such schools wherein no
education is given. My hon. friend was
right when he was saying that there is no
education in such schools. Where are the
funds to have better education ? The
Education Minister may say, “Yes, we want
better schools; we want to equip them with
better equipment.” Where are the funds ?
It is a very nice idea to have neighbourhood
schools. If you have a better standard
of education in meighbourhood schools,
automatically, public schools will be closed.
We need not advocate it.

About the linguistic minorities, of course,
there is the safeguard. In implementing
the programme, the rights of linguistic mino-
rities should not be adversely affected. Of
course, there are Anglo-Indians whose
_mother-tongue is English and they would
like to send their children to English-medium
schools. There may be others who would
want to send their children to Urdu-medium
schools. In almost every State, there are
linguistic minorities.  After the reorganisa-
tion of States, everywhere there are linguistic
minorities. So, their interests will have to
be safeguarded. It is not sufficient to say
that their interests will be safeguarded.
Some practicable suggestions will have to be
embodied in the Report itsell. Otherwise,
1 am afraid, these linguistic States will be
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very averse to the opening of schools with
other media of instruction. So, there may
be some pressure, some influence, just to see
that other languages do not prosper in the
reorganised States. When we say that there
should be neighbourhood schools, sufelant
safeguards should be given to lingistic
minorities and they should see that they are
properly implemented. But the question
is whether the Centre has got all the powers
to do it. As the hon. Member who spoke
before me said, it is a States’ subject. The-
question is whether the Central government
has got powers to impress upon the State
Governments to see that the intcrests of
linguistic minorities are safeguarded and to
what extent.

What is happening today ? Urdu is
neglected everywhere. Though Urdu is
spoken of and is the language of more
than 10 crores of peaple, it has been neglect-
ed everywhere. What is the situation in
U.P.? What is the position in Bihar ?
My hon. friend, Mr. Sondhi, was saying that
his party is not anti- -anybody and that it is
pro-India. 1 am very glad to hear it.
‘What is the action of Jan Sanghis in Bihar
and UP. wherein they carry on an anti-
Urdu propaganda ?

SHRI BALRAJ MADHOK (South.
Delhi) : Is Urdu the local language 7
Let them have the local language.

SHRI MOHSIN : The people do not say
that Urdu should become the State language
of Bihar. That is not their demand. They
‘want a proper status for Urdu. When you
have such an idea of anti-Urdu, how can
Hindi prosper ? Our Hindi protagonists
want to suppress all languages in order to
encourage Hindi. This is a way of encour-
agement to Hindi. I have got all the kove
for Hindi and, in my opinion, that is the
only language which can be the link language
for the whole of India. But this is not the
way of bringing Hindi to non-Hindi areas.
Love begets love. If you respect the lan-
guages of others, you will get equal respect
for Hindi. If you carry on propaganda to
suppress all the other languages in Himdi
areas, it is natural for the people of the south
to beware of your future plans to seethat
south Indian Janguages are also eliminated.
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This very idea is out of fear. The people
in the South are not against Hindi, but
nsninst the Hindi o i or Hindi diehard
or Hindi fanatics, who want to impose Hindi
on South Indians so that they can have
the upper hand. The DMK Member was
right when he said that Hindi people want
to rule over the country. That is exactly
the feeling of the South Indians. This is
because of your actions in Hindi areas-to-
wards the other languages, the attitude to-
wards the other languages. I would, there-
fore, request the Hindi-protagonists to be
cautious in these things and see that Hindi
is very tactfully brought in throughout
India. Of course, I am also a protagonist
of Hindi.

The second important point is about the
adoption of regional languages as the media
of instruction at all stages. 1 am afraid,
this may bring in disintegration everywhere.
Now we want that the regional languages
should be the media of instruction at all
stages. In many States it has already
reachied the higher secondary stage. At the
primary stage it is in the mother-tongue;
in the secondary stage it is in the regional
language, and now at the university stage
also we want to introduce the regional
languages. Already interpreters are there
to interpret from Hindi to English and vice
versa. After these policies are brought in,
there may be about 16 booths where the
interpreters will be interpreting in different
languages because one cannot express his
views that can be understood by another;
a Tamilian may only speak in Tamil which
may not be understood by a Kannadiga and
the Kannadiga may not be understood by a
Tamilian; so is the case with Hindi, There
will be as many interpreters as there are
languages in India.

Then what about the public life 7 No-
body can express himself to a man from
another State. Apart from that, what will
be the position of students migrating from
one State to another if the regional languages
are introduced at the university stage also?
Suppose, my boy migrates from North to
South or from one State to another, how
can he be admitted in the college of that
State or how can he learn in that college ?
We have to think about all these things be-
fore we formulate the policy.
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Then what about text-books? Pven
now we scc that in the case of secondary
schools, text-books are not provided at the
proper time. In the case of universities,
we want to bring it within five years! I
am afraid, we will not be able to bring it
even in 50 years.

Then what about teachers? The teacher
of one State or one University cannot be
transferred to any other State. Then what
about the children of the Central Govern-
ment employees ? What about the people
who are migrating from one State to
another? We have to think of these things.
You may say that there will be Centrally
run institutions, but how many will there be,
at how many places will there be and in what
medium ? Again we have to introduce
English or Hindi. Al these things will have
to be considered.

The question again is of Urdu students.
If the regional languages are introduced at
the university stage, what about the students
whose mother-tongue is Urdu ? In the Consti-
tution it is provided that education at the
primary stage will be in the mothertongue.
Then at the secondary education stage they
will be left in the lurch; either they have to
start their own higher secondary schools or
stop their education. That has been the
fate of the Urdu students everywhere. The
State has got the duty to open primary
schools and they have opened. After they
have finished the primary education, there
are no Urdu-medium higher schools at all,
and wherever they are there, they are asked
to close down. In all the States wherever
Urdu is predomipantly spoken now, an
cffort is being made to close down all the
Urdu-medium higher secondary schools.
Then what will be the fate of this language ?
Then, in the colleges also, what will the
Urdu-speaking people do? Thereis a vast
section of Urdu-speaking population in the
country and no provision has been made
except a mere statement that adequate safe-
guards will be provided for linguistic minori-
ties. We know what safeguards are now
being provided and how they are imple-
mented. Anyway, this Committee has
pever thought about the students coming
from Urdu-speaking areas nor of the linguis-
tic minorities in a very serious manner.
If the regional languages arc made the
media of instruction at all levels, including
the university level, I am afraid, it will bring
in disintegration sooner than anybody could.
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expect. (Interruptions) 1 am not an advo-
cate of English. There should be a link
language. Why are you bringing Hindi
through the back-door ? Bring it directly.
Make it the language of India, for all the
‘States. If you are bold enough, let it not
be brought through the back-door. Of
course, we want a link language. Hindi has
been accepted as the official language. ...
‘(Interruptions).
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SHRI MOHSIN : There is a necessity
for a link language; there is no doubt about
that, but the link language will have to be
accepted by all. My DMK friend was
saying that they do not regard Hindi at all
as the official language. After all, we have
accepted Hindi as the official language; let
it be even by majority of one, but we have
accepted it as the official language; it has
to be made the link language. If you want
to make Hindi the link language, then why
all this fuss of having the regional languages
as the media of instruction at the university
level 7 That will only bring in disintegra-
‘tion. Let the university education be in
the medium of Hindi; let it be brought com-
pletely and let it be accepted. But they
want to bring it by the back-door. They
-say that Hindi is the link language, but at the
same time they also say that the regional
languages will be the media of instruction
at the university level. That cannot happen.

About the science education, I am afraid,
this programme of switching over to the
regional languages within five years will
greatly affect the study of science and tech-
nology. It may require some time for every
thing. When we do not have sufficient
1ext-books even for Humanities, can you
think of having the text-books for all the
subjects in science and technology, for
medicine, for engineering, etc., and even
for the post-graduate students, within five
years 7 It is too ambitious and I do not
think that it can be fulfilled. We must have
a plan which can be casily achieved. We
cannot think of having all these text-
books and also the teachers within this
period. The very fact that a professor or
lecturer knows Hindi does not mean that he
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can effectively teach in the Hindi medium;
so also in the case of regional languages.
In every State they may know their State
languages, yet they cannot teach the students
of the graduate class or post-graduate class
in the regional language. I am certain
about it. The Education Minister, who is
an educationist himself, may very well
appreciate whether those who know the
regional language can effectively teach in
that medium. It will be very difficult; it
may require a generation to be trained in
that language and be able to teach the stu-
dents in that language. So, at a time when
we need scientists of a very high order, when
we want the development of science, at such
a critical stage, we are bringing in this
language policy. Bringing in the regional
languages as the media of university educa~
tion will definitely retard the development
of science and technology which India needs
most now.

I would like to say a word now about
teachers. We find that the standard of edo-
cation has already deteriorated and I am
afraid that it may deteriorate further. The
causes for this are many. One of the main
causes is that teachers are not provided in
sufficient numbers to maintain the proper
pupil-teacher ratio. There should be only 40
boys to a teacher, because one teacher can
only teach 40 pupils in the primary schools,
but that ratio is never maintained, and more
than 40 students are allotted to a teacher.
Further, there are not sufficient trained teach-
ers, and this paucity has come about because
of the lower scales of pay given to teachers.
If teachers were to be paid more, then we
could attract better qualified persons to the
schools and thereby the standard of educa-
tion could be raised,

With these words, I commend my remarks
for the consideration of the Education

=it <fr T (q) - wwmfa APy,
e or g fare Afi & aramer o fame
T @ & 99 7 92 qF A Fa«r v
wTgan § o T o Foelt 7 1
& s, @ A% fad oF e
farsetr AT &, A 9T oA WA
1 AT ATFE FTT ATEAT § F wIKw
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F1 FUST G F AT FAR YA TG~
afF ¥Te THTF F FeqAAT A T
wfaw fazemar mar 971 W JeE
=g grn fF sw e sfaee 31
i st smifeaa agt frar o, sas
&% fagr mar | a1 F 99 IEET qEa
famrad a7 a1 g Frerdt Fiaww 9%
T w¢ fagm o, AT Sae fod gt
aRA g

waq 7 g e Hifs § 7w 7
99 g9 TE T § a g 3B I
fawmn & wteer wfgd ) g g &
T o THo Fo F waey «t favawmas
T GTETAT | AT | faww | gt
& s Aifa & faafas 7 Fwg o T
&I 1T & ©F T T96T & TS T
w1 ag & ¥ ag 2 st 1 faer S
&1 OF aF FawsY HA 7 Joma e
¥ga ¢, 87 SuH! AT # fgegeaT
wrard wgAT 1 fgd, St fgwdt wrar R,
fastr &t & 1 s 7 anr fgegeaTT
Tz ATt 1, foreT @ fan @ Iem
2, A AR FTEwTA 1§ o faww-
YT F IS FO v a7 fg=y
Ifgar, T, TS AT T T@ FT WY
g4 A § 9% v feww 200
|TAT & ST FT 7 ©IE | TF a&
FadT W §, S FF qEST W ANl F Y
WIET @, FU Tk g8 WAE & 1 AT
ara § 5 o v s fagar faar
T gy At GT B FeAAT F | A%
#iwg gA ATHA § | TEmw fggww
& 23 a1 3 afawa & & SEST W
wwmd § 1 aver 98 wiawa «wr 4 99
afawa & v wrgwT IEEd €,
fegeet W wwwa €| gafea
OF qF ATHA, IW], A, AT
TSI § S EL TH AAAT & | AT
N § T adfa § dww w1 faa
78LSS (CP)/67—10
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AR AT} | T wawa ag v g fw
ABT TIAT ST EIaT § SOF! @O« T
Tt AR F@T &)

wrar fifa & feafed § & sga
g § o g foar fife & ae &
Tz 77 ¢ i o Fawrnedf a1 o4t faw
wIET ®1 AT ¥ @ F A O g A%
srafas fasr foa amar § arar g, s
39 Wt F1 favafaaes F @cawv @
IO § I &I aH AT ATAT o1 g A
farerrdf &1 wraT W W & &Y 9,
fagz s 7Y frasvar &1 fegemw &
faafqat & sfs s figam &
fredr @ gret & ot Aifa acdv A€ @
g 7 & 5 s faww o & wfa,
wfvrar, gfegre, st 3T ot gt faer
AT FEAT F § I9% FIC ST G
faan war | % w0 R QW @
Y, ferdY w@y, e 9@y, afwe 99,
sfear qqt, &9 91X A9 oF & |
ferds WTaTelt FT A1 37 7T % fear
foraer sAa fagw s 7Y &1 9
yaw ¥ o7 gw fmen Aife ¥ at &
71 F § @Y gurt AT ag Tfr
< 7t et & fr g 7 @ A
T W F18 AG ¢ da fF fegear
& fora wed wgfwal #1 ogrd AT
& s gadr wrar § v g 1 g@w
we ag gt & fF g Za g f e
e aut 7 Vo Ao THT ¥ T firvr
darfet #1 S % fedt & gra wrg
wifers darfas @ a8 g% 3 T
g o a8 § 5 gr SF F e F
FfE wo Favafaeed & /i faareat
FaeiR @ @ E |

g Fa=fas # % OF aTd AT TIRaT
F 1 g AT Wit F S e o
am a1 wfew o= o 1€ T @Y
2 ot wid oft # ava Fy 2z Fauw SwAw
21 gererat &7 aT9 T A oy
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Y qTT B FIAT I g1 2T FeAr > |
T g | forerr ¥ wreww ¥ A F Sy
ITH! T A TEFT § 79 GG A 99 F
FATAT TgAT g | Wt o & av ag

“Pipally, the medium of instruction.
My views on this point are too well
known to need re-stating. The foreign
medium has caused brain fog, put an
undue strain on the merves of our chil-
dren, made them crammers and imitators,
unfitted them for original work and
thought and disabled them for filtrating
their learning to the family of the masses.
The foreign medium has prevented the
growth of our vernaculars. If I had the
powers of a despot, I would stop the
tuition of our boys and girls through a
foreign medium and require all the teach-
ers and professors on pain of dismissal
to introduce the change forthwith; I
would not wait for the preparation of
text-books; they will follow the change.
It is an evil that needs a summary remedy.
My uncompromising opposition to
the foreign medium has resulted in an
unwarranted charge being levelled against
me of being hostile to foreign culture or
the learning of the English language.”

TET S F0 w8 47 S <1 FeE,
agfa_ qeae wfawm # foge s
qifemiz & w=eat &1 FAer #1 fare,
g ATy § 9% fawfaw 7 & wgam
amgan g fr foed drw awt F 3t Wil
st g1 k| afqaa 7 sy v e
TEA AN EM & q7EE AT F 9E W
AT AT A AT & ata fwr
BT Tfed | AfFw o=g @ o safy
@ FC AT TG TGA FY AL ¥ I
Two dioro FY FHET fHT dga @
g 77 &t & 5 ai= ol St spafy @t
AT | T W wrE Afy ¥ FLATE
A IEF ATE wqAqT &1 & fF e w0
a1 faar @ | g awar g i amer o
g e Heft €, 7 e & 7 -
wra ¥ wrerw & wfed aqré ferars gamt
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w & & ¥fw et fiw arer F1 g
&% ag Favar & fF g dfeam T we 7y
a1 fF dag a9 & a7 fg=r s Y
st wif ag @ A g gw ¥
T & i strer oY ST g Y &, St
7 W &, FE-HT @ | 7w i
7§ wg agar § 5 ofmmic &
qaEET ¥ A 9T AT =fy W,
wqFw araferes et #1 ww ag & fr ag
T Tl T AT B 3w S St e
o, S fgfr A e | s g AT
78 fof e 7 3% & 5 wgwmer & s
famar & @ =rfEd, farmt &7 Ameaw
WTATAT FT TATAT ST =Tfgd &1 AT
TE TTH TS &1 ITaT § fF O @ ot
gW AR A FY, WA g LHEY AR FC
el

2 7% faar smr & fF gt am
forams gt €, gwi) aw famm #Y ges
T OIS | W fawfaw
& ) qfamdy e €t & 9@ TE AN
o ag® qn IuE SEg 7 A, 96
7, Frearl 7 favafaammi &, s=giay
¥ qge I 1 FT AT, IARY 3G Y,
FEFT TAWT FET AT F &7 96F I”
dfawt, ¥ qar Al St g §
AT AR g Aved | It A
AR OZNA FA F{ &0 FY g, IqF AR
# fvia w3 1 &, 9 3w Foig iy armer
FAA R EA AT IggTH IS
forg F71 ATeEm AT @Y AT
AT &Y SAAGTT ZIM AT IR 1S AT
a9 FeaToEi B ag g9 2 & i afgat
H, AT FEAFA F GAT G
framat &7 3 AR FL 1 AT I
Car foar &Y et ot w9  ag g
ST &Y AT |

9 |19 # dqafg S afegrie F
AET A AT § SEET T A1 oA
AT &Y 7 v § o fow g mfa o
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% & g, e ag fiw e f
STEAY AT AT FT ATATST FHY LA
a2 grm, At F Star fggear @
wraf, #AE TgHi, wIlHAT A< Fra-
faaf qr a1 W wIw Swfae
q@T %t 9 7w § fF Tw ag @ 2
safy A @ wfgd atx sfaesw
feeY s wgamE s el
e T AT #1 & FF e sy e
T TFFT FL A TT L H At 79 Fora
F 39 a< afer @)

favamg A" #1 F g7 W@r v
=To Atfgar amga ¥ Y g a7 faaran
fF st F1 gz, 39 9T i frogfy
IegiA A °Y | F IAHY FAATT ATRAT
g ¥ dds gereit 51 Aawa 98 T8 &
fF 79T #Y fraEi &1 77 @1 ™
i 1 fo A it g Fgrmar §
star #1 favafaaredt & Sread
A5 7w foray o =nfed | ot &
€t amar g A F wmA A OF
i FT WL FOAT AGATE | 1942
i #1feF ¥ A 7 et S F Fgwoav
f& sddt, qu ®Y W@ B @, fE6
7T fgegait AT qEEHMT F 19 7 &
it Y gw wrd wrd I fve &9, @
Ara e ST &Y, O 95T I S
THFT FGT TS 47 7 EHT AN A
ar f¥ T F1 TFeT A
7T ZTAY # A § £ et o $Y #4E
fafeas ol a9t & gre T o)
gafag ST I ag "1 faar fF saar
W AT BIF FT T AT, JH T@ X
FRY 48 AT AT Afed A A
a9 ¥ TEY Y | TET W &I AFO A
" # oF wears o fear 1 o g wve
Mfgar & iy FFATgEs SW0E av )
2o WifEar F1 Fga7 ag a1 fw F 51
e YT IR M T AW
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® AW FY, I TR FA, IR
favafaameai & amp w30, sa% a==i
FTFTEAT | TEE 1T ZEQ T AT AFAT
2 39 IR @« ¥ 92W gH gET A9
9T ST AT AfEE | HAAT gersAT F
Tufeymaa R AT ®E
AR FAG FY g ¥ foq gw wae A
FQA AT RE

1 o Forea fagt F Aoy s R A gw
e W IErE FET YA E 0 X
Ffgi wrar wrey =t & forar fag €7
T 18 A foerfag 7% § 1 dme &
momfmﬁrwm%ﬁri@rgl
g TR AAMF 3 | T THATT 9 -
& aﬁﬁﬁmqmm‘m‘r
& WrrT A ARt A SAI9HT aqEE
|EATE | A 1S T AT TGN g2AAR
F A FETRAY AT T IZAET FA
& fag are 1 @1F SfFa ¥ 7 T
e 4 1 At § oF ey grie
BATAT | A ARTAC G | IART To71 &7
& @l it sy avdem 3o 8,
fa o dmfas Sifsat § oea gu
& 39 WG F AGA( AT AT T A9
faare smaa o 4, @97 ®15 w1 T8Y
[t dF | gF, T|T T FAE FY wAEA
o | @1 9 AT & Ifed agw
A | ITFT Tg W Fgr 41 fF famw
W AT &7 fasrr ot &Y aar & oafs
qeF A3fFEal F1 I ArgATaT 7 faver
& 9 )

# ux gal fmnfag &1 fa% s
g g foad amg gardr qem g
11 77 dqx faafaag & @
ITFAAT &1 F IAF G T AT
Mo AMfgar & qH ITH OF Fo AN
IR W AT gE A1 | I o droAe
X Y AAA gAY FEAAT gAY AT IEA
W ¥ & o s far mw ow
FAT WGY & 98 w7 ¥ a2 fagw &1
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g S WA | a1 A8 A7 a1 ey
& wrow afs A wgAT a2 W fF
FARI ATHT 3 TaT § fF aw A
AT 9B I g FATCH favafqaa F
Iegadfa @ ag 3vgin gg hawr faar
ar & Aqe favafaaa § w=g wmor
7 qgré forar 21 w1fed < w19 sy
HAIAT 4 BEAA[ TOHI FT FAT Faqn
ITH AT HF AR 7 2 FF ga S
faanfadt 51 sw2 woT § @R 99
FAMF ITH TE AT
F fag & #1§ waerrges A 4@ I
T g, AANE! T FAT AT AR T
AT FAT TGN E—HNT AT I Fl
f& AT 78 AR AW FAM FERE |
A g& adae, g, sfem afz
FAE WINT A @4 ¥ fAT ¥ WE, T8
AT EH 97 ¥ I AAA FT QG|
I wgAr 91 f5 g @vr &7 fawgi v
AN FogRA A dflo te FHTF
W qAEH DA E F AT B wAF A M
gMRar gt fiamgay
THA TAR A5 FW@E | AT FL A
RIHTET § QAT FT F GATL WIGGT FT
qHAT AT ¥ 9@ FT A@AT AT FH A
I FT F AFAT GO0 AT W AT
HAA § @E § 9 T FE AT AT
wadt Y Wt @ a1 9 T 9Ty A
FO § A 97 3 W FAT A WA
ST FE TSt T T FT AET AV T
FAFI AG A F6 | WlaT g Iy g
5 ot adma feafa &, sta<r s Ameaw
2, Iusr 9% @ faar Aw ) 3g e
GZoAT & fa=iT &, I AqHa i 17 A
AT AGHT qAAE § | FT IART FTA-
FAUH I EIRITRHgE T
g\ 9% g ar f& AFEr ago
#fega §, aga sfor &1 Ffew F sow
Fgm f& o @d a7 g3 frwr &
3T 39 9T A9 FTIW G |
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TH AT A FgATAEArg 1 afis-
TEF 73 7 war g R ¥ @ d
& =gt fo= :t soraad faog = mr
AT, I7HT 5T 0@ & fAq qrexr fomr
W) F 37 qfaat & 8 g o
AEd & e afastare § mama 7 aEre
¥ 9g A& 912 £ fF ferdy oo agrd
AT A I R e F AR T 00
g < faer &1 wrerw afee w1 &
Fase w7 foar s | woEw Sl
arEt Al T & fF et o< fgedt =7
TR 9| Fafaq e gfdsae &
AN Fw 7§ A AE I@q & v fg
IR 93TE WM a1 37 9% fgr # A
T A AT IAN I MANG @Y
9aTE A, afaa e S A
Iaw! gre oY, gt Ty g fasnw
F[ ATSYR A5 ATG | TT I AT 7 @)
wawar g 5 fawams s w1 9,18
arrafa gt a5t § | AfwT w71 w1 7@
& o gar fear g o 7g Frgar & Fw
37 9T fgelt A wg ag & awwar g
fr fedr &1 gwm &)1 o siot @Y
feiafFRr srsrr e g draf @
I 92 f5=dt w1 FrEr 7 AT Frfgd
% o afaware § & § 91 9g AEY
# & agi afwst sl figh o< simelt
#1 ¥@f ¥ ger fear e gy &
FITT &1 AT ga AT GETHT AR |
AT AT | S foram A "2 TR
¥ fF T & siadt g2 O, afqeae &

ST g W SR afve @@ g

R AT ag s A= g4t 1 e ar
97 gark ¥rg aifew g@T T Fwg
WIS § ATAw a7 ar 1 Fo THo Fo

&yt ¥ o g8t 9 w5 @ afaw |

W f5a § | % wmar § e ag o
T Feai ST § THH IS AT
w@qr Aifgd | ga ot 37 St F o
#8 @ war e $T A7 TFT AR E |
g9 TEy € fw afe=, sfe, s, fed
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arfy &t wrere &1 S g1 Ew
T AT v TR E | T I
AT FEAT (4 ¥ AT F Tfa A H
W FT X | AF qF CAT AF qEAT @
afas war #i IFfa w9 7E G Fwdv
2rAammg frmagnsfeaam g,
Ffed 19 7 fagre a@Te w1 qars v
g & 99 0 FHH g T FH-H
T F 31 @1 AE i 912 g7 98 T
FT faar {5 S a3 dfggera olen
wfors, g, Tfagre anfe fauai & w0
FAEACATH A FAFQE, T80
awd wida 1 fag 7 ¥ @ fau
1 w2 a1 FAvAT fagera T8 faam
=fF fagR eXE R/ Jaw goor-nieq 4i,
ZIAT 4 FIW I2T L&Y 4T |

zH X6 F wrefr faadis &, 9 fw
nF Fxi7 favafaam=g &, faenfagt st
Farg 27 T3 g, Faedi ag e
fwar fF AF90 w1 aegar@s fawm &
=7 9¢ 56w fagy Far faar s
IR AFRIAT FAAG @ AL qq
Frelt faadls # Aidr OF arearEn
froog o @ T &) fER T &
are gaw geeT-wiE At w1 faards
¥ faarfagl 7 37 wvitaw R dFeq av
5 FAHT T BT geT 341 Anfigg, wifs
ag A WICH Y WSS F7 g § | T
fagra SR T fagrT T A HTwic
faareis & faarfaal ¥ ag Sa=r frar
Mg F R AT RS

qT AT THeT WIET &7 97 &H
&Y Wi §, A7 &7 T O & aRl § B
s & 1 Fgr e & £ S gfrar a
wmar 31 gfr o smEer 300 W
2, forad & sfdrdi-wmedr 40, 50 FAT A
4 @ g, s 7 ¥ gaefee
Ay § faw A el & 7 Aw
WNT 440 &1 AT Waw q a0
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Tex 341 & 5 A9 gfaar % dadida
T g 1 s g 7 A aeadem
ey Ag &1 IE% fag &=, 9T,
9, WE A9 AT q6d § | AR
O T-fra 3w # war 1 gafeg
;«m‘ramﬁgﬁwmwhm

]

7 Wi &g v & fw awalt & fam
faam &0 fomr % & o @¥ 0 F
AITHT AT FT IETEL AT TEATE |
I A F Heq T A F qGA
# faamdf wg ¥ e s o
TTF | o AT FT A, q AT F
Afa-wex & w g @ oA fF 4
AT f ey F Srar & =9 $7 9397-
i\ me fav aF smoT 0 FE@T F
g F1 A fFT g8 ag Gawr v fw
ST YT § & TS91 B qFAT A |
I9+ ug favaa fear fF amre smare
T § quie wes Y &, av gfar #
#7 ATl F Sfeee weai T FET
far s | T AH O 9 FT AH
T fawe #R Epameintr anfe & da &
Tl sfa #i i o ofwars 3w @R
gu i 39T 1904 7 =W A g o
ST ST far o fw 9w sy
WTaT 99 §WY a9v Fiaq o oA,
IqH IUgET wearae i Wl i, AR
foe W1 agi % favafaaredl A 9
i st & sy wvaT e, =i )

I 7§ ST & FHeww, wE
H1gd, F1 77 &A1 Aean § v g fod
F 0F &1 i a9, fodi 7§ §1 =
srafas faamat § aga swmar AT
duer &1 o feafa g & fr g an
wfafaifed; & wmafes foama &
graTor frmAT 3T a9g0 & 759 93
g, ogl 9 938 W 9 g §, 99 fF
q% ¥T AWl F av9 FWEHE AT
A AfE F Fww ¥ g § GAE,
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g A = § Wy @ gEr g
fergrna uF moraifas ae &, S e
ot 81 a=ai I e § goen S &,
ol FERTAT g | fevgeam &1 Syomae
I famt gt wa e v v F faq ow
aE F T g AR Tegafa w1 s
AR g av fFam &7 3= oF €1 9-
o &7 | ST | UHEA FHwA 0
fxive & gor fa frar mam &0

7 wgyw < § f+ favafamsm &
T 9T g9 qEar &1 4 F faw gt
W €9 18 39 AT R g, AfET
¥ ¥ Jrafas famaa 7 &t a8 sqaen
I af] FC AT Ffgg e TmA
I afas Twg g @ |@ifgw
FTEAe, 3gOg AR afafan afe F
S BT AT A €, T AW @w g
arfgd &< w= srafas faamm & g
& g1 Tfgd o mafas =t &
safa gafag «&f & < &, #ifs a3
Ahr ag sAd § fF 9% a9 ar e
T Al 7 A &, o 5 fmamt, w-
g A wETe A & a=9 gfa-
faafads & @l @ 90 &1 99 42
wt A fadt arfa & a=% o aaro
wgEt § andd, A 9 fewm § 9 et
# gwfa Fi 997 930 07 | TF FrHET
aTeq { afew ST F AR A Far |
w3 afes qEFwT S Aw fear
= 3uF; FAL F FATITT ITHT UG-
of, ¥To FfFT g &, FfFT o a9-
9T afeF vgdwa & gf, wifE wiagt
A AHAL F T T B NN A HF
T S aETOr S F 3 gfafed-
fordt & &ell 7 o W@

I ¥ faast & afasc & aX
fa & ot $9 wg T &, § gE
AT FETARATE | T UF TST ¢
FT W 19 1 741 wwAT § e frwi 1
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XA A, Faarar fa=it &, wor &
w1 afgsre i Afge | T w8 = &1
IR 7w F2a § o forert 1 2w
& Tt § WIT 3 #T afgwr e
FIfgT 1 FBIET qgT AT I+ fwe-
fag axzat & ag W= faar fs 9wt
TqIA & W AX w1 FiEwR g
TifgT 1

qgi aF foqsl F 347 &1 ava7a §,
F AT AT A IR F ATSATAT
faa s a9 %1 ALY A 7C TF FTHAS
F FA-TEA T IGAT AGAT § | IEH
Fgr war ¢ I wamw #0 F faq awe
37 ¥ fagrT & fgam § a= fagr
2 [fFT Ay Figifraa Y fFn o
w g fafer R e d e
% oF faar wxa grar an, fawr wreafos
fagg | 9EF gEETRT #X &Y
faat & Ja7 T Fax AT &l &
faa®l & 397§ IAIT AFATT FT A<
ar ar ag faaCaar st o s 814
I 93 F qrenfaw faast & dew
F A1 ¥ 4F a7 faaw 7 wagr @

g:

“1947 F gam FM § fau
gq ¥37 wr fagra &FE
fafaqa, 373 AT, 3= FFoT AW
F faeaaw a7 U T wo=aT ST
F 781 1959 ¥ §® U9E, I
F7EL FAIZ TaT Fo o Fo Iq-
w1 F Fg777 OF afawaw a7 7
qArar =qrfad & 1§ T o Fa=-
=Al & gaAar Agf enfow i 0g,
g A AgwrAar 9y, g ardr F &
w§ a3 Fgr mar s Iy FwAT
o Wte g FT & S 9y
1965 ¥ aAfwadiew % o wgr-
7T e FT-aFE =l F foawi
& fag 7 S FT swwTar A W
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3t 9 7 | wAAIr FoFE Am-
faaer o 78 @y

T g A 7 & R 9 oy faea-
et AT FTerr & forsrl ¥ o agrr
A &, g0 I wEEaT &, A
srafas fmgi < Ameafas el &
far 4w g 7 F FEET a9
faar 21 F99 @R AW FH &
fau aom A9 ¥ fagw &t an) 76
X @ &, 77 fr ag fagra gt w@fa-
o § el T foar mam )

wafay & g1 =g § f5 3w A
e Aifa &1 agar age Sar ifgg fr
forers @t 1 w9 T A [ IiEg )
AT T Q@E? & T e
afhaT § a3 &= @ TR e W
AR SR gAY T g ! qg AT
UF HEE] , Iq9T I qTAA T G-
T g gt § 7 ag TEfeT foR dawi
o S T § T SO0 e w1 A
g ag @1 F Jgar § f frws
|t St av & qrg a1 § fag
A 399 1 fagia e #1 o
7 |

dq # ¥ wgar1 Agan g 5 foer &
Areay ¥ fa=fasr & oY &% qgo Fgrav
AT AT a4 i &Y T AR F9 Qi
e B oy @ FT GEOH GW F
Ao 1 w7 Srafece e F1 ag -
favaw & 5 s W Al #7 T
T §, T @ 7@ geny & oY st
T 3w § qawet @, 51 o FY e
HAY qYST GwE TG ¥ IAH A0 qrE
AT WAT A q5 I9F ATHW F
H9a § SEAE ST R |
SHRI TENNETI VISWANATHAM

( Visakhapatnam) : Madam Chairman, the
discussion on this subject necessarily turns
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upon the language problem and integration
of India. When my friend from DMK—
he is my name-sake—was speaking, there
were some interruptions. That is because
there is a want of understanding between
those who hold different points of view.
Words like ‘unpatriotic’ are easily bandied
here. 1 earnestly request every member not
to use such words if they want the integra-
tion of the country to proceed smoothly.
He referred to the recent by-election in the
Madras City. I do not belong to Madras
now, although I belonged to it once. We
should learn a lesson from that, rather than
go back to our arguments of 1946, 1947,
1952 or 1964. 1 do not like to go into those
arguments. Nobody need try to convince
us that India should have one common
language. Nobody need try to accuse that
'we will be ‘ghulams’ if we say, “Think for a
while before you act™. All that is wanted
is cool thinking and circumspection. Lan-
guage is a very inflammable subject as is
proved today on the floor of this House.
The moment when certain propositions are
made in a language, a little too wide perhaps
than Y, i diately people jump
up. It only shows there should be greater
responsibility in the choice of our words.

Recently I bhappened to preside over a
language seminar in Andhra University at
Waltair, attended by one professor from
UP, one from Orissa and some other profes-
sors from various parts. One member from
the south, who did not like Hindi, suddenly
said, “Hindi is not developed; why do you
try to impose it on us?” He did not realise
how it would hurt a Hindi gentleman., So,
I intervened. We should never say & word
which will hurt another. We should all
get together and for that, we should under-
stand each other. More than that, we have
not to misunderstand each other. When
our friend from Mysore spoke of circums-
pection, immediately I heard a voice, “You
want to be a ghulam of English”. None of
the 500 and odd members here wants to be a
ghulam of English or of any particular
language. We only want some cool and
clear thinking. We want 2 national lan-
guage and rightly or wrongly Hindi was
accepted as the national language. That
proposition is not controverted. All that
we say is this : “In the south there is resis-
tance; why don't you recognise it 7" The
recent by-clection showed it. That is their
argument. Why do you try to brush it
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aside ? By brushing it aside, is our object
achicved 7 It does not solve the question.
All that is mnecessary is cool thinking.
The time-limit for switch over to Hindi was
fixed as 1965 originally. The Kothari
Commission said 10 years more, but the
Committee of Members of Parliament said,
only 5 years. These were all time-limits
set by haste. In fact, we might spoil a good
thing by being hasty. Objectives will not be
realised by being hasty. It is like sowing a
seed today and tomorrow lifting it up to see
whether it has struck roots. That is what we
have been doing all these years. Even after
adopting Hindi as official language no real
steps were taken to propagate it. Only
some voluntary organisations took some
steps throughout India. Even if steps were
taken in those days, I submit that 15 years
was too small a period for a changeover of
language. On the other hand, if you are
optimistic and if you say we are wrong,
why do you take even 5 years ? From
tomorrow change it over completely, if you
can. 1 will be with you. But the fact is
cvery protagonist of every ism here has got
a doubt about its practicability. Therefore,
we have to find out the greatest common
measure of agreement and proceed.

We require time. Languages do not die
easily, They always persist. Every day the
radio announces the date in the Saka era.
But several historians are of the opinion
that Sakas were not Indians. Even though
there was no compulsion, Lalin persisted in
England in parliamentary proceedings and
Jjudicial decisions. Languages have got a
knack of persisting. Take Hyderabad.
The Nizam’s rule ended in 1948, but still the
persons who were fighting for the formation
of Andhra Pradesh talk in Urdu, although it
is a Telugu area. So, the fact is, we arz.not
conscious of it. These things persist,
Every argument advanced by every prota-
gonist has some merits. Taking all these
things into consideration, a certain promise
was given in 1964 by Panditji. Let us stick
to the spirit of it. Let us not confine it
merely to what is called the Official Language
Bill. I will tell you how suspicions arise.
In 1957, ten years ago, there was an adver-
tisement for the post of a typist to be filled
in one of the Company Law Departments in
the city of Madras, The records of the
Company Law Departments generally are
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in English, But the advertisement said that
the typist must have knowledge of Hindi—
it was in 1957, eight years before the zero
date. It is these things that create difficulties.
The Kothari Commission gave ten years.
The Members of Parliament reduced it to
five years.
15.50 hrs.

[MR. DEPUTY-SPEAKER 1N THE CHAIR)

I will tell you dnother incident. These
things lie in our hearts. There were two of
my friends who passed their M.A. in Hindi
from the Banaras Hindu University. They
were Telgu men. They passed their Hindi
examination from the Banaras Hindu
University. Both of them were publishing
poems andstories in Hindi in journals here.
There was an advertisement for translators
in the Defence Department here. I happen-
ed to be in Delhi in those days. These two
friends also applied for the post. The
moment they said, in answer to the question
by the interviewing authorities, that they
were from Andhra Pradesh they were told:
“If you are from Andhra Pradesh you will
not be good enough, you may go away”.
These things strike at the very roots of
integration, they lie in the recesses of our
hearts, in the hearts of those who come
from non-Hindi-speaking areas, Therefore,
my plea to everyone is, let us not bandy
words. We are all united; we have to have
a mnational language. But if today we
cannot speak one language we should not
hate each other, we should not call each
other names. That will be going to the
level of school boys. Even school boys will
think it defamatory if I tell them like that.
We are a responsible body here, Therefore,
we must be a little more circumspect. In
these things time is the healer and we must
give time,

The Andhra University, for example
passed a resolution that from 1969 all uni-
versity education will be in Telugu, I asked
one of the ministers why he has put it as
1969 and not from today itself. He asked:
“Where is the possibility 7 Is there a
possibility in 1969 ? The fact is, it is neither
in 1967 nor in 1969. Or we must take a
revolutionary attitude completely., 1 have
no fears that the standards will fall. What
does it matter if the standards fall ? One of
my senior lawyers who was writing his bio-
graphical reminiscences said that in his days
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no man could get a first class unless he secur-
ed 75 per cent. When I appeared for law
it was only 50 per cent, Standards werc
brought down by us. A resolution here
would not be passed unless we have fifty
per cent of the votes. A man with 33 per
cent can get his degree in B.A. or B.Sc.
We have ourselves brought down the stan-
dards. We will lower the standards whether
it is in English or in the regional languages.
It depends upon Ilves. The arg

of standards does not appeal to me., If we
think we can switch on tomorrow, we
should switch over tomorrow. What will
happen 7 The education of a few people
will be sacrificed—people of one generation.
It has been sacrificed for some years on
account of the various changes made by the
education departments throughout India,
After I left college forty years ago there
have been at least ten kinds of changes in
the educational system,

My hon. friend was referring to basic
education. He pleaded for basic education.
Fthink the Congress Government was pledg-
ed to basic education. I will tell you a small
incident that happ d in Visakhay y
the place from where I come. Till two
months ago there was a basic training school
in a building owned by the Government for
the last 120 years, Coolly and calmly, in
spite of the protest of everybody, it was
converted into Super Bazar only two
months ago and the trainees were asked to
go to a place 18 miles away in another town.

AN HON. MEMBER : Change in value.

SHRI TENNETI VISWANATHAM :
Mo one believes in what he says and no one
says what he believes. That has been our
difficulty in this language problem also.

My appeal to those who are for the five-
years period for Hindi and those who are
completely for regional languages at the
unlversity level also, is that they should con-
sider the difficulties. I will not say they are
insurmountable, but a little time is required.
‘What happens to the proceedings in the High
Courts, in the Supreme Court and tomorrow
here 7 If tomorrow we want to switch over
completely to the regional languages here,
what will be the position 7 Today at least
T am able to stand and speak which at least
some of you are able to understand. If

(M)

everything is done in regional languages
from tomorrow we will be so regionalised
and perhaps we will be sitting in 17 compart-
ments here and we will have to talk among
ourselves while things are going on in their
own way clsewhere. My humble plea is
that we should have time,

8o far as standards are concerned, apart
from the question of language, my appeal
to the Government is that the status of
teachers should be enhanced in a revolu-
tionary way. There is no point in trying to
patronise the school teachers. They are the
persons into whose hands you send your
Prahladas, your little children. Most of
them are absolutely ill-educated, If 2 man
passes his Fourth Form he does not become
a trained teacher. If he fails in the Third
Standard he joins training and becomes a
primary school teacher, What is the educa-
tion that he is able to give 7 What are the
salaries that you are going to give or you
have been giving to the educators of your
children ? I beg to submit that the salaries
to be given to the teachers, next to food and
defence department charges, must be made
the first charge upon the budget of any State.
Unless you consider it a first charge to train
your own children in a better wzy, to give
them better education, to give them better
discipline, to give them better morals, 1o
give them better understanding and a con-
cept of the wider horizon, we will not be able
to proceed. That can be done only if you
draft into your teaching circles persons with
high morals, with high calibre, high educa-
tion, high culture, with a sense of patriotism
and with a sense of developing values of the
new society. There is no use trying to
attract into the circles of teachers old world
people or old world ideas. You have to
bring in new ideas by taking men who bave
high culture, a wide horizon and a new con-
cept of the society. That can be done if you
attract the best men. For that you have to
give them better emoluments. Their emolu-
ments should be the first charge upon our
budget. Then only I see a bright hope for
our future.

MOTION RE :GOVERNORS OF
STATES

MR. DEPUTY-SPEAKER : We shall
mow take up Shri Nath Pai’s motion, for
which two hours have been allotted, We
will have to regulate the time, I would
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suggest that the mover take 15 minutes and
the other Members 10 minutes.

- SHRI NATH PAI (Rajapur) : 15 minutes
s not sufficient.

MR, DEPUTY-SPEAKER : Please listen.
We have got to regulate the time within two
hours. Even if I were to extend it by half
an hour, still the time has to be regulated.

SHR1 S. M. BANERIJEE (Kanpur):
Sir, this motion deals not only with the
appointment of Governor in Bihar but also
the situation in West Bengal. It is a very
serious matter, We have in fact tabled an
adjournment motion. So, if you extend
| T

MR. DEPUTY-SPEAKER : I know the
background of the motion. It need not be
explained,

SHRI S. M. BANERIJEE : It should be
extended by two hours; that is to say, four
hours in all..

it srew fagrdy avdt (wromR) ¢
¥ frae & fr g do v
FE F Iy wew feur W 1 ATEY &
weedi # 20 fe § v A Sfam
FEiuidl

MR. DEPUTY-SPEAKER : Then how

do you regulate the debate within 1wo
hours 7

it wrew fagrdy A : et I
TG EIIT |
MR. DEPUTY-SPEAKER : Some hon.

Members from the Congress side also want
to participate in the debate,

SHRI SURENDRANATH DWIVEDY
4{Kendrapara) : Let us make it at least 4
hours so that more Members can partici-
pate.

MR. DEPUTY-SPEAKER : Let Shri
Nath Pai move his motion. We shall see.

st 7y ol (FAX) : o § AR
AT F T AW FIAT & | I 99
i foerar | Y ¥ am A o
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SHRI A. K. GOPALAN (Kasergod):
1 think it will be difficult to finish it in two
hours.

SHRI A. K. SEN (Calcutta North-West):
Sir, some of the hon. Members on this side
of the House also support the demand for
extension of time, because itis an important
maltter.

MR. DEPUTY-SPEAKER : I entirely
agree that some very vital constitutional as
well as political issues are involved.

SHRI A. K. SEN: In two States the
Government is refusing to call the Assembly.

SHRI SURENDRANATH DWIVEDY :
Since there is a demand, and the whole
House supports it, the time should be ex-
tended by two hours,

MR. DEPUTY-SPEAKER : Do you
want to suggest that the debate should be
conchuded only tomorrow 7

SHRI SURENDRANATH DWIVEDY :
Yes, or any other convenient date.

MR. DEPUTY-SPEAKER : Is it the
scnse of the House ?

SEVERAL HON. MEMBERS : Yes.

MR. DEPUTY-SPEAKER : All right, It
is extended by two hours. Now Shri Nath
Pai.

SHRI NATH PAI : Mr. Deputy-Speaker,
1 beg 10 move :

““That this House disapproves of the action
of the Central Government in using the
institution of the Governors of States
not as instrument for proper function-
ing of the Constitution but as agent of
the party in power at the Centre, as
exemplified by current developments
in Bihar and West Bengal.””

SOME HON. MEMBERS :
shame,

SHRI NATH PAI : Mr. Deputy-Speaker,
I have yesterday moved an adjournment
motion on this subject, because I still believe
that the way the Union Government has
conducted itself deserves nothing less than a

Shame,
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full censure. Nonetheless, on the advice
of the Speakor, we agreed to move a dhbs-
tantive motion,

I would like at the very outset to make it
clear how much importance we attach,
and we hope we shall succeed in persuading
Parliament as a whole temporarily to forget
party loyalties and to realise the impor-
tance of the issue at stake. It is not only the
fate of a Governor here or there that is at
stake—that by itself is very important—
but governments chosen by the people of
this country are not allowed to discharge
their duties unto the people. But what is
still more important and crucial to us is the
<ontinuity of the Constitution, the sanctity
of the Constitution. The whole question
of the State-Centre rclationship, the smooth
functioning of the States and the Centre in
their respective sphercs is at stake and what
the Central Government through its short-
sighted policy has brought into contempt is
the Constitution itself.

I would like to emphasise two aspects
here—the present practice of appointing
Governors of States and the interpretation
of the functions, the power and the duties
of the Governors of States as interpreted by
the Ministry of Home Affairs. Let us first
take the issus of the appointment of Govern-
ors of States. A cursory view at the
proceedings of the Constituent Assembly
when they discussed article 131, which was
then in the draft Constitution, the relevant
article for the appointment of Governors,
will show how the founding fathers of the
Constitution looked upon the office of the
Governor. There was a long debate, there
was a studious debate and then the Cons-
tituent Assembly rejected the proposal that
the Governor should be elected and in its
place accepted the suggestion that the
Governor should be mnominated.

I would like here the hon. Members to
‘bear in mind the remarks of particularly two
hon. Members, one of whom later on be-
came the Speaker of Lok Sabha and ome
who remained a redoubtable Member of
this House. I have in mind the contribution
made on this subject in the Constituent
Assembly by Sardar Hukam Singh and by
Mr. Hari Vishnu Kamath, It has been
made abundantly clear that the Governor,
according to the Constituent Assembly,
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was to be a constitutional head and the
Governor was to be a link between the Centre
and a State. What a travesly we have
seen during the last 20 years when the
Congress has been in uninterrupted power
at the Centre | What was meant to be good
for the country, what was intended for the
well-being of the country, was abused for
boosting up the tottering fortunes of a totter-
ing old party.

The Constitution says that the Governor
of a State shall be appointed by the Presi-
dent by warrant under his hand and seal.
Why was this provision made 7 It was in
order to avoid a clash between an elected
Governor and an elected representatives of a
State, What do we find in practice the
Congress doing 7 The sanctity of the office
of the Governor is totally ignored, the
importance attached as a vital link, as a
bridge between the Centre and a State.
The then Prime Minister, in his remarks,
in the Constituent Assembly had said, "I
regard it as a vital link.” This is what Pandit
Jawaharlal Nehru said. There was some-
‘body who said : ’

“Today, we have him as the Prime
Minister. He perhaps has no axc to
grind. But we may get a Prime Minister
who may have an axs togrind. What
shall we do then 7"

This is Mr. Viswanath Das speaking in the
Constituent Assembly. I think, such a
state of affairs has already come to pass.
Here, we find that the officc which was
created to maintain the unity of the country
—Pandit Nehru said, ““I want this as a check
against separatist tendency—has been
converted into the office of a patronage to
be distributed by the Union Government to
discredited, defeated and discarded politi-
cians from the ruling Party. We havo
to look at the galaxy of the men who came to
be the Governors of the Statcs in free India
after 1947. What happens 7 A man runs
for an clection and seeks the mandate, in
his little constituency, and 100,000 Indians
do not think him worthwhile ar worthy of
their confidence to represent them in the
Assembly and they reject him. But what is
not good enough for 100,000 Indians is quite
good for the whole State to put him as the
QGovernor there. The man who eannot en-
joy the confidence of his constituency is to
be impesed on the whole State of as big an
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arca of 50 million Indians, Here is a direct
mockery of the very spirit of the Constitu-
tion. It was in this sense that I tried to move
a4 censure motion against Mr. Chavan.

May I draw your attention to article 355
of the Constitution which says that it shall
be the duty of the Government of India to
ensure that the Government of every State is
cartied on in accordance with the spirit of
the Constitution ? Every opportunity was
taken by this Government to bring the Cons-
titution into contempt. The appointment
of the Governors of States is one such thing.
The latest example is provided by the
appointment by the Government of India of
the Governor of Bihar. I have nothing to
say against Mr, Nityanand Kanungo. We
saw his performance in this House. (Laughter)

SHRI A. K. SEN : Where is the question
of laughter ?

SHRI NATH PAI : I have all my sym-
pathy for him. It is a rare occasion, to have
Mr. A. K. Sen here. The Government,
obviously, knows it is in troubled waters
aod so he has been summoned from the
Supreme Court. He will be using his legal
acumen, and I will go into the constitutional
propriety later on.

Coming to this case of appointment of
the Government of Bihar, if I have any self-
respect, if I know I am not wanted, I will
not go there. If I know the Government
does not own me, I will not go there moyself,
1f the Bihar Government does not want me,
1 will not down grade myself and go there.
He wanted to know what was laughable,
1t is beyond contempt to go on like this.
Here is the heading from one of the national
dailies published in Delhi :

“*Kanungo, an unwise imposition on the
Bihar State Chicf Minister....”

We are told that there was a healthy conven-
tion evolved by the late Prime Minister,
Pandit Jawaharlal Nehru, i.e., he normally
consulted the Chief Ministers about the
appointment of Governors in their respec-
tive States. The truth was that even for
Pandit Jawaharlal Nehru, these provincial
straps of the Congress Party were too
strong dadas; he could not disregard them;
he sounded them but normally he appoint-
ed Governors whom they wanted. Now
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with®the change of Government what is
happening ? Mr. Chavan, very subtle in the
use of words, told us that there is consulta-
tion; and ‘consultation is consultation.” he
quipped in Parliament. When we asked
whether it was approval, he stopped short
there and took shelter behind his famous
thing, the smile. When we asked whether
this consultation meant approval, he just
said, im the last session when the issue was
raised, ‘consultation is consultation’. Now
what has happened in Bihar 7 I think be
will tell us this. Casually he mentioned to
the unwary Chief Minister, “What do you
think of Mr. Kanungo?" If I am asked of
my worst adversary, [ will say, ‘be is a good
man'; we do not run him down. Inadver-
tently Mr. Maha Maya Prasad Sinha said,
“He is a good man”., That was good
Mr. Maha Maya Prasad Sinha. It was
good enough for Mr. Chavan to take it es
his consent for the appointment of Mr.
Kanungo as the Governor of Bihar. If
somebody asks me, “What do you think of
Mr. Chavan 7", I will say, **He is a very good
man”, but that does not mean that I approve
him as the Home Minister. This is the way
in which the whole Constitution can be
brought into contempt. 1 want the Home
Minister momentarily to reflect, not to look
so morose as Mr. Sen wants him to be, to
ponder over what I am saying.

Mr. H. V. R. Iengar has written an article
in the Indian Express and two beautiful arti-
cles also appeared by a very distinguished
ex-Governor, Shri Sri Prakasa. They have
told us how the office which was meant to
be a symbol of the continuity of the Constitu-
tion, of certain authority though of mo
power, was brought down to the lowest
possible level by making it a matter of gett-
ing rid of unwanted politicians. I said,
defeated, discredited politicians, but I did
not talk of ope category. If you are a flop
in Parliament, you are pushed to some
State Cabinet. If you are an incenvenient
colleague in the Cabinet, the first opportu-
nity is taken to push you off to some State
Government. These are the catcgories :
defeated Congressmen, unwanted Congress-
men and inconvenient Congr Never
was the country given a chance of having a
proper Indian to go as a Governor of a
State. It was these people—unwanted, re-

jected and found inconvenient—who Were
foisted on the State Governments. . Shri
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Sri Prakasa told us his expericnce. Shri
Pattabi Sitaramaiah told us that often they
did not know what was happening in the
State Government; the highest function was
to go and declare open the maternity
homes and allied institutions. Often they
did not know that Ordinances were promul-
gated in their names. One of them con-
fessed in his memoirs that he read that an
Ordinance was promulgated, in the bpext
day’s paper; till then, the Governor in
whose name the administration was carried
on did not know. What is this process 7
It is only the Congress which did not care
for the Constitutional sanctity of the office
of the Governor and it is only today that they
want to use the office to suit their require-
ments and the needs of the ruling Party.
I have very strong quarrels when I come to
some of the aspects of the functioning of the
West Bengal Government, but let not the
political quarrels be mixed up with Constitu-
tional propriety, how we discharge our
duties. We cannot afford it. In the sanc-
tity of the Constitution, I think, we have a
common stake. Our Party quarrels must
not be mixed up with that. I do disagree
with many features, though my Party is
with that Government. I have said it in
Calcutta and I will say it here also; I will
not hesitate, But today to seek the power
as it is being sought, what is the Constitu-
tion? I will now come to one thing.
What is the oath that the Governor takes
when he becomes the Governor of a State ?
I would like Shri Y. B. Chavan's attention
to be drawn to it. The form of the oath
reads as follows. God forbid that I shall
ever have to take such an oath in this life,
but I may read this out; misaal ke taur par
kah rahaa hoom.

SHRI A. K. SEN : The form of his oath
is also similar.

SHRI NATH PAI : It reads as follows :

“I,......do swear in the name of God/
solemnly affirm that I will faithfully exe-
cute the office of Governor (or discharge
the functions of the Governor) of......
(name of the Staté). ... .. 2

Here, I want Shri A, K. Sen to ponder over
what I am going to read. This is from arti-
«le 159 of the Constitution of India. It
further reads :
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“....and will to the best of my ability
preserve, protect and defend the Constitu-
tion and the law and that T will devote
myself to the service and well-being of the
people (name of the State).”

The Governor pledges to protect and pre-
serve the Constitution of India and to devote
himself to the service and well-being of the
pebple of the State. Nowhere does he take
the oath that ‘I will serve the pariy at the
Centre’; that is not the oath of office; the
oath of office is that ‘I will serve the Consti-
tution®; the oath is not to serve the Congress,
but the oath is to serve the people of India
or the people of the State.

Every time the Centre interferes, what has
been happening 7 We saw it happening
recently. The whole tragedy began way
back. We had a recent demonstration of
it, we saw how even after the clear verdict
by the people of India, an appointee, who
was a political appointee, though in his owm
way a delightful person, behaved. Thave the

ex-Governor of Rajasthan, namely Babu

Sampurnanad in mind, with his many facels
like his love of astrology, for instance,
which is a delightful facet, when politicians
tend to become monolithic; and this is a
rich facet of a personality, just like many
other facets; we like many things in him
such as his love of Sanskrit ctc., but we did
not enjoy and like what he was doing in

Rajasthan. He behaved therc in a purely

partisan manner and President’s rule was
imposed on the State of Rajasthan.

SOME HON. MEMBERS : Shame |

SHRI NATH PAI: At that time, my
thought was that the Constitution should
be amended, and 1 think today the House
will give a better consideration to my sub-
mission. I had moved an amendment to
the Constitution at that time, and that bas
become very pertinent today. I said that no
Governor shall enter his office as Governor
unless his appointment is ratified by Parlia-
ment. I think the wisdom of that amend-
ment is now perhaps realised. I am very glad
that T am getting the full sanction of so
senior a Member like Shri Ranga. Now, I
suggest that Shri Y. B. Chavan should pon-
der over the wisdom of myamen dment, and
when eventually it comes up, he should come
forward and say, ‘Yes, Iagree inthe light
the experience of the past so many months’.
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Hereafter, in the changed political context
of India, it is imperative that a Governor
does mot act as an agent of a party. The
consultation must not be a mere formality
for the sake of coosultation. You, Mr.
Deputy-Speaker, know that on the occasion
of certain religious ceremonies, we are asked
to say ‘mama’, and we say ‘mama’ and then
the tulsiparra is left. This consultation
should not be like that but it should be
something much more significant and real.

SHRI ATAL BIHARI VAJPAYEE : It
is “‘mama’ or ‘Idam na mama’ 7

SHRI NATH PAI : I think this will do.
Now we shall have to say like Vishwamitra,
‘ldam na mama’.

1 would say that the process of consulta-
tion must be genuine. If it is not, then
what is going to happen 7 Bihar is already
threatening. If Shri Nityanand Kanungo
persists in going to Bihar—now, this should
not be regarded as heroic tenacity, as some-
times it may be interpreted; I would not like
to use the word that I have in my mind, but
1 think hon. Members can quite see what 1
would call such a quality in a man—if Shri
Nityananda Kanungo persists in going to
Bihar, then where is Shri Y. B. Chavan
landing Bihar ? That is what 1 would like
to ask. He who is concerned with up-
holding thc Constitution is fostering a
constitutional conflict in the State; the
Government of India will be guilty of creat-
ing a constitutional crisis in the State of
Bibar by imposing on the popularly chosen
Government a Governor who is not approv-
ed by it. The Government of India are in
duty-bound, as all of us, or in fact, more
80, the Government, to uphold the Constitu-
tion. We all took the oath to uphold the
Constitution when we became Members;
and Shri Y. B. Chavan also took it and fur-
ther in his oath of office administered to him
by the President, he reiterated the oath that
he would do everything in his power to
uphold the Constitution. Can he in all
consclence say when he imposes a Governor
unwanted by a State and creates an artificial
comstitutional crisis of the first magnitude
that he is carrying out his oath ? Will
that be the verdict of the people of Bihar,
and will that be the verdict of the people of
India ? I do not think that if we persist in
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this folly for party gains and political gains-
posterity is going to forgive us.

I want Shri Y. B. Chavan to retrace his
steps. This should not be called something
like determination. ‘A man of iron' does
not mean a man who persists in his folly
when folly has become abundantly clear.
I quite understand that he may now per-
suade himself to say that ‘I am acting in the
wider interests’, but it so happens that if a
person belongs for far too long to a party
and continues to be in office, he tends to
forget the distinction between party and
country. And somchow the interests of
the party magnify themselves into the inte-
rests of the country in the eyes of the politi-
cian, I want Mr. Chavan to call not the
party leader in him, but the patriot in him,
and see the harm likely to result from this
kind of persistence in wrong policies, T
even today suggest that nothing will be lost
by a magnanimous admission of mistake
and cancelling the appointment of Mr.
Nityananda Kanungo. It is never too late
o make amends for past mistakes, it requir-
es courage, it requires honesty, and it requires
I thiok......

AN HON. MEMBER : Why don’t you
show the courage in the State 7

SHRI NATH PAI : Normally [ should
like to give a reply, but I do not quite
understand what exactly he was mumbling,
but he did say something. If he says more
clearly, I will try to reply.

I now come to one sinister thing that is
happening, this new fashion in India, and
this nmew danger to our democracy, of
defections. 1 have no kind of illusion in
my mind and I have spoken publicly about
it, and T had made a sporting offer to the
Prime Minister when the defections first
became clear in Rajasthan. Ten MLAs
were signing the list of the Maharana and
also Mr. Sukhadia. I said : it should be
possible to identify these ten gentlemen; let
us identify them, take the initiative in mov-
ing a resolution in the Rajasthan Assembly
for expelling them from the Assembly and
hounding them out from public life. But
the Congress would not accept the offer,
because it was inconvenient for them.

But then, when the defections began the
other way round, suddenly we hear Mr.
Chavan and the Prime Minister talking of
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the necessity of evolving a code of conduct,
that defections are dangerous. All these 20
years the Congress practised this pernici-
ous, sinister practice of inducing defections
in other political parties, They never
thought of the ultimate danger to the body
politic of India. (Interruptions)

My party was a victim, I know it, so I
have the guts to say it and to condemn it
also. It gains all the force because I know
there have been defections from my party
too.

In a country where the integrity of the
politician becomes a marketable commodity,
to be sold and purchased, liberty itself
comes to be in jeopardy and in danger.
This is precisely what is happening. I be-
long to one party, I am to be made a Minis-
ter tho next day, and for that I sell my party.
The Congress adopted this pernicious and
sinister practice, and a whole lot of others
are doing it today. The Congress is bein_g
given a taste of its own medicine which it
practised on the country and other political
parties for the past 20 years, without for a
minute thinking that this is a dangerous
double-edged weapon, some time someb?dy
may turn round and use that weapon against
us, Tn their halcyon days, in their days c_»f
triumph, it never occurred to them that this
is a dangerous weapon, that it is a Basma-
sura who might touch their own head. Now
the Basmasura is touching their bead. We
are all in danger, we know it.

As Mr. Santhanam says, what arc the
duties of the Governor ? The Prime Minis-
tec at the meeting said that a Governor
should be a friend, a guide and aphiloeoph_cr.
Whose friend, whose guide and whose philo-
sopher ? Had there been an iota of philo-
sophy, then they would have reminded them-
selves of the mandate of the sloka :

Sy sereafaamL,

oY fawdfaoi

Ll LR R ENIEIL

AT TTEEAT |
in the end to retire and contemplate, and to
reflect and to see how the world is going.
These gentlemen are not the gentlemen
made of that stuff as the Raghs Vamsa

describes, Till defeat or death romoves
them, they are determined to cling to office
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To call these gentlemen philosophers I
think is a misnomer for the word. Friends
they are, but of whom, not of the people,
but of the Ministers at the Centre. And
whom do they guide ? They either misguide
the Central Government by making wrong
reports or misguide the people of the State
by nmisinterpreting the Constitution.
So, the Prime Minister's description of be-
ing a “guide, friend and philosopher™ is, I
think, totally misfitting here.

Mr, Santhanam raised, therefore in this
connection a pertinent point. Before I
quote an eloquent man like him, I should
like to say this; I do not know why the
Home Ministry always make it a practice
of rejecting the sound and sober advice
given by the existing Law Minister and is
always making a preference for the ex-Law
Minister's advice in these matiers, Mr.
Pathak, the present Governor of Mysore,
tells them that the Governor has an abso-
lute right to dismiss a Ministry and to sum-
mon the Assembly and promptly the Minis-
ter seizes it | But I think that your scholar
friend there and his Ministry had a different
opinion. Some people have given a drama-
tic review that till 2,15, the Law Ministry
was insisting that the Governor is bound to
by the advice of the Council of Ministers,
and the discretion of the Governor is a limit-
ed one, well defined in the Constitution and
beyond that there is no discretion.

Now, at this stage, before quoting the legal
authority, I would refer very quickly to what
was said by the Supreme Court on this sub-
ject-matter, It said :

“The only instances of this required by
the Constitution to be exercised by a
Governor in his discretion are the powers
of the Governor of Assam, under paras
9 to 18, of the Sixth Schedule. Except
the discretion of the Governor appointed
to be the Administrator of a Union terri-
tory under article 239(2), there is no other
matter in respect of which a Governor may
under the Constitution act in his own dis-
cretion.”

The matters where the discretion of the

Governor is exercisable are clearly defined,
and beyond that, there is no discretion.
I would then like to draw Mr. Chavan’s
attention to the Supreme Court cases, in
this connection. The most important case
.about this has been given by Mr. Seervai in
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his monumental book. I have no time to
read from the judgment of the Supreme
Court, but I shall just refer to it. This is
the case in Rai Sahib Rau Saway Kapur
versus the State of Punjab. I would [ike to
draw the Minister’s attention to the pro-
nouncement of the highest court in the land
on this subject : that the discretion isl imited,
well defined, in and found in the Constitu-
tion. Beyond that, there is no discretion
vested in the Governor.

We take the powers about the summoning

or dissolving the Government. The whole
frame of the Constitution of India is the
supremacy of the will of the people : that
the will of the people will triumph in this
country and that the will of the people
shall not be defeated by the executive :
that the executive shall be answerable and
responsible to and removable by the legisla-
ture which represents the will of the people.
‘We are now saeing that in West Bengal, the
Governor thinks that the ruling United
Front has lost its majority. And what does
be do? He therefore thinks that he is
justified in ordering the Chief Minister to
call & meeting. Here, 1 must make a dis-
tinction. In the first place, the essence of
democracy lies in the fact that the chief
Minister, claiming popular support, should
pever hesitate to call the Assembly.

He should go and take the verdict and
that verdict should prevail. But—

AN HON. MEMBER : Hcar, hear.
{Interruption)

SHRI NATH PAI : I think it was a pre-
mature applause. But it is not part of the
functions of a Governor to order a Chief
Minister to summon the Assembly. In the
first place, 1 will quote for my learned friend
there. This is from Godfrey Phillips'
Constitutional Law.

“The King cannot exercise his pre-
rogative of dissolution without the advice
of his Ministers. ...He can only dismiss
his Ministers though dismissal will only be
justified under modern conditions.”

He can only dismiss his Ministers and the
dismissal will only be justified under certain
condifions, and so on.

Now, take another case here. The King
by convention is bound te accept the advice
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of the Prime Minister since the alternative
is to dismiss him and with him all his minis-
terial colleagues, a step which would in-
evitably involve the King in political contro-
versy. Pandit Jawaharlal Nehru said in
the Constituent Assembly that the Govern-
ors and the Presidents should not be party
politicians. But what is precisely being
done by the Home Ministry of the Govern-
ment of India is, they are dragging the
Governors who are constitutional heads
into the squabbles of parties and partisan
politics in these two States.

Mr. Deputy-Speaker, I am continuing,
and I will be soon making a beginning of the

“end of my submissions. I will now quote

from Keith : Ridge’s Constitutional Law of
England :

“But the weight of authority as voiced
even in 1958 by Lord Aberdeen is wholly
against the power to refuse one dissolu-
tion to 2 Ministry.”

Whether it is dissolution or summoning, the
weight of authority is that of the popular
ministry. Their advice shall prevail.
Then, this is what Geoffrey Marshall says.
This is very important for Mr. Chawan.
I know the Home Ministry has prepared

- copious notes. They have a selective method

of giving him notes. They are dangerous
notes. Let him try to get my notes. I had
to deny myself the pleasure of attending the
birthday party of my dear friend,Piloo Mody,
50 that I can prepare my notes. I went
without dinner. We have to todl all the
night and come with the notes. This is
what Geoffrey Marshall says :

“In the UK, no monarch has refused a
dissolution when requested by the Prime
Minister or forced one against the advice,
nor has the Government been dismissed,
since Queen Victoria came to the throse.”

That was more than a century ago. This is
the weight of the authority of the Council
of Ministers. So, let not the office of the
Governor be used for satisfying the unsatis-
fied ambitions of defeated, discredited politi-
cians. The mistake in Bihar must be recti-
fied without any further delay, Now Iam
coming to the mistake in Bengal :

16-32 hrs,
[Mr SeEAxER in the Chair]

Sir, before you took the Chair, I was about
to submit an article in which a very cogent
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pleas has been made by a veteran statesman
of the country, Mr. K. Santhanam. He
says :

“It is entirely wrong to think that it is
the duty of the Governor to take note of
the increase or decrease in party strength
from day to day. Once he has formed
the ministry, it is for the State Assembly
to decide whether or not it should conti-
nue in office. Neither law nor conven-
tion prohibits a Cabinet having only mino-
rity support from conducting the Govern-
ment so long as the Assembly does not
record its disapproval by a no confidence
motion or rejection of the Budget Bill.”

The law is clear. The convention is very
clear. The practice is very clear. What is
not clear is the ambition of the Centre.
If they do not get the people to support
them, they are trying to rule the State
through the agency of the Governor. I
want to warn the Home Minister against
the practice. Let us remember that the
States are not colonies of India. They are
equal partners in the conception of the fede-
ral structure of the country. No State
shall be ruled as if it is a colony of New
Delhi. Every part of India is an equal
partners and this shall not be interfered with
or endangered by any one.

How is the Governor to be advised ?
Under article 160, rules could have been
framed. Under the British dispensation,
there used to be the instrument of instruc-
tion and a Governor before he took office,
was given this instrument of instruction.
Dr. Rau, when he was drafting the Constitu-
tion had suggested it. But now what
bhappens 7 The instructions to be given to
a Governor depend on the convenience,
wisdom or lack of it of the man who
happens to be the Home Minister of India.
It becomes a variable thing according to his
whims or political preferences. Shall we
submit such an important constitutional
office as the Gover t to such changi
political preferences of the man in authority
in Delhi 7 Is the office permanent or not?
I think this is a very vital link in the whole
structure of the grand edifice of the Constitu-
tion. If it is to be made subordinate to the
requirements and the political preferences
of the party in power, not only one pillar
will be in jeopardy, but the whole grand
edifice will begin to crumble. This will
L78LSS (C.P.)/67—11
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bring into ridicule the whole concept of
parliamentary democracy, which is germane
to our whole concept of Parliamentary
Constitution which we have given to our-
selves.

There is a delightful little article on this
subject by the former auditor General of
India, Mr. Ashok Chanda. He says that the
Governor is not authorised, is not empower-
ed, does not have the competence to.do it,
under our Constitution.

I would like, in this context, to refer to
a brief note issued by Shri N. C. Chatterjee,
an eminent jurist whom we have in Parlia-
ment. He has drawn attention to article
189 of the Constitution. The law is very
clear. I want Shri Chavan to read the
relevant part of article 189. The fate of a
government shall not be decided in the
gubernatorial palace which is the resting
place for retired politicians but on the floor’
of the Assembly of the State. I am not
in favour of any Chief Minister who will
avoid facing the Assembly. I am more
against & Governor who will be issuing man-
dates to a Chief Minister. The law is very
clear on this.

What happens if the whole fabric of law,
the whole Constitution goes into contempt?
Then there is article 356. Let the Governor
then make a report to the President that the
Constitution has broken down in his State.
Then let the President of India issuc a
Proclamation of emergency and then let the
Government of any State be dismissed. It
is totally a different state from the state to-
day being contemplated. There is such an
amount of confusion in the thinking of
Government that it began with Rajasthan
and now dangerously it is tottering on the

[ verge of precipice in Patna and in Calcutta.

Before I conclude I want to make this
plea once again to my friend, Shri Chavan,
and also the Prime Minister, now that she
has been good enough to come and listen to
this important debate. I have my political
differences. 1 never hide them. Those with
whom 1 have, they are there. Whether
anybody meets me at my residence or in the
Parliament or in public, they are there. I
do not have two standards as some are in the
habit of having. Having said that, let me
try once again to emphasise what is at stake.
What is at stake is the very fabric of the
Constitution of India. It is a very delicate
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thing that we have inherited. Let us not
be guided by the temporary gains which our
respective parties may make. If the price
is weakening the strong fabric of the Consti-
tution, if the price is to be paid in breaking
the main concept of democracy, no party
gain should persuadeus to follow that dange-
rous path. I hope Shri Chavan will try to see
what is at stake. Allow the governments
to prevail till the people there through the
Assembly pass their verdict—be it the Gov-
emmment of Haryana, the Government of
Punjab or the Government of Kashmir,

1 would have iiked to say something about
what is happening in Kashmir. 1 see dou-
ble standards of the Government func-
tioning. What happens there is totally
different, Nobody can interfere because the
Government happens to be cf a perty which
is the same as at the Centre. Therefore,
danger to the security of the country, to the
daw and crder and Constituticn in Kashmir
<annot be made by the Gcvernor any

matter for reference to the President of
india,

1, therefore, submit, let not different
standards prevail—one in Rajesthen, one in
Bengal, one in Kashmir, one in Maharash-
tra and one in Bihar. Stenderds to be
applied will have to be vrifom because
in the uniformity of standards we give new
strength to the Constituticn, I am not
concerned about the fate of Shri Mzhamaya
Prasad or Shri Ajoy Mukherjee. 1am con-
cerned with the continuance of de tic
values and the Constituticn. These are
our greatest heritages. Let net anybody
light-heartedly tamper with these two
‘heritages.

MR. SPEAKER : We have slready decid-
ed that we will sit for four hours on this
moticn. Tomorrow Privete  Members®
Business will come up and therefore we have
only cne hour for this, If you agree we
may sit today up to 7.00 and heve one hour
more tomorrow, The Mover has already
spoken, Others may have 10 to 15 minutes
each, Woe will proceed calling one frcm this
side, one from that side and sc cn. Let us
stick to this time of four hewrs for this
motion. Now, the motion is before the
House.
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SHRI M. R. MASANI (Rajkot) : Sir, I
beg to move :

That in the motion,—

omit *‘as exemplified by current develop-
ments in Bihar and West Bengal™,
()]
SHRI N. C. CHATTERJEE (Burdwan) :
1 beg to move, that at the end of the motion,
the following be added, namely :—

“and urges the Government to direct
that the Governor should act according to
the advice of the Ministry with regard to
the calling of the next Session of the West
Bengal Legislative Assembly.” (2)

SHRI BADRUDDUJA (Murshidabad) :
I 'beg to move :

“That at the end of the motion, the follow-
ing be added, namely :(—

“and requests the Government to direct
the Governor to act according to the ad-
vice of the West Bengal Cabinet in the
matter of calling next Session of the West
Bengal Assembly, which will be in keeping
with the constitutiohal provisions and also
help harvest and procurement operations
in West Bengal,” (3)

SHRI A. K. SEN (Calcutta-North-West) :
Mr, Speaker, Sir, having heard Shri NathPai
with all his eloguence, with which he always
approaches his problem, znd the amend-
ments which have been mcwved, it beczme
clear to me, and I am quite sure it beceme
clear to many of us, that the whole object
of the Resolution which has been moved
and the amendments appears to be to com-
pel the Governors of Bihar and West Bengal
not to czll the respective Asscmblies because
the advice of the Ministrics there to the
Governors has been, if newspeper reports
are correct, that the Assembly should not be
called immediately. .. .(interruptions). We
have listened with very grest p: lience to the
other side and we expect the scme courtesy
from the other side.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Do not distort things,

SHRI A. K. SEN : We heve not distorted
it and we are not in the hobit of distorting
things. He is a new Member. He ought
to know that much.

MR. SPEAKER : Will you all kindly re-
sume your seats 7
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SHRI JYOTIRMOY BASU : What is
this “‘new Member” business which Shri
Sen has been talking about ?

MR. SPEAKER : May I request hon.
Members on both sides to resume theirseats ?
They have heard the speech of Shri Nath
Pai with pin-drop silence. So, 1 would
request Shri Jyotirmey Basu and others in
the opposition to hear the other side with
rapt attention. Otherwise, it will be diffi-
cult. They may not agree with what he
says; all the same, he has a right to say what
be feels.

SHRI JYOTIRMOY BASU : I said “do
not distort” and he replied *‘you are a new
Member®”. Therefore, should I enjoy less
privileges than him ?....(interruptions)

MR. SPEAKER : I would appeal to
members on both sides not to disturb when
others are speaking. Otherwise, the same
fate will fall on them when they are speak-
.ing. Now, Shri Sen.

SHRI A. K. SEN : The Resolution reads:

“‘That this House disapproves of the
action of the Central Government in
using the institution of the Governors of
‘States not as instrument for proper func-
tioning of the Constitution but a agent
of the party in power at the Centre, as
exemplified by current developments in
Bihar and West Bengal.”

It starts with the premise for which there
was no effort to prove it. It says that the
-Centre has been using the Governors in
these two States as agents of the party in
power. [ wish to this was added the case of
Haryana, which is a disgusting example
which shocks everyone who believes in the
Constitution and its working. Whenever
there is a defection there the Governor, on
the advice of the Ministry, has been appoint-
ing that defector as a Minister. I should
have imagined that a word of criticism
‘would have been forthcoming about this
from those wha loudly profess their loyalty
to the Constitution, . . .(interruptions) It is
-quite clear that the hon. Members on the
other side are not at all keen on hearing this
side, while they are praising the Constitution
and its working,

Now, let us take these two cases and let
us sé¢ how far my hon. friend, Mr. Nath
Pai, has been able to make good his case.
‘He says that the Centre has been using the
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Governors not, as institutions, for the cons-
titutional working of the Governments there,
He read out the oath which every Governor
has to take, a very noble oath. Similar
oaths are taken by all of us, as Members of
Parliament and as Members of the Legisla-
tures. I wish that some of his colleagues
who are parties to the United Front Govern-
ment remember the noble words of the oath
which they have taken, namely, to uphold
the Constitution because many of them,
outside the Assembly, openly proclaim that
under this Constitution, no democracy is
possible and I find many of them, the other
day, have been openly advocating the Chinese
corps - . .+ .

SHRI JYOTIRMOY BASU : All this is
not relevant.

SHRI UMANATH (Pudukkottai) :
Don't bring in cock and bull stories + + »
(Interruptions)

SHRI A. K. SEN : I know it pinches,

SHRI UMANATH : No pinching; my
shoes are new.

SHRI A. K. SEN : Icome from a city
where the other day the portraits of Mao
Tse-tung were being openly paraded in the
streets . . . . (Imterruptions)

SHRI JYOTIRMOY BASU : All this is
not relevant.

SHRI A. K. SEN : We are told that the
Government there sits quiet at the sight of
defamation of the Constitution and its open
revolt against the Constitution; it sits quietly
with these 14 units of curious amalgam and
cannot move a finger, and its Chief Minister
says that he is ashamed that he is a party to
a conglomeration of people, some of whem'
are openly the supporters of the Chinese
corps. And the Governor is being asked to
follow their advice. If the Constituticn is
to be preferred, it is to be preferred, If the
Assembly is to be called to test the strength
of the majority, the Assembly is to be called
even if the Government which represents a
minority opposes such a calling of the
Assembly. In the case of Madhya Pradesh,
1 was the man who opposed that the Govern-
or should act on the advice of the Chief
Minister because I said the Chief Minister™s
advice was binding so long as it represented
the majority.” But when he loses the majo-
rity, the Constitution does not give him
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any authority to advise the Governor. If I
know anything of the Constitution, the Chief
Minister is there because he happens to be
the leader of the majority party. . . .(Interrup-
tions). 1am not going to match my learned
friends there with their voice. It is clear on
all authority that the head of the State is
bound by the advice either of the Prime
Minister or of the Chief Minister because
he reflects the majority. But the moment
he does not reflect the majority, the Consti-
tution commands him to obey the mandate
of the majority and not of the minority
whose spokesman the Chief Minister for the
time being is.

MNow, as I was saying, English authority
is out of place in this context and even if
English authorities are to be cited, I shall
cite them myself in their proper context.
English authorities are unnecesssary to judge
a situation where there are no parallel parties
of almost equal strength, where there are 14
small groups who have come to coalesce
with one another to form a majority, a for-
tuitous majority—a shift in sand will des-
troy that majority. It appears that the
changmg of sides has resulted in a completely
different complexion as it happened in
France before De Gaulle came to power,
but the Assembly was never dissolved mor
was the advice of the Prime Minister sought
in such a case, when the conglameration lost
its complexion. In these two States, from
Jan Sangh to Left Communists—a wonder-
ful combination of groups—have formed a
majority Government. If some of them
defect, it is still 1o be urged that the Govern-
or must obey the advice of the Chief Minister
and will not call the Assembly to test whether
the Chief Minister has still the majority or
not . . (Interruptions) 1 know it has been
possible for the Government of Bihar to
continue so long because they had a very
obliging Governor. He obliged his collea-
gues in the Assembly. We have no quarrel
with that ; we would not call him by all sorts
of names or laugh at him; he was one of us
the other day. When the next Governor
comes fear strikes at the very breast of those
who have been running a minority Govern-
ment that this Governor may not be as
obliging as the other and may call the
Assembly to test the strength of this vast and
rather uncertain and unpermanent congla-
meration of groups, and the fear expresses
itself by calling the Governor by all sort of
names . - - (Interruptions)
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AN HON. MEMBER : Who called 7

SHRI A. K. SEN : When the name “Mr,
Kanungo’ was uttered, at once it was greeted
with laughter.

SHRI S. M. BANERJEE
incompetent man.

: The most

SHRI A. K. SEN : He is much more
competent than you, Mr. Banerjee . .
(Imterruptions) According to the Constitu-
tion by which we are governed, the President
does not judge the competency of the
Governor from the stray utterances of a few
Members here on the Opposition.

SHRI S. M. BANERJEE : I am not
defending the corrupt ex-Ministers of Bihar;:
you are defending them.

SHRI A. K. SEN : In West Bengal, what
happened 7

SHRI S. M. BANERJEE : Let him speak
in Calcutta like this.

SHRI A. K. SEN : What has happened
in West Bengal 7 On the Lst of September
this year, the Leader of the United Front,
which consists of about 14 small groups out
of which two are of a bigger dimension,
namely, the Communist Party of India and
the Communist Party (Marxists)—the dif-
ferences between them need not be elaborat~
ed here, but in size they are larger than the
other groyps—was going to resign. It is
now a matter of public knowledge that the
chief reason behind his decision to resign
was that some of his colleagues did not
appear to him to represent Parties, He
really believed in nationalism or in the
Constitution. And he said it openly that
many of them open]y pledged their loyalies
to China . . .

SOME HON. MEMBERS
shame.

SHRI A. K. SEN : Though he is against
us, we have respect for him. He said that
his forty years of service to the country and
his sense of patriotism revolted against
this.  But, for good or for evil, his col-
leagues ultiately prevailed upon him not
10 Tesign.

SHRI JYOTIRMOY BASU : That was
why the statement was drafted in Delhi.

SHRI A. K. SEN : The Congress is blam-
ed for sticking to the gaddi. But in Wesk

Shame,



817  Governors of

‘Bengal we have a wonderful sight of every-
-one sticking to the gaddi. They take deci-
'sions in Cabinet, but each one goes out and
‘each Minister goes out and speaks against
the other, and we have the phenomenon of
~one colleague blaming the other and calling
the other all sorts of names. Wonderful
-collective responsibility ! And when they
are told ‘If you cannot subscribe to this
~collective decision of yours, please leave’,
they say ‘We shall only leave when we are
‘kicked out; before we are kicked out, we
shall never leave the gaddi’, and they say
that ‘Even if we are dismissed, we shall go
to the Writers Building and offer hunger-
strike until the Governor kicks us out,
"The lure of the government, the lure of the
gaddi appears to be tempting even to the
-Marxists these days.

The position today is that one of their
‘semior colleagues, the Food Minister, is be-
ing called all sorts of mames; that old gentle-
man might be against us; he may have
fought the elections against the Congress;
he was a member and a leader of the Praja
- Socialist Party for a long time, and he had
left the Congress, but yet Congressmen
‘never called him all sorted of names as his
‘own colleagues are calling him such as
‘agents of this one or brokers of the other and

- :50 da. The terminology and the dictionary
of the Marxists are so rich that I do not want
to compete,with them in inventing words of
abuse. But all the words of abuse which
can be invented by human ingenuity were
showered on this old gentleman, Dr. Prafulla
Chandra Ghosh. And he still remained a
member. Why 7 Because it was a collec-
tive decision. That collective decision of
the Cabinet was being challenged by his
own colleagues outside and one of the col-
leagues went out of the Writers Building and
called upon the people to agitate and to offer
satyagraha for 24 hours or 48 hours’ hartal.
And against what 7 It was a Government
«alling hartal against itself. A wonderfu]
.sight ! And now, on top of it, when the
.eXistence of that gentleman in this Govern-
ment....

MR SPEAKER : The hon. Member
-should try to conclude now.

SHRI A. K. SEN : I hope you will re-
-member the interruptions that I have been
.going through,
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MR. SPEAKER : That is why I am giving
him some more time. He should try to
wind up his speech now.

SHRI A. K. SEN : When through all this
crisis, this old gentleman found it impossible
to live together with that vast complex of
gathering, he resigned. Of course, he is so
much abused today that I have more sym-
pathy for him than anything else. But
what happened 7 Along with him resigned
17 others and more possibly have resigned
or are going to resign. The Chief Minister
says ‘I do not believe that they have signed
recently; the signatures are of August or
September; I want proof of that’. The
Governor says ‘Very well, let me test it.’
and, therefore, he sees each and everydne.
Is that unconstitutional ?

SHRI JYOTIRMOY BASU : Very much.

SHRI A. K. SEN : If he wants to test
whether the Chief Minister of the amalgam
of 14 curious groups.. ...

SHRI NATH PAI : But why this parading
of the MLAs like beauty competitors ?

SHRI A. K. SEN : They are more than
beauty competitors. When the Governor
tries to test the weracity of the signatures
and he calls them, he is being abused. My
hon. friend says that he is parading them.
I would submit that he is not parading them.
He is calling them because the Chief Minis-
ter did not believe the signatures of the very
people who had been his supporters a few
days back. When he calls them and he
tests their veracity and he finds that what
they had written was true, the Chief Minister
says, ‘Let me consult my colleagues whether
the Assembly should be called immediately
or not, because the period of six moaths
will expire only in February'. Therefore,
they can run until February, without call-
ing the Assembly, and in the meantime the
interim budget, for the first time in our
country, is being passed by an Ordinance.
I remember the Opposition here howling
at the Congress if ever a supplementary
budget was passed by an Ordinance.
remember that when I was a Minister, we
gave the opinion that no Demands should
be passed by an Ordinance. That
no taxation should be passed by ordi-
nance in the case of Orissa. I remember we
said that on the floor of the House and
Pandit Nehru was then the leader of the
party, and he said on the floor of the House
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that so long as he was here no taxation
would be passed by ordinance. But be-
cause they will not call the Assembly the
ordinance has to be resorted to to levy taxa-
tion, because the State has been rendered
absolutely bankrupt by waste and by useless
spending.

17 brs.

‘When the Governor says “‘Please call the
Assembly”, he says “let me consult.”
He goes and consults, and the reply is:
“We are so busy with our procurement
programme that we cannot call the Assem-
bly now.” Will you take from me tbe illus-
trations of their busy activity which prevent
them from calling the Assembly ? They
go from maidan to maidanp, from village to
village, from house to house, shouting slo-
gens against the Congress and the Central
Government, and saying “We shall bathe
the City of Calcutta with blood.”™ (Interrup-
tions). All of you have said that.

I come from the City of Calcutta. I
have represented the greater part of that
city for all these years. I challenge. Let
them try a blood-bath in the City of Cal-
cutta, (Interruptions)

Let it be recorded that they are going to
do it.

SHRI UMANATH : You brought in the .
military on 2nd October for a blood path.

You are responsible. You are talking of a
blood bath.

SHRI A. K. SEN : So, the Constitution
is to be soaked with the blood of the in-
nocenent people of Calcutta, so that a mino-
rity party may continue to function.

SHRI JYOTIRMOY BASU (Diamond]
Harbour) : Go and say it in Calcutta.

SHRI A. K. SEN : I go every time, and 1]
face them, and when I face them, they melt
away.

MR. SPEAKER : You have taken 20
minutes.

SHRI A. K. SEN : In the High Court,
a Full Bench was deciding upon the legality
of the order of the Government of West
Bengal by which they said the police and the
magistrates should not move their fingers if
the industries are gheraced. That was the
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circular and it was being challenged. 1 was
one of the counsel who appeared for one of
the factories which was seized upon by these
workers. 1read out the very oath which the
Ministers had taken of loyalty to the Consti-
tution, and I reminded the Judges that
these Ministers have been traitorous to the
Constitution itself. Then, as I was going
out of the court, there were a few bunches of
about 200 or 300 workers assembled there,
they shouted slogans at me in the verandah
and insulting remarks were hurled at me. I
said nothing until I concluded my argument
for two days. Attheend of it I told the
Judges that these people thought that we
would be deterred in our duty of appearing
before you to test the legality of the execu-
tive's action, which we shall always do with
all hazards and for ever. That is what X
said, and the next day, the high court was
gheraoed. That is the Constitution in West
Bengal. These 300 people came and it is on
record in the judgment of the Chief Justice
himself. They said, “Down with the Cons-
titution.” *“Down with the Constitution”,
they said. “Down with the High Court,™
they said. The judges said one of the noblest
things which will uphold oyr Constitution..
The Chief Justice said that if the judges

could not face the tyranny of the mob as.
they have to face the tyranny of an individual’
tyrant, then the judges will forfeit the confi-
dence which the public repose in them.

Therefore, it is the rule of the mob which

has taken the place of the comstitution in
West Bengal today. And it is the Congress™
responsibility to see that the Constitutionak
working in that State is restored and that the

majority—whoever be the majority, I do not
care—constitutes the government, because,
when in Madhya Pradesh the Congress lost
its majority, 1 myself had written a memo-

randum to the Prime Minister, signed by
Mrs. Kripalani here and six other Congress
Members saying that the Chief Minister mo
longer has the majority behind him and the
Gevernor is not bound to take his advice..
That is what I said. (Imterryprion).

MR. SPEAKER : May I point out that
the Congress party is ‘prepared to give up+
some of its time and they want him to con-
tinue, in the place of ope or two other
Members. Therefore, 1 have allowed him.
to speak.

SHRI A. K. SEN : I wish the same spirit:
was exhibited by those who sing the praise:
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fm‘ our Constitution, on that side, by say-
ing that we shall see that the majority parties
in West Bengal and in Bihar are allowed to
rule and not the Chief Ministers who mas-
querade as Chief Ministers without having
the majority behind them. It is crystal
clear today: let all bypocrisy be forgotten
for the moment and let us be clear to our-
selves, to our conscience, and let us at Jeast
acknowledge that factually today, both in
Bibar and in West Bengal, the Ministries
bhawe lost their majority.

In Bihar, they have been [running to the
Government House every day, saying that
these are the members who are in a majority,
but the old Governor stuck to the words of
Constitution. He said, “I shall listen to
the Chief Minpister"—the Chief Minister
representing 8 minority. These are contra-
diction in terms : there is no Chief Minister
representing a minority.

AN HON. MEMBER : What about
Rajasthan ?

SHRI A. K. SEN : It is the same : I said
the same thing there. You will remember
that on the floor of the House I said that if
the Governor found that in Rajasthan the
Chief Minister had not the majority, he
should call upon the leader of the majority
and make him the Chief Minister. I said
80 here.

st ofa e (T0) : o T A
w#t fFam

SHRI A. K. SEN : That is a different
matter. (Interruption) Now, therefore,
if I may say so, the Centre has been accused
by the pecple in both the States of timidity
and hesitancy. This has been the accusa-
tion hurled against the Prime Minister and
the Home Minister from these two States :
that they have been too hesitant and too
timid to restore the constitutional democracy
in these two States. And if the Chief
Ministers in these two States refuse to call
the Assemblies, then the only fate which
should overcome them is dismissal. (Inter-
ruption). The reports are that the Gover-
nor of West Bengal called upon the Chief
Minister to call the Assembly by the 23rd
‘November. Mo answer has come in up till
now.

AN HON. MEMBER : What about
Bihar ?
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SHRI JYOTIRMOY BASU : What is the
Governor's authority 7

SHRI A. K. SEN : He has every autho-
rity under the Constitution. (Inferruption)

MR. SPEAKER : Order, order. The
other Members can have a chance to speak.
They can reply to him when they speak.
But this is not the way.

st T et (veAT) oW
e i aAfer qad §? s@
g g & | (Interruption)

MR. SPEAKER : They will have the
chance to speak; Shri Umanath will have a
chance to speak; Shri Banerjec will also
speak. Eeverybody will bave the freedom
to speak here, but then, if this is the way they
begin to interrupt, I think it will be a danger-
ous thing. I have been seeing Shri Rama-
vatar Shastri interrupting from the very
beginning. Order, order. I find that
Mr. Shastri is disturbing the proceedings
every minute. It is not proper. Mr.
Umanath, Mr. Ramamurti and all of you
will have a chance. Freedom of speech
should not be disturbed at least on the
floor of this House.

SHRI A. K. SEN : It may be the inter-
pretation of some of the Constitution, that
every member of the opposition has to be
disturbed and vice versa. But we believe in
that type of Constitution where every man
is allowed to be heard and decisions are
arrived at by a free majority vote. That is
the lesson of democracy and the Constitu-
tion. If those who try to thwart it find that
the Governor.is an impediment, they accuse
the Governor. The fault of the Governors
in these two States is this. One Governor
has pot assumed office, but it is apprehend-
ed that he may demand the calling of the
Assembly very soon. In the other case,
the Governor asked the Chief Minister to
call the Assembly. That is the only Constl-
tutional thing possible. But he bas done
the worst crime in calling the Chiel Minis-
ter to convene the Assembly. Where
according to the Governor, the Chief Minis-
ter does not represent a majority, it is not
only his power, but his duty to ignore his
advice and call upon the party which has a
majority to form the Government. That
has been the lesson everywhere, If the party
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which is called upon to form the Govern-
ment does not have a majority, it will be
voted out of power. If there is no other
party with a majority to form a Govern-
ment, then automatically the Assembly will
have. to be dissolved and President’s rule
will have to be imposed. We had it in
Kerala and in Orissa. (Interruptions).

~SHRI E. K. NAYANAR (Palghat) :
As Eaw Minister you advised the Kerala
Governor not to call the Assembly. (Inter-
ruptions).

SHRI A. K. SEN : These friends are not
anxious to hear and they are interrupting.
This will have no effect whatsoever either on
us or on posterity.

No instance has been cited about these
two Governors having contravened any
article of the Constitution. On the con-
trary, the facts are so glaring that the
Governors have been too patient with a
minority Government.

. SHRI S. M. BANERJEE : He is repeat-
ing too much.

SHRI A. K. SEN : It ha (o be repeated
every second. Mr. Nath Pai has said that
the supremacy of the pecple and the will of
the people is the last determinant. There
cannot be any quarrel about that. But
is this the way to test the supremacy or will
of the people by not calling the Assembly?
It is all right to pay our devotion to the will
of the people, but it is another thing to pre-
vent the will of the people from being ex-
pressed on the floor of the Assembly. Mr.
Nath Pai and all of them are not allowing
them to express themselves on the floor of
the Assembly. He says it can only be done
by a no-confidence motion. How can a
no-confidence motion be passed if the Assem-
bly is not called ?

‘Therefore, Sir, 1 have no doubt that this
House will reject this motion as not only

* premature, not only unfounded but as
having been moved with a purpose, namely,
“ to buttress the continuance of two minority
governments which have been functioning
far too long.

SHRI N. DANDEKER (Jamnagar) :
Mr. Speaker, Sir, the motion as it stands is
one which we are unable to support because
it i¢ perfectly obvious from the speech of
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Shri Nath Pai as well as from the demons-
trations. . . .(Interruptions). Sir, 1 was say-
ing that we are unable to support the motion
in the form in which it has been submitted
by Shri Nath Pai for the simple reason, as
is clear from the speech made by Shri Nath
Pai and the interruptions which Shri Sen’s
speech encountered, that this motion is real-
ly meant as a cloak for demanding the conti-
nuance of the kind of situation that has been
prevailing in Bengal. Therefore, in order

‘to isolate the constitutional issues involved,

my hon. friend, Shri Masani has tabled an
amendment for the deletion of the words
appearing at the end of the motion, namely :
“‘as exemplified by current developments in
Bihar and West Bengal™. I, therefore, pro-
pose, in the short time at my disposal, in the
first place, to deal with the motion as it has
been put by Shri Nath Pai and, secondly,
as it will be, were our amendment accepted.

In so far as the motion as it stands, in-
cluding the words “as exemplified by current
developments in Bihar and West Bengal”,
is concerned, I submit, it is not defensible in
the terms in which it has been put. I will
first take the case of Bihar where the only
question was whether the State Govern-
ment was or was not consulted in regard to
the appointment of the Governor. Here,
1 am afraid, the facts are not very clear, but
in so far as they are known it would seem that
the President rather cavalierly dismissed the
opinion of the Chief Minister of Bihar, by
offering only one name and rejecting the
comment that was made by the Chief Minis-
ter of Bihar in regard to that gentleman.
I suggest the Constitutional provisions are
quite clear. On the one hand, it is exclu-
sively within the power of the President, in
the exercise of his discretion, to appoint
a Governor. While that is the provision
of the article, I suggest there are also
constitutional proprieties to be observed,
but nothing else. They require that there
must be a genuine attempt to ascertain the
wishes of the State Government; to consult
them, but not to allow them a veto. In
other words, what is involved is an accom-
modating consultation by the President with
the Government of the State concerned
with a view to giving them considerable
latitude and choice. But the ultimate
decision has got to be that of the President
and there can be no veto, so far as the State
Government is concerned. That, Sir, is
our position. And, as I said, I am not clear
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'whether in this case beyond the one name
that was offered to the Chief Minister of
Bihar the President of the Union of India
did or did not offer other names and whether
those names were or were not also rejected
‘by the Government of Bihar. But if, as
seems to be the case, only one name was
suggested and on that one name the Chief
Minister of Bihar expressed his dissent, then
1 suggest constitutional proprieties were not
complied with. The President may have
complied with the letters of the law but not
the spirit, because I suggest the President
should have had a wider consultation with
the Chief Minister of Bihar before deciding
upon the appointment of the particular
person as Governor. So much for Bibar,

Turning now to the situation in Bengal,
1 am not myself a resident of Calcutta;
‘but I have been making it my business
‘over the past 8 months, partly because
it is my business,—~and I have also
some business connection there,—but partly
‘also because of the grave developments
that have been taking place in Bengal;
where industrial life has been in jeopardy,
and industries are almost at a standstill
right from Calcutta, all along throughout
the industrial belt up to Asansol ;
where in the rural areas nothing short
of an agrarian revolt has been deliberately
fomented; where there has been a tricky
situation deliberately created by the State
government by ordering that the law and
order machinery should not function; where
-it has taken a full Bench of the High Court
to decide what indeed was obvious from the
very beginning that things that were done in
the name of gherraos and industrial disputes
were a lot of criminal acts for which people
could be prosecuted under the Penal Code;
and as I said, 1 have been continuously
* watching the situation and developments in
- Bengal. But I have been also of the opinion
that so long as the Legislature of West
Bengal, however compelled, and so long as
the West Bengal Government however
- composed, continued to enjoy the confidence
-of the majority in the Legislature, there was
. mothing the Governor can do or could do.
And indeed there was nothing he sought to
do. Let us get the facts right. So long
-as the Government of West Bengal enjoyed
the confidence of the Legislature of West
‘Bengal, there was nothing that the Gover-
snor tried to do that was uncopstitutional;
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there was not even any advice he gave of
any kind that was uncomstitutional, He
perfectly constitutionally, tolerated the
situation that was going on, because that ua-
fortunately was his constitutional duty. But
then this situation came to anend weand
had those extraordinary antics of the Chief
Minister deciding to resign, then deciding
not to resign, then making a statement as to
why he had first decided to resign and then
not to resign, and there after Shri Jyoti Basu
and various other people making statements
of their own contradicting the Chief Minis-
ter, and then his making further statements
condemning Shri Jyoti Basu and all sorts
of people. And then, at last, from this aw-
ful pandemonium a gentleman called Shri
P.C. Ghosh decided to resign from this
government and along with him went 14,
13 or 17, some such legislative support
from the present Chief Minister.

Now, Sir, Shri Nath Pai has referred
to the oath taken by the Governor. The
oath taken by the Governor is that he wil
uphold the Constitution. What, in the
circumstances, whould he be upholding if
he did nothing ? Allowing this minority
Chief Minister and his Cabinet to go on
until at their own pleasure, in their own
time, they sought a vote of confidence from
the Legislature ? 1 know, and everybody
knows, what they are going to do between
this time and the summoning of the Legis-
lature, may be in December or in January.
Those 14 members and many others are
today living in terror and intimidation, of
not physical violence; and I, therefore,
suggest it was perfectly in the true spirit of
the Constitution for the Governor to have
suggested to the Chief Minister,—not order-
ed him but to have suggested to him,—that
he should convene an early meeting of the
Assembly so that his contention vis-g-vis

. the contention of others concerning the

extent of his support could be tested. Was
this unconstitutional ? Was that not the
only proper thing that the Governor could
or should do 7 Would he not be committ-
ing a breach of the Constitution if he did
not do that 7 Whether you look at it one
‘way or the other way, it seems to me that
the advice tendered by the Governor to the

_ Chief Minister was constitutional and that

the decision of the Chief Minister and his
Cabinet colleagues not to convene the
Legislature was unconstitutional and was
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in total disregard of the oath which rthey
took,—in total disregard of the oath which
the Chief Minister and his Cabinet collea-
gues took when they assumed office.

Let me be quite clear. Are we talking about
constitutiional propriety or are we talking of
what these people want, which is quite dif-
ferent from constitutional propriety 7 If
we are concerned with constitutional pro-
prieties, I have no doubt whatsoever, having
as I said repeatedly made a study of the
developments that have been going on in
Bengal, that the conduct of the Governor
of West Bengal has been in the highest
constitutional traditions.

Now, Sir, a few words about the motion
as it would be if the words “as exemplified
by current developments in Bihar and West
Bengal” were deleted. That is the amend-
ment which has been tabled by my friend,
Mr. Masani. When you read the motion
as it then stands, you come up against two
problems of constitutional relationship
between the President and the Central
Government, on the one hand the Governor
and the Chief Minister on the other. In so
far as that is concerned, I have no doubt
whatever that the Central Government has
had a very great tendency, right from the
commencement of the situation as it deve-
loped after the last elections, to try and pro-
ject party ideas and party requirements and
party objectives into what should be plainly
and simply the constitutional rights and
duties of the President on the one hand and
the Governor on the other, and of the Chief
Minister. In so far as that is concerned,
Rajasthan is a wonderful illustration of what
the Central Government ought mor to
have done. There was a situation there
after the clections, when there was a doubt
—let me be perfectly generous and chari-
table to Dr. Sampurnanand—in the
Governor’s mind as to which particular
group or groups commanded the majority
in the Legislatire. What did he do ?
As to what did he advise the Government
of India to do and what the President
should have dome, I am not concerned,
for these are also the personal dis-
cretionary responsibilities of the Preident.
But eventually, instead of doing the consti-
tutional thing, namely, to see whether a
Government responsible to the Legislature
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could be constituted, and for that purpose:
to invite the one or the other leader who
claimed to have the majority immediately to
summon the legislature and face upto the
question, what did the Governor do T
The Governor, pushed by the CentraF
Government, pushed by party objectives,
advised the President to impose the Presi—
dent’s rule. I suggest that was unconstitu-
tional.

If we are trying here really to tackle the
constitutional problem, I suggest, the cons--
titutional problem can be divided into three
parts. First of all, the appointment of the
Governor is at the discretion of the Presi-
dent. I entirely agree with Mr. Nath Pai
that this should not be a vehicle for political:
patronage, it should not be the refuge for
political incompetency or failure, it should'
not be the refuge for political inconvenience,.
but that it should be the place for competsnt
people to be put there. I also agree that the
President, although he has to sole discre--
tionary power to make the appointment, as
I stated earlier, should as far as possible do
it in a consultative way with the Chief”
Minister concerned without giving to the
Chief Minister the power of veto.

As regards, the Governor, plainly, bhe
has a considerable field for the exercise of
discretion. I do not think Mr. Nath Pai is
right in saying that the discretionary powers
of the Governor are anywhere defined and,
therefore, limited. In fact, they are pot
defined and they are therefore unlimited.
But there is one particular provision in the
Constitution which says that where the
Governor acts in the exercise of his discre--
tion, his discretion shall not be questioned..
There shall be no question about whether he
was properly acting in the exercise of his
discretion, for that itself is entirely a matter
of his own discretion. But he has got cer--
tain constitutional objectives and obligations.
to which I have referred and this is where the
Central Government comes in. There are
articles 256 and 257 concerning the obliga--
tions of the State Government vis-g-vis the
Central Government's obligations. Then,
there are the articles which say that if it is.
clear to the Governor or to the President
upon such information as he may have, that
is, the President may have, that it is not
possible to run the Government of the State
in a constitutional way, then the President
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in the exercise of his discretion has got the
power, for the time being, to impose the
President’s rule and suspend the local
Government’s rule. I do not, therefore,
say that the Central Government has no
function in this at all. But I suggest that
the function of the Central Government in
this matter, under articles 256 and 257 and

also under articles 355 and 356, is a limited
one, namely, to see whether the State
Government is not fulfilling the obligations
of a fundamental character about the secu-
rity of the country, to put it at its highest,
or even, which is no less important, about
the security of the individual and of property
and of liberty and freedom of people as in
the case of West Bengal. Then, I suggest
that there is a power for the President to
intervene—indeed it is not only power but
1 should say it is an obligation to intervene.
But we must be very clear that this wide
range of discretionary powers of the
Governor and the President should not be
made the play things of the Central
Governement who happen to be controlled
by a political party totally opposite in
complexion to the political groups or
parties that happen to be in power in that
particular State.

I do not wish to take more time. I would
only like to summarise and say this. In
regard to the Resolution as it stands, one
cannot possibly support it except with one
qualification as regards Bihar, and that is
to inquire whether the Chief Minister was
given an opportunmity really to express an
opinion on the alternative names. But
beyond that, this Resolution is a cover and
I am sorprised that Mr, Nath Pai has
allowed himself to be made a cat’s paw. ...
(Interruptions) for urging in the House the
continuance of a Government that would
sell out,—let me put it bluntly—to a foreign
power if the occasion arose. I am surprised
that he has allowed himself to be used as an
instrument for this sart of Resolution.
Consequently, so long as this Resolution
stands as it is, we cannot supportit. But
with the deletion of the words that I have
just mentioned, which Mr. Masani moved as
an amendment, you get into focus the true
Constitutional issues, the true limitations
on the powers of the President, the
Governor and the Central Government to
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introduce purely party political objectives-
into a local State Government situation,
the true focus on the discretionary powers
of the Governor, the true focus for
the ultimate power, also a discretionary
one, of the President to intervene.

SHRI NATH PAI : I am a little surprised
to hear this from Mr. Dandekar who knows
his language very well. I could expect to
hear such loose remarks from others and I
would not normally bother myself to take
note of them, but since it comes from a man
like Mr. Dandekar, I have to take the first
opportunity to repudiate the insulting insi~
nuation. You know this fact, Sir; we are a
little more alert......

MR. SPEAKER : He has the chance to
reply when he could make his position
clear.

SHRI NATH PAI : Where a personal
attack is made, it should be done immediate-
ly. He did make those remarks, and he
should not be allowed to continue to adopt
those tactics; he said, “cat’s paw”. His.
representative was present; and you were
also present, Sir.—All the Party Leaders-
were there.—When I had the Adjournment
Motion. We could not agree on the spot.
Then I dictated this thing and it was taken
down by the Secretary and the others sign-
ed, I am not used to be anybody’s paw.
If T have a paw, it is the lion’s paw and I
will show it done day to Mr. Dandekar..

-ﬂmﬁgﬁmwﬁ(ﬁm)
qeTH AERT, WIEHE dEad 99
arE AT A ¥ AT @R T
gL & o7 ag aler &1 1 ¢
T durew® wfaaTT FEET 9T FAT
argr g fred 20l aw T AT
[T TF § & FT CRTIEFTT G’
ag FfEwT I TF TATY | T A
iF NI AT NG, I§
g M & @y ) g fear Swn
qr | AfEw o FvE | DT FT WTET
o aTe Tl # ATHET I
& 1 sfqam 1 gfee &, s w1 @
qoga fawin s #1 gfee &, *
¥ 5w @F g, @ & faww 20 6l
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[sf srzw fagrt aroad]
7 faare adf gar 1 fow™ s A
FIMA AFAfAF TA I AB
AT § FAG B AT T AULET gAT
agr & 1 = gA "fque #1 odEr
BT | & g T T s #7
& frasrar v 6 a9 & fgg & aoma
& 1 fga gank fod s &1 daa
T I TTITHT FT TAAT AT I
T FTET AT F AGAL § |

HETE AZIRA, T #{t feqag F1LA-
Y FT AL &, ST TFrret S ¥ qHC
FY FTA JT ITHT A1ET FT A TG0 E |
eIfFT AT HIT T ATHA, TF M|
AFATHAF 3T T L 00 A
e | ¥ 48 § % Far 5@ adwer
99 § gW AwaA B AN TG
1 SH FAATE IATAI | AeqEd  ARIeT,
gara dfaam gwrwF d@fawm § o
TSI F1 0F Ageaqy &9 § 1 T
3% & f oaare 3w Frafafafe gar
2, fa=g fore wow 7 fgaa feva s
39 Tow T AME o Qa1
1 & 6 9 QAT F 9 F F a1
w1fgd | AfFw a8 wr avit av wFaT
59 I¥ GfaEm F FgaT< ATEOr FH
& fog faaw feam @ | 97 ¥% &K
e B FE AN I g547 § 99 T
&g AT Troa AT & favara F1 v
FX o 97 fawamw #t wr s

gara "faem e g 1 T
=1 ¥ stferare 7Y fag o awa i wfa-
1T egdfa # ot gw A A fag €
Fg1 wraT g ¥ aega afaas FrIwEm
& ¥ fag awr @ do% AT wwAT
§ wfris (feefwm) w1 swaw
T ¥ fqum awr®r AU FT Gwar
T—F wwar g frdfoam & fmf-
AT % ag WA A o 1 oy AT
I WS AT w@fqaF FT IqEwr
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1 4 faege oo s feFd 1 F &1
A & a5 fw safeq &1 gey wet &
® { g@EK am & fag fmfaa
o S—agt Teqm # fag w@faas
F ITEE FTA DI A ATIH § | T HI
faam aw g wifw (ot fagas
%1 wrga fear 9@ ar 7 fram sm—
50 7 ff vvqae wfads w1 9w
FLHFATE | FA F G L T~
= Y 93 9T AR faar o @,
FEgw & fad spre woame fa
favafaerew &1 Foufy a@ar € @
gaafa & afasd &1 @ F@
guy a8 wafqds § F0 & %1 § |
afew e o &Y daF LA qE4-
el F qrat & fam e # arfase
& ¥ A=eid g v |

T aTovE et 7§ feelt 7 -
ot FT S GEAA AT, IUH 99 A
v faoig fd o5 | FHTER qEt
forié wedt  fF wow Tt A @A
< fzat f ¥ wafads &1 quam faar
formft @7 & FGT | F GEIEA FT0F

W YA ATEAT §—

Where a Government which has lost its
majority refuses to face the legislature, the
Governor should call any other persom
commanding a majority to form a
Government.

za %1 faoir w9 o fe g
sreawa & L Y1 79 &1 faom e
qTe Wa 7 fwa1 S a1 fag awr
a1 H ?

it 5o o & : fauT &wT F, TARA
faam o &7 1

=it sz fagrdt amddt : 3 i
faarr er WA | gAT g, At faam
awr #7 wfedww ¥ gEEm?
wa wfFTe & faame awr A Jo%
e WA Y LAAT 1T O QT
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2 fir sz qen weft faamer oy # Ao
TAH F TR HLAT T A CHATFL?
seqer wErew, gare dfaam ¥ wve
fera gam & for faamer sy & 2 o0
& 19 § 6 W1 ¥ SUTAT T AT AR
gFr wifgg 1 6 WER F WiOX
faam @1 BT A% gAY ATET | AT
s qg fafa qmr Y € & % 6 w1
1 gAT FHG NI FT AR AGH
#ian &, wrafy &faar & famior & s
qEf T 72T @9 €1 @ ag dfaww 7
Huitaw &1 fada® o1 G447 § | 9B
wafd 6 WErT ¥ 2T T a9 AGH Y
AT gAY g SRR o aF W & | fa-
o gqrag. ¢ faum awr 8 35F 6
wE% & W< el Tfgw | 99 ¥ fae
FE FI Teq FeAT T AT AL S EFAT
15 FTEHTT ATTHT § § a1 T T A
i foume @9 1 FEERT | TE
favir TregaTer 9T A BIST AT AT
. . (swaraw) wer Ew F Fog o g
Y qaerT rgar § fF wew 2w 7
faar wwT Y 45F § @< i 78

q% st wae : g 7 a8
@y’

it oreet fargrdt A : < <fed,
# X TF AT FT TA@ 3 A JAR
g | & ey gfeamom qx o TS o

qEaTTEl g F I we §
ag Foviar fava & Fo arere v (e weft
fogT T Y A5 T TATR A TSAqH
faret afYe safa &1 fory ag wwea @
fr g7 71 agwa §, FOFR aAH ¥ faU
forsifaq FC awaT & | W a1 fF qar
st favifaa T war, faam @
#1 d57 g& AT I F ATH T TgAT
7@ fem av woaqe # feafa #@w
gt ? o freTe awelt o Y E AT
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TE wet ¥ 7gy fF oF 2w A WA
T I A §, afv=eft dmE T Aq_T
¥ froig qx og= fr ot ac g A
FeHd ® § ofrC o faumr awr &y
&% g g0 a8 agwa F & w ar
T #1 feafa grearess & st o
ez § fir s v w s g
¥ X@er § ot 9yt o famw wwr A
5% AN FT @O0 § TEOS
A& HA F 9UHE ¥ FTH FET Fr

g

e s Faw @darfw @ R
aifa® dr & 1 1§ T8 W e
7 g G ATHA T g T ALY A1 |
drwad FT g ¢ 5 ag g Ay
It & wodt fawmr avr W wie &
wdmw # A Tgm fr afenn
e & 7 qet At gl & qen
qdt o fawr T o doF G ¥
St LA FT HOAT agwa o
L1 (swrew) gw ofvsi dmw
e 7§ mivd + § 10w
weer g man ar fadr wiEw o
I ale faur (mmam) sk sw F
Fg w1 g f& siw ol ¥ @de far
et few a1 g gl
g H AAET FT W E | EW
Tt AR | Wi A § wrcgw &
ghcmn & e welt & #er ¢ fv fag
T %1 T5% wedt & ot g fgw
3 fewvas, ®1 0% ST &, 9y A
TEMT T4 g Twar faur o 7 Jow
F Ty #T Y ofendt s F
ST F 18 T A & At faame
AT T A5F B 2T #, Afww qfeer
M & Weq Wt A Fawe wr Ay A5
AW G EFX TG fRAT &0 @ 16
ferra F1qH AT @ & | TR Aedr
& TH A w A amwg e o g
2 WX M s UoEfaw &R oae
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[sh s fegrét ]
ararfze | T Bler feReT T
FGT T AT FHFA ) A A FAT
IEATE fF g A F #E o a7 qdf
& fga 9 QOT F10 4 FL F AT
dFaa & faww & A0 ¥ 0% A
QL ST T HTCOT & | Aoy iy
qUA § FUW TIA A g AT IR
#gar ¥ g, o9 ag feafo g«
aEdT § | FEEC T R T AW
& 7T 3@ g afes diwdd & ATw
fadt 7 ¥ g wfaa F AT
& arc gfaue &7 wArEAT oW
FCit gt H{T IF FT FEEA FE
2R |

q# 91 qovT & f ol aF T
FY faur aar q@ &1y § faam
aWT F www ) aek § g g
dzet & fau o i w1 e gt Tifee
7g TT AT T1MET, A g A
ag fraw s o @war § fF s
faqm aw Fagaers aeE@aEE §
arET i w3 f& faam wwr # d5%
TAE I A qeAw qEA HAT F AT
qOAS FIH TeEaE 1t far e
§ @ra gy faur @ &1 do7 AR
famiiag foig @ v fomr &
g g A few & aa T@ R
foq 20 @™ %, W
qoq e W A A AT
&, SwitA fams el & srsredl Y et
FET § A8 T, AW ag TECHq
TEYOE F AT AR & FHT A
war & 5 qeaaw Tf et #
TS T qIAF L

Feqw weNaa, faes 8 WAl 7 8
SRt & 7 FEE AT G
¢ W TaT STTEW gUT § fH Tew
&1 foia fpefy AT s @A F 0@ T
amg? (swaew) ¥ E g fE

d~1

3 4

1]
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& fvirsim i S gs 7 @1
FaT g I a@ W WW g TR
g AT &Y | T G900 FY AT AR
§ oA aeefa % wfafafa €,
¥ AT ST T ASA T FE g0
g wuTHS ®fauw F UF Aeeaqw
9% 9% Ty grAifaq =afm § ar %
fwelt & Tl 9 FA are, ST
ua g forg arrae daT 9 &< A,
I ga A fEar g ? g9 39 9w
qT € ITaT & famme E g

ag w1 T fF veami o frafe
#r gfee sfraerar & g wfew 1 g
fa #f AT vt 7 TW W FT F
fairs Wit fear @ 1 F 9 wgwa @
g 1| svw # el 51 a0d g T8-
HEaE T F1 e P | AFEW TR
FTENN ? @ &) agaens o a1 frorw
gRIT | gREE 9w ° Ad wan | e
dwadr F e gfee S o3 @
anit o faare grm | poEReT &Y ==t
at, quA a v fRd o, AF
AT TG qEE | W sufE aea-
qTe &9 FTATIRT 39 &1 T8 &) BIo™ -
T Y A |

o ag ot gara faar g fF
g fade &« & Jar ¥ far
fawst weh ToagE # fagw w0
e %Y feaf § 78 gam WY sy
ag fears Zar

et @ ag @ o R fF e
egafa aeaae #t fafe @@
A % ¥ g ¥ TImd & #W
FO & IE T4 ¢ | 98 @fEds ¥
frgfier #% 1 F 7@ AT H AT wE
TEar § | TgUfd FRi w@feas
FT QAT FL 4T 7 $L a8 F T
EF AT § | T 3o TWE THE
¥ggaa At == 9ars 4t fx agefa
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¥ afusewr § ®ALTE, WH
i gt afge | agwa @ o\
fawe fe  qegafa &1 Fwdmr @@
%1 g w1 FEOE | 9T afz -
o fraa g FEa aIETC FT HAG
¥ o wgufa 37 frges s AR
4 ET § ST g | AT oW 7
Tz frar v w~aae = &1 ofa-
fafg grm TR ag Ty FT A" A
g Fur ag wvaq adf § fw =
FHIT Y, A A gaw dfadt F e
W | U A w9 HR e
AR IFTAAIQEANAAT | F
" 3g & A T fF s e A
73 f7q fY sofem w1 g, ot safimr
FY TSI qT feaT W

W & fag e aff=aw FTe
geare #g fr frdeeeg sl of=m
A & qoqa J41 fedf g, d Aw
AT H IF T A9TT Y oA, T e
&N 79 719 FT gerg A& & |

SHRI N. C. CHATTERJEE : I
shall never want to be a candidate
for that post.

ot s fagrdt aedt - Afw s
fagre &1 aoee Fgdt & fFogw A
faearaes FIL F1 TE 91T, Y A
T TGS 910 AET | FT AL
Y e G 7 fag aE Sy
2 f% go wgaw adf F47, aY Ueqaw
HIA AARAA | F4T FOMW 7 AVoawad
T AT TR’T §, WEaw S AR
fawfaq < g | F w1 FT FY
TG N FT TAT DY ATIAT & AT T84T
g w e mgwam g fe ag
FF feFmfad 1 g g,
T ag |g 39 Twal ¥ faer g«
F A1, I 6 50 07 7 v @
F g A |
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afeew dmer | wga @1 TEr A
& W E g g7 Ta 7 # e-
TETH g fagie F0 & waet a1
T ¥ TG gH 7 IF HIA § oA AT
g7 ¥ g7 w7 fadg frar & 1 afew
M | TG AW AT & AT FT A

. TE, ¥ AT BT G319 AGT (FAT oA

|FAT | AT FS S BT AT A
O FY T A7 FC | A qG FOH
2 fore & =72 wrarow &7 AT fEar W,
faw a2 aaw & A1 FT T FT A0
G F g OCAT G G | A T
Fme & fow § Aqmir #) gav
fargin s fe=x &1 A figmm ot &R
M OF FOTFIT AN | qg qg M
g  wvo qaeft dar AT dar
fFaT | ¥ F7T OF T FEH IT aQ@l
¥ g9 weEa Fou foaw 7 dreew
# arear A€ &, oY gfqard ¥
FY FTAT TR & | FErE aorfaw
froir Teitfas @< X @7 2T |
A g N agEa q G E, T
FT HOIAT HCAT G | FHLCT FT A7 Fa
TERATHAAEAT | FArhava 7 ITET Tt
g sfs7 s 7 g ofgq 1 -
v 3T & FAaT 8, Fiwad €L €Y
qEar g, W ANF qEaT 2 1 3w
e FY AR IT @I FT A F
srar 9 fawam g anfgr | a8 @
Tl & A 1 CH TA&T § qgA FT
Iq FT ATTHIT E, TH qET & T84T 99
WA FTFaA e |

< faet Tow § /faam & sarn
wTEA g SAT 4T FIA AaEd W
g T g T gEET S aFAT g |
AT ST TF gEEy # AT I g
Y g v AT FIOATT T A g @
T S W FEAT FoArEA, Jar
3 faer ot AT9aE F FgT, S AT E A
7% fawelt § off gareg § | oA FHG
¥ ag aawAT aral § fx fo ams asat
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[sft srew fagrr Traaad]

A FOAT WA AE ¥ A war
T &t falrdY a9 | d3% &7 sreww
T 9rfgd | FE FHEE B el
AFaw B qowasi #1 fow wmw
Ffeam &g & fraifor g s @r &, =9
FT FAT & T FEAT A | F qMEAT
f& arir afdegfa ox iar & a9
fa=me w¢ ¥ favig fFg o

'SHRI HANUMANTHAIYA (Bangalore)
Sir, I do not want to deal with this question
from a political angle. 1 will try my best
to deal with it from the constitutional
point of view. The Administrative Re-
forms Commission is studying this question
under the heading “Centre and State Re-
lationship™. We appointed a study team
under the chairmanship of Mr. Setalvad,
former Attorney General of India and he
has given 2 report. 1 see from the dis-
cussion going on in this House and outside
that there is need for further clarification
of the powers of the Governors, particu-
larly in the context o_fdiﬁ'mnt parties form-
ing Governments in the States and the
Centre.  The present question is whether
the Home Ministry has acted according to
the articles of the Constitution or has
violated any principles of the Constitution
for party purposes.

Shri Nath Pai is"a great democrat. Ihave
firm belief that he is socond to none in up-
holding the conventions and constitutiona]
provisions to make democracy safe for this
country. 1 shall first deal with the Gover-
nor of Bihar. The relevant article is 156(3)
which says :

“Subject to the fore going provisions
of this article, a Governor shall hold
office for a term of five years from the
date on which he enters upon his
office :

Provided that a Governor shall, not-
withstanding the expiration of his term,
continue to hold office until his sucessor
enters upon his office.”

The Constitution fixes five years as the term
and it does not give latitude evento the
Government either to extend it or to curtail
it. The proviso merely provides for, as
they say, joining time. It may be one week
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or a few weeks by the time the other Gover-
nor takes over charge. This article and the
provisions have'to be strictly implemented.
The present - incumbment, namely, the
Governor of Bihar has completed five
years. If he or the Chief Minister or any
one of us tries to extend the period by
any method or means it is unconstitutional,
itis not even dignified. For a Chief Minister
to press the Home Minister to violate
the article I have just quoted is not right.
Here is a case where Government of India
is trying to act in conformity with the pro-
visions of the Constitution. If the Chief
Minister of Bihar—may be he has taken a
liking for the present incumbent or it may
be for some other reason—asks the Home
Minister to extend his term, clearly he
is asking the Home Minister to go beyond
the powers conferred on him by the Con-
stitution. My hon. friend Shri Chatterjee
says there have been instances. [ know that
and 1 bave all the time pleaded with the
previous Prime Minister that it was wrong,
it is unconstitutional to continue Governors
after their term of five years. If be so
desires, if he is fond of a particular indivi-
dual, he can give him another term in an-
other State or even in the same State.
That is perfectly constitutional. But to
keep him and to go on extending his term,
my friend Shri Nath Pai will seem is not in
consonance with the provisions of the Con-~
stitution.

Secondly, the Bihar Chief Minister, my
hon. friend Shri Nath Pai argues, is consulted.
Consultation with him is not taken by the
Home Minister as decision. I am sure
Shri Nath Pai is quite conversant with the
meaning of the word “consultation™. It is
not “decision”. The Chief Minister has to
be consulted. That is a convention. But
after consultation the Government of India
has to weigh whether the comsultation,
whether the advice tendered or whether the
opinion given is in consonance with the pro~
visions of the Constitution.

In this case if the Chief Minister of Bihar
asked the Home Minister to continue him
indefinitely or even for one year, where is
the provision either in the Constitution or
in any other act for such continuance.
If, in spite of that, the Chief Minister of
Bihar and others persist in wanting to con-
tinue the Governor unconstitutionally, again
against the provisions of the Constitution,
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Shri Nath Pai, being an upholder of the *

Constitution, should be the last person to
support such a move.

18 hrs.

So far as Shri Kanungo is concerned, we
are not entering into any discussion on the
merits of his personality. In the case of
every personality, some people praise and
some others blame. But that is not the
issue here. Some may find Shri Kanungo
good, while some others may not find him
so good. But that is irrelevant for the pur-
pose of this debate. Shri Kanungo has
not completed the full term of five years and
he is not a defeated candidate, as some
Members have alleged. He has been posted
within the period of five years from the
State to another, which is perfectly consti-
tutional.

So far as West Bengal is concerned,
whether the Governor has the authority to
summon the Legislature is made clearly
by article 174. Further, the Governor is
not a mere rubber stamp. Let us remember
that the Constitution vests him with so
many powers. The status given to him is
that of the head of the State and the head
of the executive. Article 168 says that in
every State there shall be a Legislature which
shall consist of the Governor*and two
Houses of the Legislature or one House,
as the case may be. Therefore, the Gover-
nor is part and parcel of the Legislature;
but not so the Chief Minister. The Gov-
ernor enjoys a constitutional status of
his own, as distinguished from the status
and power which the Chief Minister en-
joys. Being a part of the Legislature, if the
Governor takes interest in the maintenance
of the Legisl and its proper procedure,
he is acting rightly and constitutionally.
Then, article 174 says :

“The Governor [shall from time
to time summon the House or each
House of the, Legislature of the State
to meet at such time and place as he
thinks fit......"

This power to summon the Legislature
is advisedly vested in the Governor. Along
with many other Members I have also
been in the Constituent Assembly, Even
if I do not claim the privilege of partici-
pating more effectively in the proceedings
M78LSS (CP)/67—12
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of the Constituent Assembly, at least I
have followed the debates. So, I am aware
of the intention of the Constituent Assembly
when it incorporated these provisions in
the Constitution. There may be a case
where the Chief Minister takes the law
into his own hands, does not summon the
Assembly and equates his personal will with
the will of the people. To safeguard such
contingencies an impartial person, who
is not & member of any political party, who
is not wedded to any political ideology, is
asked to be the Head of the State so that
at a time of emergency and crisis he can
take impartial decision in consonance with
the provisions of the Constitution.

In this particular case the Leader of the
Opposition in the West Bengal Assembly
and some others say that they have a ma-
jority and the present incumbent in the office
of Chief Minister says that he has got the
majority. The Governor is placed in a
very difficult position. He has to take a
decision objectively, just as a judge has to
take a decision objectively between the two
parties. Here there are two parties. It is
not a case where the Chief Minister is being
questioned of his powers which he exercises
with reference to administration, executive
functions, or the policies he lays down.
It is a function which the Gowvernor is
called upon to exercise where the self-
interest and the very existence of the Chief
Minister is at stake. The Chief Minister,
necessarily, in such a case is not the best
person to judge. He, necessarily, takes a
subjective view. An objective view has
to be taken under such circumstances.
If every Chief Minister, under such circum-
stances, is allowed to run away with the
subjective decision, then the Constitution
will break down. Therefore, the Governor
has a difficult task of arbitrating or judging
between the two positions, between the two
persons, and he can do it only by summon-
ing the Legislature. Here, he is not pro-
posing to dismiss the Ministry, be is not
proposing to impose. President's rule
although he has the power to recommend
such a step to the President. He is mercly
asking the Chief Minister to summon tho
A.nemblyassuonuponsible. As.ayne.ﬂf—
respecting Chief Minister, when his exist-
ence is questioned, when his majority
is questioned, should be the first person
to say, “Why wait for onc month or two
months ? Let us summon it within & week.”
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{Shri Hanumentha iya)
That is the way of honourable conduct;
that is the way of exhibiting self-respect.
If the Chief Minister says, *“Don’t summon
the Legislature so soon summon it at my
convenience”™, it is like accepting the argu-
ment of the accused without question.

Mr. Nath Pai has to see the constitutional
propriety. All that he quoted and said
are good principles with which we have no
disagreement. In fact, all that he quoted
is relevant in the sense that they are accepted
principles.'§ But their application is the
real matter. When he applied those prin-
ciples to these particular cases, his eloquence
carried him astray. In his cooler moments,
I am sure, he will see what is being done
by the Government of India or the
Governor is the only step that will
guarantee the continuance of democratic
methods.

I would make an appeal to him only in
one sentence and I have done. He said let
not the States be the colonies of the Centre
I would say in all sincerity that we also agree
with him that we will not make the States
the colonies of the Centre. But let us not
unwittingly allow the State to become a
colony of China.

SHRI ANBAZHAGAN (Tiruchengode):
Mr. Speaker, Sir, after listening to the argu-
ments for and agaipst the motion, I express

Constitution is not at all the aim in the
dppointment of such Governors. Now,
it has come to the fore, and the public
opinion is very often expressed, that the
sppointment of the Governor for the State

or not, the State of Bihar has gone to the
Opposition and whether the Opposition par-
ties in coalition have come to an under-
standing or not, they have formed a Govern-
meat and that Government is not yet toppled
down. Unless the Legislature is summoned
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there and the Vote of No-Confidence is
carried, it is expected that the Government
is going on and is run by the Chief Misgister.
If the Governor’s advice is accepted by the
Chicf Minister, it is all right. But 4 it is
,bot accepted by the Chief Minister, then the
Controvery arises and if the Central Go-
vernment has not got the real interest
of protecting the Constitution, that itself
comes into jeopardy.

As to what is exemplified here by Mr. Nath
Pai, whether I agree in full or not, 1 would
like to say that in the case of West Bengal,
the Governor_ advising the Chief Minister
to summon the Assembly and the Chief
Minister saying that it could take some
more time," on such an issue, the Chief
Minister's view should prevail upon the
Governor. The Governor may have his
own reasons that the Assembly should be
summoned at once, but the Chief Minister
of the State, who is an elected representa-
tive of the State and is also an elected
Leader of the Assembly, has to be consult-
ed and his views in the matter should be
considered. Even if it is called 15 or 20
days later, nothing will be lost; nothing
will be lost because the date is postponed.
The Governor should not impose his own
view on the Chief Minister. Democracy
should be allowed to continue. Even if
there is any fault, anything untoward,
the Governor should not take the power
in his own hands to summon the Assembly
and also interfere in the affairs of the
State. Democracy is yet on trial in this
country and Democracy is not yet fully
approved even by the senior Party which
has been ruling this country for the last
twenty years. Even the leaders of the Cong-
ress Party are not yet accustomed to the
democratic principles. The Constitution
is often quoted, but it is not followed.
Those very people who are very often say-
ing that the Opposition Partics are not
keeping up to the Conmstitution are doing
so many things against the Constitution,
My friends on this side have quoted so
many things. Specially I would like to
say that because the ruling Party here at
the Centre is yet powerful, they should oot
think that whatever they think is all right;

should not follow one method or ooe
ml‘or their own Party in & State and follow
another rule-or another method for the Oppo-
sition Partics in another State.  There
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have been so many instances quoted by
the hon. members of this house. Whether
this Motion is going to be passed or not,
it does mot matter for me, but what all
is expressed on this Motion here is more
important and the ruling Party, which has
got the opportunity of advising the Presi-
dent to appoint the Governor, should take
into consideration all these things and they
should not, at least hereafter, commit the
same mistake which they have done in the
case of Bihar. The Constitutional provi-
sion may be there only in a few lines,
but the President has got every duty to con-
sult the Chief Minister of a State, because
as the President is elected by the Houses
here, the Chief Minister is elected by the
people as well as by the 'House there.
Naturally the President should consult him
in full and should not do anything to suit
the convenience of the Party which is
ruling here. Therefore, I would like to
say that the same mistake should not be
committed again. The Governor should
be there as the Head of the State only to
protect the interests of the people, and in
order to protect the interests of the people,
he should_be the guardian of democracy,
the watch-dog of democracy, and in no
sense should he become a baiking or a
biting dog. Because the Governor's
position is such an honoured one—he is
considered to be the Constitutional Head
of the State though he is not elected and
is appointed by the President—it should
be maintained by his not interfering in the
affairs of the State, especially Party politics.
There are so many things to doubt the
position of the Governors that they are
interfering in the internal matters of the
States. Such things should not be allowed
and such things should not be encouraged
by the Central Government. There have
been many instances which have been quot-
ed in the case of Rajasthan, Kashmir and
s0 many other States. Such things should
not be repeated and I wish, whether this
Motion is passed or not, what all is expressed
on this Motion should be given full con-
sideration in the sense that the Central
Government should not commit the same
type of mistake again and again, especially
in the matter of appointing Governors.
The Government may now change their
position even in the case of the appointment
of the Governor of Bihar; because there
is so much opposition here, there is so
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much opposition also from the State
Government, ihe Central Government may
advise the President to recall the Governor
of Bihar, so that democracy and the
democratic hopes of the people prevail
upon the Central Government also.
Thg Central Government should also at
least satisfy the demand of the people by
accepting the demand of the Opposition
as well as the Chief Minister of the Bihar

State.

SHRI INDRAJIT GUPTA (Alipore): We
listened with attention to the speech made
by the self-proclaimed main advocate of the
Government case, Shri A. K. Sen. Icome
from the same city frem which Shri A. K.
Sen comes, though unlike him I do mot
have the dubious honour of representing
that part of the city which includes the
Dalhousie Square, Bara Bazar and Clive
Street, areas which are dominated by names
which also decorate the pages of the
Monopoly Enquiry Commission’s report.

Shri A. K. Sen made much of what he
described in West Bengal as a curious
amalgam of 14 groups or 14 parties, His
speech was to my ears also a curious amal-
gam of pseudo-constitutional law and
political frustration. Shri A. K. Sen is
an advocate of lost causes. 1  kmow
that.

SHRI PILOO MODY (Gcdhra) : Lost
cases or lost causes 7

SHRI INDRAJIT GUPTA : I am told
that at present he is also the advocate on
behalf of six former Ministers of Bihar
who are being arraigned before a tribunal
for an investigation into whether or not
they misused their official position for their
personal advantage.

However, the point which he made much
about was in regard to the question of call-
ing the Assembly in West Bengal to test
whether the present Ministry really enjoys
the majority support or not.

I am not a constitutional lawyer and I
know that if six constitutional lawyers are
consulted they will give six different
opinions.
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AN HON. MEMBER : Seven.

SHRI INDRAJIT GUPTA : But I have
with me the opinion given to the West
Bengal Government by the Advocate-
General of our State. 1 think it is at least
necessary that the House should know what
the Advocate-General of West Bengal feels
in this matter.

In the first place, he has said, and I think
it is nccessary to point that out, that no
Assembly or no legislature is ever summoned
explicitly and expressly for the prupose of
testing the strength of a Ministry; it cannot
be done. A legislature is summoned for
its normal business. It is then the duty of
some private Member, if he so wishes, or
a group of private Members, to table a
mo-confidence-motion, and then only the
question of testing will come. The Assemb-
ly cannot be summoned for the purpose
of testing the majority position of the Min-
istry. That is the first point.

Secondly, is the Governor of West Ben-
gal sure, and is he certain, that the present
Ministry has lost its majority support ?
By his own statements which have appearcd
that is not the position. The newspapers
have published in full the text of the
Governor’s letter dated the 6th Novem-
ber to the Chief Minister in which he
says :

“A doubt has arisen about the present
United Front Government enjoying the
confidence of the majority in the Assem-
bly. In the circumstances, I feel that
the Assembly should be convened as
soon as possible.”

These are his words., Therefore, on his
own admission, even he does not go
beyond saying that a doubt has arisen
and then he proceeds to advise the Chief
Minister that he should call the Assembly,
As far as I understand the Constitution,
it is the job of the Governor to act on the
advice of the Council of Ministcrs; he is
at the receiving end of the advice.
He is not supposed to give advice. Any-
way, that apart, the Constitution, in the
opinion of the Advocate-Generzl of our
State, has not designed the cffice of
the Governor to serve as a barometer to
record the shifting political strength of a
ministry - or as a computing machine to
make arithmetical calculations to assess
such strength from day-to-day according
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to the shifting political affiliations of indi-
vidual members, I am quoting the advocate
General. This is not the job of the
Governor.  If it were so, he says, then the
Governor may have to instal and dismiss
a number of ministries in the inter-sessional
peniod as the defection of members to and
fro oscillates like a pendulum, every time a
doubt arises in his mind as it has happened
this time,

As far as we know the facts, a bunch el
letters couched in identical language, typed
probably on the same typewriter and on the
same kind of paper, was handed over to
the Governor by Dr. P. C. Ghosh, and is
the Governor satisfied ? He is not satis-
ficd, he has himself said that a doubt has
arisen.

I could understand if the Ministry had
refused point blank to all the assembly.
Then, some case could be made out by the
other side, but thatis not so. The whole
trouble has arisen over a difference of dates,
Some people are in a hurry, 1 know, their
indecent haste is not being concealing very
well. If it is a squabble whether it should
be on the 23rd November or 16th December,
then, in a case like that, should the
Governor be guided ultimately by the advice
of the Ministry, or should he acting in what
is called his own discretionary powers,
summon the Assembly direct. When it is
a question of difference in dates, when he
himself says a doubt has arisen, he is not
certain, when the letters of the alleged
defectors were handed over in a bunch by
one gentleman, couched in the same langu.
age, typed on the same machine, when that
is the position, it is not the job of the Gov-
ernor to keep track whois oscillating where,
because then between two sessions of the
Assembly, each time he will have to dismiss
the Ministry and get it resign, and call the
next one. That is one question,

The other point which has arisen is this,
Mr. Sen did not make a clean breast of it
here, but it is being meted about so much
in the press. The Law Ministry of the
Government of India is supposed to have’
advised the Governor when he was here
recently that he has got the power, if he
is so satisfied, to dismiss the Ministry.
I do not know whether this is the advice
that is being given to him or not, but:
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certainly this Ministry is not responsible
to the Governor, it is responsible to the
Legislative Assembly and to no body else.
And even a paper like the Sratesmen which
-is not very kindly disposed towards our
Ministry has written only two days ago
-in its editorial :

““Only an open verdict in the Assembly

can establish beyond a shadow of a doubt. .

—that is the point—

. .that the ministry has ceased to
enjoy the confidence of the majority in
the legislature and is no longer res-
ponsible to it as required under the
Constitution. The other alternatives
in vogue whichare suggested as a
parade of dissidents before the Governor
or signatures, even genuine ones, atta.
ched to petitions expressing lack of
confid , are, by th Ives, inade-
quate as a basis for action.”™

“These are the Statesman's words,

“*Any other action of a Governor
using his discretionary powers to con-
vene a ing of the A bly over-
riding the Chief Minister’s unwilling-
ness, need not arise. Such a course may
be as much unnecessary as politically
inexpedient.”

This is the position. That I wish to say
.is that we are now functioning in a totally
changed political context, it has been referred
to by many friends, where the Government
at the Centre itself has got a precarious
majority in Parliament, where the party in
power is not able to secure a majority in
about nine States of the Indian Union,
In such changed political context, to talk
big about the discretionary powers of the
-Governor who is appointed by the Govern-
ment is simply, Sir, to instigate, to incite
Governors in certain cases to act against
the constitutionally elected State Govern-
ments and the State authorities, This is
not the old milieu that we are working in
where there was no problem of this type,
because the same party ruled everywhere
with a monopoly of power. That change
has taken place now completely and the
future of democracy in this country will
depend on whether these Governors are
.really to be the upholders of the Consti-
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tution or to function as the agents of the
Union Home Ministry. That is the whole
issue at stake today. It is very easy,—I
know, for a party whose power is dwindling
they may still have considerable power but
everyone knows that power is dwindling
day by day—(Interruption)— and for dwind-
ling parties it is very easy to try to twist
~a particular article or a particular word
of the Constitution in order to prove that
the Governor has got some sort of legal or
constitutional competence to aid and abet
their political ambitions, We have to be
very careful about that.

In West Bengal, we are told, that it is
a curious amalgam of 14 groups which,
we have been told for the last six months,
will break up and collapse by itself,. 1f you
are so sure of that, why are you in such
an indecent hurry 7 The whole trouble is
that it is not brezking up. Attempts have
been repeatedly made; last month an attempt
was made to wrest the real prize, not P. C.
-Ghosh but somebody who was higher in
the list of priorities—the Chief Minister
himself—poor man, who was led to be-
lieve that we were on”the verge of an attack
by China, who was fed with reports, the
so-called intelligence reports, given to him
here in Delhi by the Home Ministry —a
vivid, lurid picture painted for him from
Naxalbari to Nathu La; he has told the
whole story. That is why you are so angry
with him now. (Interruption). We are
parties which constitute the United Front.
We know that old man was made to believe
that the whole country was on the verge of
a catastrophe. He has spoken out every
thing openly. But because that is a curious
amalgam, why should you prepare for an
even more curious amalgam which we are
told will take place, where 130 people will
be asked toride on the back of 17 ? That
is also a very curious amalgam; 17 horses
of which the leading horse is very decrepit
and senile. 130 people want to get on
to that horse and ride back to power 7

(Interruption)

MR. SPEAKER : Order, order, Please
conclude now,.

SHRI INDRAJIT GUPTA : Yes, Sir,
I am concluding. I am so sorry to say
that we feel in Bengal that we have got
some ground, justification, for har-
bouring suspicious in the case of our State
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[Shri Indrajit Gupta]

about the role or the advice that is being
given to the Governor there.  1do not know
who has given the advice. Sometimes
we feel that it is really the Government
here which is being advised by a gentlemen
like Mr. Birla, and then that advice is being
passed on to the Governor, because we see
his open statement. Mr, Birla issued a state-
ment saying‘‘l cannot do any business in
Bengal; Iam notinvesting any more capi-
tal in Bengal; I can do it in 50 other places
but not here.” And then, Mr. Sussex, a Bri-
tisher, the Deputy President of the Indian
Enginzering Association, issues a public
statement allegedly referring to the condi-
tions in the engineering industries and in
the course of that statement, he has the
temerity to say, “‘I should like the State
Government to know that our association
is interested in strengthening the hands of
those groups inside the Government who
are interested in preserving law and crder,”
What kind of interference is this 7 (Infere
ruption).

AN HON. MEMBER : Shame, shame.

SHRI INDRAJIT GUPTA : Then, Sir
Biren Mukherjee, who has deliberately
closed down two of his biggest factories,
says that he would not open them unless
5,000 workers are retrenched. These are
the people who are here acting, pressuris-
ing behind the scene.

Much noise was made about procure-
ment, Why don’t you ask your Chairman
of the Food Corporation of India, who
has publicly ded the new pr
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statutory rationing is breaking down and
smuggling is going on into the city. If
Procurement is to be successful, it is essential
that the Central Government should co-
operate by sending supplies, but they say,
no. This is how attempts are being made,
Thousands of tonnes of pulses have accu-
mulated in Howrah station. They are not
being cleared. Prices have gone up to
Rs. 3-50, The Preventive Detention Act
has been used. by our Government against
a certain gentleman who is the President
of this association of traders, who was
inciting themn not to clear the stocks. These
are the people interested in toppling the UF
Ministry.

Our Government made two specific
suggestions to the Railway Ministry and
Food Ministry that some slight amendments
are required in the rules which would enable
them to clear the accumulated stocks,
confiscate them and sell them at cheap
rates. But no concurrence has come and
for two months it is hanging fire. Are we
not to suspect anything 7

Mr. A. K. Sen was mixing up his arguments;
sometimes he referred to the minority
position of the UF Ministry and at other
times he painted a lurid picture of the law
and order situation there. Let me read
one or two excerpts from some Congress
papers of Calcutta like Amrita Bazaar Pat-
rika :

“Looking at the socio-political scene
in this State (West Bengal) one cannot
escape a feeling of alarm. There are

ment policy and programme which was
drawn up only a few days ago, where we
have set a procurement target of 10 lakh
tonnes 7 The highest procurement target
up to now was only 5 lakh and odd tonnes.
To implement this programme, a huge
‘machinery is required to be set up. If this
goes through, for the first time the jotedars
will not be able to comner the grain and
hoard it, But Congress-led jotedars in
the districts of Midnapore and 24 Parganas
are holding public ings inciting p

not to yield any grain to the Government in
the name of procurement. From here the
Food Ministry indirectly instigates the
jotedars by making statements that we
cannot supply any rice to West Bengal
beyond this limited amount, which means

1g most sections of its workers
so much discontent, so much lack of
patience and such a widespread appetite
for plunging headlong into turmoil
that it is difficult to expect a change in
the situation.... The danger is that
the whole of this State has become a
powder-keg and any smallest spark
‘may cause a violent outburst.”

This was written on 10th September, 1966,
when Mr. P. C. Sen’s government was in
office. 1 can give so many more excerpts
like this. There was no UF government
in power then. Where was law and order
then ? Why was it not demanded that
that Government should be dismissed 7

MNow after frank talks with industrialists
and trade unions, for the first time, 10days
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ago, We have been able to reach a position
when some sort of stabilisation of industrial
relations is becoming possible and both
sides have agreed to observe certain norms.
For the first time, a procurement programme
has been undertaken, which if carried out
will break the grip of the blackmarketers .
That is why politically interested people
realise that if this programme is successful,
there will be no hope to topple the UF
ministry. That is why this indecent haste,
There is a conspiracy behind it and the
QGovernor is functioning as a tool of that
conspiracy.

In conclusion, I am not saying it as a
threat. Ev:n a humble and meek man
like Mr. Ajoy Mukherjee about whom Mr,
A K. Sensaid, *'We respect him very much;
all his life, he has been an honest man™,
sald in a statement two days ago that if
anfair and unconstitutional and arbitrary
means are employed to dismiss this ministry,
the people of West Bengal are not going
to tolerate it. Jt does not matter what
happens. We may go down, but we will
not tolerate it. If these means are going
to be employed, it means tomorrow demo-
cracy throughout the country will be
imperilled,

This is not anissue affecting one State
alone. Therefore, even now I urge upon
the Goverament to think ten timzs before
they take rash steps. The whole future
of the Constitution will be jeopardised
and there will be much unrest, ten times
more unrest than what they have seen,

icaise the people are not the old people,
they are much more conscious now
and 1y will 2t ealerate any kind of brutal
suppression of their democratice liber-
ties,

SHRIMATI SUCHETA KRIPALANI
(Gonda) : Mr. Spzaker, Sir, I was listening
with great attention to the spzeches deliver-
ed by the Members of the Opposition.
Whatever the Central Governmsnt may
have done in other cases, as far as Bihar
and Bengal are concerned, this charge that
they are utilising Governors for party
purposes as their agents in their States is
wholly wrong, unwarranted.

As far as Bihar is concerned much has
been made out of a small matter. After
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all, what is the matter in Bibar 7 What
is the point at issue 7 Asfar as T understand—
—if my facts are incorrect I hope Shri
Chavan will put them right—there is no
constitutional provision by which the Chief
Minister should be consulted before the
Governor is appointed. But it is right
and proper, for the sake of harmonious
administration, that a conovention has
developed whereby the Chief Minister is
consulted. In this case, as far as [ know
Shri Mahamaya Prasad was consulted.

AN HON. MEMBER : No.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : He was con-
sulted

SHRIMATI SUCHETA KRIPALANI :
Whatever my information is, I am giving
that. As far as Shri Mahamaya Prasad
is concernsd, I know him much more and
over a much longer period. He is a dear
and close friend of mine and I wish him
well. But I am sorry he has got himself
involved in this less controversy. He
was consulted, at that time. He had noth-
ing to say against Shri Kanungo. He is
an old colleague of ours as well as his.
He merely asked that some more tims may
be given to Mr. Ayyangar, a couple of
months or so, to which I think the Central
Government more or less agreed. After
that time, Shri Mahamaya Prasad has
come up again saying that this term should
be extended by another six months to which
the Central Government is rather relue-
tant to agree. That is the point at issue—
nothing more. Nobody is taking away
the power or the authority of the Chief
Minister and nobody is imposing an unwill-
ing man there as my friend Shri Nath Pai
thinks.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : They have written to the Ceatre
saying that they do not like Shri Kanungo.

SHRIMATI SUCHETA KRIPALANI 1
I am giving the information that T have.
Shri Math Pai said that the Chief Minister
might have inadvertently agreed. I would
like to say with great respect to my friend
Shri Nath Pai, that the Chief Minister of
a State cannot inadvertently agree to any-
thing. It is not expected of him to do so.
He holds too responsible a position, 1
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SHRIMATI SUCHETA KRIPLANI i
think it is a very small matter which can
be settled by tactful handling. If there is
something behind it, to which Shri Sen
referred, then, of course, the matter will
bhave to be gone into more deeply. But I
think it is unfair to charge the Central
Government of trying to impose a Gover-
nor on Shri Mahamaya Prasad without
wider consultation.

Now I come to the main question and
that is about Bengal. The Opposition has
made a big ho-haw, a song and dance about
what is happening in Bengal. The hon.

Member who spoke before me said
that we should not twist words
to get constitutional interpretation.

I want to avoid that. I am not a consti-
tutionalist. I, therefore, want to stick
to the facts of the case. Let us see what
are the facts. The coalition governments
bhave many difficulties. Some difficulties
are not of their making and some are of
their own making. One difficulty which
we have been seeing in State after State is
that some of the constituent parties of the
codlition wish to be in the government and
at the same time carry on agitation, This
is more so about the condition that is
obtaining in West Bengal. The Chief
Minister was embarrassed and was placed
in a very difficult position. Who embarras-
sed the Chief Minister? Not the Congress
Party. The Congress Party was sitting aside.
The Congress Party was not trying to create
any trouble for him. Neither was the
Centre pulling the Chief Minister’s legs.
Who was pulling the Chief Minister’s legs?
His own constituent members. Things had
gone to such a pass that a very serious
ituation had developed, the whole of India
was concerned and there was a great deal
of discussion in the House. T would like
to draw the attention of the hon. Members
to a speech delivered not by a Congress
Member but by Shri Surendranath Dwivedy,
a member of the Opposition, after his visit
to MNaxalbari, in which he painted a picture
of the administration obtaining in West
Bengal. He drew attention to the fact that
police has become totally immobilised, law
snd order did not obtain there and various
other things. I do not want to go into
the details.

SHRI JYOTIRMOY BASU : Very old
story.
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SHRIMATI SUCHETA KRIPALANI :
It is a continuing story, piling upon pile.
Then, I come to a very recent incident a
very old one,—just now Shri Sen told us
that members of the Cabinet were being
abused in choice language, which only a
particular party can indulge in. They
have abused Shri P. C. Ghosh,
whom my young friend has described as
senile. I would like to tell him that Shri
P. C. Ghosh is an old patriot, with life-
long sacrifice for the country and yet his
brain is working very alert. He is not
senile.

SHRI INDRAIJIT GUPTA : Even the
greatest patriots become senile at some
time.

M. R. SPEAKER : What the hon.
Member says is that he has not become
senile yet.

SHRIMATI SUCHETA KRIPALANMI :
What I want to convey is that when Shri
P. C. Ghosh and another very senior Cabinet
Minister, Shri Nishitnath Kundu, when
they went on tour in Midnapur, they
were insulted and humilitated by the mem-
bers of the Coalition Government.

AN HON. MEMBER : Not members
of the Coalition Government.

SHRIMATI SUCHETA KRIPALANI :
All right, by the henchmen of the members
of the party, if you prefer that term.,

Now, the condition became so difficult
that a month back the Chief Minister him-
self said “I want to resign”. Who was
asking him tn resign? Who created the
situation so that he wanted to resign?

SHRIJYOTIRMOY BASU : The resigna-
tion letter was drafted here.

SHRI KANWAR LAL GUPTA : kI
your house.

SHRIMATI SUCHETA KRIPALANI :
Not inmy house...... (Interruptioms)

SHRI SHEO NARAIN (Basti) : Sir, sho
is our Chief Minister and she is speaking
with a great sense of responsibility. ¥ she
is not allowed to speak by the opposition,
I will never allow any of them to speak.
What is all this?
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MR. SPEAKER : I do not think he is
l_u;lping her by his action.

SHRIMATI SUCHETA KRIPALANI :
If they think that their Chief Minister
drafted the statement in my house, that only
shows their confidence in their Chief
Minister.

Then he had a discussion with all his
party collcagues and he decided that he
will not resign, because they promised to
give him co-operation, honest and earnest
co-operation. After that, to celebrate the
unity, a meeting was held in a maidan in
Calcutta. In that meeting itself, some of
the Ministers did not attend, certain dis-
cordant notes were raised, but somehow
that meeting did not attract too much
attention. After that, however, the Chiefl
Minister issued a statement on the 16th,
that deserves to be noticed. It is very inter-
esting and significant. This statement was
issued because the CPI (Marxist) Polit
bureau, had made certain charges at that
meeting, where Shri Jyoti Basu, the Deputy
Chief Minister was present. The charge was
that the Central Government, the Governor
and the I.G. of Police had entered into a
conspiracy to overthrow the United Front
Government. The Chief Minister stated in
his reply that this statement was issued
because of the allegations made by the
CPI (Marxists). In his reply he said: “I am
responsible for all the happenings. After
consulting the Bangla Congress I decided to
resign. As a precautionary measure against
wide-spread disturbances, I asked the mili-
tary to stand by and I asked for extra
police from the other States.” Now, I
will just beg your indulgence to read a little
from his own speech. I am very happy
our task has been made very easy by the
Chief Minister himself by the various state-
ments he has issued. He said:

“It was I who requested the Central
Government through the Governor to
give us this sort of help. The I.G.P. had
nothing to do but to carry out my ins-
tructions. So, nobody could be blamed
except me if a blame was due for taking
precautions against hooliganism, rioting
and consequent bloodshed.”

So, he was expecting hooliganism, rioting
and consequent bloodshed these days.

Yet he was prepared to_leave.
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SHRI JYOTIRMOY BASU : You mean
operation Hooghly?

SHRIMATI SUCHETA KRIPALANI :
I do not know, operation Hooghly or Cal~
cutta.

He says:

“Fortunately for me, without criti-
cising and challenging me for the step I
was about to take, the leaders of all
the parties were kind enough to request
me to continue as the Chief Minister.”

It is surprising that Mr Ajoy Mukerjee, a
veteran politician, an astute politician, who
could take the courage to fight against
the iron man of Bengal, Atulya Ghosh,
became so naive that he believed in the
assurances given by his party colleagues,
some of whom were deliberately agitating
with a set purpose? Why was the Chief
Minister disturbed? He was mentally agi-
tated and disturbed. What was the cause
of his agitation? The cause of the agitation,
as he said in one sentence, was:

“Industrial unrest, lawlessness in agri-
cultural field, general lawlessness and
apen invitation to China to bring about
an armed revolution starting from West
Bengal,”

This is what the Chief Minister said. Now
some Members here tried to make out that
because he is such an innocent persom,
the Central Government gave all such wrong
reports to him and he believed in them.
‘He is the Chief Minister of a border State,
a very vulnerable State. We are threatened
from that border. He is the man on the spot
to assess the situation. He is the most
responsible man of Bengal who says this
is the condition in the State. Therefore, he
was disturbed and he wanted to resign.
The Congress was not throwing him out.
It was his own friends, his own colleagues,
who made the position so difficult that he
decided to go. And later on, he agreed to
stay.

Now, he says that there was an open
invitation to China. Did he expect that
those who believed in this policy that China
should be invited were going to abjure or to
give up the policy for the sake of giving
cooperation? What do you think is the
responsibility of the Centre? It is not
merely a question of what you do in Bengal,
It is a question of safety of India. It is
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not only a question of democracy being
threatened; it is a question of India being
threatened. If that is the question, the
Central Government cannot sit Qquiet.
Rather, we charge the Central Government
that they should have acted long ago and
that they should have taken adequate
precautions to see that such a situation
should not have arisen. The Chief Minister
has come out in public to say all this in
secret. This is not a thing which he has said
in the Cabinet. He has openly said that
there was an open invitation to China for
an armed revolution starting from West
Bengal and subsequently to other areas.
(UInterruption) 1 would say that the Central
Government is showing patience more than
necessary in this matter.

SHRI JYOTIRMOY BASU : Ls it a
colony of the Central Government?

SHRIMATI SUCHETA KRIPALANI :
The responsibility of protecting India against
those saboteurs lies squarely on them.

SHRI JYOTIRMOY BASU : We are not
a part of them.

SHRIMATI SUCHETA KRIPALANI :
It is for you to answer that,

MR. SPEAKER : She is only quoting
the Chief Minister; she is not saying any-
thing else. Why do you get disturbed?

SHRI JYOTIRMOY BASU : She is
quoting only the convenient portions.

SHRIMATI SUCHETA KRIPALANI :
Now, I come to the second point. Was the
Governor’s conduct right or wrong? That
is the question at issue. What was the
Governor to do? The Opposition parties
there sent him information that the present
Ministry had lost its majority. The Gover-
nor tried to assess the position, to satisfy
himself, whether they had a majority or
not. By various means, he tried 10 do it
Then, afier finding that, he advised the
Chief Minister to call the Assembly soon
to sec whether he has the majority or
not.

Now, I come to Madhya Pradesh.

Mr, Nath Pai said that we should “tempo-
rarily forget Party loyalties™. In the case of
Madhya Pradesh, many of us
forgot our Party loyalties, Mr. D, P. Mishra,
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who was a very powerful Chief Minister
and who had powerful backing at the
Centre, wanted 10 stay; he gave his advice
to the Governor and the Governor listened
to the advice, but we said that, if he had
lost the majority, he had no business to
advise the Governor and the Governor had
no business to listen to his advice, Within
a week the Assembly was called and Mr,
Mishra was thrown out. So many things
against the Congress have been quoted, but
they forget that we rose above Party loyaltics
and we critised out own Party members
(Interruption). As 1 said, I am not going to
hold a brief for what all Government has
done or not. But as far as Bengal and
Bihar are concerned, certainly Government
is not in the wrong. In the case of Madhya
Pradesh what happened? All of you felt
very pleased and happy; I remember in the
Lobbies it was bandied about that the
Governor should be impeached for what
be has done. But today the situation has
totally changed. In West Bengal, the man
who is in minority wants to advise the
Governor and if the Governor does not
listen to it, he is blamed as having not
fulfilled his obligation to the Constitution
and being in the wrong. Following the
criterion that we followed in Madhya Pra-
desh, to day it is but right and proper that
the Assembly should be called. They say
it is @ question of a few days. They have
that they will call it npext month. But
what is the plea for not calling the As-
sembly soon? They say, ‘Procurement’.
(Interruptions). On the ope side they say
that they cannot call the Assembly even
for two or five or seven days because
that will disturb the work of procurement,
but on the other side they give a call for
an agitation from the 15th and if the agita-
tion goes on all over Bengal, counter-
agitation will also be there. Will that be
conducive to ‘procurement’? So, they are
more than proved wrong by their own foolish
statements. I am sorry, Mr. Mukerjee, an
old patriot, an old worker who has made
sacrifices for the country, is today mis-
guided by the young non-senile colleagues
and is behaving in a most foolish way.
‘Whatever respect we had for him, he is
losing that. He is standing in the way of
normal working of democratic processes. If
you lose the majority, honour dictates that
you should resign immediately; you should
not stay for a day more. If, however, you
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are doubtful about the majority, then call
the Assembly? They want to delay calling
the Assembly because it has become very
fashionable to adopt these tactics—to bribe,
to intimidate, to overwhelm, to shut up
people, to make them disappear and so on.
They want to use all these tactics. That is
why they want to delay calling the As-
sembly, if at all they intend to call the
Assembly. Therefore, we should throw out
this Resolution; it is totally unworthy of
support.

oft 7y fowrd (R) : e wEET,
T ¥ 9E ¥ 7 TaT G T a4
# 5 g weag gw @l & @m0
@ T ? T OF A § g AT i
@ & f si" T F g ger Eardt
& fod dfaam Y oF gea T § 1
@A A garag
dfe 1 F9 @ w0 § I9
of et T &, 9T T § AR
W qg T AT qfTE ar WS wh
qi#f & fga & fady & omav § @« i
€ of @Y Tred & T AT F W@ E )
I FIOG TET FT AT A = T a7
& TART F A A AR IR
*gT 5 W 2w & At F I AR
FEt 60 TIEE! & v fvar 4r | F A=t
@ & s g 5 99 a9 s a9
HET X WA A AT Fgr AT | AL 99
g ¥IF q9T F FEEEr & | W A
s FW-A g 9 § |ifE ag
THH § A TR F AR TF a1 FY
it 91E a7 ¥R &, g e el
O W 9 ¥ wX fawgw 9w A
AGHFERAE o vvo

ft framromw : qCEAw F2E G
g wfgd 1.... .. (saa)
ot vy fed : g A R

T F T I9 7 7 FTOw AF
Mm@ o &
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ST ITH! FrT g O AF GNT F aEe
& T @R o & wfafafe & @
IT F-INT G | Aeq ARy, freet
IR TN TF AT FIW AT @ §
feear fomm Y s dfqae s @ g
v Ao e s T I I
Wi § g # 19 F grHa TEAT ATEAT
g ) 99 & a2 &19 #1 9qr w0 fE 7
Wi g @ § 5 sl 9@ § g
dfegr ® Gear T o1 @

HWIT & Ggd FEA @ -

“The ultimate judgment of any govern-
mental action of the State must be given
by the State Legislature and not by

"w
us.

EARFRE

“The second principle is that if the
autonomy of the State is to be maintained
and if the Governor has to act as a
constitutional organ, then the Governor
must act on the advice of the Chisf
Minister so long as he remains Chief
Minister.”

qg FNF ¥} X W g | a7
R I TG

“Now, if the Governor has to act
on the advice of the Chief Minister
who are we to tell him that he must act
in a different manner?”

I T HAd, A AGIS, g §AT
fr we7 1 gaEEw i fFEr o,
IEFT ST 61 7 T, 99 S 59
T T = AT FR I IR AWE I
uTe® ¥ Fg1 fF 39 @R A §8
TG FE T F ¥ T W IR
g ®T G AT HIX 99T W7 qg
oo o1 & ddufw o § e
¥ T fF o oF ag qo HT §, T
Ht ¥ TR I IT T o 06EA,
T &9 AT, F4 IG B FIWH FAT
FfEFa § 39 a9 @ @ @@



863  Governors of

[sft wrferrd]

=W @7 ATAIE 1Y 91T 97 #1< 99 999
g TG T T 641 4T, T 1 qq_
T T | FfFT 39 w1 A qE e
g gea & 9 gwa fear ) e
HEITT, I9 99T I T T 41 R g
HaTe ¥ TG AR FEA AT W
W & aR § e ff (g9
TEN TSI 7 GEye g | 7L O
RehiT Y gg We R AR Iw A v A%
fagia st 7@ Wy gal AW TR
Fiwawd SNy @A g:
““The Governor can dismiss a minority
government if on the basis of any material
information available to him, he finds
that the ruling party has lost its majority.
He can act in the absence of the verdict
of the Legislative Assembly. This inter-
pretation of the constitutional position,
of immense significance in the context
of the current West Bengal developments,

was given by a spokesman of the Law
Ministry today.”

T 99 FX I FRA & F oG aE
fagm &wT F1 FE w7 oFA

“In regard to the summoning of the
legislature, another logical issue in West
Bengal today, the Gowvernor, according
to the spokesman’s interpretation cannot
exercise his discretion; he is bound to
follow the advice of the Chief Minister.”

19 brs.

o 9 e F e fagr awr i d5%
& q F A F1 A5 srfew ad) g
AT AT FIA F, IT F R HAl
# geg 9T S9q § | Afew we-
g § Fga § fF o e Y 9 1
g fF g T wwama W@ W §
ar et agw fasmnie sfawrd &1
TR FL & I9 T 1 geT ghar
¢\ W Og U T AT §—eE
AR | 9 ¥ qET W I § 7
oI 99 T T Fe0 9 ! A 9eE Tl
'} 5 T@ ® GEAT TEC TG w4,
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faam q9T # FET @2 X fawm
1 A 5% F At §, @q Fq @A
T T AAE 9 T, W H A A
HHETFF @ F AR TER F qAR
X I F AT I | Y, A AR,
o 3& FF o TR ST A e R
& 9 T TE A A iy o W H
Y R s F 69 § AR W
fodt % wgan § fF ww @ F a0
dfeam &1 gears FEr 9 @I g )

eTe WEIET, SN H g |fearE
7 ot fafaw arod § 7 A1 AR
R & TE, e foqer g1 ¢ F0 F49
A g g F Aty Ag A,
YE =T G A | A F T HA
ot & qor wgar § 5 dfEw #@
164 9100 # ot 7g ferar gom  fo—

“The Chief Minister shall be appointed
by the Governor and the Ministers shall
hold office during the pleasure of the
Governor.™
T 59 7 4 qqod ¢ f oo feelt WY
g & Hell &I T g1 TFar § 7
T SR AT WuT ST #7 ger
gFar & ? o wmior T S} 9
& T At dfade—w F1 9% W=
2 5 ag T T2

e AEad, Higam # qrg-ay
T gTq ¥ aeeT wEr T § f6 oy
et afcag 8, 99 %1 arfaea faur &=7
F sfs @m—am &1 wd @ g ?
@ F1 Gaet 73 5 w5 A A
FT FHYT A & 4T A€, 99 &
Ul TSUITE AET F GHAT | IR
T T9 &1 GOdT qg0 FC T,
T@ T hEen faumr §AT S S
QT | 3 g guT Y A% F A A
g § FET TA—gH AW I AW
¥ adf & <t faum o1 ¥ WEEr
MR §, T AT St F Fal, HH
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o, ﬁmﬂhwﬁﬂtﬁﬁr
W T & T A §X @a
¥ 912 o7 7g o & ae fgm aaT Y
S i qard o At | oW AP,
ey o &, fF SErdarr W
FMEIT IAL 929, F FFT afwwly e

&< 77 | Gfeam § ag fr ger & 5
Arg@ & v § iy it grera & e A
& ofaw A sEfa T e =fed
¥ 7g o =1 § i n afrdt
s 7 & o awmell & @ F @i
6 TR FT rafr Y T & 7 I 6 WA
o W wew Wt vz E R A 59
A FETIE AT AT A Ay Iy A,
oY %o &rf ¢ 5 § sfaum #1 o
T, 39 & JgT § AT §, f6 Swar
Ffw & f5 a8 TR F EE
AfFm dfaar 1 < T & 39 w7 Ay
1 A A9 feq F FAR FAT TR
L4

fage &, wemer wEEw WA d@r
fr gad g & = fardwadY wqTE g,
9% TH 9ET F §I4 §, F1 g7 @AMl A
Tg gwg &1 & oy 1 W o F fod
T T , At e agt a1 IRy
g TR T s, IR fadg frar—
W ¥ IR A g7 §o T FN
¥feq ag & w9 A fF ow oar
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safer Y o7 e o= o ar eedig
fer wieit wgam §, e 7 ¢ faw
#1 a7 faerr ofeeg #1, w fav & 3,
€ for & ol o = fam & ot g2
oAt &, O ®r A 6 ¥ Aol @ o
et a7 & @ | wfawr # foraw gom
& v 6 A ¥ o< 99 1 g T
=fed, 6 WE ¥ A1% 9g ET @ FHaT |
fifERF eI Ims
FfaaTT w7 gt av F a9 T T @
£ 3 ¥ T Awwr AN owWogw
T F ALY T gwaT | I A9 § O
T T F ® F AR fage &
6 37 Ft 7987 ¥ FER 7@ F TW-
o X FW A AT, & A T F
faems & 3, @@ T § R
TR F Fg7 | 5 37 9t R @@
a9 ¥ fad Tt W W, o W@ e
¥ IR ¥ A sW W@ ) ow-
T 3 ST A A ¥ T R AR
&7 7f qfedt T TRy € & oW
o ¥ ST w18 e T )@ 0 Fra
TEd @ I §, A g Aag 0w
& g3 § 919 a1 § AfeF awg aF T
@ &, afew o7 o= v o& 7 g
It 8, s-fgm o T aford
et & Y wen § B o T8 ofrd
FATaY, ATET FY ATAT FT T 7AGT ATSY
F |

FeTE WEleg, § AF AT ATEAT

g 5 o= wfqam # 27 & fad oF s

g —a10 160, fm®r &7 @7t W
&% Twr faw fFar &—

“The President may make such pro-

vision as he thinks fii for the discharge

of the funclions of the Governor of

a S:ate in any contingency not provided
for in this Chapter.""

g fFaw 17w @,y

TR # g 7 7 fraw & T,
W framt 1 &7 & g T @,



867 Governors of

[t 7y o)
@ &= Y ol o e o
@ F faw @@ ¥ T 9,
amw s ol oy for fafir feafoai
& T FT HW FH KW § & I
W a@ ¥ faae &K w8 9w a8
g1, afew, oreaw AT, 99 FY
160 T FT & TEIWTE AT BT
TR g W et Ay
A T F @ e € 5 d A
AT FTES | THITE T H 1S G
fagr=il &7 Farer 7E & | PR I
wesit aed g2 18 fawwEw v
7dl, afes 5 fewm=e v a1 1 fEgmEy
& 5% qEN, a1 W Aaw a0
ar, qW GO AT | e wor o
AT AW T W § T A FgA T,
NMawdwmsfaamd gl
#og qEdll ¥Teq #1 4§ §E § 5
19 = FeY ot grem 7 T A geer
¥ o d5% 7 399 | a7 fEw
qwT A d0 F A F @ A
WaFETE |

gfaarm & %% qwr feafagt aaei—
T a9 § fF o @i § w6 gfamn
¥ el g F1 AG Fgr—Iew ot ¥
wmifdfrm vy
—afrT FT s ¥ T ¥
Fra 9T 98 T8 Fu1 F aw e
WT TATEA | WA AT FTCW & aFar
R 5 e wggR Tog =1 o5 a0
#7 g5 7 ww @ 91, A IR
wgr a1 fF gfamon § s e
adt &, afFT 7 § wfsu ft a)
ST ETRE Y T A< §, v gy
fad gfcmom & ar & srosy A= T
¢ % ofrnlt dmer & T § @ ?

T WERT, § AOY AZ FEAr
T § FF s ag A T sdufaE
qUET ® gaw giar, 9fewEr v
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g g, dfqam & v w6 W
e gRT A OF g @ W
W & X F :1§ T faaren o awan
q7 | T & §HY TR a6
@ HE A1 g—I= i FgT a1 fe
T Saraw 41 g7 ) €, fawmw @wr
HT 3% FT TAATC FU A TG AT
&t FraaTgw FU | 59 5 qoeaE &
# ag g wgan § f F qrodwc ST ¥
T AT Fgwa TEY e a9 T
F g o a1 AR gy F e w@g
ggeT AYer fadndt o #Y & Tifed @
HR FH9 9 F 7g gerg Hrfgh
ot fF s 9 T F faddt Wl &
Y agaT T8 g 4 A9E 99 ar fae-
T § TEl g, Hifw A& § 9FaT X
asr gu fear &, gu fod s fawe
WT T d5% F ATOATEY 8, AT 9@l
w@ ¥ famgw oW ge—R gr ™
FI G AT H AT faar W@ @)
sra & fomr Y wgew & g an, o
TR FT FTAT I, I FEr T fEqw
foam @ &t dow & fold SO F A
@ fad o= § g &1 fadE @
920 | HET NN ARG AT, a9E &
GUE 98 S A w7 q=q@ fFAr |
39 i fa=r ew A % wifF ga fr ww
fF =g a i< & Fg 9 a8 fear
T | 7 FEd € (% ALK g A A faan
#fFT g At a2 § 5 T oA w1
ATHHAT ATAT 9T AT THOT F qG Agt
wifaw f&ar av | o F=1 9Tww
T oqr W wrd doifai g€ off
wfe <fF g aie a9 97 98 A *
fa faamr o % d5% ST AL e
aY qoE 9 g w0 ? q9e qgt 9w
FTAT TEAT AT 7 AW FT §F X AH
Fg1 a1 {7 g7 a7 F IV o AW
T & & a9 @i & g F@
qd & A AT T qo€ TgT ¢ T
F 1 F v fer wow & a1 @ik
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=t grewr wa o gwfiwr g I
IAEFFTIAFTACA | A IT T
IA ®I FAT L0, 2 qAl Ai F AR
st & &Y @ g & s 8 war ot
X wgr g 5 aedl dwqarc &, &F aar
& WO A BT H(AT TEM AT TG
R M3, a7 i g § | v & fan
N AR FA & 77 Fegiv 48 faar
& | Fs7q w7, 73 |/ FaETT Fr THAC
gl } | T3 wA I A AAFT FC AT
AT | FAF F T AT AITA I AEAT
g fr oimat 1= &t ¥FR F IR
& 39 X sar w0 Fear, sar 78F frar,
%31 fwar, T fear ag am at=7 &1
g7 -FAET T F w0 ¥ g
A qTT ALY § | AT WY A g e
Migar N FrAFraAf@ WA EA X
wrapgfrgrazasag@ a5
AT g2, FAT A 3 A4, AT
& T, YHTETATAT AN, FE AER
FAFTIT N IT T IITRITG 7
73 A IGO0 M@ T 7 qfew
T 7 16T AW]T 7 4T AeTH A3,
/AL, IEAT T ACF A1, g
TR HAl §, IUC AT T AT
#efr §, a3 A8 & | G/ Cav AT PR
qfexdr T 7 foe) 7-8 gfiqf 7
fag $n & F@ Fear qrfzd a1 A%
@@ Fqa, w9 qifw, edfq w0
I, 97 qifq, W WA T F
TR | A Aorfaeier AT 319 FIH TFR
F AU I3d AW A(GT q, Ag A&
IBIE T |

TF T FEET BT GF 7 fan |
FEFEAFA R AT oA W F
fRa qm sz g AFT ogfamar &
T TLHE & TN F AT ® & 39 A
§R 41 FIa T FE | FEFT W
xq A fear, amwaadt 1 @ A&
fFar 18 o A8 AT TR B
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W FW & a7 o g% A oA aw
gW T4 @ AT 76T BT AME-
FA F TINE FGF @A F T
HIL FT TR A1 Aver TiqTr ¥ g
qIQET TG FGT | @A F w@ai
ar€ §, A 919 59 ag F sfoen ATk
g fi B i ggraaT & 17 A7 31
AT F T S ATEAT [AT AT E,
I G qAT W@ &, NG FH JAT
AR Brr F ag wANT A qarE
FLA T AG | AT ITF @I IS
7R A froa @ A Aisqifas
TR ¥ gaafas T & 98 a@ R
T | 10-12 faT & 15 faq 7 #%
TR TG A AAr g faara awr
Tt I5F g1 | A 7 7 ALY Fgn & fod
da § A7w qFAl A 5 3¢ 357 T2
@ i @ Tl F aqfaT S A
TAT S0 § | AT UAFfTR @E 9T
qg AT T, gT AT FQ@ a1 g TF
O T A | RiFT AT AT X
TER F1 q AfgER A § 99 afw-
FT & TEAAM@ FL F FIC a8 &9
FEET AT AT K37 A IF F fag
BT F A FAT B A AT AV T
AT Y T T § 7 O #
TS § A HT A GICAE A AT
frwa @FaT & | AW TE TH W
ot @ § Frer e o sgE &t w1 AR
ga wIS arrmg T § 1 %9 fad 9y |
FW AM T F@ | AT F AT AI0¢
qgA g, UG FE § a7 AW HA
waitas & &, Todifas aosl & |
T &1 ATaT BIAT FUI0 | FIL TR
FTS FT ACHTT A 1§ @ {aar § St
§ ot g s i foreirardr &, 91 Farnet
o % ¥ § Pr e a6k & g il @
Far ofewdr ST 7 &7 T a1 fage
FE IuCmew § & a1 g8 W W
gl #1 gL FL | AW @ 7,
qg WEIT™ AT AT & ATC T 4T
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{sft 7y forwra)
T § ALAT 34 AfAvaTE F1XETT A
A%, wegaeht 7 4 fagw & g F0-
AT, WETE I AAT AT FE
I TEATT 7 AT T F&0F | S Afwar
§ T w Afrd | TR A R @
¥ sar frerar T &, S froen
W F, fawr & Froer @ @,
d frar gt & 1 e AT & wifa
A faasde sfewrd +1 W
&, e 4, feedwad A,
T W FT ANEE T A FRHH
FE L Ig TRC &1 I &
fergeam & g &7 S HAT &7
& ? AR a3 g @ @ g )
&Y A T AT FEAT T § |
SHRI B. P. MANDAL (Madhipura) :
Sir, I rise to a point of order. The hon.
Member has just referred to me by name
while speaking about Bihar. So I should ‘be

given a chance to give a personal explana-
tion.

MR SPEAKER : There is no point of
order. We refer to each other by name.

If hon. Members agree, I would like to
call Shri Prakash Vir Shastri and Shri
C. K. Bhattacharyya today. Let them have
ten minutes each.

SHRI NATH PAI : Are we concluding
the debate today?

MR SPEAKER : No, no. There are some
parties who have not taken part. Then
the Home Minister has to speck and the
hon. Member has to reply. Tomorrow we
have one hour but I do not think all those
who have given names can be accom-
modated.

ot swETIET Wl (2r33) ¢ weny
HqEIE, A9 WA F1 AOET w07 4
g feedl & fod a0 weamm & wedl 1
05 < feT & 737 F @ STaw
FT A IEATE
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“fF ag weT IT G ST IR
Fraargr &1 freamea sl § fr oy
Tl F gvaeaE w7 dfqee &
AT T 7 ASH 7 AT F G 6
ITAT e F TS AW ¥ T §
w § 5T W, afz wwmg & wew 1R
g A af s AT wenfra W
ST 1 WA F3 F el s
H1E amafa aEY & T | e e
o o e AT § 9W w e WO H
e F 3 & F o1 W agarl @
#1 sewd 9Id §

19.18 hrs,
[SHRIMATI LAKSHMICANTHAMMA  In  the
Chair].

wgrea | gaFT o fade w9 ¥ ag
% f5 wgt a5 Teawrel ¥ faglva w
grag &, 99 ° faws €7 ¥ fage ¥
e % frafe &1 www ;R
I w1 W gen fE g a9
fremfFarwmam g § ™
T safer ¥ faa e @1 & o wfew
aF wwr &1 g fean, @ safe
ww g fagre & Tegww-ag oY
fatom & | a8 9% =i famT &
o 95 o< faaema § faawt
wegafa & fagss faar ol ow www
#r fagi o F woww ¥ fags
frar | & 7Y T2 wwar & dqoias
feafa o g %1 & 5 7281 f Teewfa
T fAger F @Wg qed | fadi
FT TOA A AHA T (eqfd
@ TFE %) 94 g (& TeuurEt #i
frgfes @ s wer dfadl @
Favy qOEE feaT AT & 1 e oll
feerf & aF 7z 7T www 7 =€t el fm
fagre & @y | =@ 9 # g
qIT IR A K7 AT Wr g P oS
A &% fadl & g1 go TS OE W @
& fo Todl § UF TogTe Fa 5 9w
a% Y, O AT AE) afew s®w A 0
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gfas w3fg a5 @ 3 | @ W IR
F qlfga safea, fraa &is @wr &
AEAT 9F F ATHA T AT AW AT
TF TEAAT F AT FA AAAT § AR
o % wwaar @ gfrar 3 warfaa
g 3@ &Y fag ¥ TomoEaE
sTfi fwar T sfeT st 9w s
¥ At gdear gew gt wf Fr forw &
I HT g7 HC TF OF auiwq w1 fows
e woa ga w7 A faaga @@ g g,
qT I TSAIT & 99 T 43741 AT @I
21 7o fza 99 v # @ A F@v
§ o o FaAar ¥ FEa TR ¥
I IFT 1 x5 qqa fear ar 15
q@ @ AT faveadt wow F 99
W faar w0 ar FEF afas a8 &
F 7ff wg FFN (5 AN ¥ fAafe
F NS w4 78 Freor ar A5 3 ? Al
WY qF FR@ THRE B TOIT W]
SR F Y & fw gt 9% TN g1
st sy faq woa &1 faah & =g
I ST AT TING F T F oA
F wwT o< fages 7 fear g =
T 37 w5 w5 affeafa 7 fx faaw
fagr & qs7 w4 7 I94r fadq ywe
fere & T St a7 FTAITE &
qrEAA ¥ FATT Fi AA=AT F1 fawa
7 AHi  FeAF TR KN AT Bl
e T A FAR T T gfe ¥
AT 3T AT et F1 frale
o =71 fF 987 a0 & oo
&1 7T fagr F Twane # fAgiw
T NIT OF T H IT I ARG TF Iaeq
QTETTN TITFF 21 AT ST AT T FC
T % §o gaz aform Wi g7 /97 § 1

qityar! st asdma w0 feafy v
qETeg & 39 & (497 § 7 N AT w30
T 1 OF a9 At ag § e o e
faarz @a & a3r g7 ara w1 ¢ Fr afewsdr
FUR F IFAF AN O FeAr B
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7 Fg <@ & fr Faama & 1 fedom
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"aT ag 747 & 5 T faam aw
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qOATET F F I 8T WL
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@ T #t w1 § fir ofiwd S #
TIATT FIFIT T qAT qG I URTEG
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TSl a7 4 3% fam ogw o« fawed S
% g7 SEiT AT UF IEIE & AR
T IFTT F qAF; B Ggran 41 fq|
quE F1 g T AE ael AT 9
wIaT & drgear § 0 o s st A
ﬁrsrrﬁ:magfa'{anw%
e W A A 21 | F wes o gt
%g»mﬁaﬁmwrﬁ@lﬁaﬁm
Fmal ® ArE¥ ZT A AGT A SH
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# g 7T FT W/ ITAT AT TEd TEH
T fr ofigd Fma & Toame #
ot ®t wEEl 9T ST s | aE
@ T F A AT A AT ARATE
fi afewdy Fma o & fafrex iz
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[sft st ey

farde fafree sy R Fi AR &
FATTT F AL 144 TH T FWQ &,
T fafre< g fauw awr waq &
AT H FT 144 TH FT AT FQ
§ o agl @¥ @ & T @
anfear 7 & | anfaT ofvd: dma
% feafoat & a9 9% @/ w17 FL gn
A TH ¢ | T &F AL A o A
o T F AL TG WY F I
qIW FT F CF aENT @ gk g
fom & amg § e § o Fi W
# 0F awq faar gar § f5 wiw
AT HT AT GFAr § A7 FAA QTHA &
T &7 AT F AT Al § | T T I
afcfeafaat agi § A $9 a% A7 A
A AT T F AT GHA & | § A
Fgar § Fr fagrT @t Fi &35 =7 79
AT X AT TET AT A0 | Ffew
e gy ag ¢ §5 98 ) W &
arafor feafa wt 3@ gg s afwnit
M F W& Hell TW AT Y qAUAS §
f& faam a1 & a3 g9+ agEd
t @ Fr adw Foag doF qAE
HC FYFET " B T AT @HTJ
Az T Fa g | wfFT gaem amg
q sawg 3 g fF saat o favamw
¢ fr ST agam &, oY o T w0
faramet & #1 d57 o w1 wfaw T
Lacid o

w0 fasi a@ § oA & wfw-
X F X { FAT TUgar § 1 afvndt
T F TR F Fo A1 {6 g A
wfgsrdt &1 st w3 gg wsgafa w
Q& quaw A afendt dme & s
waaifas feafs, F7 & syear At
feafa faerge aurea @ =7 & A ag
T8 GCHTE FT W FL HT AT FE
AYAT WA qgl T AL w1 wfE
afrt e F Togare 3 wegafa w1
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9 AT &1 909w f5d faen agi €@
ara Y e @ § fr o fagmrawy
& s wie gdterr ) 9md &R wifie
T & a1 9 darfas faorg g
IRt it faar wmd av o sfea
THT 1T A AT o | q@ wgufy
qfesit W T A ® WU w3
T T8F v Tgafa WA qgl T
an 7% g feafr s gt 8 1 T WY
Fa1 feafa ghit o0 waw § & I
T FE qFATE |

Ffew g wlt ot wgr A A
FTHTT B FT 1T FT A TG0 IR
g ¢ ¥ g ofeni dma &
vy 7 faaet fafaa § sk awt
¥ oY =figd e et faeer st
feafa agt &ie-aR dar gt 7k &, few
A-ATT 7 g W FFAT TRV ey
FWHIR &7 AR § wWifs agr 7 9]
a & fr foaa® am & a9 w09
T gAT § A W A e gz A
wTfgd | FAT TR A Fa & INF
oT FEF F Ao § fray Fgiae
gt T4 T T & qg FAT TET FEM
o =1 F&T | AfFT W THG T TN
ug Srgan  f ot wggror A afendt
T #1 feafa & fafa Y Fxagi #
feafa ®Y gowy ¥ fod sgeniie §
T T g FT g g FF oy
FIVHI F %" § W ag TGF L
YT e SR FY Feafes feafa #
WY T | aq qar wem fE e
FTHT gferar ¥ AR foam @< =
AT ATGAT & | 7 9 AITT TEAT TG
gammingrfm ¥ werg e i a
weit fgrgea™ & FAE TR Y 7 §
R AT T ATLHT § T FAG G
Ar-g o @Y § 1| 3w A
T BY A wiETsF ¥ g1 % 5 T
YA g T Y e Faw
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AW @Y AFT AT AT § ST TR
AATAT IF AW F BYE HYC WTHT AT EY
TEf &FAT § | AT 9 G F FAIFT
WIaT ¥ FTO7 &9 ag feafq 78 wr
&t ffa o gg¥ 9t 1 AfET T
FIT §F TFT B FEAET T F
SR FEF A AG Ay arare @
T § Fie X # @ I | §F T
¥ T TEIOE FTAR w4 aE R
AT Ffgar 3T R Aoy AR e
7 1 ofvdft dme ¥ a1t 7 aw foiw
o & Afeq ofewdt Gmer & qra-wmg
AR AT FIRATT T aI F W FEY AHTC
¥ froqt Ifee & v 5, 79 @F @
IO FTAR EY FFAT g |

SHRI C. K. BHATTACHARYYA Raiganj:
Madam Chairman, I admired the eloguent
speech of Mr. Nath Pai, interspersed with
compliments to Mr. Chavan and the Prime
Minister. I am completely one with him
to say that the Constitution must be upheld,
that is, its prestige and integrity must be
kept intact. But while following the speech
of Mr. Nath Pai, the feeling in me was that
a keen intellect was exercising itself in in-
voking the ghost and, at the same time,
having the pleasure of exercising it. That
is what Mr, Nath Pai*s speech amounts to.
He was seeing the ghost where there was
none and he was trying to excite the House
with the feeling that he was the only person
who can exercise it and none else. I pay
him compliments for that. In any case,
wo on our side are as much devoted to
the Constitution as anyone on that side.

Madam, you must have witnessed the very
patient and silent hearing that we gave to
Mr., Nath Pai and you must have also wit-
nessed how the very first speaker on this
slds was heckled, harassed, interrupted
and disturbed. While I saw this I said to
myself, “This is Mr. Nath Pai's constitution
at work.” Perhaps, they want that while
we, on our side, should patiently and
silently hear and bear what they do and
say, they, on their side, will try to create
disturbances and that the people in the
country, whether in the Government or
qutside the Government should continue
to tolerate,
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SHRI SURENDRANATH DWIVEDY :
You mean to say that the law and order
has broken down here?

SHRI C. K. BHATTACHARYYA : In
fact, Madam, it is the common interest of
all. I suggest that the ideals of democracy
should be maintained and democratic pro-
cedures should be followed.

What is the condition in West Bengal?

I want to know from the Government of

India whether they are keeping their eyes
and ears open to what is being said and

what is being done there. If they don't,

the entire situation is proceeding to a certain

culmination and when the culmination comes,
let not this Government be caught napping.

That is my apprehension and I tell them

before hand. (Interruption) Some of my

friends there have the gift of an uncontrol-

led tongue. Unfortunately, I have not got
that gift,

Let me refer to the statement made by
the Chief Minister in the city of Delhi.
When questioned by press reporters, he
said, “Possibly, I have lost the majority.”
Therefore, I tell my friends who have said
that the Governor is acting only on his
doubt, that this statement may be referred
to. Not only the Governor but the Chief
Minister himself has got a doubt that he
has not got the majority. Another statement
that he has also publicly made in the
Kalibari meeting is that if there is any
attempt to remove the Ministry, blood
will low. I do now know whose blood
be means to say. His colleagues have been
saying this vociferously and almost re-
peatedly everyday.

SHRI JYOTIRMOY BASU : You send
the army there and make more blood flow
in West Bengal.

SHRI C. K. BHATTACHARYYA :
Only two or three days back, thousands
of their party workers proceeded to the
Raj Bhavan and wanted to make an exhi-
bition to the Governor that they were burn-
ing his effigy. The Raj Bhavan area is
enclosed by Section 144. Under the very
nose of the Ministry, this is happening.
The Ministers themselves are addressing
meeting in this area which is enclosed by
Section 144, What do you expect from the
people to follow after secing what the
Ministers themselves are doing?
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Two statements have been made by
another Minister of his. One is, “If on the
day when the Assembly meets a Resolution
i moved to remove us, I call upon all
of you to go and surround the Assembly”.
Remember, the Assembly is in an area
covered by Sec. 144 and the Minister makes
a call upon the persons who, he thinks, will
support his case to go and surround the
Assembly, and then he makes a significant
remark which I shall tell you now. The
Home Minister may find it out from the
Calcutta papers and call upon the Ministry
to render an explanation. He says, “Even
those who are against us must have the
fear of their lives.” This was stated by
Shri Hare Krishna Konar, a Minister in
Mr. Ajoy Mukerjee’s Ministry, What is
the position that people are being led to?
He has again stated, “If on any day we
lose this Government, I appeal to all of
you to go and surround the Secretariat so
that those who will be coming to replace us
may not have entry into the Secretariat..”
(Interruptions).

SHRI ATAL BIHARI VAJPAYEE :
That will be the time to call the Army,
not now. .(Interruptions).

SHRI C. K. BHATTACHARYYA : Mr,
Vajpayee is apprehending that the Army
may be called. But why does he not give
his attention to what has been stated by
the Ministers? Does he agree that this
is the ideal condition? Are such statements
to be made by the Ministers? When the
Ministers go on making statements like
these, should I say that the Governor must
ignore? This is what the Ministers are
doing. They are quoting Articles from the
Constitution. The Constitution says that a
Council of Ministers should be there only
to aid and advise the Governor and not
to call upon the people to go and surround
the Assembly so that those who are against
them may be put in the fear of their lLives,
to call upon people to go and surround
the Secretariat so that the people who will
be coming to replace them may not find an
entry into the Secretariat, Is this follow-
ing the Constitution? Is this the respect to
the Constitution? This is being done by
the Ministers and not by the demagogues
in a village meeting. Mr. Nath Pai is a very
good gentleman. He gives warnings that
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Central Government must not do this and
that. But they are completely oblivious to
the things that are happening before their
own eyes and to the things that have been
stated. What is all this leading to? The
Government of India should take note
that this culmination may not take place.

Dr. P. C. Ghosh resigned. The very day
he resigned, there were demonstrations be-
fore his residence, His residence is in the
Raj Bhavan area and the Raj Bhavan area
is covered by Sec. 144, Thereavere demons-
trations before Dr. P. C. Ghosh’s residence.
Then he asked for security and security
guards were provided. But to the Press
Reporters Mr. Jyoti Basu says this: Dr.
Ghosh's residence is in Raj Bhavan area;
why does he want security?

SHRI JYOTIRMOY BASU : He was
given police guard. You have been telling
cock and bull stories,

SHRI C. K. BHATTACHARYYA :
This is the position to which Dr. Ghosh
was reduced...... (Interruptions).

SHRI JYOTIRMOY BASU : You are
introducing immoral traffic in politics. .
MR. CHAIRMAN : Please allow him to

speak. Your representative will speak to-
MOITOW,

SHRI JYOTIRMOY BASU : He should
give a correct picture.

SHRI C.K.BHATTACHARYYA : While
Dr. Ghosh was a Minister, some of his
Ministerial colleagues tried to oust him.
In fact, when he found this, he voluntarily
resigned once before this, but then the
Chief Minister himself prevented him from
going out and persuaded him to withdraw
his resignation. In fact, the Chief Minister
said that, if they were to go out, they
should go out together, But going out
together did not take place.

‘Who asked for his resignation? There is
Mr. Basu belonging to the Left Communist
Party. His leader Mr. Sundarayya at a
public meeting asked for the resignation
of Dr. P. C. Ghosh and said ‘Drive that
man out of the Ministry’, and Dr. Ghosh

SHRI JYOTIRMOY BASU : Dr. B.C.
Roy said the same thing about fifteen years
ago when he said ‘Push that man out’.
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SHRI C. K. BHATTACHARYYA : Dr.
Ghosh retorted: ‘Mr. Sundarayya, I do not
belong to your party. Who are you to call
for my resignation? Mr. Jyoti Basu belongs
to your party; if you want to dissociate
with the present Cabinet, call upon your
representative to resign. Who are you to
call upon me to resign?

So, th2ss friends of his wzre trying to
push him out and see that he resigned and
when he actually resigned they said, ‘This
man has betrayed; therefore, his head must
be brought on a charger.’ It is peculiar
logic; it is peculiar conduct. This is being
indulged in by persons in responsible posi-
tion, as I have stated already and not by
demagogues in some village meeting,

Shri Indrajit Gupta is not here. He refer-
red to Mr. Birla’s statement. By constantly
thinking about Birla, their whole vision has
become Birlamayam. Whichever side they
look they see only Birla. He quoted one
statement of Mr, Birla. But why did he
not quote the other speech of Shri Birla
at Calcutta wherein he said at a Calcutta
party that ‘I have got better terms from
Shri E. M. 8. Namboodiripad than what [
got from any of the Congress-run StatesT'
Why does he not quote that statement of
Shri Birla? He quotes only one statement
where Bhri Birla says that West Bengal has
come to a position where no industry can
flourish. This is how intelligent and dis-
interested persons react, So, what has it
got to  do with Shri Birla or anybody else?
But I am not concerned with what the
Governor will do or not. I am not concerned
s0 much with whether the Governor will
dismiss the Ministers or will call upon the
Assembly or not. But I am concerned as
one living in Calcutta with the situation
to which that city is being led and generally
the entire State is being led.

Somebody referred to Naxalbari. Yes,
the Naxalbari picture and what happened
there is now being......

SHRI SURENDRANATH DWIVEDY :
He is representing Naxalbari,

SHRI C. K. BHATTACHARYYA:.... .
and it is now being extended all over the
State, There are warrants of arrest, as
Shri Surendranath Dwivedy and as Shri
Nath Pai might know, against the Naxalbari
leaders. But a mecting was held in the
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maidan where Mao's portrait was displayed
and speeches were made saying ‘These
are the heroes and their example should
be followed by young men’, taking the
name of Shri Kanu Sanyal and Shri Kadam
Mullick and so on, knowing full well
that warrants of arrest were issued against
them by the very same Ministry which is
now in existence in Bzngal,

SHRI JYOTIRMOY BASU He is
telling something which is untrue. He is
misleading the House......

SHRI C. K. BHATTACHARYYA
Warrants of arrest had been issued against
them by the very same Ministry.,..

SHRI JYOTIRMOY BASU : On a
point of order. The hon. Member who is
speaking is deliberately misleading the
House. They had been expelled from the
party a long time ago.

SHRI C. K. BHATTACHARYYA
Warrants of arrest had been issued aad
yet they held a public meeting and praised
them as heroes.

This is the position which we are going
to. If the Government of India do not
act in time, we might be in difficulty. There-
fore, this is what I would urge before
the Central Government that they should
take timely action. Shri MNath Pai was

SHRI JYOTIRMOY BASU : The hon.
Member is quite safe in this house. I know
that.

SHRI C. K. BHATTACHARYYA : Shri
Nath Pai was referring to the discretion of
the Governor. He was putting a very nar-
row interpretation. He meant that only in
regard to those articles where the word
‘discretion’ is mentioned, the Governor may
exercise his discretion. But if article 163 is
read in its entirety, it will be found that
it disputes the interpretation put on the
word ‘discretion’ by Shri Math Pai, as to
what constitutes Governor’s discretion, The
article clearly states that what the Governor's
discretion is something which the Governor
himself will decide and he will decide that
also in his discretion and that may not be
challenged in any court of law. That is
the entire article 163. Again, what is the
meaning of ‘discretion’ as held by the
courts? The Supreme Court has held that
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[the Governor will not be required to act
according to the advice of the Council of
Ministers or even not to seek such advice.

The Governor will be able to act in that
way. Taking Articles 163 and 174 together,
the Governor has enough powers to decide
what is to be done in some particular cir-
cumstances if he feels that the Government
of the State cannot function in a peaceful
apd normal way.

I AN HON. MEMBER : Where do you
find that?

SHRI JYOTIRMOY BASU : At long
last they have found a British civil servant
to come to their rescue.

SHRI C. K. BHATTACHARYYA : You
read together Articles 163 and 174.

The Constituent Assembly intended the
Governor to be a link between the Centre
and States. He is not a neutral factor, just
to see whatever is happening not to take
any action. Neither can the Central Govern-
ment shake off from its own shoulders the
responsibility that it has over the entire
territory of India.

Shri Nath Pai was waxing eloguent on
the autonomy of the States and asking
whether they were the colonies of New
Delhi. Would he kindly read that article
in the Constitution whereby the residual
th :-} for legislati vests with the
Centre, and not with the States? He has
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completely forgotten that article of the
Constitution when he said that the Centre
should remember that the States are not
its colonies. He almost wanted to make the
Centre & shadow figure having mo control
or no voice in whatever the States did.

SHRI JYOTIRMOY BASU : But you
have abolished zamindaris. The colonies are
gone.

SHRI C. K. BHATTACHARYYA : Both
the Centre and the Governor up till now
have shown enough patience, the patience of
stone, and they should not think of acting,
do what the Constitution, demands thas
they should do. Under the Constitution,
the Centre has got an obligation which it
cannot lay down. The Centre cannot abdi-
cate its responsibility because some friends
of the opposition want that the Centre
should remain completely ineffective, that
the Governor should remain ineffective, that
they should go on in their own way in the
States wherever they have control. That is
the position today. Meither the Centre now
we can tolerate it. There should be cogniz-
ance taken of what is happpening in the
States by the Centre.

SHRI JYOTIRMOY BASU : Call for &
mid-term poll if you have the courage.
19 .44 hrs

The Lok Sabha then adjourned till Eleven
of the Clock on November 16, 1967|Kartika

! 25, 1889 (Saka).
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